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LOK SABHA 

Monda)', April 27, 1987/Vaisakho 7, 
1909 (Saka) 

The Lok Sabha met 01 
Eleven of the Clock 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

[English) 

Faculty of Agricultural Engineering 
in Agricultural Universities 

*80J. SHRI PRATAP BHANV 
SHARMA: Will the Minister of AGRI· 
CULTURE be pleased to state: 

(a) whether Government propose to 
start Faculty of Agricultural Engineering in 
some of the Agri:ultural Universities in the 
country during the current Plan period; 

(b) if so, the details thereof; and 

(c) the number of Agricultural univer-
sitieR/colJeges having this facility in the 
country at present? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : (a) No, Sir. It is 
within the purview of the State Agricultural 
Universities/State Governments to establish 
different colleges/faculties in tbe State Agri-
cultural Universities. 

(b) Does not arise. 

(c, Out of 25 State Agri.:ultural Univer-
sities, agricultural engineering coJleses are 
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functioning in eleven of them. In additioD, 
degree programmes in agr!cuhural eOlineeriol 
are also offered in Sukbadia University 
(Agriculture Wing), Indian Institute of 
Technology, Kharagour, Agricultural Insti-
tute, Naini (Allahabad) and Indian Agri-
cultural Research Institute, New Delhi (PO 
Programme only). There are proposals to 
establish colleges of agricultural engineering 
during current plan in two more State Agri-
cultural Universities VIZ. Haryan. Agri-
cultural University, Hissar and Marathwada 
Agricultural University, Parbbani. 

(Translation] 

SHRI PRATAP BHANU SHARMA: 
Mr. Speaker, Sir, OJr country is primarily 
agricultural and in tbe last 20 years, our 
food production has increased three times. 
It has increased from 5 crore tonnes to IS 
crore tonnes. Tbere can be no two opinions 
about the fact that science and technology 
is going to dominate our future. If we 
want to take our achievements in the 
field of agricultural science and tech-
nology to our farmer'i in the rural areas. 
we will have to establish a large number 
of Agricultural Engineering Colleges and 
l{rishi Vig~an Kendras rapidly in the 
various parts of the country. At present. as 
the Hon. Minister has stated, out of 2S 
State Agricultura1 Universities, Agriculture 
Engineering colleges are functioning in eleven 
of them. \fay 1 know whether the Govern-
ment has formulated any policy to start 
Agricultural Engineering faculties in all these 
Agricultural Universities? 

My second question is connected with 
the first. The Hon. Minister bas stated that 
Agricultural Univelslties come within tbe 
purview of the State Governments .. May 
know the Government's policy in regard to 
granting permission to State Governments 
for the opening of Agricultural EnsineerioB 
Colleges? 
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DR. G. S. DHILLON: So far as func-
tioning of eleven Agricultural Engineering 
Colleges in tbe 25 Agricultural Universities 
is concerned, there were no restrictions from 
our side. Even there is no restriction on the 
opening of institutes as well. Whenever any 
University sends us any such proposal, we 
send a technical team there to examine its 
feasibility and its technical aspect. If ever 
luch a proposal comes from any State Agri-
cultural University, then its feasibility and 
technical aspect will be examined and there 
will be no other obstruction from tbe 
Centre. 

SHRI PRATAP BHANU SHARMA: 
Mr. Speaker, Sir, in the field of Agri-
cultural Science Dew subjects are coming up 
every day. In olJr country also, significant 
work has been done in the fields of Genetic 
Engineering, soil and water technology. Has 
any concrete step been taken through 
I.C.A.R. and C.I.A.E. to introduce these 
subjects in tbe Agricultural Engineering 
Colleges and Krishi Vigyan Kendras? Have 
sucb subjects or specialised courses already 
been introduced in tbe Agricultural Engineer-
iDg Colleges? 

DR. G. S. DHILLON: Mr. Speaker, 
Sir. I think. the subjects referred to by the 
Member should also be introduced as many 
such things come up before us while imple-
menting the N.R E.P. and other poverty 
alleviation programmes. We have also 
introduced drinking water technology. I win 
be rather Rrateful if these subjects are intro-
duced. 

[EngU.,h] 

SHRI P. KOLANDAIVELU: Sir, as 
far as the agricultural univer~ities are con-
cerned, they are all autonomous bodies 
because for tbe B.B., Engineering students, 
and other B. Sc (Agriculture' students, the 
syllabus is being fixed by the universities 
themselves. The syllabus that is being 
taught to the B.B. students is the same as 
tbat of B. Sc. students in the agricultural 
universities because all these syUabi are 
combined together and they a re being taught 
in tbe agricultural universities. But, here 
while the ,raduates of B E. Engineering. be 
it Civil or Electrical, are eligit)b to apply for 
"iffcr~nt jobs, th" B.Sc. (t\gricu)tpre) stu. 

dcnts are eJilible to apyly only for the jobs 
connected with the agricultural research Or 
related agricultural activities. Sir, my ques-
tion is whether the Government would come 
forward to make eligible all those students. 
those who are coming out from th. agri-
cultural universities, in par with the B.E. 
students, who are eligible to apply for other 
jobs because actually there is no difference 
between the syllabi of the two ? 

DR. G. S. DHILLON: Sir, the Hon. 
Member has put a question about the syllabi 
which is quite wide ranging. B. Sc. in agri-
culture engineering is slightly different with 
an edge in favour of agriculture. 

SHR1 P. KOLANDAIVELU : Sir .. more 
subjects are being taught in Agriculture, 
like Water Management Works, etc. 

DR. G. S. DHILLON: We have our 
own syllabus and that syllabus is set up by 
the leAR in consultation with many of the 
experts so as to suit our agricultural needs. 

[Trans lotion] 

SHRI RAM SINGH YADAV: Mr. 
Speaker, Sir, tbe Rajasthan Governrnent has 
sought permission from the Central Govern-
ment, especially from the Central Depart .. 
ment of Agriculture, for setting up an Agri-
cultural University in Bikaner. May I know 
the action taken in this regard so far ? 

DR. G. S. DHILLON: Mr. Speaker, 
Sir, this question does not arise out of 
maio question but still I would inform bim 
that we have a programme for opening an 
Agricultural University in Rajastban and we 
will open it wherever tbey want. 

SURI HARISH RAWAT: Mr. Speaker, 
Sir, the knowledge which we bave gained in 
the field of Agricultural Engineering should 
reach the farmers through our Krishi Vig,.an 
Kendras. At present, tbere are only a few 
Krishi Vigyan Kendras in the country and 
in the backward area, their number is much 
Jess. May I know from the HOD. Minister 
the number of sucb CeDtres being opened 
this year and the efforts beinl made by these 
Centres to make the latest information in 
the field of Agricultural Bngineering available 
to tbo farmers? 
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DR. O. S. DHILLON: You have put a 
different question. The question relates to 
the Agricultural Engineering Colleges in the 
Agricultural Universities and you are asking 
about the Krishi Vigyan Kendras. If a notice 
for a separate question is given, I wilJ give 
full information· It is, however, a wide 
ranliDS question and the Krishi Vigyan 
Kendras will be having different experiences. 
We are preared to open more much centres 
but we are short of funds. We have 
approached the Finance Ministry as well as 
the Planning Commission and also outsIde 
agencies in this regard. My reply is exactly 
as you want. When we have funds, we will 
set up more such centres. 

SHRI HARISH RAWAT: When will 
you get them ? 

I English) 

SHRI M. RAGHUMA REDDY: I 
would like to know whether the Government 
has any propos a) to set up agricultural 
polytechnic institutions like other polytechnic 
colJeges to enable the farmers to utilise their 
services at the Panchayat Samiti level. At 
present, only agricultural graduates are avail-
able. There are no diploma holders in agri-
cultural subjects and there are no personnel 
available at the Panchayat Samiti and taluka 
levels to help the farmers. Are Government 
considering to set up some polytechnic 
colleges in subjects sucb as agriculture? 

DR. G. S. DHILLON: The Hon. 
Member is talking about settiLg up of poly-
technics at district and taluka levels. We are 
more concerned to cover 25 universities first. 
As soon as they are covered. we would look 
to the other side. 

[Trans/at Ion] 

MR. SPEAKER: Are these Centres set 
up wherever the State Government want or 
yOU also express your own opicion ? 

DR. G. S. DHILLON: Mr. Speaker, 
Sir, you are aware that we' want the State 
Governments to take initiative and come to 
us and say that they want to set up these 
centres. We are always prepared for tbe 
same. 

SHRI BANWARI LAL BAIRWA: Mr. 
Speaker, Sir, in the beginning an Agricultural 
University called Sukhadia University was 
set up in Udaipur. In course of time other 
faculties were added to it and it has now 
become a multi .. purpose university. Since 
then. we have DO independent university. I 
have been constantly demanding since 1980, 
when I joined the Parliament, that there is a 
great need for opening an Agricultural 
University in Rajasthan. I have also been 
demanding that tbe old agricultural college 
situated at Jowner, which is adjaceot to tbe 
areas of Sikar and Jhunjhunu, should be 
granted the status of a University. May I 
know from tbe Hon. Minister the grounds 
on which an Agricultural University has 
been proposed to be set up in Bitaner and 
whether the grounds in case of lowner are 
less important? 

MR. SPEAKER: Bikaner bas the entire 
infrastructure and tbat is why this proposal 
has been made. I t will be good if it is set up 
there. 

DR. G. S. DHILLON: You have already 
given the bint, what can) say "1 

[English) 

Conservation of marine resources 

*803. SHRI SOMNATH RATH: Will 
tbe Minister of AGRICULTURE be pleased 
to state: 

(a) whether Union Government are 
monitoring the steps taken by State Govern-
ments to conserve the marine resources 
available within the Exclusive Economic 
Zone, which are depleting fast; 

(b) if so, the results achieved during the 
last three years; and 

(c) tbe advice given by Union Govern-
ment to the States pursuant to tbe study 
made in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRl YOGEND~ 
MAKWANA): (a) to (c). A Statement II 
given below. 



Statement 

(a) and (b). Yes, Sir. Tbe Union 
Government are monitoring the fonowing 
steps taken for conservation of marine fishery 
resources in the Indian Exclusive Economic 
Zone: 

(i) Systamatic collection of catch statis-
tics and survey and research on ex-
ploited fishery resources. 

(ii) Regulation of fishing by foreign 
vessels in Indian Exclusive Econo-
mi~ Zone thlough enactment of 
Maritime Zones of India (Regula-
tion of Fishing by Foreign Vessels) 
Act t 98 J and R u 1es made there-, . 
under. Chartered foreign fishing 
vessels are not to fish within 24 
nautical miles on tbe West Coast 
and 12 nautical miles 00 the East 
Coast, as a general rule. in addition 
h> certain specified areas for con-
servation of fishery resources. 

(iii) Enactment of legislations by States 
and Union Territories to regulate 
fishing in territorial Yo aters. 

The marine fish production of the country 
during the last three years, as given below, 
does not indicate a declining trend: 

(ill lakh tonne,) 

Y~ar Marine /ish 
production 

1983-84 15.19 

1984-85 16.98 

1985-86 17.16 

(c) Some of tbe important advice/informa-
tion given by the Central Governmf'nt to tbe 
State Governments are : 

(i) Circulation of a model bill for 
demarcation of fhhing zones to 
regulate marine fishing 10 territorial 
waters. 

(ii) Reports/recommendations of techni-
cal Committees constituted to study 
specific type of fishery resources. 

Ortl'~" A 

(iii) Information/advice in tbe form of 
Status reports on exploited re-
sources by tbe Fishery Research 
and Development Institutes. 

SHRI SOMNATH RATH: As per" the 
statement, it has been mentioned that fishing 
by foreign vessels in Indian Exclusive Econo-
mic Zone is controlled by the Maritime 
Zones of India (Regulation of Fishing by 
Foreing Vessels) Act, 1981 and rules made 
thereunder. I would like to know from the 
Hon. Minister as to how many cases of 
violation of the Act and its rules have come 
to the notice of the Government in the last 
two years both from the East Coast and 
West Coast and more especially from the 
Coast of Orissa and as to what action bas 
been taken in this regard. 

SHRI YOGENDRA MAKW ANA: Sir, 
these cases of violation are being detected by 
the Coast Guards. These figures are not 
available with me. It is the Coast Guards, 
who are detecting the cases, as to who are 
poaching in our waters. 

SHRI SOMNATH RATH : Sir. I could not 
get the answer. When this Department enacts 
some law, it should also know whether that 
Jaw has been implenmented or not. It is tbo 
duty of this Department to know. 

Anyway J it is mentioned in the statement 
that some important advice has been given 
by the Central Government to the State 
Governments. They have circulated a model 
Bill for enactment of a legislation by tho 
States as welJ as the Union Territories, to 
give some reports and also to from status 
reports on exploited resources by the Fisbery 
Research and Development. 

I would like to know from the Hon. 
Minister, which of tbese States and Union 
Territories have re&ponded to tbe advice of 
the Central Government and have enacted 
legislations aod given reports? • 

SHRI YOGENDRA MAKWANA: Most 
of the States have passed the maritime laws. 

SHRI SOMNATH RATH: I want to 
know spe=ificaJly which are the States ? 
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SHaI YOGENDRA MAKWANA: I 
will live you. There are few States, which 
have not implemented it. They have Dot 
passed tbe law. I will give you the Dames of 
the States. He is interested iB the names of 
the States. Gujarat and West Bengal have 
not passed it; rest of tbe maritime States have 
passed it or issued executive order. 

PROF. N. G. RANGA: What about 
Andhra and Kerala '1 

SHRI YOGENDRA MAKWANA: 
Kera)a has passed it. Andhra Pradesh has 
issued executive orders. 

SHaI CHINTAMANI JENA: May I 
know from the Hon. Minister whether any 
complaints or allegations are brought to the 
notice of his Ministry, about the unauthorised 
fishing by Andhra and West Bengal in 
Orissa Sea Coasts ? Also, how many such 
vessels were seized by the State Govern .. 
ment '1 The Han. Minister has already re .. 
plied tbat except two States, all the other 
States bave tbeir own legislation, tbe Union 
Government is imposing strict rules about 
tbe utilisation of territorial waters of eacb of 
the States. What are the actions taken by 
the Ministry, in tbis regard '1 

SHRI YOGENDRA MAK W ANA: Sir, 
there was a suggestion for inter-State 
Fisheries Commission. But instead of tbat, 
there is a Coordination Committee which 
100~s ioto this aspect. It is very difficult for 
the Government of India to see that the 
vessels of one State do not go into the other 
State. But this Coordination Committee 
looks after it. For foreign fishing vessels, we 
have the Martime Zone of India Act, 1981 
and the implementing autbority as I said 
earlier, is the Coast Guards, who are 
guarding our coasts and the territorial waters. 

(Trandation) 

SHRI V. TULSIRAM: Mr. Speaker, 
Sir I want to know from the Hon. Minister , . 
the area in miles of the Exclusive EconomIc 
Zone in tbe territorial waters within wbicb 
fishiol is permitted' Due to tbe depletion 
of fish within this Zone, the fishermen go 
beyond it. What steps is tbe Government 
lakins to ensure tbat the fisbermen who bave 

been permitted to carry out their activities 
in our Exclusive Economic Zone do not 
suffer on account of depletion of fish in tbis 
area? Andhra Pradesh, Orissa, West Benpl 
and Tamil Nadu have a COOlman coastline. 
In Andhra Pradesh sometimes we have 
drought and sometimes floods. I want to 
know as to what measures are beiDI taken 
specifically for this State? 

MR. SPEAKER: We will pass a resolu-
tion. 

(English] 

SHRI YOGENDRA MAKWANA: We 
have 2 million sq. Kms of Exclusive Econo-
mk Zone. It has a potential of 4.5 million 
toones of fish. So, there is no dearth of fish in 
our EEZ; and I do not think that any vessel 
which goes for catching, will return empty. 
They wi]} get the catch .. (Inte,ruptions) and 
there is no difficulty. Safar as Andbra is 
concerned . (Interruptions) there is sufficient 
fish. 

SHRI P. KOLANDAIVELU: Sir, he is 
fishing in troubled waters. 

[Translation) 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, they have caught all the fish in 
Andbra Pradesh. Now they will start fishing 
outside. (Interruption3) 

Minerals found in bill areas of U. p. 

*804. SHRI HARISH RAWAT: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) the location-wise details of minerals 
found in bill areas of Uttar Pradesh; 

(b) whether any scheme bas been for-
mulated for commercial and industrial ex-
ploitation of these minerals; and 

. (c) if so, the rletails thereof? 

[Engii6h] 

THE MINISTER OF STATE IN TBB 
DEPARTMENT OF MINES IN THB 
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MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): (a) 
to (c). A statement is liven below. 

Statement 

<a> Minerals occurring in Hilly districts 
of Uttar Pradesh are as follows :-

Name of the 
dI.trld, 

Pithorqarh 

Almora 

Chamoli 

Debradun 

Tebri 
Pauri aDd 
Uttarkashi 
disuicts. 

Name of 
Minerals /oUIJd 

Base-metal (Copper, 
lead-zinc) Magnesite, 
Limestone (Cement 
Irade), Soapstone. 

Basemental (mainly 
Copper), Graphite, 
Magnesite, Soap-
stone, Scheelite and 
Limestone. 

Asbestos, Soapstone, 
Magnesite. 

Limestone, (Chemical 
Cement and Sugar 
Industry grade), 
Phosphorite, Barytes, 
Gypsum and Gold. 

Dolomite. Gypsum, 
Phosphorite, and 
Limestone (Cement 
grade). 

(b) and (c). Yes Sir, under the Seventh 
Five-Year Plan schemes (1985 -90), an out-
lay of Ill. 289.55 lakbs for mineral investi-
lation by tho UP State Directorate of 
Geology and Mining, and an outlay of 
lb. SO lakbl for tbe U.P. State Mineral 
Development Corporation for tbe develop-
ment of the Lambidbar limestone mines bave 
been provided. 

[Trcuaslatlon} 

SHRI BARISH RAWAT : Mr. Speaker. 
Sir. I WaDt to submit tbat very less 8IQ08nt bas 
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been inveated in Uttar Pradesh for Mineral 
exploration and development of mines by the 
Central Government and tbe Ministry of 
Steel aod Mines has not paid much attention 
towards it. May I know from tbe 
Han. Minister the important minerals ex-
plored in hill areas of Uttar Pradesb.Jrom 
1980-82 till todate, the deposits thereof 
found there and the steps taken by his 
Ministry for their commercial exploitat ion ? 
(Interruptions) 

SHRIMATI RAM DULARI SINHA: 
According to the survey conducted so far J 

deposits of magnesite, limestone, soapstone. 
high grade dolomite, IYPsum, etc. bave been 
found. The total value of mineral reserves 
till 1984-85 has been calculated at about 
Rs. 430 crores. 

So far as the question of its exploitation 
and the development of these industries are 
concerned, tbe CeDtral Government works in 
consultation with tbe State Governments. 
The U.P. State Directorate of Geolegy, u.P. 
State Mineral Development Corporation. 
Regional Corporation, Kumaon Vikas Nigam, 
Garhwal Vikas Nigam, etc. undertake this 
work. Some of the work is also done by the 
private sector and there is a phosphorite 
development project of Central Government 
as well. 

SHRI HARISH RA W AT: I am not 
much satisfied with the reply but the Hon. 
Minister has, however, tried to give a 
detailed information ... (Int~r,uption8) ••. The 
mineral deposits found in the hilly areas are 
looked at from the angle of environme&lt 
also. In regard to hilly areas. promotion of 
environment is also important. May I know 
from the Hon. Minister the norms governilll 
the grant of leases for exploitation of 
minerals and the measures taken to ensure 
that promotion of environment and develop-
ment works are complementary to each other 
and there is no clash whatso ever between 
tbem? 

SHRIMATI RAM DULARI SINHA: 
In order to strike a balance between the 
development work.s and the environment, 
we have formulated a policy for the hill areas 
and about which I want to inform the Han. 
Member. 
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[Engll,h) 

The present policy for Dehra Dun-Mussoorie 
area of Garbwal : There would be no ex-
tension of existing lease, nor grant of a new 
mining lease until the Department of 
Environment finalises a broad plan of 
exploitation. Mining operations have been 
permitted to be continued in accordance 
with the directions given by the Supreme 
Court in its order dated 12th March 1985 
are compJied with. Mining of rock phosphate 
by a Central Government undertaking ha~ 
been continued. For tbe entire art-a of 
Garhwal MandaI including Doon Valley, a 
lessee has to get the mining plan duly appro .. 
ved by IBM before to commences mining 
operations. He has to carry out the mining 
operations with due regard to the instructions 
.f safety of mining operations, protection 
of environment and control of poHution. 

[Translation] 

SHRIMATI CHANDRA TRIPATHI: 
Mr. Speaker. Sir, there are large deposits 
of coal in the Vindhyachal region and some 
surveys are being conducted there because it 
bas been reported tbat unauthorised mining 
operations are being carried out in the 
Abraura block of these hills. Will the Han. 
Minister kindly state whether such activities 
in the hills will be checked? 

SHRIMATI RAM DULARI SINHA: 
I have taken note of the question of the Hon. 
Member, but the question re1ates to the 
districts of Pithoragarh, Almora, ChamauIi, 
Tehri, Pauri and Uttar Kashi. 

SHRIMATI CHANDRA TRIPATHI: 
My question related to the hill areas of Uttar 
Pradesh. 

[English] 

Post-harvest teehnoJogy for rural 
population 

+ 
*805. DR. A. K. PATEL: 

SHRI C. lANGA REDDY: 

Will the Minjster of AGR.ICULTURE be 
pleased to state : 

(a) whether Government havo undertaken 
economic analysis of post-harvest technololY 
with potential for income and employment 
for the rural population; if so, the findioll 
tbereof; and 

(b) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGBNDRA 
MAKWANA): (a) and (b). The Government 
are stepping up research and development 
efforts to evolve specific, cost effective aod 
low cost technologies for post-harvest handl-
iog of crops in view of the substantive poten-
tial in these for income and employment 
generation in the rural areas. The Sevetb Plan 
includes sizeable programmes on the develop-
ment of processing industries, storase, ware-
housing and marketing infrastructure. 
Cooperatives are being encouraged to under-
take these post-harvest activities on a wider 
scale. 

DR. A. K. PATEL: The Govemment 
is serious about applying modern technololY 
in different branches of agricukuro ahereby 
there will be unemployment in the rural 
areas. What steps he wiU take to safeguard 
the interest of unemployed persons in villaPl 
due to modern technology ? 

SHRIYOGENDRA MAKWANA:T_ 
question relates to Post·harvesting technology 
and the amount of employment it will JOSO-
rate in tbe rural areas. Therefore, I sa, that 
all the post-harvesting operations like hand-
ling of the foodgrains or crops after barves-
ting·, that is, handling, processing, storate, 
transoorting, aU these processes generate 
employment in the rural areas. For ltorale, 
we have taken up a programme of CODItRIC-
tion of godowns in the rural areas; and wben 
I say, processing industry, it is processing of 
food, vegetable and otber crops; that will 
not crea te unemployment but will create 
employment in the rural areas. 

[Trans/ation) 

SHRI C. JANGA REDDY: May I 
know the technology beiDg applied to p~t 
wbeat SOdOWD! from rats ? 
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MR. SPBAKER: Rat-traps have been 
provided ..•. (lnt~'ruptionj) 

SHRI C. JANGA REDDY: May I 
k~ow the loss suffered as a result there of 
and the measures adopted to reduce this 
loss? 

(English) 

SURI YOGBNDRA MAK W ANA: The 
simple remedy is the medicine which is used 
for killing rats in the godowns. The cons-
truction of godowns aho helps in reducing 
this menace, particularly silos which are 
constructed recently will reduce this menace 
of rats. 

[Translat ion] 

MR. SPEAKER: Make arrangements 
for fruit processing etc. also. 

SHRI C. JANGA REDDY: Let me ask 
my second question I can ask two supplemen-
tary questions. 

MR. SPEAKER: The first Member can 
aak two supplementaries but not thereafter. 

(Interruptions) 

MR. SPEAKER: Rule is rule. 

SHRI C. JANGA REDDY: I am asking 
in the name of Shri Ranga Reddy. 

SHRI YQGENDRA MAKWANA : Ask 
it in the lobby. 

MR. SPEAKER : Because tea bas to be 
ser,ed if invited to the Chamber. 

(Interruptions) 

[Elwlllh) 

Advisory Committee for AIR 
station Leh 

*806. SHRI P. NAMGYAL: Will tbe 
Minister of INFOR.MATION AND 
BR.OADCASTING be pleased to 5tato ; 

(a) the Dumber of times the AdvisorY 
Committee for the Leb station of All India 
Radio has met since its constitution; 

(b) the importa~t recommendations made 
by the committee; and 

(c) the names and other particulars of 
the persons appointed on tbe Committee? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) An India Radio, Leh was informed of 
the reconstituted Programme Advisory 
Committee attached to it on 21.5.86. The 
Station Director is the Chaiman of the 
Committee and he was in position at the 
Station only in October, 86. We have been 
informed that tbe first meeting of the Pro-
gramme Advisory Committee would be held 
on the 5th of May, 1987. 

(b) Does not arise. 

(c) The Jist of members is given in the 
statement below. 

Statement 

Programme advisory Committee 0/ AIR Leh 

Cbairman 

1. Station Director, 
All India Radia, 
Leh. 

Members 

1. Shri Tashi Tragies Dimbir, village 

Chemidey, Leb (Social Work) 

2. Shri Kacbo Mabammad Ali Khan, 
Village Pashkum Kargil (Minority) 

3. Shri T. SODam, Ex-Asstt. Director, 
Information Leh (Humour Writi) 

4. Shri SODam Murup, Asstt. EoSiDeer, 
Electric Stakha, Hyde) Project, 

Leb (Tribal/SC). 

S • Sbri Tasbi Rabgias, Leb (Literature) 
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6. Shri Rinchen Namgial, Teacher 
Mission School, Leh (Scicnce). 

7. Sbri Mipam Otsal, Cultural Acade-
my, Leh (Music). 

8. Shri Tsering Norphel. Physical 
Instructor, Lcb (Sports). 

9. Sbri Rigzin Namgial, Kalon. Chan-
spa Leh (Agriculture). 

10. Sbri Kacho Isfaudiyar Khan, Kacho. 
Leh (Art and Culture). 

Ex-08ieJo Members 

t. Director General, All India Radio 
or his representative. 

2. Station Engineer, All India Radio, 
Leb. 

3. Assistant Director of Information, 
Government of J & K, Leb. 

4. Assistant News Editor, AIR, Leb. 

Secretary 

The Senior-most Programme Executive, 
All India Radio, Leh, Two more members 
viz., (1) Father Stanzin Razoo, Leb (2) 
Shri Akbar Ladakhi, Leh are also being 
added to tbis Programme Advisory Commit-
tee as State Government nominees. 

SHRI P. NAMGYAL: The Minister 
bas just stated that the Programme Advisory 
Committee was constituted on 21 st May, 
1986. It would have been if tbe proposed 
meeting would have been called on the 21st 
May 1987 to celebrate its first anniversary. 
Any way, I would )ike to know whether it 
is a fact that the meeting of the Proaramme 
Advisory Committee of AIR 01 Leh was not 
called firstly because the standard of 
programmes is very poor , secondly, the 
Station Director. the station Engineer 
aDd otber concerned officers remain 
out of Leb most of tbe time making this or 
that excuse, thirdly, the Station Director and 
Station Engineer a) ways keep on quarrelling 
with each other for their status and fourtbly 
tbey never caUed the Programme Advisory 
Committee meetins for fear of public criti· 

clsm. I would like to know as to how many 
times in a year the meetina of tbe Pro-
gramme Advisory Committee is supposed to 
be held. And for how long tbe post of 
Station Director, Leb remained vacant before 
October, 1986? Wby was tbe meeting of 
the Programme Advisory Committee not 
called during the last six months even after 
the present Station Director had joined? 

SHRI A. K. PANJA: Regarding the 
reasons for not calling the meeting of the 
Programme Advisory Committee 1 find from 
the record that the reasons are otberwise. 
Twice in a year a meeting of the Programme 
Advisory Committee shall have to be called, 
according to the rules laid down. But here I 
find that so far as Leh is concerned, there 
was certain difficulty and that remained 
pending for quite a l\)ng time. The Hon. Mem-
ber also met me several times. Certain baSIS 
issues regarding quarters cf the officers and 
medical amenities are required to be solved. 
Along with tbat, for posting in NEF A region 
one gets special allowance as that is consi-
dered a difficult area. But I find that that is 
not applicable to Leh. We have to take it up 
with the Finance Department. I think, when 
tbe basic issues are solved, wc will be able 
to post people there and ask them to remain 
there. The third difficulty is about geographi-
cal area-high altitude area. When the 
people are sent there, they find certain diffi-
culties. But these are to be solved. We could 
not call the meeting as I find from tbe record 
that my predecessor formed tbe Committee 
in time after certain delay in consideration 
as to who would be tbe members. But tbe 
Station Director could not be in position 
there. After be had gone there be fell ill 
because of tbe altitude. Now he is calling 
the meeting on the Stb of May. 

SHRI P. NAMGYAL: Is it a fact th'at 
there bas beerl frequent breakdown of the 
Leb Station of AIR sometimes due to failure 
of power caused by breakdown of generator 
and partly because of the absence of the 
technical officer and the staff? I would like to 
know as to bow many montbs the senior statT 
like the Station Director, Station Engineer It 
Assistant Station Director, Assistant Station 
Engineer. Programme Executive and duty 
omcers remained out of Leb during the last 
one year and for what reason? Witb the 
result that there bad beeD deterioration of 
programmes of AIR. 
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SBlU A.It. PANJA : Both the questions 
do Dot arise out of tbis question. But sinee 
,qu have allowod it. I may mention that so 
far as the f.nure of tbe system now is con-
cerned, yes it is there. It is because of the 
electricity failure. We often have breakdowns 
tbere. Recently we bad breakdown of the 
lenerator. So, we immediately got a genera-
tor from tbe Army as a stand-by lenerator 
and we put that in order. 

About tbe other question regarding 
people. bow many times they are absent, etc., 
I want fresh notice. 

-SHRI D. N. REDDY: May I know 
from tbe Hon. Minister: Is an Advisory 
Committee appointed by every Regional AIR 
Station and, if so. are their recommendations 
mandatory ? 

saRI A. K. PANJA: The Advisory 
Committees are formed in respect of such 
stations which have at lea~t 5.30 hours 
duration of orilinating programme. It may 
be regional or otherwise, if it has got S. 30 
hours originating programme. then we have 
an Advisory Committee. 

PROF. N. O. RANOA: From the in-
formation given by the Hon. Minister it 
loots as if tbis Leb Station has gone to sleep. 
Is it not time now that the Hon. Minister 
should tate it up witb the concerned autho-
rities aDd see that some special attention is 
paid to it and that it works satisfactorily? It 
il on the border and is of strategic value. 

SHRI A. K. PANJA: The Hon. Senior 
Member has pointed out thi~. I am thankful 
to him. I have taken it up. I have already 
beld two meetinp. The Hon. Member from 
Leb has helped me by suggesting remedy as 
to now tbis problem can be solved. 

SHill P. K.. THUNGON : As the senior 
Member bas very rightly pointed out, Leh is 
of great importance so far as AIR j4J con-
cerned. It is clear from the reply of the Hon. 
Minister that due to certain buman problems, 
even the meetings could not tl ke place. One' 
of the buman problems is the altitude 
problem. The climatic proble m can be over-
come if tbe local people are employed there. 

I think, in this direction, if proper policy is 
adopted tbm problem can be solved to a 
great extent. I would like to know from tbe 
Hon. Minister whether he is tbinkinl OD tbis 
line? If be is thinking on this line. may I 
know in what way he wants to solve tbe 
problem ? The climatic condition tbere, in 
Leh, Arunachal or any remote place in the 
Himalyan areas is all the same. I would 
like to know from tbe Hon. Minister, how 
many local employees are posted tbere in tbe 
AIR and how many are posted from here? 

What is the tenure? If the tenure is 
sucb and after posting, if a choice of station 
is given, then the official can go and work in 
tbe remote area? I would like to have reply 
from the Hon. Minister on this line. 

SHRI A. K. PANJA: It is very difficult 
to answer. 

MR. SPEAKER : You reply to one 
question only. He has taken too moch of 
time. 

SHRI A. K. PANJA: As the Hon. 
Member is coming from difficult area, I can 
say so far as Arunachal Station is concerned 
no such difficulty has been brought to my 
notice. There is DO such difficulty because 
extra allowance is paid. So far as Leh is 
concerned, local recruitment is done, accord-
ing to the policy from the local employment 
exchange. But if it is a technical post. it 
cannot be done unless technically-qualified 
local man is available. 

SHRICHANDULALCHANDRAKAR: 
Is it a fact that there is a shortage of space 
and that is why the functioning is very diffi-
cult? 

The space is very limited. The space is 
very little. So, it is difficult to operate there. 

Secondly. tbose people who are there, 
high altitude allowance is paid to them. 
Those officials wbo have come from outside, 
they are paid bigh altitude allowance. But 
that is very little. The main complaint is that 
so far as high altitude allowance is concern-
ed, it is very little. In tbe month of January 
this year, I was there for some time and I 
had beeD to tbat office. I came to know 
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about their complaints regarding the high 
altitude allowance which is very little. 
Secondly, Sir, when they want to go to any 
other part of the country, it becomes very 
difficult for tbem to get air tickets. It is very 
difficult to get air tickets in the month of 
January. The people have to pay a very huge 
amount of black money to get their air 
ticket. These are the main problems there. It 
is very difficult to get on tbere because of the 
high altitude. Another point is that they are 
Dot properly looked after. Thirdly, Sir, the 
local people have complained that they should 
be given more preference in employment and 
also training. 

SHRI A. K: PANJA: Sir, so far as tbe 
air ticket and other .allegations are concern-
ed, it is not my department. So far as the 
difficulties at Leb, as the Hon. Mfmber 
pointed out, are concerned, I may state tbat 
in tbe Seventh Plan we bave taken a fresh 
look. In Leh under the Seventh Plan, we are 
increasing the software programme first to 
set up a farm and Home unit at Leb, then 
to augment the morning information pro-
gramme or "Aaj Subhah". Ihen to include 
an educational broadcast unit which will 
cover the schools, university and adult edu-
cation programmes. The Finance Department 
will be approached because it requires the 
approval of the Finance Ministry. Three 
posts-Programme Executive, Transmission 
Executive and a Motor driver have been 
sanctioned on the 15th April 1987 for AIR 
Station at Leh for setting up out-door 
broadcasting unit for increasing the field 
based programme. La&tly, so felf as tbe 
quarters and allowances are concerned, I 
have already replied to these points that we 
have taken it up with. the Finance Depart-
ment for allowing the same type of facilities 
as are allowed in other North Eastern 
Region. 

DistributioD of wasteland for agricul-
tural purposes 

+ 
*810. SHRI AMARSINH 

RATHAWA: 
SHRI CHINTAMANI lENA: 

Will tbe Minister of AGRICULTURE 
be pleased to state : 

<a> the Government's policy in regard to 
, acquisition and distribution of wasteland in 
tho country for agricultural purposes; 

(b) the total area of wasteland acquired 
and distributed amongst Scheduled Castes 
and Scheduled 'tribes during tbe last three 
years in each State; and 

(c) tbe number of persons benefited 10 
far during the above period ? 

THE MINISTER OF AGRICULT\1RB 
(DR. G. S. DHILLON) : (a) to (c). A state-
lllcnt is given below. 

8tatement 

<a> Acquisition of land including ceiling 
surplus, culturable wasteland etc. falls within 
tbe purview of the State Governments. The 
lands thus acquired are used for various 
public purposes, such as, for rebabiUtatioD 
of displaced persons, agricultural landless 
labourers etc. 

(b) and (c). The surplus lands acquired 
under Ceiling Act are distributed to landless 
poor including Scheduled Castes and Sche-
duled Tribes. Till the end of December, 
19t(6, an area of about 4.80 lakh hectares 
wa~ distributed to about 13.96 lakh 
Scbeduled Caste beneficiaries and an area of 
about 1.60 lakh hectares was distributed to 
about 5.52 lakh Scheduled Tribe beneficia-
ries. Under a Centrally Sponsored Scheme, 
about 1.1 lakh families of landless agricul-
tural labourers were re-settled on about 1.90 
lakh hectares of reclaimed eulturable waste-
lands. The Statewise break-up of tbe areas 
reclaimed and allotted and tbe number of 
families re-settled is given in the annexure 
below. 

Annexure 

State-wise Distribution 0/ Culturab/~ 
wastelands Reclaimed and Pamtlie, 
T~settled (Third Plan Through Afarcla. 
19t9) undt'r the centrally ,poa8Dr,d 
scheme lor R~c1QmoIJon 0/ W/U1.Jo.d8 

and resettlement 01 a6r'cllltural 
labourers 

States 

1 

Andhra Pradesh 
Assam 

Area reclaim- Families 
ed and allotted nscttled 

(in hectares) (Number) 

2 

3,230 
380 

3 

3.362 
44& 



1 2 3 

Bihar 19,290 16,175 
Gujarat 19,647 7,699 
Karnataka 145 140 
Kerala 8,451 4,367 
Madhya Pradesh 31,811 12,174 
Maharashtra 50,415 20,361 
Orissa 674 360 

Punjab 44.557 40,039 
Tamil Nadu 7,179 2,862 
Uttar Pradesh 3,131 2,892 
Tripura 821 892 
West Bengal 91 N.A. ------_-

Total 1,89.828 

or 
two 1akh bectares 

approx. 

1,11,764 

-------- ----------
N.A. - Not Available 

Source-National Commission Agricul-
ture-Report, 1976. 

[Translation] 

SHRI AMAR SINH RATHAWA: 
Mr. Speaker, Sir, in connection with the 
distribution of land to the landless labourers, 
I want to know from the Hon. Minister 
tbe steps being taken by tbe Government 
for the development of such land and the 
amendments being made in the Land 
Acquisition Act to ensure that the possession 
of sucb land remains with tbe landless 
labourers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA110N IN THB MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): Mr. Speaker. Sir, it is 
witbin the purview of the State Governments 
to distribute land and to ensure that its 
possession remains with the allotee. We 
can only advise and provide information '0 them. 

o,.,._" 
(Engll,h] 

SHRI CHINTAMANI lENA : Sir, you 
kindly come to my rescue. My question 
was : what was the total area of wasteland 
acquired and distributed amonlst Scheduled 
Castes and Scheduled Tribes during the 
last three years in each State? But the 
statement of the Hon. Minister is not clear. 
The Hon. Minister may kindly clarify the 
various points mentioned in the National 
Commissionor Agriculture- Report, 1976. 
My supplementary would be that the Hon. 
MInister bas replied tbat 5. S 2 lakh were 
the Scheduled Tribe beneficiaries and 4.80 
lakh hectares were distributed to about 
13.96 lakh Scheduled Caste beneficiaries. 
Similarly, in the case of Centrally Sponsored 
schemes about 1.90 lakh hectares of 
reclaimed culturable wastelands were distri· 
buted to 1. 1 lakb families. From these 
distributions to th~ Scheduled Caste and 
Scheduled Tribe persons, you will see that 
eveD one acre of land bas not been allotted 
to tbese people. So, may I know wbether 
Hon. Minister will please see that these 
persons are re-settled in those lands allotted 
to them? They are only on the records but 
actually tbe lands have not yet been taken 
possession by those beneficiaries. The lands 
are not in their possession and also some 
types of legislation on land ceiling of the 
State Governments have some lacunae, for 
which tbe land owners are going to court 
of law and because of which the poor 
agricultural labourers and landless peasants 
are being harassed and are not able to get 
possession of the land. That is one question. 
(Interruptions). The Union Government is 
always putting tbe responsibility on the 
States. May I know from the Hon. Minister 
the concrete proposals about this so tbat 
tbese landless labourers may lot the posses-
sion of the land ? 

SHRI YOGENDRA MAKWANA: 
Sir, as I said earlier, I still find that the 
land is a Stale subject. Tbe land distribution 
also is with the State Governments. We can 
advise tbe State Governments and we can 
belp tbem in reclaiming the wasteland. 
So, there are schemes of tbe Government 
of India for the reclamation of the land 
which is degraded Jand, which is saline 
land and which is alkaline land. For that 
there are schemes. But, the distribution of 
land, and for tbat purpose the possession 
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should remain with the htndless labour, is 
tbe job of the State Government, they 
have to look to it and the HOD. Member 
can belp the State Government in that 
respect. 

SHRI RAJ MANGAL PANDE: Sir, 
is tbe Government aware that the very 
purpose for which tbis land was allotted to 
the landless is defeated in view of tbe fact 
tbat 90 per cent of tbe land is passed on 
to other persons than tbe real allottee '1 
And if tbe Government is aware of it, 
what action or what protection does tbe 
Government want to live to tbese landless 
people '1 

SHRI YOGENDRA MAKWANA: Sir, 
I would request the Hon. Member, through 
you, to pass on tbis information to the 
State Government concerned so tbat the 
State Government can take necessary action. 

SHRI BRAJAMOHAN MOHANTY: 
Sir the Annexure attacbed to tbe answer 

t 
mentions: 'Tbe National Commission Agri-
culture-Report, 1976.' So my question 
would be wbether the Government of India 
is monitoring tbis programme, whether tbey 
collect the information from the State 
Governments aDd whetber the text of tbe 
information is received. Here simply the 
answer bas been given: 'The National 
Commission of Agriculture-Report, 1976.' 
That is one thing. 

MR. SPEAKER: Only one question 
only. 

(Interruption,) 

SHRI BRAJAMOHAN MOHANTY: 
Another thing I want to know is, in Orissa 
the re-settlement process is very very low. 
(Interruption,). I would like to know whether 
they have taken up this issue. 

SHaI YOGBNDRA MAKWANA : Sir, 
if tbe settlement rate in Orissa is low, it 
is for tbe State Government of Orissa to 
do it ••• 

MR. SPEAKER: The question is of 
State Government, the answer is for the 
State Govemment only. 

SHRI YOGENDRA MAKWANA: And 
tbe Hon. Member can impress upon tbo 
State Government to do it. 

(Interruptions) 

MR. SPEAKER: Whatever it is. the 
State Government is a State Government. 

(Inle rruptions) 

SHRI YOGENDRA MAKWANA: So 
far as the figures are concerned, I have 
taken tbe figures from the 'National Com-
mission Agriculture - Report, 1976' becauso 
tha t is tbe document which gives them, and 
as I earlier said, it is for tbe State Govern-
ment to do all tbis. In Parliament I cannot 
reply on a1l these questions. 

Tissue culture techoiques for 8ra ... -
vine and coconut 

*813. SHRI C. MADHAV REDDI: 
Will the Mmister of AGRICULTURE bo 
bleased to state : 

(a) whether grapevine and coconut 
plantlets have been produced commercially, 
using the technique of tissue culture; if 80, 
tbe details tbereof: 

(b) the survival rate of these plantlets; 
and 

(c) whether new genes have been trans-
ferred through this technique; if so, the 
details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : tal No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

SHRl C. MADHAV RBDDI: Tbere 
are reports tbat the tissue culture technique 
is being developed in the country in several 
Universities and also in the NeL, Poona. 
I would like to know whether Government 
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has found out from these laboratories 
whether tbis could be applied to some of 
tile crops. 

SHRI YOGENDRA MAKWANA: We 
bave developed tissue culture in this country 
and tbere are certain plants where it is 
~ery successful and in certain other plants, 
it is on an experimental basis. Unless we 
are sure of its advantage, we cannot do it 
00 a commercial basis. At present we have 
done it in coconut and in other areas also. 
In palm i, is very ~uccessful. But to main-
tain l tbe aenelic purity of tbe plant we 
have to see whether it remains the sarno 
or Dot. T,herefore. before doing it com-
mercially. we ba ve to look into all these 
problems. 

SHRI C. MADHA V REDDI: Where 
it bas been successful, what efforts have 
been made to sec that it is furtller encour-
aged and is applied ? 

SHRI YOGENDRA MAKWANA : This 
is basically for multiplication. Multiplication 
of particular plants takes time and, there-
fore, we resort to tissue culture method, 
and wberever it is necessary, we have done 
it. In the case of flowers, in the case of 
palm, in the case of some medicinal plants 
and aromatic plants also, tissue culture is 
being resorted to multiplication is done and 
it is ai,en to the farmers. 

Development of H,derabad and 
Secuaderabad 

+' 
*814. SHRIMATI N. P. JHANSI 

LAKSHMI: 
DR. T. KALPANA DEVI : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state : 

<a> wbether Union Government have 
received any proposal from Government of 
Andhra Pradesh for sanction of Ra. 820 
erores for tbe development of the twin 
,;jties of Hlderlbad and SlQuQdAI,u,ad io 
.41ldbra Pradcab; 

I (b) if/10, the rcspODSe of Union.Govern-
,'''' in tbi. maard; aDd 

(e) the amount allocated for the 
purpQse? 

THE MINISTER OF UR.BAN DEVE-
LOPMENT (SHRIMATI MOHSINA 
KIDW AI): (a) to (c). Tbe Government of 
Andhra Pradesh included a proPosal for 
twin cities' development in their draft annual 
plan for 1987 -88. The proposed outlay 
was Rs. 88S lakhs. The scheme was dis-
cussed in the Wor kiDg Groop discussions 
for the annual plan, in the Planning 
Commission. The exact amount to be 
allocated for this scbeme is yet to be 
finalised. 

SHRIMATI N. P. JHANSI LAKSHMI: 
I would like to know from the Hon. 
Minister how much time it will take for 
the Centre to finalise the scbeme and release 
tbe funds. 

SHRIMATI MOHSINA KIDWAI: I 
cannot give the time. by what time it will 
be finalised. As SOOD as it is finalised, funds 
will be released. 

Unemployed rural labour 

*815. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of AGRI· 
CULTURE be pleased to state: 

(a) the details of the trend of unemploy-
ment amona"the rural labour during 1986; 
and 

(b) the percentage of rural labour 
unemployed at present ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

ICOOPERATION IN THE MINISl'RY Of 
AGRICULTURE (SHRI YOGENDRA 
MAK W ANA): (a) and (b). A statement 15 
given below. 

St._ent 

As per the Seventh Plan Document the 
unemployment in tbe rural areas in March. 
1985 was estimated at 4.97 million (3.76 
rural males + 1.21 rural females) for tbe 
age Iroup of five plus. The pe~ntage of 
uQIU1lplGyed to.tbe,labour /orce in ..the ,rural 
areas accordiol to usual .tatus •• liveD in 
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tbe Seventh Plan Document is as under : 

, Rural males · 
Rural females 

Total 

2.32% 

1.76% 

2.15% 

The data on rural unemployment are 
collected p"eriodically by the National Sample 
Survey Organisation. 

SHRI K. RAMACHANDRA REDDY • 
~s !ar. as rur~1 unemployment is Concerned: 
It IS IDcreasmg every year. Has the Govern-
~ent got ~ny plan to reduce the rate of 
lD~rease ID unem ployment and provide 
~alDfu~ employment to the rural population 
ID India? 

SHRI YOGENDRA MAKWANA. 
There are a number of schemes of th~ 
Government of India to provide gainful 
employment to the rural population. The 
Government of India are giving the money 
and the schemes are being implemented by 
t~e State Governments. All thes~ schemes 
hke IRDP, NREP, TRYSOM, etc., are 
for generation of employment in the rural 
areas. 

saRI K. RAMACHANDRA REDDY : 
What are the minimum wages tbat are paid 
to the rural labourers? The minimum 
wages bad been fixed a long time back. 
~s there any plan with the Government to 
lDcrease the minimum wage paid to the 
rural employees ? 

SHRI YOGENDRA MAKWANA : The 
minimum wages differ from Stale to State 
and they are decided by the State Govern-
ments looking to their socio·economic 
conditions. 

Spice prlees 

*816. DR. V. VBNKATESH: Will 
tbe Minister of AGRICUL TURB be pleased 
to state : 

(a) whether prices of spices have increas-
ed durin. the last two years; 

(b) if 80, the detail~ thereof; 

(c) whether prices of some of tbe apices 
have remained steady; 

(d) if so, tbe details thereof; 

(e) whether any steps have been taken 
to ensure remunerative prices to tile growen; 
and 

(f) if so, tbe details thereof? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTUlU! AND 
COOPERATION IN THE MINIStRy 
OF AGRICULTURE (SHRl YOOENDRA 
MAKWANA): (a) to (d). Tbe All-India 
Index Numbers of wholesale prices for 
spices during the last two yean showed .. 
mixed trend. Whereas the indices for Black: 
Pepper, Cumin and Cloves sbowed all' 
increasing trend, those of Chillies Turmeric, 
Cardamom and Ginger registered decline. 

(e) and. (f), Minimum support prices for 
spices are currently not being announced by 
the Government of India. No State Govern-
ment has also come forward with any 
proposal for market intervention. 

DR. V. VENKATESH: Sir, here also. 
there IS a disparity. You know pretty. well 
that I am coming from a drOUlbt-prODo 
area, that is, Kolar district. Chillies and 
Ginger are tbe items which are produCed 
from tbe drought-prone districts of tbe 
country. Here, there is a decline in tbe 
production of Cbillies and Ginger, etc. 
Therefore, why this disparity is tbere? 
Why the Government is not comiDg forward 
at least, where the drought-prone districts 
in this country are affected doubly by Bettini 
the water from the deepest sources from 
where they are getting these things? Why 
the Government is not coming forward to 
support this? Wbether there is an; policJ 
of the Government of India in this regard? 
I want to know categorically. 

SHRI YOGENDRA MAKWANA : Sir. 
the Government of India is ready to bolp 
any part of the country. It is for tbe State 
Governments to come forward to the 
Government of India and to request for 
the market intervention. In case, if tbe State 

~ Government is comioS forward aa<lroq", 
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to the Government of India for the market 
intervention, wo are prepared to inte"ene 
in tbe matter. 

DR. V. VENKATESH: The State 
Governnments have been approaching tbe 
Centre for a drought-prone quota. But for 
Ihat programme they have not laid any 
condition. That is my point. 

Sir, my second supplementary is regard-
iog the minimum support price for this 
s~ices. The Government bas said tbey have 
Dot taken any action. They ha ve not made 
any formulation about this. How long will 
the Government take to decide to support 
the prices? Has the Government got any 
idea to give a supporting price even before 
80Wina tbe seeds? Is there any idea? I want 
to know. 

SHR} YOGENDRA MAKWANA : Sir, 
tbe Government's price policy is very clear 
and it is in favour of the farmers And in 
case of the commodities where tbe market 
prices are faUing, the Government is fixing 
the prices and procurmg at a fixed price. 
But, so far as the spices are concerned. the 
prices are always ruling high. And, there-
fore, it is Dot necessary to fix the support 
price of tbe spices. But, in respect of the 
commodities where the prices go down, 
the Government is fixing the prices and 
procuring it. 

(Trims/alton] 

Sunlight gardens 

·819. SHRI SWAMI PRASAD SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state : 

<a> wbether Government are aware that 
a prden bas been developed in the USA 
where sunlight is available for 24 hours; 

(b) if so, the details thereof; 

(c) whether Government propose to 
develop such gardens in India also; 

(d) if so, the scheme of Government in 
this resard; and 

(e) if DOt. the reaSODS therefor 1 

(English) 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURB (SHRI YOGBNDRA 
MAKWANA) : (a) No, Sir. " 

(b) to (e). Do not arise. 

MR. SPEAKER: Any supplementaries ? 
No. 

I will now have the second round. 

Sbri Yashwantrao Not present 
Gadakb Patil 

Shri Prakash Chandra Absent 

Shri Subhash Yadav .. Not present 

Shri Mohanbhai Patel Not present 

Shri R. S. Mane Absent 
Shri Hussain Dalwai Not present 
Shri DauJatsinhji Jadeja Not present 
Shri Ananta Prasad Sethi Not present 

Shrimati Jayanti Patnaik Absent 
Dr. G. Vijaya Rama Rao Not present 

And I think by that time, the time is also 
over. The Question Hour is over. 

WRTITEN ANSWERS TO QUESTIONS 

{Ehgllsh] 

Vacant plots of Delhi Development 
Authority 

*800. SHRI YASHWANTRAO GADAKH 
PA TIL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) the number of plots earmarked by 
the Delhi Development Authority for Multi-
storeyed buildings lying vacant in Delhi; 

(b) the reasons therefor; and 

(c) tbe steps taken to start the construc-
tion activity thereon ~ 

THE MINISTER OF URBAN DBVB· 
LOPMBNT (SHRIMA TI MOHSINA 
KI OW AI) : (a) 21 such plots have beet 
lying vacant. 
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(b) and (c). Out of tbe aforesaid 21 
plot., six plots which have beeD newly deve-
loped will be auctioned seen. The Delhi 
Hiah Court bas stayed auction in the case of 
4 other and steps are beiDg taken to move 
the Court to get the stay order vacated. One 
plot was put to auction but no bids above 
the reserved price were received. In the case 
of 9 of tbe remaining 10 plots, the balance 
amount after the initial payment of earnest 
money, viz. ~ percent of the bid amount, 
bas not been paid and hence possession 
could not be handed over. Construction 
could not be started on tbe residual one plot 
although its possession bas been handed 
over. 

Cultivation of JODg staple toftOD 

*802. SHRI PRAKASH CHANDRA : 
SHRI SUBHASH Y ADAV : 

Will the Minister of AGR.ICULTURE be 
pleased to state ~ \ 

(a) the estimated area of land under long 
staple cottcn cultivation in tbe country; 

(b) the steps proposed to improve the 
quality and increase tbe yield of long staple 
cotton; 

(c) the names of the States where pro-
duction is likely to be increased and the area 
of land proposed to be brought under cutti· 
vation for the purpose, during the next three 
years; 

(d) whether any financial assistance baH 
been given to these State Governments for 
promotion of cultivation of long staple 
cotton; if so, tbe details thereof; and 

(e) the estimated increase in production 
of ]ODg staple cotton expected to be acbieved 
as a result tbereof ? 

THB MINISTER OF AGRICULTURE 
(DR.. G. S. DHILLON): (a> The average 
&rea under lonl staple cottOD dllring 
1982-83 to 1984-85 was 12.98 lakh ba. 

Cb) The steps proposed include distri-
bUtion of certified seed of high yieJdin8 
Varieties, layiDI out demonstration plots on 
iDllH'Oved packaae of practices and dissemina 

tion of latest cotton production technoJOIY 
over laraer areas. 

(c) Production of lonl staple cotton is 
proposed to be increased b, an area of 
about 1.3 lakh ha. in States like Maha-
rashtra, Madbya PradeSh, Andbra Pradesh 
and Karnataka, during the next tbree years. 

(d) During tbe Seventh Five Year Plan, 
a Centrally Sponsored Intensive Cotton 
Development Programme is proposed to be 
implemented with a total outlay of Rs. 
1629. t 7 lakhs. 

Ce) About 2 lakb bales of 170 kp. eacb. 

DAVP Advertisements to newspapers, 
joornals and magazines 

*807. SHRI MOHANBHAI PATEL: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the Government's policy for reJease 
~f DA VP advertisements to newspapers, 
Journals and mag.zin~s published in the 
country; 

(b) wben this policy was introduced: 

(c) the number of journals, newspapers 
and magazines which availed of this facility 
during tbe year 1986; 

Cd) whether it is a fact that many news-
papers, journals and magazines have Dot bren 
included in the list for Government adver-
tisements; and 

Ce) if so, the reasons therefor and the 
steps proposed in this direction ? 

THE MINISTER OF STATE OF 1HB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(8) A stlltement is given below. 

(b) These Policy Guidelines were framtd 
in 1980. 

(c) 2.688 newspapeR/journals were 
issued advertisements durins the )'ear 1986. 

(d) and (e) ... Tbe newspapers. jouraala 
and mqazines which do Dot satisfy tho 
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criteria laid down by tbe Government are 
Dot empanelled. 

Statemeat 

Ad,ert,,'''' policy a/ th~ Gove,,,mtnt 
o/lndla 

'A' Preamble 

1. Tbe Directorate of Advertising and 
Visual Publicity places advertisements in 
various newspapers/journals on behalf of 
various Ministries and Departments of the 
Government of India. A number of 
autonomous bodies and public sector 
enterpriescbannelise their advertising through 
DAVP. 

2. The primary objective of Government 
advertising is to secure widest possible 
coveraae through newspapers which circulate 
news or comments on current affairs and 
standard journals on science, art, literature, 
sports, films. cultural affairs etc. While 
livilll advertisement~, political affiliations 
or editorial policies of the publication con-
cerned are not taken into account. However, 
advertisements would not be issued to 
newspapers, journals which incite or tend to 
incite communal passion" preach violence , 
offend the sovereignty and integrity of India 
or socially accepted norms of public decency 
and morals. 

'B', Policy GaideliDes : 

1. Keeping in view Government Policy, 
publicity requirements and availability of 
funds, a balanced and equitable placing of 
advertisements is aimed at. Government 
advertisements are Dot intended to be a 
measure or financial assistance to newspapers/ 
journals. In .pursuance of" broad social 
ojectives of the Government, and in order 
to achieve parity of rates between various 
categories of newspapers appopriate 
weiabtage/consideration may be given to : 

<a) Small aDd Medium newspapers! 
journals; 

(b) Specialised, scientific and technical 
journal.; 

(QJ Lanpas<' newspapers/journals; aD4 

(d) Newspapers/journals publisbed cspe-
ciaUy in backward, remote and 
border areas. 

2. Small, medium and big newspapers! 
journals are catesorised as under: I, 

<a> Small - Upto a circulation of 
15,000 copies per issue. 

(b) Medium- Circulation 
15.000 and 

between 
50,000 

copies per issue. 

(b) Big - Circulation above 
50,000 copies per issue. 

3. In selecting newspapers/publiclltions 
for placing Government advertisements the 
following consideration -may be taken into 
account: 

(a) Coverage of readership from diffe-
rent walks of life, particularly in 
case of national campaigns. 

(b) Reaching specific sections of people 
depending upon the message to be 
conveyed. Small and Medium 
newspapers will get major consi-
deration in motivational/educative 
compagins. 

(c) Any other category of newspapers! 
journals/publications which Govern-
ment may consider from time to 
time appropriate for bona fide 
reasons. 

(d) House journals, house magazines 
and souvenirs will not ordinarily be 
used for Government adveItise-
ments. 

4. The DAVP wiU use newspapers/ 
journals with a minimum paid circulation of 
not less than 1,COO copies. Relaxation, 
however, may be made in the case of the 
(ollowing: 

<a> Specialised/scientific/technical jour-
nals with a paid circulation of 

500 copies per issue. 

(b) Sanskrit newspapers/journal and 
newspapersfjournals publisbed in 
backward. border or remote areas 
or in tribal lall8uascs or primarily 
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meant for tribal readers, and those 
published from Jammu and Kashmir 
with a minimum paid circulation of 
SOO copies per issue. 

s. Newspapers/journals should have an 
uninterrupted and regular publication for a 
period of not less tban four months and 
should comply with the provisions of Press 
and Registration of Books Act, 1867 before 
tbey qnalify for consideration for placing 
Government advertisements. For Quarterly 
journals, they have to bring out at least two 
issues before tbey are considered. 

6. Newspapers/journals should have the 
following minimum print area to be accepta-
ble for Government advertising : 

Periodicity 

Dailies 

Weeklies and 
FortnigbtJies 

Print area not less than 

760 Std. Col. Cms. 

480 Std. Col. Cms. 

Monthlies and other, 960 Std. Col. Cms. 
periodicals, 

Exceptions might be made in the case of 
newspapers/journals published in tribal 
language or primarily for tribal readership. 

7. Circulation of all newspapers/journals 
should be certified by a Chartered Accoun-
tant or by a professional and reputed 
accounts body or institution. However. 
newspapers having a circulation upto 2,000 
copies per issue may submit a certificate 
from a Chartered Accountant or from the 
concerned District Magistrate. The circula-
tion figures, if found incorrect at any time, 
will render the papers/journals ineligible for 
advertisements, besides any other action 
which Government may deem appropriate. 

'C' Advertisement Rates : 

The Rate -Structure for Government 
advertisements will be worked out by DA VP 
on the basis of the principles enunciated 
above. The DA VP will enter into appropriate 
~ate contracts with individuals newspapers' 

flournals. 

Study into .. berm.'. ,rob1eJa. 

*808. SHRI R. S. MANB: Will tbe 
MiDistcr of AGRICULTURE be pleased to 
state : 

(a) whether any indeptb study of tho 
problems of fishermen and Gnterpreneurs has 
been undertaken; 

(b) if so, the outcome thereof; and 

(c) whether any review of tbc existiDI 
policy is considered necessary to protect tbe 
interests of fishermen ? 

THE MINISTER OF AGRICULTURB 
(DR. G. S. DHILLON): <8> and (b). 
Government of India bad taken up a 
Centrally Sponsored Scbeme to study the 
techno-socio economic conditions of fisbermea 
through State Governments during 1983-.4. 
An amount of Rs. 18 lakhs was released to 
22 States for tbe study. Four States, namely, 
Gujarat, West Bengal, Himachal Pradesb 
and Manipur completed the study and sub-
mitted their reports. The reports bring out 
income of fishermen household, their 
indebtedness, literacy, nature of ownership of 
craft and gear, housing and civic Cacilities, 
etc. No study bas been conducted rcgardi ... 
the problemes of entrepreneurs. 

(c) No, Sir. . 

CoordiDatioD ·betbeen D DA and 
HUDCO 

• 809. SHRI HUSSAIN DALW AI : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state the mechanism 
to ensure coordination between the Delhi 
Development Authority and Housio. and 
Urban Development Corporation so as to 
augment tbe housing activity in Delhi ., 

THE MINISTER OF URBAN DEVE. 
LOPMENT (SHRIMATI MOHSINA 
KIDW AI) : Development autborlties such 
as the Delhi Development Autbority an 
eligible to raise loans from HUDCO Cor 
housing schemes as per the guidelines of tbe 
HUDCO. HUDCO too keeps liaison and 
iDter-acts with various aacncies includiDa 
the DDA to promoto housioa activitQ. 
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Viewers readlOD to mornlDR Dews 
tcleeast OD TV 

• 811. SHRI D. P. JADEJA: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

<a> the viewers reaction to the news 
telecast during the mominl Television 
proaramme; 

(b) wbether the format of tbe morning 
news telecast requires cbanges to make it 
innovative and interesting; and 

(c) if so, the steps envisaged in this 
direction '1 

THE MINISTBR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) to (c). The Morning Transmi6sion has 
been introduced on Doordarsban National 
Network with effect from 23.2.1981. Two 
news bulletins of 10 minutes' duration each 
are telecast at 7.35 a.m. and 8.05 a.m. in 
Hindi and Englisb respectively. Tbese news 
bulletins originate from Doordarshan 
Kendra, Delhi. Doordarsban subscribes to 
tbe Pacific services of Mis. Visnews, London 
for tbe satellite news-feed, which is received 
at 3.00 a.m. daily enabling Doordarsban to 
give the latest foreign news in its morning 
news bulletins. According to a survey 
conducted by Audience Research Unit of 
Doordarshan the morning news bulletins are 
gaininl popularity with the v_wers. However, 
it is the endeavour of Doordarshan to make ' 
the news more informativ~ and interestinl. 

Chromiam Mines 

. *812. SHRI ANANTA PRASAD 
SETHI : Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) the number of Cbromium mines in 
tbe country with details of chrome deposits, 
mUle-wise; and 

(b) tbe steps proposed to exploit chrome 
deposits? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 

(SHRI VASANT SA THE> : <a> The total 
Dumber of Chromite mines in the country 
is 23. Information in resard to Chromite 
reserves is available in respect of 20 of these 
mines which is furnished below: 

Name of mine Recoverible 
Reserver (in 
thousand 

I. 

2. 

3. 

4. 

s. 
6. 
7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Loy. 

Byrapura 

Thaladur 

Jambur 

Bhakth Rakalli 

Sirohi 

Morsh 

Kamarda 

Sarubil 

Bhimtanagar 

Kaliapani 

Kalarangi 

South Kaliapani 

SDk ranli 

Kathpal 

Birasal 

Baula 

Bangar 

Katbpal 

Boula W. P. 

tonnes) 

0.4 

83 

72 

12.5 

81 

1.1 

1.8 

296 

6137 
62947 
12641 

456 

11064 

5071 

71 
58 

36 

645 

19 

1593 

(b) Tbe exploitation of Chrome Ore 
deposit has to be determined with reference 
to domestic demand and demand for export 
from time to time. The present production 
is adequato to meet such demand. 

AlomlDlum smelter la Orl ... 

*817. SHRIMATI JAYANTI PAt· 
NAIK : Win tbe Minister of STEEL AND 
MINES be pleased to state ; 
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<a> whether commercial production has 
commenced in tbe aluminium smelter plant 
set up at Anlu] in Orissa by the National 
Aluminium Company; 

(b) if so the annual production capacity 
of the plant; 

(c) the number of stages/phases in which 
tbo plant is going to be commissioned; and 

(d) the progress made so far ? 

THE MINISTER OF ENERGY AND 
MINISTER. OF STEEL AND MINES (SHRI 
VASANT SATHE) : (a) No, Sir. But trial 
production has commenced. 

(b) Tbe rated capacity of the aluminium 
smelter is 2,10,000 tonnes per annum. 

(c) The aluminium smelter will be 
commissioned in two pbases. 

(d) Ninety percent of the construction 
progress bas been achieved. The first pbase 
of tbo smelter was started up in March, 
1987 when the first two pots were charged 
and aluminium metal was tapped on 2nd 
April, 1987. 

ASlistanee to ADdhra Pradesh for 
Housiog 

*818. DR. G. VIJAYA RAMA RAO : 
Will the Minister of URBAN DEVELOP .. 
MENT be pleased to state : 

(a) whether Government of Andhra 
PradeSh has represented to Union Govern-
ment about its inability to achieve targets of 
bousing to weaker sections in the State in 
view of the cost escalation and constaints on 
funds; 

(b) if so, whether Union Government 
propose to allocate additional funds to tbe 
State Government for tbe purpose; and 

(c) whether Housing and Urban Develop· 
ment Corporation is providing financial 
assistance ror tbis purpose? 

THE MINISTER OF URBAN DEVE· 
LOPMENT (SHRIMATI MOHSINA 
KIDW AI) : (a> No such representatioD bas 

been received from the Government of 
Andhra Pradesh either in the Planni". 
Commission or in the Ministry of Urban 
Development. 

(b) Does Dot arise. 

(c) Yes, Sir. Since its inception in 1970. 
HUDCO has scnctioned (up.to 31st Marcb 
1987) 633 schemes received from aaeDCies 
in t be State of Aodhra Pradesh, with 
a total cost of Rs. 361. S 9 crorcs, and 
approved loan assistance of Ra. 228.98 
crores for the construction of 4,10.145 
dwelling units and 5],930 basic sanitation 
units~ 

FormatioD of registered societies ia 
DDA coloDies 

8009. SHRI CHINGWANG KONYAK: 
Will the Minister of URBAN DBVE-
LOPMENT be pleased to state : 

(a) the guidelines issued by the Delhi 
Development Authority for formation of 
registered societies for the welfare of tbe 
residents of a new colony in the initial stases 
when it is being inhabitated by the allottces; 

(b) whether a society has been formed 
by a few allottees in Vasant Kunj, Sector-A 
without any notice to all the allottee9 liviDS 
there; 

(c) whether this society has been 
registred with the D.D.A. and its managiq 
committee elected under the relevant 
regulations, if not, the reasons therefor; 

(d) whether the DDA bas received 
representations against tbis society about its 
functioning, and if so, the details tboreof; 
and 

(e) the steps Government propose to 
take to stop the irrelwar functionina of tho 
society? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF URBAN DEVBLOPMENT 
(SHRI DALBIR SINGH) : (a) According to 
Delhi Development Authority (Manalemeot 
and Disposal of Housing Estates) lleplatioDs 
1968' aU persons who have beoD aUottod a 
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property in a group of bousing Estate shall 
constitute thems)ves into a registered Agency. 
Pormation of Agency is done in tbe presence 
of a representative of the DDA and after the 
Agency is formed it makes an application to 
tbe VC for registration under tbe above 
Regulations. 

(b) No such Agency has been formed, 
as reported by DDA. 

(c) Docs not arise. 

(d) DDA does not recognise unreg.is-
tered Associationsl Agencies. But if there are 
any representations even by individual 
allottees with regard to their problems DDA 
takes note of them. 

(e) Since no such Agency is recognised 
by tbe DDA, an Advertisement was 
given in press recently by tbe DDA asking 
the allottees to form a registered Agency. 

Setting up of Development Broadtast-
iug Unit Projects 

8010. SHRI SRIBALLAV PANI-
GRAHl : Will the Minister of INFOR.· 
MATION AND BROADCASTING be 
pleased to stato.: 

<a> whether Government propose to set 
up more Development Broadcasting Unit 
Projects similar to the one being set up at 
Kota. Rajasthan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMAtION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) and (b). The Development Broadcasting 
Unit Project is being set up at Kota and 
Nagpur to sensitise the population of these 
areas towards a area ter understanding Cif the 
developmental issues relating to : 

(i) Role of Women in Development; 

(Ii) Human Settlements and Urbanisa-
tion; and 

(iii) Environmental considerations in 
EGooomic Development. 

After assessment of the success of these 
projects, similar projects would be set up in 
other selected areas, in due coures. 

Import of coking coal from USSR 
aDd CbiDa 

8011. DR. B. L. SHAILESH: Will the 
Minister of STEEL AND MINES be 
pleased to state : 

(a) whether there is move to import 
coking coal from U.S.S.R. and China; 

(b) if so, the reasons therefor; and 

(c) tbe purpose for which it will be 
used? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES (SHRI 
VASANT SATHE) : (a) O~er., have been 
received by SAIL for supply of coking coal 
of USSR and Cbinese origin. No contracts 
have yet been concluded. 

(b) and (c). Coking coal is imported by 
the steel industry to meet its requirements 
fOI production of hot metal. If imports take 
place from these two countries. they will go 
to meet the requirements of imported coking 
coal. The Trade Plan, 1987, provides for 
impolt of 0.5 million tonnes of coking coal 
from USSR. Imports from China will enable 
dh'ersification of sources of supplies and also 
help in diversification, increase and balancing 
of our trade with that country. 

Electrolytic maDganese metal Project 
in SODdarKarb, Orissa 

80 J 2. SHRI HARIHAR SOREN: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

<a) whether Government have a proposal 
to set up an electrolytic manganese metal 
project in Sundarlard district, Orissa; 

<b) if so, tbe stage at which the proposal 
stands at present; and 

(c) the steps taken to implement the 
same? 
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THE MINISTBR OF ENERGY AND 
MINISTER OF STEEL AND MINES (SHRJ 
VASANT SATHE~ : (a) No, Sir. 

(b) and (c). Do not aries. 

Allotment of Aelbfnmodation to SC /ST 

8013. SHRI R· M. BHOYE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government have made 
any special provision for allotment of 
residential accommodation to Government 
employees belonging to Scheduled Castes/ 
Schedued Tribes and other Backward classes; 

(b) if so I Dercentage of accommodation 
earmarked for these categories of employees 
in each type of accommodation and in 
different cities; , 

(c) whether the Quota of reservation 
made is in consonance with tbe percentage of 
posts reserved; and 

(d) if not, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir, in 
respect of Scheduled Castesl Scheduled 
Tribes in Type A to Type D in General 
Pool. 

(b) 10 per cent of the clear vacancies in 
Types A and Band 5 per cent of the clear 
vacancies in types C and D have been reserved 
for allotment to Scheduled Castes and 
Scheduled tribes. Allotment will bf" made in 
the ratio of 2 : 1 for Scheduled Castes and 
Scheduled Tribes respectively. 

(c) No, Sir. 

(d) In the report for tbe Year 1977-78 
the Commissioner for Scheduled Castes and 
Scheduled Tribes had recommended that 
there sbouJd be reservation in the matter of 
allotment of general pool accommodation 
corresponding to reservation in service. The 
reccommendation was considered in the light 
of the information received from various 
Ministries/Department aod it was found that 
Scbeduled Castes/Scheduled Tribes employees 
have been ba.vin8 more or less equal percentage 

of satisfaction with regard Co aJlotment or 
accommodation with the percentage of 
reservation of 10 for Type A and Band S 
for Type C and D. In view of this tbe 
percentage bas not been modified. 

Fish production target In Ker •• e 

8014. SHRI MULL~PALLY 
RAMACHANDRAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the targetted rate of increase in fish 
production envisaged from the marine aod 
inland sectors separately, during ·tbe year 
1986-87; and 

(b) the percentage of target met duriol 
the above period? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
M~KWANA) : (a) The targetted rates of 
increa~e in marine and inland fish production 
during the year 1986-87 were 35.6 per 
cent a pd 7.1 per cent respectively. 

(hl The percentages of achievement of 
targets in respect of marine and inland fisb 
pr0ducrion during 19 86- ~ 7 are 77 and 91 
respectively. 

Profit/loss of SAIL 

80 t 5. CH. RAM PARKASH: Will the 
Minister of STEEL AND MINES be pleased 
to state the profit/loss accounts of Steel 
Authority of India lilJ1ited. plant· wise, 
during the last two years? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MiNES 
tSHRI VASANT SATHE): The following 
statement shows the profit (+ )/10. (-) of 
SAIL Steel plants for the years 1984-85 and 
1985-86 :-

(Rs./crore,) 

1984·85 1985-86 

Bhilai Steel Plant 49.27 64.38 
Durgapur Steel Plant (-) 53.36 (-) 26.52 
Rourkela Steel Plant 27.10 22.62 
Bokaro Steel Plant 11.47 112.93 
IlSCO (-) 81.60 (-) 60.99 
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Tire final r~sults for the financial year 
1986-87 will be known only after the 
accounts are finalised and audited. 

Wage Boards 

8016. SHRI BALASAHEB VIKHB 
PATIL: Will tbe Minister of LABOUR be 
pleased to state : 

(a) the progress of various Wage Boards 
appointed by Union Government; 

(b) the wage borads which recommended 
interim relief for tbe employees and the 
reaction of Government to the recommend-
ations made by them; . 

(c) the time likely to be taken by the 
various wage boards to complete tbeir work; 

(d) whether any of the wage boards has 
asked for extension of time; and 

(e) if so, the reaction of Government 
thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) and (b). Two Wage Boards 
for Working lournalists and Non-lournalist 
Newspaper Employees have been set up by 
the Government vide Resolution da ted 
17.7.8S. Tbired Wage Board for Sugar 
Industry workers was also constitued vide 
Resolution dated 17.7.85. Wage Boards for 
Working lournalists and Non-lournalists 
Newspaper Employees have submitted their 
interim report recommending interim relief 
at the rate of 7.5 per cent of the basic ray 
subject to a minimum of Rs. 45/- P. m. The 
Government fixed tbe interim rates of wages 
at the rate of 1 S percent of the existing 
basic waPi subject to a minimum of Rs. 
90/- p.m. w.e.f. 1.6.86 vide Notification 
dated 30.5.86. 

The Wale Board for Sugar Industry bas 
also submitted their interim report 
recommending interim relief of Rs. 4S /- p.m. 
and the same bas been accepted and 
published in tbe Official Gazette vide 
Resolution dated 7.8.86. 

(c) to (e). The term of these Wage 
Boards were for one year from 17. 7.8S. Tho 

term of all these Boards have been extended 
till 31. 7.87. The Wage Boards have been 
requested to expedite their reports. 

Development of vfllages aroont 
MetropolitaD Cities 

8017. PROF. NARAIN CHAND 
PARASHAR: Will tbe Minister of URBAN 
DEVELOPMENT be p]eased to state : 

(a) whether Union Government have 
decided to include areas covered within 6 
kilometers around metropolitan cities for 
development of various facilities; 

(b) if so, the exact position in respect of 
Delhi and tbe names of the villages included 
in these belts; and 

(c) the facilities proposed to be provided 
to these villages '? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Urban Deve-
lopment is a State subject. The State Govern-
ment has the discretion to include areas as 
required by them around their metropolitan 
cities for development of various facilities. 

(b) and (c). Information is being coUee_. 
ted and will be laid OD the Table of Sabha. 

I.L.O. scbeme for child labour in 
match and carpet factories 

8018. SHRI C. K. KUPPUSWAMY: 
Will the Minister of LABOUR be pleased to 
state : 

(a) whether a scheme worth Rs. 45 
crores was launched in collaboration with the 
International Labour Organisation during 
November. 1985 to help the children work-
jog in match and fire works factories at 
Sivakasi. in Tamil Nadu and in the carpet 
factories of Bbadohi·Mirzapur belt of Uttar 
Pradesh; 

(b) if so, the salient features of the 
scbeme; and 

(cl how far the children workin. in these 
industries bave been benefited as a result 
thereof? 
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MINISTRY OF LABOUR. (SHIU P. A. 
SANG MA): (8) No, Sir. A project to 
beoont tbe children working iD tbe match 
aDd fireworks industries at Sivak.shi, Tamil 
Nadu bas, however, been launched. An 
amount of Rs. 13.80 crores is tbe outla, 
slated on the various components of tbe 
scheme. 

(b) Tbe salient features of the Sivakali 
project are to raise the income levels of tbo 
families; to provide non-formal education; 
bettet health care to child workers; to im-
prove their working conditions; to raise tbe 
leneral awareness of tbe families in tbe area 
and to reduce the incidence of child labour 
in the project area; 

(c) It is too early to asses~ tbe results of 
the Sivakasi project. 

Marketing of DewS and featares 
service by New York based 

organisation 

8019. SHRI UTTAM RATHOD: Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> whether 'India Abroad Publications 
Inc'. a New York based newspaper organisa-
tion has started marketing a news and features 
service in India; 

(b) whether its activities are within tbe 
laws of India since it is owned by an 
American citizen; 

Ccl whether a copy of tbe agreement will 
be laid on tbe Table of the House; and 

(d) whether funds collected tbrouah sales 
of services by the American owned organisa-
tion in India. are being maintained and dis-
bursed according to tbe relevant Foreign 
B~chanF Regulation Act and other laws 
pertainiDI to the operation of such funds 
prevalent in India? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF INFORMATION AND 
BROADCASTING (SHRI. A. K. PANJA): 
(a) Yes, Sir. 

(b) and (cl. 'India Abroad Publications 
Inc.' a New York based newspaper bas an 

ur.la.ollleat with National Press Apocy. 
New Delhi for oxchaDle of news/feator. 
with eacb otber. Tbere is no written agree-
ment b~tweeD tbe two. No violadon of aD, 
law by tbe NPA bas been br08l1at to die 
notice of tbo Government. 

(d) This information is Dot maiDtained 
by this Ministry but by the Minh'" of 
Finance. 

Fllh Fal'lDers' Develop.eat Ageacln 
in Andhra Pradesh 

8020. SHRI C. SAMBU: Will tile 
Mioister of AORfCUL TURS be pleased to 
state: 

(a) tbe number of Fish Farmers' D~ve· 

lopment AIODcies in Andhra Pradesh; 

(b) whether there is any "roposal t.o in-
crease the number of FFDA's iD Stat. duriDi 
1987-88; and 

(c) if so, tbe amount allocated for tbe 
purpose? 

THE MINISTER OF STATE IN THB 
DBPARTMBNTOF AGRICULTURE AND 
COOPERATION IN THE MINISra.y OF 
AGRICULTURE (SHRI YOGENDR.A 
MAKWANA): (a) There are nine Fisll 
Farmers' Development Agencies (FFDAs) in 
Andhra Pradesh under tbe Centr.Uy Spon-
sored Programme of Development of Aqua-
culture. 

(b) There is at present no proposal to 
increase tbe number of FFDAs under tbis 
programme during 1987-88. in An4bra 
Pradesh. 

(c) Does oot arise. 

Recovery of peri pberal elaarges 
by DDA 

8021. saRI KAMAL NATH: Win the 
Minister of URBAN DBVELOPMENT b. 
pleased to state : 

<a) the amount collected from ,roup 
allottees of plots of Group IV CooperatR. 
house buildiol societies ill Prtet Vlbu ColOla, 
in Ellt Delhi at tbe rate of Rs. 16/- per 
square meter for providio. peripbcral servj~ 
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(b) since wben sueb cbaraes are heiDi 
collected; 

(c) the amount spent by tbe Delhi 
Development Authority/Municipal Corpora-
tion of Delhi for providing peripheral 
aervices; and 

(d) wben tbe work of providing such 
services was started and wben it was comp-
leted ? 

THB MINISTER OF STATE IN THE 
MINlSTR Y OF URBAN DEVELOPMENT 
(SBRI DALBIR SINGH): <a> AbouC 
RI. 7. 3S.48 3/-. 

(b) Since 1981. 

(c) and (d)' The amount spent by DDA 
for providiol peripheral services is 31.61 
lacs. The work was started in year 1981 and 
has been completed except S W. draIn which 
is likeb to be completed by March, 1988. 

Decline In fish catch from 
Ganga basin 

8022. SHRI SANAT KUMAR 
MANDAL: Will the Minister of AGRI. 
CULTURE be pleased to state: 

(a) wbether tbe fisb population and fish 
catcb from the GaDga and its tributaries is 
aoing down according to a survey conducted 
by the Ioland Fisheries Research Institute, 
Barrack pore; 

(b) whether tbe Institute has also called 
for alllent integrated river basin development 
proaramme to conserve the flora and fauna 
of tbe riverine ecosystem; and 

Cc) if so, the steps taken to prevent the 
depletion of such biological wealtb and the 
consequent decline in the fish catcb from the 08_' 

THE MINISTER OF STATB IN THE 
DEPAR.TMENT OF AGRICULTUR.E AND 
COOPERATION IN THB MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
Mt\~W~A) : (.) y~s, Sir, 

" (b) and (c). The technololies developed 
bJ the Central Inland Capture Fisheries Re-
search Institute (CIeRI) on breeding and 
calture of Hilsa as well as on re-cycling 
domestic sewage for fish culture would be 
of considerable help in enhancing fish popu-
lation in depleted stretches of river Glnga 
and reduce oraaoic pollution. 

A National Symposium highlightins the 
urgent need for an integrated river basin 
development programme bas been organised 
by CICFRI, at Barrackpore on 25th and 
26th April, 1987. 

Assistance to sma'land margioal 
farmers 

8023. SHRI S. SINGARAVADIVEL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a> whether it is a fact that assistance is 
not being given to the small and marginal 
farmers to procure motor or oil engine for 
liftins the surface water; 

(b) whether a Dumber of representations 
have been made to extend assistance for tbc 
purpose; and 

(c) if so, tbe action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : <a> No, Sir. Under tbe Cen-
trally Sponsored Scheme of Assistance . to 
Small and Marginal Farmlers for IncreaSing 
Agricultural Production a.ssistance is being 
provided to small and mal-ginal f~rm~rs for 
minor irrigation programmes includlDg Instal-
lation of pumpsets/diese) engines/elec~r.Q 
motors. The motors/oil ens ines are belo1

@ 
utilised by tbe farmers for lif 'tiDg tbe ground 
water as well as surface water. 

(b) Govemment of India b l. not receiv-
ed any complaiot. reprding ,assistance n01 
being provided for installatio n of motorsj 
oil engines from the State Go ·VFrnmcDt, .al 
well as from tbe beneficiaries. 

(e) QuestiOD docs Dot arise. 
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Alloeatloa of fDBds for arbsD develop-
lDeDt of Kersla 

8024. SHRI T. BASHEER: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

Ca) whether the annual Plan outlay for 
urban development of Kerala for 1987-88 
bas been finalised; and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
annual plan (1987-88) outlay for the Urban 
Development Sector for the State of Kerala 
has been finalised. A sum of Rs. 380 lakbs 
bas been allocated for various schemes in-

eluded in the Urban Development Sector for 
execution during 1987 -8 8. 

AllotmeDt of flats on casla don ud 
hire parchase basis 

802S. SHRIMATI GEETA MUKBBR.-
JEE : Will the Minister of URBAN DBVB-
LOPMENT be pleased to atate tho Dumber 
of flats allotted on cash down and bire por-
chase basis so far under the New Pattern 
Housing Urban Development Corporation 
Scheme, 1979 on the basis of draw of lot., 
category-wise and year-wise '1 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): The requisite in-
formation is given in the Statement below. 

Statement 

Statement of /lots allotted In cash downih1re purchase basis yeaT-wlse 
---- - - _- ----

Year M.I.G. L.I.G. Janta --------- ---_._-- -------------
Cash Hire Cash Hire Cash Hire 
down purchase down purchase down purcbase 

30,3.81 336 503 238 115 796 23119 

31.3.82 238 357 882 2656 1140 3420 

20.5.82 27 80 3S lOS 

407 744 514 1544 390 1171 
15.3.84 

72 574 1722 611 1834 
7.12.84 -

3450 - 1328 
_. 503 

19.5.85 

30.5.85. 12.6.8 S & 
987 123 

19.6.85 1979 .-
29.3.86 & 4382 

1715 1705 1721 
31.3.86 .... - 1133 
9.10.86 ... - ... 82S 
25.2.87 

2696 710S 3940 10753 2972 16484 
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NAilED DerauUlltl .. EPF Sche .. 

8026. SHRI GADADBAR SABA: 
Will tbe Minister of LABOUR be pleaaed to 
state: 

<a> whetber NAFBD is in default of the 
Employees Provident PUlld Scbeme; 

(b) whetber appointment of auditors is 
done by the trustees of tbe fund with prior 
approval of the Provident Fund Com-
missioner; 

Cc) if so, tbe persons held responsible for 
making NAFED a defaulter in the Provident 
Fund Scheme; and 

Cd) the steps Government propose to 
take to remove tbe default in tbe Employees 
Provident Fuod Scheme in NAFED ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P. A· 
SANGMA): (a) According to the provident 
fund authorities, MIs. NAFED is not 
defaultinR in payment of Provident Fund 
dues; 

(b) There is no requirement for obtain-
inl prior approval of the Provident Fund 
Commissioner for appointment of auditors. 

(c) and (d). Do not arise. 

( Tran,lfltlon) 

TraD.fer of De'elopmeDt Work from 
DDA to MeD 

8027. SHRI SANTOSH KUMAR 
SINGH : Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state : 

Ca) wbether Union Government ha ve 
recently issued a notification for transfer of 
work relatiog to overall development of 
urban villa,e. from DDA to MCD; 

(b) if 10, tbe reasons therefor; 

(c) whether Government propose to 
provide financial afant for tbe purpose; 

(d) if 10, the "iU.le-wiIe amount allotted 
for providioa civic amentities in urban 
villqes ; and 

(e) tbe details, of the expenditure 
incurred 10 far for the purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH): <a) and (b). The 
Lt. Governor, Delhi while reviewing deve-
lopment works io Delhi by various agencies 
had taken a decision on 11-3-87 tbat all 
the urban villages presently maintained by the 
DDA will be transferred to MeD with effect 
from 1-4-87. 

(c) and (d). Tbe works of basic civic 
amenities like construction of roads. paths 
and lanes, construction of sullage and S. W. 
Drains construction of community laterincs. 
construction of community balls, electrifica-
tion, parks and open spaces, water supply 
and sewerage. in 96 urban villages of Delhi 
are beiD8 provided by the MeD and the 
DDA under a Plan Scbeme of the Govern-
ment of India, i.e. "Scbeme for Development 
of Urban Villages of Delhi" at an estimated 
cost of Rs. 2067.33 lakhs. 

(e) The details are as under: 

Expenditure Incurred (RI. in 'flkh,) 
By DDA By MCD 

2617.83 436.60 
(upto 1986-87) (upto 25·2-87) 

(Engll,h) 

f"ield Publleify Vnlts 10 North Easterll 
States 

8028. SHRI HAREN BHUMIJ: Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have sanctioned 
tbe construction of buildings for offices aDd 
residential purposes, and setting up of Field 
Publicity Units with VCP and colour 
monitor facilities and to equip them with a 
computer for prOlramme analysis in Nortb-
Eastern Statesi 
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(b) if so, tbe details tbereof especially in 
respect of Assam; and 

(c) whether the installation of a 300 
transmitter at Dibrugarb is yet to be com-
pleted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) and (b) The office buildmgs to house 
the field offices of the Directorate of Field 
Publicity and residential quarters for its staff 
bave been constructed at following placed in 
the North-East Region: 

1. Along 
2. Daporijo 
3. KhoDsa 

4. Nampong 
S. Itanagar 
6. Pasighat 
7. Seppa 
8. Tawang 
9. Tezu 

10. Ziro 

No new Field Publicity Units have been 
started during the first two years of the 
Seventh PJan. However, 42 Units wbich 
include 12 in Assam, are already functioning 
in this area. There is no proposal at present 
to provide either VCP and colour monitor or 
computer to these Units. 

(c) The installation of 300 KW MW 
transmitter at Dibrugarh has already been 
completed and testing is on. 

Pact for housiog cooperatioo witb USSR 

8029. SHRIMATI USHA CHOU· 
DHARY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether a pact for cooperation in 
housing between India and the USSR has 
been signed ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SURI DALBIR. SINGH): (a) No, Sir. 

(b) Does not arise. 

Fisheries educatioD sclleme 

8030. SHRI ANADI CHARAN DAS: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the disciplines in which Central 
Institute of Fisheries Education is impartiDI 
education and conducting researcb; 

(b, whether Government propose to 
start M. Se. course in Fisheries Management 
in all the Agricultural Universities/Colleges 
in the coastal State; if so, the details tbere-
of; 

(c) the manner in which different 
academic courses \\ould be drawn and edu-
cation imparted through sucb Universities in 
the near future under the Fisheries Education 
Scbeme; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRl YOGENDRA 
MAKWANA): (a) The Central Institute of 
Fisheries Ed ucation (eIFE) is impartioa 
education in Fisheries Biology (Marine and 
Inland), Fisheries Technology (Craft, Gear 
and Processing), Fisheries Marketing and 
Cooperation, Fisheries Economics aDd 
Statistics, Fisheries Management and Fisbe-
ries Extension. CIFE is conducting research 
in Marine Fisheries, Oceanography, Inland 
Fisheries, Aquaculture, Fishing TechnololY, 
Fisb Processing, Fisheries Economics and 
Statistics and Marketins and Cooperation. 

(b) No, Sir. 

(c) The State Agricultural Universities 
are autonomous institutions. These Univer-
sities develop their course curricula as per 
tbe requirement and get tbem approved by 
their Academic Councils. However, Indian 
Council of Agricultural Researcb bas deve-
loped a model course curriculum for under-
graduate degree programmes in different 
branches of agricultural science including 
fisheries whicb are used as model by the State 
AsriculturaJ Universities. 



(d) It is within the purview of tbl: State .. 
. Aariculturat Universities/State Governments 
c:oncomed to start ditT crent courses as per 
tho manpower need and resources available 
In the State. 

Coo.truetlon of CommuDity Halls In 
Jaoakpuri 

8031. SaRI NATAVAR SINGH 
SOLANKl: Will tbe Minister of URBAN 
DBVELOPMBNT be pleased to state : 

<a> wbether the work OD construction of 
community balls bas started in each block of 
Janakpuri, New Delhi; 

(b) if so,the progress made in this regard 
80 far; and 

(c) the time by which these community 
halls are likely to be completed and start 
fUDctioning 1 

THE MINISTER. OF ST ATE IN THE 
MINISTRY OF URBAN DEVBLOPMENT 
(SHill DALBIR SINGH): (a) to (c). Sites 
bave bccn allotted for the purpose in blocks 
A and C of Janakpuri. In both the cases, 
the possession of land could Dot be handed 
over by tbe DDA due to non receipt of pay-
ment of the cost of land. Suitable provision 
for tbe community balls win be made in tbe 
layout plans of tbe other blocks. Accordmg 
to the poliCY of the DDA, the cost of cons-
truction of community halls will have to be 
borne by the allottees. Tbe Welfare Associa-
tions are at liberty to get the work executed 
tbrouah the DDA after making tbe payment 

of tbe cost of constrUction or alternatively 
after gettinl possession of tbe land tbey 
could do the construction tbemselves. It is 
Dot possible at present to indicate tbe time 
by wbich the community balls are like)y to 
be completed. 

Expeadltare incurred 00 MIDlsters' 
relJdeaees 

8032. SHRI SYED SHAHABUDDIN : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) the expenditure incurred on tbe 
repair, maintenance, addjtion and alteration 
of the official residences of the Members of 
tbe Council of Ministers during 1985-86 
and 1986·87 separately and Minister-wise; 

(b) the names of ex-Ministers stil) 
occupying residences allotted to tbem as 
Ministers as OD 1 April, 1987; and 

(c) the names of Ministers still occupy· 
ing residence allotted to them as Member of 
Parliament as on 1 April, 1987 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : ~a) The informa-
tion IS being collected and will be laid on 
the Table of the Sabba. 

(b) and (c). The information has been 
furnished in Statemenr .. I and Statement .. l1 
respectively. 

Statemeat.1 

NatMJ 01 ex-Minister, Btlll occupying ",ldane" allott,d to th'm a, Mlnlsterl. 
as 0" 1 Ifp,II, 1981 

s. No. Name of M.P. Particulan of residancc 

S/Shri 

t 2 3 

1. Rao Birendra SiDlb S, Janpatb 

2. Voerendra Patil 2. Tuahlak Road 

3. Japnnath Kausbal 1 S. Tuablak Road 

4. P.C.Sotbi ,. Safdarjaoa &oa4 
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s. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
IS. 
16. 
17. 
18. 
19. 
20. 
2 t. 
22. 
23. 
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2 3 

Smt. Sheila Kau) 5, Ashoka Road 
Jaganoatb Rao 3, Moti Lal Nebru Marg 
C. P. N. Singh 2. At bar Road 
V. N. Patil 23 J Asboka Road 
Vir Sain 4, Jantar Mantar Road 
N. K. P. Salve 32, Aurangzed Road 
Kalp Nath Rai 36, Aurangzeb Road 
Nawal Kishore Sharma 3 t Krishna Menon Marlt 
Arif Mohammed Khan 3, Sunehri Bagh Road 
Asbok Gehlot I, Dupleix Lane 
Arun Nehru 14, Akbar Road 
V. N. GadgiJ 6, Janpath 
Chandu La1 Chandrakar 22, Akbar Road 
V. C. Shukla I J Willingdon Crescent 
Dinesh Singh 1. Thyagaraja Marg 
Ch. Dalbir Singh 8. Teen Murti Marg 
A. P. Sharma 17, Akbar Road 
P. K. Thungon AB-3, Pandara Road 
Miss. Kamla Kumari AB·16, Pandara Road 

Statement II 

Names of Minist.r, still occupying residances DlIott~d to them as Mem~r, 0/ 
Parliament, as on 1 April. 1987 

S. No. Name of Minister 
S/Shri 

Particulars of residance 

1. 
2. 
3. 
4. 
S. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 

J. Vengal Rao 
Ajit Panja 
Jagdisb Tytler 
Brahm Dutt 
Chintamani Panigrahi 
P. R. DasmuDshi 
R. Prabhu 
Santosh Mohan Dev 
Eduardo Faleiro 
K. K. Tewari 
Rama Nand Yadav 
Miss. Saroj Khaparde 
Girdbar Gomango 

24, Willingdon Crescent 
1 7, Windsor Place 
24, Gurdwara Rakabgaoj Road 
1 7. Canning Lane 
10, Dr. Bishamber Dass Marg 
16, Janpatb 
ells. Pandara Park 
123-125, North Avenue 
AB-95. Shabjahan Road 
CI/3 9, Pandara Park 
14, Dr. Rajendra Prasad Road 
98-100, South Avenue 
108 .. 113, Vithalbbai House 
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Water 'amint! in Delhi 

8033. SHRI KAMLA PRASAD 
SINGH: Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state : 

(8) whether there is likely to be a water 
famine in Delhi in the coming months; 

(b) if so, the steps taken to meet the 
situation; 

(c) the areas which are more shortage 
prone; 

(d) whether some areas are already 
facing shortage; and 

(e) if so, the details thereof and the 
remedial steps taken/proposed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (e). The 
information is being collected and will be 
laid on the Table of the Sabba. 

[T,ans/atlolll 

Shortage of life saving drugs in ESI 
Dispensary, Cband,garh 

8034. SHRI TEJA SINGH DARDI : 
SHRI BALWANT SINGH 

RAMOOW ALIA: 

Wi)) the Minister of LABOUR be pleased 
to state: 

(a) whether attention of Government 
has been drawn to the shortage of life-saving 
drugs in ESI Dispensary, in Chandigarh: 

(b) if so, the facts in tbis regard; 

(c) whether Government have conducted 
an enquiry into the matter; if so, the detai1s 
thereof; and 

Cd) the remedial measures taken to 
provide for the essential drugs jn the 
dispensary ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) and (b). Accordins to the 

Cbandigarh Union Territory Administration, 
which is responsible for tbe administration 
of medical care under the ESI Scbeme in tbe 
Union Territory. there is no shortage of life 
saving drugs in the ESI Dispensary in 
Chandigarh. 

(c) and (d). Do not arise. 

[English] 

Study on recurrence of drought 

8035. SHRI JAGANNATH PATINAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any study has been con-
ducted in the areas where successive droughts 
have ravaged the ecology, economy and 
crippled the rural sector, if so, the details 
thereof; 

(b) whethel Union Government propose 
to provide any special norms for assistance 
to those States where large areas have been 
ravaged by the droughts; and 

Cc) jf so, whether Orissa comes under 
tbis category 1 

THE MINISTER OF STATE IN ThE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) No study has been con-
ducted recently in tbe areas faclDg successive 
droughts. 

(b) and (c). Central assistance for natural 
calamities. including drought, is approved in 
terms of the recommendations of the 8 th 
Finance Commission as accepted by the 
Central Government. Orissa is treated on par 
with aU other states of the Union. 

Aonla Fertilizer Project 

8036. SHRIMATI BASAVARAJES-
WARI : w,n the Minister of AGaICUL-
t:URE be pleased to state : 

(a) whether the Aoola Fertilizer Project 
is likely to cost more; 

(b) if so, the reasons therofor; and 
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(c) the details of the fertiliser projects 

tbat would be completed within tbe stipulated 
COlt scbedule ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THB 
MINISTRY OF AGRICULTURE (SHRI 
R. PRABHU): <a) No, Sir. There is no 
likelihood of a cost over-run. 

(b) Does not arisc. 

(c) The following fertilizer projects are 
expected to be completed within the approved 
cost estimates :-

t. VijailJur (District Guna). M.P. 

2. Aonla (District BareiIly), U.P. 

3. Amjbore Phosphatic Fertilizer Project. 

Letters of inteDt for Gas-based 
Fertilizers unit. 

8037. SHRI JITENDRA PRASADA: 
Will tbe Minister of AGRICULTURE be 
pleased to state: 

(a) whether letters of intent issued to 
various promoters of the proposed Gas-based 
Fertilizer units in the country have Japsed, 
if so, the details thereof; 

----
Name of the Date of 

(b) whether Jetters of intent of those 
private promoters ha ve been extended or 
renewed; 

(c) whether the performancc of each one 
of them was taken into consideration white 
renewing the letters of iDtent; 

(d) whether some of tbe promoters who 
were issued Jetters of intent have not made 
an)' investment in the projects; and 

(e) if so, the rea~ons for renewing their 
letters of intent? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURB 
(SHRI R. PRABHU) : (a) No, Sir. 

(b) to (e). Out of the four gas- based 
projects in the private sector, the Letter of 
Intent in respect of Jagdishpur has been 
converted into an industrial licence in view 
of the progress of its implementation. 
Extensions in the validity period of the other 
three projects have been granted, taking into 
account tbe effective steps taken by tbe pro-
moters. However, the promoters of Shah-
jahanpur project have been advised that 
further extension will not be granted unless 
speedy progress in implementation is made 
by them, Details of the Letters of Intent 
issued, extensions al!owed and investments 
made are given below: 

Exteodel} Investmentl 
party and issue of LO I upto expenditure 

project incurred 

----- ----- - --- _--- -----
Rs./laIc", 

MIs. Aravali Fertilizers Ltd., 16-10-84 15-10-87 135.00 

Sawai Madhopur. 

MIs. Tata Fertilizers Ltd., 28-6-85 27-6-87 7370.00 

Babral. 

MIs. Apeejay Fertilizers 21-8-85 20-8 .. 87 9.00 

Limited, Sbabjabanpur. 
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u ...... tIoa of All IDClIa Radio, p.-n 
8038. SHRI SHANTA RAM NAIK: 

Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> whether the transmitter of All India 
Radio, PaDaji has been upgraded; 

(b) if so, details thereof; and 

(c) if not, tbe time by which it is 
proposed to be upgraded? 

THB MINISTER OF STATE IN THE 
MINISTRY Oop INFORMATION AND 
BROADCASTING (SHRI A. K.. PANJA) : 
<a> No, Sir. 

(b) Does not arise. 

(c) The uPII'aded transmitter at AIR, 
Panaji is expected to be ready during 
1989-90. 

Rlee varieties for Bihar 

8039. SHRIMATI KISHORI SINHA: 
Will the Minister of AGRICULTURB be 
pleased to state : 

(a) whether tbe Indian Council of Agri-
cultural Research proposes to release some 
Dew rice varieties for tbe ensuiog kbarif 
leUooa in Bibar: 

(b) if I'l, tbe details thereof; 

{c~ whether leAR bas monitored the 
results of tbe new rice varieties rcleased in 
tbe palt in tbe State; and 

(d) if fo, the details thereof? 

THB MINISTER. OF STATE IN THE 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : <a) Yes, Sir. 

(b) The culture lET .. 7978 (RA U 
4045-3-10) which bas been tested under tbe 
All India Coordinated Rice Improvemcnt 
Project of tbe Indian Council elf Agricultura) 
a~.rcb was rogD~ prolJ)isio, 10 Bibaf. 

(c) Yes, Sir, 

(d) So far 30 varieties of rice (13 sbort 
duration, t t medium duration aDd 6 long 
duration) have been released in Bihar (see 
statement below). The leAR monitqred the 
spread of these varieties through oraanising 
breeder seed production for production of 
foundation and certified seeds. With the 
availability of seeds of these varieties, area 
under improved varieties during 1985 .. 86 
has gone to 2.778 million ha. as against 
total area of 5.383 million ha. As a result 
of spread of these varieties the productivity 
of rice in tbe state has gone up from 
89Skg/ba during 1976·77 to 1130 kg/ba 
during 1985-86. 

Statement 

List 0/ varlelle, of rice released in Bihar 

Short duration 

1. Pusa-2-21 
2. Saket-4 
3. Ratoa 
4. Bala 
S. Cauvery 

6. Narsing 

7. Vishnu 
8. Rasi 
9. Akashi 

10. Pusa-33 
11. Kirao 
t 2. Prahlad 

13. Brown Goia 

Medium 
duration 

Sita 
IR-8 
Jaya 
IR-20 
Rajendra 
Dhan-20J 
Rajendra 
Dhan-202 
Deepa 
Archan8 
Panidhan-l 
Radha 
Sujata 
... 

LODg 
duration 

Mahsuri 
Jayshree 
Jaoki 
Pankaj 

Sugandha 

BR-34 

... 

Roral bou.iDg finanee canpaoy 

8040· SHRI P. M. SA YSED ; Will the 
Minister of URBAN DEVELOP~fBNT be 
pleased to state : 

(a) whether a new rural housing finance 
company has been set up recently in Gujarat 
jointly by some Iodian and foteiJ!1l. 'financial 
institutions; 



(b) if s~, the details of the new company 
and the location of its bead office; 

(c) whetber tbe Government of Gujarat 
bas already approved tbe scheme; and 

(d) if so, the financial resources of tbe 
new company and tbe proposal to raise funds 
for the purpose 1 

THB MINISTER OF STATE IN THB 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a) Yes, Sir. 

(b) Housing Development Finance 
Corporation Ltd. (HDFC) in association 
with tbe International Finance Corporation 
(IFC), Washington and tbe Aga Khan Fund 
for Economic Development (AKFED) has 
jointly promoted a new Rural Housing 
Finance Company known as the Gujarat 
Rural Housing Finance Corporation Ltd. 
(GRUH Finance). Jt was incorporated as a 
public limited company on 21st July, 1986. 
The Head Office of the Corporation is 
temporarily situated at C/o HDFC Ltd., 
Neel Kamal, Ashram Road, Ahmedabad. 
GRUB Finance is a pioneer project in direct 
lending to individual families in rural areas. 

(c) The proposal has been supported by 
:he State Government. 

(d) The financial resources will consist 
of its share capital of Rs. 2.00 crores raised 
from different share holders including the 
promoters and the soft loan assistance of 
Rs. 2 crores to be disbursed by Government 
of Gujarat. The Company may raise resources 
from the market through deposits and bonds 
as and when the need arises. 

The names of the share holders of tbe 
Comporation who will subscribe or have 
subscribed to the share capital of the 
Corporatioo are given in the statement 
below. 

Statement 

Lisl of committed equity participants 
to share capital 0/ Rs. 20 million 

/0' the Guja,al Rural Houling 
Finance Corporation Limited 

Rs. In million 

ASSOCiated Cemeot Companies 
Limited 

1.0 

.,,;,;---, 
Aga Khan Fund for Bccmomic 2.5 

Development 

Bank of Baroda 

Bank of India 

Central Bank of India 

Dena Bank 

Gujarat Industrial Investment 
Corporation 

Gujarat State Fertilizers 
Company 

Gujarat Narmada Valley 
Fertilizers Co. Ltd. 

HDFC 

The Industrial Credit and 
Investment Corporation 
of India Limited 

International Finance 
Corporation Washington 

State Bank of Saurashtra 

Tata Chemicals 

Unit Trust of India 

1.0 

1.0 

1.0 
1.0 

1.0 

1.0 

1.0 

2.S 

1.S 

2.S 

1.0 

J.O 

1.0 --_ ....... 
RI. 2.0 million 

----
Opening of new zone of C.P.W.D. I. 

Soutb 

8041. PROF. K. V. THOMAS: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether any decision has been taken 
to open a new zone (Chief Engineers Office) 
of Central Public Works Department in 
South India; and 

(b) if so, whether the Headquarters of 
the new zone would be at Trivandrum ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes. 

(b) Headquarters of De'\\' zone at present 
is at Madras. There is no proposal let to 
shift it to Trivandrum. 
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UDauthorised coDstraetlOBl ID 
New Delhi 

8042. SHRI RAM BHAGAT 
PAS WAN Will the Mlni4Jter of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether Government are aware that 
unauthorised constructions by some bouse 
owners have been raised in tbe NDMC areas 
includ.ing Amrita Shergill Marg and Jor 
Bagh during the last three years; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken by Government in this regard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) NDMC bas reported .that during the 
last 3 years unauthorised construction has 
been detected in 650 cases in the area under 
their control. This includes 10 cases in Jor 
Bagh area and 2 cases in Amrita Sbergill 
Marg area. Beside this 2 more cases have 
recently been detected jn the jor Bagb and 
Amrita Shergill Marg area. 

(~) The details of action taken in the 
various cases of unauthorised construction 
during the last 3 years are as under: 

(i) Number of unautborised con-
struction demolisbed 140 

(ii) Number of cases wbere prose-
cution bas been launched 180 

(iii) Premises sealed 3 

(iv) Pending Court cases 101 

Rest of the cases are to be processed for 
taking action under the Punjab MuniCipal 
Act. Unauthorised Construction in Karbala 
Aliganj area and Sarojini Nagar area are to 
be demolished under proper security cover, 
as it involve Law and Order sltuation. 

On 9-1-87 a major demolition operation 
was carried out in the B. K. Dutt Colony, 
Katb.1la with the aShistance of tbe Police 

""" .. .",." 
au thorities. The operation was personnal, 
sopervised by tbe Asstt. Commissioner of 
Police and demolition of 3 shops unautho-
rised), constructed in tbe area was carried 
out. After tbis operation NDMC bas repor-
ted tbat there bas been definite decline 
in the unauthorised construction in the 
area. 

Development of TV aDd AIR ill "'est 
BeDlal 

8043. SHRI SATYAGOPAL MISRA: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) tbe financial allocation made for 
development of TV and Radio facilities in 
West Bengal during tbe Seventh Five Year 
Plan; and 

(b) tbe details of work done so far and 
the work proposed to be done during tbe 
romaining period of tbe Plan ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a> An outlay of Rs. 1264.30 and Rs. 
2663.00 lakhs has been allocated to AIR 
and Deordarsban respectively under the VII 
Plan for development of Radio and TV 
facilities in West Bengal. 

(b) Tbe requisite details are as follows: 

(i) All India Radio: Tbe sites for the 
proposed new Radio Stations at Asansol and 
Murshidabad have been surveyed and identi-
fied. Work for the construction of the build-
ing at Murshidabad has been awarded. 
Orders for supply of equipment for providinl 
additional facilities and upgradation/replace-
ment of transmitters have been placed aDd 
work relating to Project Planning has been 
taken up. During the remaining Plan period, 
the approved scbemes are expected to be 
implemented; and 

(ii) Doordarshan: A TV studio centre 
equipped with professional grade equipment 
for operation in colour has been commis-
sioned at Calcutta. A Low Power TV Trans-
mitter at Darjeeliug bas been commissioned 
ioto service. Tbo transmitter at KurSCODl 
bas been uPlraded to 10 KW power, 
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Duriog tbe remaining part of the Plan 

period, tbe work relating to introduction of 
Second Channel service at Calcutta and 
establishment of programme generation facl-
lities at Siliguri and of Low Power TV Trans-
mitters at Kalimpong, Alipurduar and 
Medinipur is expected to be completed. 

Requireme.t of steel aDd pig iron 

8044. SHRI K. RAMAMURTHY 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) the quantum of steel allotted by Joint 
Plant Committee against the annual requir-
ment; 

(b) the reasons for shortfall, if any; and 

(c) the quantum of stockpiles of steel 
and pig iron lying with each of the publiC 
sector steel plants, separately? 

THE MINISTER OF ENERGY ~ND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE) : (a) The JPC 
alJocates steel only to the prionty sector con-
sumers. Tbe allocation to the Priority sector 
consumers against the assessed demand during 
the last to ycars were as follows: 

(In mill an tonne,) 

Allocatian 

1985-86 2.33 1.58 

1986-87 2.S0 1.79 

The balance was to be met from the Second-
ary Sector and imports. 

(b) Allocations were less than demand as 
due to production constraints production 
from tbe interated steel plants was not ade-
quate to meet indigenous demand. 

(c) The stocks of steel and pig iron lying 
at tbe public sector steel plants as on 1-4-

1987 are as follows: 

(in '000 tonnes) 

s. No. Plants Stocks of Stocks of 

1. 

2. 
3. 
4. 

5. 

Saleable Steel * Pig Iron* 

Bbilai 99.2 0.2 
Durgapur 38.2 4.9 
Rourkela 51.8 

Bokaro 135.7 18.8 

lISCO 12.5 4.1 ---
Total: 337.4 28.1 

*The figures are provisional. 

Reductiun of ceilir,g on agriculture 
land 

8045. SHRI SHARAD DIGHE : Will 
the Mininter of AGRICULTURE be pleased 
to state: 

(a) whether Government are considering 
to further reduce the existing ceiling on agri-
cu!wral land; and 

(b) if S~, when the decision will be made 
effective? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THB MINISTRY OF 
AGRICULTURE (SHRI YOGBNDRA 
MAKWANA) : (a) and (b). In the Revenue 
Ministers Conference held in 1985 the con-
sensus arrived at was that the States may 
consider lowering of the ceiling limits. Land 
being a state subject, the decision essentially 
rests with them. An States/Union Terrtitory 
Administrations have not yet taken a final 
view on the issue. 

Research achievemeats of Cam 
8046. SHRI VIRDHI CHANDBR JAIN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) tbe main research achievements of 
Central Arid Zone R.esearch Institute, Jodh-
pur in respect of trees, plants, srass e~. 
durin. the last three years; and 
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(b) tbe extent to which the reaserch 
achievements this institute have benefited the 
farmers in dryland farming in tbe desert areas 
of Rajastban ? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE AND 
CooPER.ATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) The Central Arid Zone 
Research Institute bas made notable and 
progressive improvements in the evaluation 
and propagation of superior types of trees, 
crop plants and grasses. Major achievements 
in tbe last three years in tbe area include: 

(i) A fast growing elite ty~e of Khejri 
tree, PC- S has been indeotified. 

(ii) Evaluation of fodder tree species 
bas resulted in the identification of 
Hardwickla binata. B,,,siiouia 
mollis and colophospermum mopena 
as the most suited ones. 

(iii) Development of silvi-pastoral system 
involving top feed tree and shrubs 
and grasses. 

(iv) Two improved grass ,arieties, 
namely, Marwar Anjan and: 
Marwar Dhaman have been released 
by the Central Varietal Release 
Committee. 

(v) Cultivars Gola and Seb of 'ber' 
have been identified. 

(vi) lalore seedless has been identified 
as an ideal soft seeded pomegranate 
for desert conditions. 

(vii) Improved varieties of Mung, 
Cowpea and Guar have been deve-
loped. 

(b) The improved technologies on Agro-
Forestly, Dryland agriculture, Pasture deve-
lopment and livestock production and Arid 
Horticulture are being vigoro\1sly traosmitted 
to the farmers through the staff of the State 
Department of Agriculture, Desert Deve-
lopment Board and Department of Desert 
afforestation and Pasture development. 
The lostitutc conducts Raular trainiDi 

programmes for the staft" of these depart-
ments. In addition the Division of Exten-
sion and training of the institute trans-
mits the improved practices to the farmers 
through Operational Research Projects, Lab-
to-Iaad prolrammes. Farmers· Day and 
supplies seeds and ~aplings of promising tree. 
plant and grass species. 

Setting up of AIR Stations at 
Osmanabad 

8047~ SHRI ARVIND TULSHI RAM 
KAMBLE : Will the Minister of INFOR-
MATIoN AND BROADCASTING be 
pleased to state tbe time by which a Radio 
Sta tion will be set up at Osmanabad ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATIONS AND 
BROADCASTING (SHRI A. K. PANJA) : 
Subject to availability of a suitable land at 
Osmanabad, the proposed radio station is 
expected to be ready for commissioning by 
the end of March 1 990. 

Closure of T.V. relay centre at Car 
Nicobar 

8048. SHRI MANORANJAN 
BHAKTA: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether Government have decided to 
close down the low power Television reJav 
centre in the tribal district headquarters ~f 
Car Nicobar Islands in the Andaman and 
Nicobar Islands; 

(b) if so, when it will be withdrawn; 

(c) whether Andaman and Nicobar 
Administration was consulted in tbe matter; 
and 

(d) if 80, tbe details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANlA): 
<a) No, Sir. What has been decided is to 
replace the existing manned TV transmitter 
at Car Nicobar by an unmanned solar 
powered transmitter. The replacement will 
be done when tbe required equipment, for 
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which order bas been already placed, is 
received. 

(b) to (d). Do not arise. 

Reeraitlng Agents in Sikkim for 
sending labour abroad 

8049. SHRIMATI D. K. BHANDARI: 
Will tbe Minister of LABOUR be pleased to 
state: 

(a) whether it is a fact tbat Govern-
ment appoints Recruiting Agents for sending 
Indian labour abroad; 

(b) if so, the particulars of the Agents 
appointed in Sikkim during tbe last tbree 
years; and 

(c) the particulars of the agents pro .. 
posed to be appointed during 1987 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) No Sikkim based Agent bas been 
registered so far. 

(c) Firms are registered under the Emi-
gration Act, 1983 as and when specific 
request js received. The number of Agents 
likely to be registered during 1987 can not 
be anticipated at this stage. 

[Translation] 

Increase 10 service cbarges by DDA 

8050. SHRI BALWANT SINGH 
RAMOOWALIA: 

SHRI TElA SINGH DARDI: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact tbat tbe Delhi 
Development Authority bas recently increased 
the service charge; 

(b) if so, the details thereof; 

(c) whether cooperative house building 
societios in Delhi bave protested alaiost it; 

(d) if so, whether tbe DDA bas called 
the represeotati\'es of these societies and dis-
cussed the matter with them; and 

(e) if so. the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). In 
1979, it was decided by the DDA to recover 
peripheral charges from Group' IV Societies 
at provisional rate of Rs. 16/- per sq. mI. 
With the passage of time and bike in the 
cost of development, the DDA had to revise 
the rate to Rs. 70 per sq. mt. Which has 
been worked out on the basis of actual ex-
penditure. 

(c) Yes, Sir. 

(d) and (e). The representatives of the 
Cooperation Housing Building Societies had 
met the Vice-Chairman, DDA in this COD-
rection. On tbeir persistent request, it bas 
been decided by the DDA to recover the 
I:eripheral charges in instalments-SO per 
cent of the amount immediately and the re-
maini!1g 50 per cent in two equated quarterly 
instalments. 

(English] 

National Apprenticeship Training 

.. 
80S1. SHRI P. R. S. VENKATESAN : 

Will the Minister of LABOUR be pleased to 
state : 

(a) whetber aoy special programme bas 
been prepared to improve the quality of the 
National Apprenticeship Training; 

(b) if so, the details thereof; and 

(c) the progress made in tbe implemen-
tation of the National Apprenticeship Train-
ing Programme ? 

THE MINISTER OF STATB OF THB 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) Yes Sir. 

(b) Apart from the inbuilt provisions in 
the Apprentices Act, 1961 for enluriol tho 
quality of trainiol imparted to appronticos, tho 
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related instructions cbarges per month per 
apprentice has been raised from Rs. 12.50 
to 20.00 for ensuring better quality of re-
lated instructions. Action bas been init~ated 
to review the entire Apprentices Act on the 
basis of the recommendation of a Working 
Group set up by the Central Apprenticeship 
CouDcil. 

(c) As on 31.12.1986, 1,31,486 trade 
apprenlices in 134 trades and 17,166 
Iraduate and technician apprentices in 71 
subject fields were undergoing Apprenticeship 
Training. 

Quality of steel products 

8052. SHRI RAJ KUMAR RAI : Will 
the Minister of STEEL AND MINES be 
pleased to state : 

<a) whether the quality of Indian steel 
products is not at par with the international 
steel products; and 

(b) if so, the action plan chalked out by 
SAIL to improve the quality of the lod ian 
steel products? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE): (a) The quality 
of tested steel produced in tbe country is on 
par with International standard as well as of 
lSI Specifications. 

(b) Constant effort s are made to main-
tain and improve the quality parameters by 
introducing improved process control 
metbods, s~ndary refining and automation 
in tbe various shops like blast furnace. steel 
melting shops, roning mills, etc Rigorous 
inspection of material is also done to ensure 
tbat tbe consumers receive quality materials. 
The mini .steel plants in tbe country are being 
cncouraged to improve the quality of their 
products by resorting to modernisation and 
adopting the lSI standard. 

Food processing Dol ts in Maharastra 

80S3. SHRIMATI PRBMALABAI 
eRA VAN: Will tbe Minister of AGRI-
CULTUR.E be pleased to state: 

<a> whether places like Satara, Sangti 
IIld Sbolapar in Maharasbtra bave a larso 

production of fruita like mangoes lemons, 
mosamies and tomatoes and there are DO 
food preservation and processinl units in tbe 
State; 

(b) whether Government propose to 
provide adequate funds for the purpose; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (c). Districts like 
Sa tara , Sangli and Sholapur produce some 
quantities of fruits and vegetables. There are 
981 licensed Units in Maharashtra for pro-
cessing of fruits and vegetables as on 
31.3.1 987. Government of India bas made 
sizeable equity investment in Mabarashtf8 
Agro-Industrial Development Corporation 
which bas established Units for processing 
fruits and vegetables. 

Design and construction of Govern-
ment buildings 

80S4. SHRI SRIHARI RAO : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether it is a fact that the standards 
of design and construction of Government 
buildings, especially residential have not kept 
pace with the new technologies evolved and 
developments made in the field in tbe 
country; and 

(b) whether Government propose to 
improve the infrastructure by employing DOD-
cadre professionals for designing and cons-
tru("tion of Government buildings ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <a> No, Sir. 
The standards of design and cODstruction of 
Government buildings are revised from time 
to time keeping pace with the modern techno-
logy and developments in the field. 

( b) Question does not arise in view of 
reply a,aiost <a> abovo. Bowevor.. tbe 
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Ooveroment does take the belp of private/ 
retired professionals (Architect.) as aDd when 
considered necessary. 

TV traDsmltter at Jorhat 

80SS. SHRI PARAG CHALIHA : Will 
tbe Minister ot INFORMATION AND 
BROADCASTING be pleased to state : 

<a) whether a TV transmitter is beiDg 
installed at Jorhat, Assam; and 

(b) if so, the progress made so far and 
tbe time by which it is likely to be commis-
sioned ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SURI A. K. PANJA): 
<a> Yes, Sir. 

(b) Orders for supply of the transmitter 
and associated auxiliary equipment have 
been placed. Construction of building re-
quired for the purpose is in progress. The 
proposed 100 Watt TV transmitter at Jorbat 
is expected to be commissioned into service 
during 1 987-88. 

Health COaditlOD of workers engaged 
10 diamond cuttiog aDd polish log 

8056. DR KRUPASINDHU BBOI: 
Will the Minister of LABOUR be pleased to 
state: 

<a> whether tbe recent studies conducted 
by tbe Indian Institute of Technology. 
Bombay on the health condition of artisans 
eOlaled in diamond cutting and polishing 
jobs bad brought to light a disturbing state 
of affairs; and 

(b) if so, the steps envisaged by Govern-
ment to ensure healtby working conditions 
for the workers engaged in tb" diamond 
industry ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA>: (a) The Indian Institute of 
TecbnoiOSY, Bombay have reported that at 
the instance of the Indian Diamond Institute, 
Sural, tbey have conducted a pilot Stud7 of 

tbe diamond cuttiog processes. According to 
tbem, the study has revealed existence of 
poor working enviroment tor varioUi 
reasonl. 

(b) The Factorie. Act, 1948 contaias 
provisions for safety, bealth and welfare of 
workers employed in factories. The Act is 
applicable to factories employing: 

(i) 10 or more workers carryilll on 
manufacturing processes with the 
aid of power; and 

(ii) 20 or more persons carrying on 
manufacturing processes without 
the aid of power. 

Diamond Cutting Industry is traditionally 
a cottage industry aod most ot the units 
are Dot covered under the provisions of 
the Factories Act. However ~ workers 
employed in the units covered under tbe 
Factories Act are entitled to benefits of 
various provisions of the Act. The res-
ponsibility for enforcement of tbe various 
provisions of the Act rests with the State 
Governments! U T. Administrations. 

( Translation] 

Implemenfation of RLEGP In Bihar 

80S7. SHRI KUNWAR RAM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

<a) the progn-ss made in Bihar in imple-
mentatioD of the Rural LaDdless Employ-
ment Guarantee Programmes during 1986-
87; 

(b) whether tbe works under the said 
programme have been carried out in Bihar .1 
per tbe norms laid down by Union Govern-
ment; 

(c) if not, the shortcomings Doticed by 
UnioD Government dUriDg the last three 
years; and 

(d) tbe measures proposed/tlken to re-
move tho salDe? 
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THE MINISTER OF STATE IN THB 
DEPARTMENT Of AGRICULTUaB AND 
COOPERATION IN THB MINISTRY OF 
AGlllCULTURB (SHRI YOGBNDRA 
MAKW ANA) : (a> Alaiost the taraet of 
262.00 lakh manday. of employment under 
RLSOP in the year 1986-87, tbe state 
Gcwemmeot of Bihar bas already generated 
231.44 lath manda,s of employment upto 
February, 1987. 

(b) to (d). The works UDder RLBGP 
ltave been by and larae carried Ollt as per tbe 
norms laid dowD by the Union Government. 
Whenever deviatioDs from the laid down 
pideliDe8 are noticed, the State Government 
of Bibar is advised to take appropriate 
action. 

[&gIl,,] 

Telecast of rqloaal Ilms Saturday. 

80S8. SHRI V. KRISHNA RAO ; Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a> wbether there is any proposal to 
telecast feature films in regional languages 
from Delbi Doordarsban on Saturdays 
instead of Sundays; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) and (b). No, Sir. Doordar!ban will 
continue to telecast in tbe National network 
rqlional lanluale feature films on Sundays 
afternooDs. However, in view of paucity of 
National Award winninl/Pa Dorama films in 
certain felional languages. it bas been 
decided to telecast films in different regional 
languages/dialects on 2nd aDd 4th Saturdays 
of every mODth from Delhi Doordanhan and 
ita rela,s transmitters from 6.00 PM to 
S.05 PM. 

Telecast of .... 101181 mornlDl pro-
IN... by Baa_lore Doordar ..... 

Keadra 

80S9 SHRI V. S. KRfSHNA Iyea : 
Will the M'o.ster of INFORMATION AND 
BROADCASTING be plcastd to staJo ; 

(.) w .. ether there il aay propoaal to 
telecast reaioaal.apage prolremmes from 
BaDI_Iore Doordarsban KeDdra for bal'-an-
bour from 7 a.m. onwards; and 

(b) if so, tbe date from which sucb a 
programme is likely to be started ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF INFORMATION AND 
BR.OADCASTING (SHRI A. K. PANJA): 
(a) No, Sir. 

(b) Does not arise. 

[Trtllll/alloll] 

AIR ltatfoa at Barabaaki 

8060. SHRI KAMLA PRASAD 
RA WAT : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

<a} wbether Government propose to opel] 
Akashvaoi Station in Barabanki diatrict of 
Uttar Pradesh; 

(b) if so, by what time; and 

(c) if not, the reasonl therefor? 

THE MINISTER OF STATB IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) No, Sir. 

(b) Does not arise. 

(c) Barabanki district is alread, being 
well served by tbe existing 300 KW MW 
High Power Transmitter of AIR. Lucknow. 
As such, from the coverage point of view, 
there is no felt need for setting up a separate 
radio station at Baraballki. 

[8",II,h] 

Price Sud for .teel 

S061. SHR.I KADAMBUR M. R. 
JANARTBANAN: Wfil tbe Minister of 
STIm" J\ND MlNES be plcuod to atato : 
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Ca) tbe average price for steel per metric 
tonne fixed by Government during tbe Flftb 
and Sixth Plan periods; 

(b) the present rate fixed by Union 
Government; and 

(c) the percentage of rise in the price as 
compared to the rates fixed duriog the Fifth 
and Sixth Plans. year-wise? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 

(SHRI VASA NT SATBB): Ca> tb Ccl. SiIIcI 
tbe decontrol of prices of steel ill liltt"., 
these are determilled and annouoced b, the 
Joint Plant Committee from.time to~ time. 
Information relating to prices of representa-
tive categories of steel durin. the pirjoel iD 
question are sbown in the atltement below. 
These prices include Railway &eiabt· and 
other levies which do Dot actUN to producen 
but have been increased from time _ to time. 
There has been DO increase in steel prices 
during tbe Seventh Plan period. 
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Use of fertilizers 

8062. SHRI LAKSHMAN MALLICK: 
wm the Minister of AGRICULTURB be 
pleased to state: 

(a) tbe average dose ~f fertiliser used for 
cultivation of rice, wbeat Jute and other com-
mercial crops; 

(b) tbe extent to which these ftgur.es ~re 
comparable to other advanced countrIes Ilke 
U.S.A. and Japan; 

(c) whether excess use of fertilizers has 
adversely affected the soil; and 

(d) if so, the steps Government propose 
to take to tackle the problem ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGR.ICULTURE (SHRI YOGENDRA 
MAKW ANA) : (a) There is DO system oC 
collection of statistics on crop-wise fertilisc=r 
consomption. However. as per the study 
carried out by National Council of Applied 
Economic Research (1975-76). it was 
observed that about 60 percent fertiliser was 
used by paddy and wheat and 8 per cent by 
suprcane and the remaining quantities were 
used by other cereal and commercial crops. 

(b) Tbe crop-wise statistics on fertiliser 
CODiumpdon in other countries are not 
available. The average fertiliser consomption 
in arable lands and plantation crops in 
U.S.A. and Japan was 104.1 and 436.5 
kilogram per hectare respectively durinS 
1984-85 against the estimated consumption 
of 45.53 kilOiram per bectare in India dur-
io. that year. 

(c) and (d). So far no reports have been 
received on the adverse effect of fertiliser usc. 

PoilatiOD 'a go,el'DDleat quarter. 

8063. SHRI DIGVIJAY SINH: Will 
tbe Minister of URBAN DEVELOPMENT 
be pleased to Itate : 

(a> wbether it is • fact tbat the National 
Sohool of PlaDDiDa aDd Ardlite;turc. New 

Delhi bas issued auideJines for environmental 
planning and pollution control in Govern-
ment Quarters; 

(b) whether any study has been conduct-
ed to find out whether these suidelines are 
being carried out or not; and 

(c) the steps taken to implement these 
guidelines in Delhi in the existing colonies 
and those proposed to be set up in future ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a) No, Sir. 

(b) and (c). Questions do not arise in 
view of reply against (a) above. 

Irlclog method io HiDdustao Copper 
Limited 

8064. SHRI ATISH CHANDRA 
SINHA : W dl the Minjster of STEEL ANU 
MINES be pleased to state : 

(a) whether Hindostan Copper Limited 
has represented for enhancement of prices of 
its products and to de-linK the exist ins 
pricing method from London Metal Ex-
change; 

(b) if so. the details tbereof; and 

(c) tbe action proposed in this resard ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINES IN THB 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): (a> 
to (c). The Hindustan Copper Limited 
(BCL). a public sector undertaking under 
the Department of Mines, has requested 
that the Bureau of Industrial Costs and 
Prices (BICI) may undertake a study of cost 
of copper produced by it and recommend 
fair selling prices. DICI has boen entrUited 
with this study. 

ModeralsatioD of Roarkela Steel 
Plaat 

8065. SHRI BRAJA MOHAN 
MOHANTY : Will tbe Minister of SmEL 
AND MINBS be plouod to ltato i 
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<a> whetber the progress in the setting 
op of a captive power plant for the Rourkela 
Steel Plant i, according to the time schedule 
fixed therefor; 

(b) if not, the reasons therefor; 

(c) tbe amoont spent on the setting up 
of the Plant till 3 1 March, 1 987; and 

(d) tbe total expenditure likely to be in-
curred thereon ? 

THE MINISTBR OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE): Cal No, Sir. 
Tbe following statement explains the posi-
tion : 

Commissioning as originally 
envisaged 

Like)y commissioning schedule 

Unit I December, 1984 

Unit II JUDe, 1985 

(b) The slippages in the commissioning 
schedule are mainly on account of dela)s in 
supply of equipment and structurals and 
equipment erection by the principal contrac-
tor, M/s. BHEL, aud their sub-contractors. 

(c) An expenditure of Rs. 165.10 crores 
has been incurred on this captive power plant 
till 3 t. 3. 1 98 7. 

(d) The estimated cost of this project is 
Rs. 209.60 crorel. 

ClearaDce of ADdbra Pradesh driDlillg 
water supply schemes 

8066. SHRI V. TULSI RAM : Will the 
Minister of AGRICULTURE be. pleased to 
state : 

Cal the details of drinking wa:ter supply 
schemes forwarded by the State G-overoment 
of Aodbra Pradesb to Union G 'Jvernment 

Year Number of schelDes 
approved 

1984-85 65 

1985-86 1062 

1986-87 6150 

Total: 7277 

IttQ~ludiD8 partial QOverap, 

1 at synchronisation done on 
December 28, 1986. Reaular 
operations likely to start in 
April/May, 1987. 

October 1987. 

undeor the Accelerated Rural Water Suppl, 
Programme during the last three years; 

(b) the number of the schemes cleared 
and those pendmg with Government for 
cteara,ce as yet; and 

(c.) the time by which the pudiag 
schen es are likely to be cleared ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTR.Y OF 
AGRICULTURE (SHRI YOGBNDll4 
MAKWANA) : (a) to (c). All the drinking 
water supply schemes received from the 
Govelnment of Andhra Pradesh under tbe 
Accelerated Rural Water Supply Programme 
during the last three years have been cleared 
and DO scheme is presently pending with tbe 
Govel nment. The details of the schemes 
cleared during tbe last three ) eaIS are as 
under: 

Number of Estimated cost 
villages· (Rs. in lakhs) 

69 278.28 

766 423.90 

3433 SZ94.21 

4268 S996, 39 
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Setting up of Cotton Committee 

8067. SHRI G. S. BASAVARAJU : 
SHRI S. M. GURADDI: 

Will the Minister of AGRICULTURE be 
pleased to state : 

Ca) whether Government have constituted 
a committee to look into the methodology 
for computing the precise estimates of cotton 
production in the country; 

(b) jf so, the composition and terms of 
reference of the committee; 

(c) whether there is a pressing demand 
for increasing the export quota of cotton: 
and 

(d) if so, the details of the long term 
policy prepared by Government for the 
welfare of cotton growers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : <a> Yes Sir. 

(b) The compolsition and terms of 
reference of the Committee and given in 
the statement below. 

(c) and (d). Cotton exports have been a 
reaular feature since 1979-80 season. But 
release of export quotas was normally made 
late, with the result that foreign buyers \\ ere 
uncertain about the availability of Indian 
cotton. It has been accordingly decided tbat 
the following quantities of cotton would be 
exported per year for a period of three years 
beginning with tbe cotton year 1986-87 : 

(1) Long and extra long cotton 
- S lakh bales. 

(2) Dipijay Variety of Cotton 
-50,000 bales. 

(3) Benpl Deshi Cotton 
-50,000 bales. 

Tbe export would be &ubject to a 
mlDimum export price to be decided by a 

Committee beaded by the Textile Commis-
sioner Tbe export would be made tbroulh 
variouS agencies Damely~ Cottoo Corpora-
tion of India, The Cotton MarketiDi Federa-
tions of various States and private trade. 

Stat_eDt 

Commlttlt 0/ expert, 0,. crop 
tstlmtJl., I" rt,ptc' 01 cotto" 

<a) CompositioD: 

Economic '" Statistical 
Adviser ••. Chairman 

Agriculture Commissioner 
(or his representative) 
Department of Agriculture 

'" Cooperation ••• Member 

Textiles Commissioner (or 
his representative) Depart-
ment of Textiles. Bombay ••• Member 

. Joint Secretary (Textiles), 
Ministry of Commerce ••. Member 

Director, IASRI (or his 
representative) _.Member 

Director, Field Operations 
Division, ~SSO ••• Member 

loint Adviser (Agriculture) 
Planning Commission ••. Mcmbel 

Managing Director (or his 
representative) Cotton Cor-
poration of India, Bombay ••. Membel 

General Secretary (or his 
representative) Indian 
Cotton Mills Federation, 

Bombay ••• Membe 

Secretary, Bast India 
Cotton Association, Bombay • •. Membe 

Commissioner, Settlement 
and Land Records, Madbya 

Pradesh ••• Membc 

Commissioner, Bureau of 
Economics and Statistics, 
ADelhra Pradesh • •• Mombc 
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DJrector ...... of Eceao-
mica aDd Statlstiea, 

" ICarDataka •. Member 

Commi.sioner, Department 

01 Stadstics, Government of 
Tr.mil Nadu, Madras ••. Member 

Cbief Statistician, Directorate 
of Agriculture, Government 
of Maharastra, Pune. • •. Member 

Add'. Director (Census). 
Deptt. of Agriculture. 
Gujarat, Ahmedabad. .. Member 

Deputy Economic " 
Statistical Adviser, Illcbarge 
Commercial Commodities 

Branch, Dte. of Economic 
& statistics. 

Deputy Economic & Statis-
tical Adviser. Incharge 
Agricultural Statistic & Out-
look Branch, Dte. of 

••. Member 

Economic & Statistics. • •. Member 

(b) Term. of reference of the Committee 

(a> to review the existing system of 
collection of area and production sta-
tistics of cotton in different States; 

(b) to review tbe system of collection of 
data on consumption, stocks. imports, 
exports of cotton by various agencies 
chiefly Textile Commissioner as also to 
examine the data on ginning aDd pres-
sing of bales avaiJable with the States; 

(c) to identify tbe causes of discrepancies 
between official and trade estimates of 
production; and 

(d) to suggest measures for improving the 
quality of official estimates. 

DiSIeDlloation of Dew aariealtural 
teehnolOlY 

8068. SHRI RAD HAKANTA DIGAL : 
Will the Minister of AORICULTURE be 
pleased to "Dte : 

(.) wbetber the pros....., se ... tecf ., 
tile new techDoIolY jn agricutturo is , ...... 
to smaU pockets in the country; 

(b) jf 10, tho reasons aherd"or.; 

(c) tbe steps taken to remove 5u~h reaio-
nal imbalances; and 

(d) tbe steps taken to promote, new f.a.(qI, 
technology in the area that bav. J',QOlai~ 
uncovered so far ? 

THE MINISTER. OF STATE 1K Twa 
DBPARTMBNT OF 4GR,ICULTUItB AND 
COOPERATION IN THE MINI$TII&Y 
OF AGRICULTURE (SHRI yoc;~DBA 
MAKWANA) : (a) No, ~ir. 

(b) Does not arise. 

(c) Does not arise. 

(d) Does not arise • 

Iodebtedness of farmer, 

8069. SHRI NfTYANANDA MISHRA : 
Will the Minister of AGRICULTURE be 
pleased to sta te : 

<a> the state of indebtedness of farmers, 
agricultural workers aud labourers in the 
rural areas as compared to their counter-
parts in the non -agricultural sector durio, 
the last three years, year-wise and State-
wise; 

(b) whether steps have been taken to 
relieve them of their indebtedness; and 

(c) if so, the details thereof; 

THE MINISTER OF AGRICULTUR.E 
(DR. G. S. DH(LLON): (a' The Fourtb 
Decennial All India D!bt and Investment 
Survey conducted by the National Sample 
Survey Qrganisation from January to 
December, '1982 bas lnt~,.alia. indicated 
that the percentage of indebted households 
to all housebolds is about 20 in the rural 
sector and 1 7 in the urban sector. and tbe 
average value of d~bt per indebted household 
is much lec;s in tbe rural sector tban in the 
urban, tbe value being Rs. 3311 and Rs. 
5930. respectively. Details reprdinl per-
centale of indebted bousebolds to al1 bouse-
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holda and avenae amount of debt per 
iodebted household for runl aDd urban 
seeton State-wise are liven in tbe. Steatement 
I. Year-wise details regarding rural indebte-
dness are not collected and are not tberefore, 
available. 

(b) aDd (c). Debt relief is a State subject 
(vide entry 30 in the State List of Seventh 
Schedule of tbe Constitution of India). The 
Government of India bad, however, issued 
auidelincs to all the State Government in 
1975 to cnact appropriate legislation to 
liquidate non-institutional debts of rural poor 
comprisiDI of mal'linal farmers, landless 
labouren and rural artisans; and also to 
acale down tbe Don-institutional debts of 

small farmers. Moat of tbe State Government 
have enaced suitable le.islatioDSlivinl relief 
to the weaker section in th' rural areas on 
the basis of the above auidelines. In January, 
1984, the then, Minister of Alriculture had 
again requested the Chief Ministers of all 
the State Governments and Union Terri-
tories to review tho implementation of tbe 
debt relief measures in their States and also 
to tone up institituional agencies in order to 
minimise the dependence of weaker sections, 
in rural areas on non-institutional sources of 
credit. Details availsble regarding number 
of beneficiaries, amount involved and number 
of cases disposed of under Debt Relief 
Legislations enacted by various State Govern-
ments are liven in statement-II. 
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Statemeat-D 

. Numb" 0/ ~ficlarte$, amount involved and number 0/ cas~~ di~~posed 0/ under 
debt reli~/ legislations ~nacled by various "ate Governmenl~ 

s. No. Name of State No. of persons 
benefitted 

1. Audbra Pradesb 2,240 

2. Bihar 72,570 

3. Gujarat 15,311 

4. Haryana 212 

S. Himachal Pradesh 3,292 

6. Karnataka 1,63,393 

7. Kerala 1,282 

8. Madhya Pradesh 1,08,625 

9. Mabarasbtra 53, 832 

10. 
11. 
12. 

13. 

14. 
15. 
16. 
17. 
18. 

19. 

20. 

21. 

22. 

Manipur 
Megbalaya 
Nagaland 

Orissa 

Punjab 
Sikkim 

Tamil Nadu 
Tripura 

Uttar Predcsb 

West Bengal 

Assam 

Rajastban 

J&K. 

1,375 

15.793 
30 

719 

36 

29 

2,745 

5,245 

Amount involved 
(in RI.) 

N. A. 

3,43,68,398 

3,16,00,000 

5,55,420 

N. A. 

10,34,00,000 

28,16,673 

3 58,17,338 

67,39,138 

No. of cases 
disposed of 

3,622 

90,741 

27,690 

213 

N. A. 

N. A. 
3,174 

3,27,703 

N. A. 
-Not enacted any Legislation-
-Not enacted aoy Legislatioo-
-Problem does not exist-

2,53,193 

-Problrm does not exist-
-Not applicable-

3,52,48,473 
53,000 

1,36,220 
6,22,519 

11,000 

14,26,000 

12,23.858 

3,313 

1,30.452 
30 

719 
N. A. 

29 
3,ISO 

---------... -- - -----~----- ----------
Total 4,46,729 

Projects submitted by Gujarat under 
RLEGP 

8070. SHR.I RANJITSINGH 
GABItWAD: WUl the Minister of 
AGRICULTURE be pleased to state: 

(a> whether Government received any 
projects under the Rural Landlcss Emplo,· 

25.42,71,230 5,90,846 

ment Guarantee Programme from Gujarat 
for clearance during tbe year 1986-87; 

(b) if so, the details thereof; 

Cc) tbe projects cleared so lar ad tho 
projects pendiol clearance as yet '1 



ioi W,III'. IIIIIrIIr; 108 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 

MAKWANA> : <a> to (c). The Statement 
of the position of projects received from the 
State Government of Gujarat under RLEGP 
during 1986-87 is given below. 

Statement 

Projects received from Gujaral during 1986·87 un.r RLEGP 

81. No. Name of the Project 

1. Construction of rural sanitary 
latrines 

2. Soil moisture conservation 
and afrorastation works 

3. Watershed development through 
growing of fodder aDd fuel 
wood plantation 

4. Construction of ruralHnk roads 

S. Construction of primary school 
buildings 

6. Renovation of minor irrigation 
works 

7. Project for kisan nurseries 

8. Construction of houses for SC/ST 
under Indira Awaas Yojna 

9. Construction of sanitary latrines 

10. 

for SC/ST 

Restovation and renoYation of 
minor irrigation tanks and 

Whether approved 
Yes/No 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

Yes 

improvement of percolation tanks Yes 

11. 

12. 
13. 

14. 

Construction of storage tanks for 
drinking water supply in Dbarma-
pur and yansuda Talakas Yes 

Construction of link roads Yes 
Construction/improvement of minor 
irrigation tanks Y cs 

Soil and moisture conservation 

Approved cost 
(Rs. in lakhs) 

31.52* 

80.84 

21 S .62 

256.04 

704.48** 

320.97 

34.44 

751.75*** 

154.50 

300,98 

182,05 
407.77 

349.00 

works Total project cost is Rs. 
165.50 takhs. This project 
is pending for want of 
additional details called for 
from the State Government. 

--- -- ------------------
--. Includes Rs. 9.02 lakhs to be contributed by State Government. *. Iocludes R.s. 304.64 lakhs to be contributed by State Government • 

••• laclados Rs. 1050 laths to bo contributed by State Government. 
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Recovery of peripheral ebarges from 
Cooperative House Boildlug 

Sodetles 

8071. SHRI HARI KRISHNA 
SHASTRI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact tbat no peripheral 
cbarges were recovered from Group I, II 
and III Cooperatives House Building 
Societies: and 

(b) if so, the reasons for recovering such 
cbarges from Group IV Societies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) The DDA did not incur any 
expenditure on provision of peripheral 
services to Groups It II and III Societies, 
while in the case of Group IV Societies, the 
peripheral development was done by the 
DDA. 

House sites for landless families in 
Bihar 

8072. SHRIMATI MANORAMA 
SINGH: Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state: 

<a) the number of landless families in 
Bihar provided with house-sites during 
1986-87; 

(b) tbe number of SC and ST families 
among them who have been allotted house 
sites duriD& 1986-8 7; 

(c) whether Government propose to 
pfovide assistance to such families fOf 
construction of bouse; and 

(d) if so, the details tbereof? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVEPOLMENT 
(SHRI DALBIR SINGH): (a) and (b). 
DUriDI 1986-87, 22.046 families have 
been provided with house sites. Howevet, 
during 1986-87 (upto September, 1986) 
9577 SC and 666 ST families bave been 
allotted bouse .. site •• 

(c) and (d). The State Govemment of 
Bibar is not implementing tbe scheme of tho 
construction assistance. 

Food for legal AID to Indiali workers 
abroad 

8073. SHRI K. PRADHANI : Will the 
Minister of LABOUR be pleased to state: 

(a) whether it is proposed to raise a 
fund to provide legal assistance to the Indiaa 
workers abroad to figbt their claims and to 
meet the expenses of repatriation, if stranded 
abroad; 

(c) if so, the details tbereof; and 

(c) the modalities of financing proposed 
fund? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) to (c). A proposal for 
creation of Welfare Fund for Emigrants in 
order to provide legal assistaoce to them ill 
their disputes in local courts is ODder 
consideration. Repatriation expense of 
stranded workers is met from the securit), 
deposited by the individual emigrants and 
Bank Guarantee furnished by recruiting 
agencies. It is proposed to finance the fund 
from emigration fee. 

Selection of Model Villages 

8074. SHRI R. ANNANAMBI: Will 
the Minister of AGRICUL TURB be pleased 
to state: 

(a) whetber Government have an, 
pretposal to select villages in different States 
as 'Model Villages' for all round inteDsive 
development; 

(b) if so, the number of villages proposed 
to be selected 10 Tamil Nadu; and 

(c) the annual investment Pfoposed for 
implementation of tbe scheme 1· 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGBNDR,A 
MAKWANA) : (a) No, Sir. 
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(b) NoDe. 

(c) Question docs not arise. 

Con. traction of Houses under Rural 
Do using Scheme 

8075. SHRI KAMAL CHAUDHRY: 
Win the Minister of URBAN DEVELOP-
MENT be pleased to sta te : 

(a) tbe provision made for rural housing 
during the Sixth Five Year paIn; 

(b) the State-wise of bouses constructed 
under the Rural Housing Scheme during the 
Sixth Plan period; 

(c) whether the funds provided were 
fully utilised; 

(d) tbe criteria adopted for allotment of 
bouses;and 

(e) tlae number of houses allotted State-
wile and Union Territory-wise 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) During the 
Sixth Five Year Plan, tbe total prevision for 
the scheme of the allotment of house-sites-
cum-construction assistance '" as about Rs. 
354 croros. 

(b) and (c). The statement indicating 
State/UT -wise provision of construction 
auia&aacc is liven below. 

(c) aDd (d). Housing being a State 
subject, aU the Social housing schemes are 
implemented by tbe State Government. The 
Union Government ooly provides block 
loans and Irants witbout tying up to any 
particglar scheme. 

States/Union 
Territories 

1. Andbra Pradesh 
2. Assam 
3. Gujarat 
4. Bihar 
S. Haryana 
6. Himachal Pradesh 
7. Jammu & Kashmir 
8. Karnataka 
9. Kerala 

10. Madbya Pradesh 
11. M aharashtra 
12. Orissa 
13. Punjab 
14. Rajasthan 
1 S. Sikkim 
16. Tamil Nadu 
17. Tripura 
18. Uttar Pradesh 
19. West Bengal 
20. Andaman &, Nicobar 

Islands 

21. Delhi 

Provision of 
construQtioD 
assistance to 
roral landless 
families dur-
iog the Sixth 

Five Year Plan 
(1980 .. 8S). 

(families) 

527318 
5,6713 

168010 
40777 
10563 

747 

2174 
292568 

10102 
192711 
136358 

16396 
27863 

122634 
60 

159900 
,6597 
S9055 
57658 

1020 

2699 
22. Dadra & Nagar Haveli 9SS 
23. Goa, Daman & Diu. 1121 
24. Pondicherry 9520 

NOTE: Scheme is Dot ill oporatioD in 
the States of MaDipur, Aruoa· 
cbal Pradesh, Megbalaya and 
Nagaland BDd UTa of Laksha .. 
dweep, MiEoram and Chandj· 
prh. 
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Tax liability OD Aslad Oats 

8076. SHRI MOHD. MAHFOOZ ALL 
KHAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

<a> whether the Dehli Deve)opment 
Authority auctioned the Asiad fiats with out 
clearing the liability amounting to lakhs of 
rupees towards property taxes and witbout 
informing the buyers about the liability 
carried by these fiats eitber througb 
advertisements or otherwise; 

(b) if so, the total amouDt of tax liability 
against the Asiad flats auctioned by DDA 
alid against those which are yet to be sold; 

(c) whether property tax liability bas 
resulted in financial burden on the buyers; 
and 

(d) if so, the remedial measures con-
templated to give relief to tbe buyers of the 
Asiad fia ts '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) DDA bas 
reported tbat before the auction of tbe Asiad 
fiats on 26.3.87 it was announced in tbe 
auction hall that the allottee is liable to pay 
tbe Property ta~ to Men from the date the 
possession of flat is gh·en to him. 

(b) MCD has yet to determine the 
liability of property tax in the caSt of flats 
sold as also yet to be sold. 

(c) and (d). According to tbe recent 
decision of Delhi Administration the indivi-
dual allottee of property is )jabJe to pay tbe 
pJ:operty tax from tbe date of possession 
tbereof. 

Water supply aDd sewer.tge projects 
In Karnataka 

8077. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleue4 tQ st.te ; 

<a) wbether urban water r •• .,.,., and 
sower.., projects have been ,.Innitte4 ., 
Karnatan Government to Uaio. Gcnem-
ment for clearance; 

(b) if SOJ the details thereof; and 

(c) tbe steps teken to give early clearance 
to these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes Sir. 
namely, tbe Cauvery Water Supply scheme 
St~ge III for World Bank assistance. Urban 
Water Supply and Sewerage projects taken 
up under the State Plan are 'not required to 
be submitted to the Government of India 
for clearance. 

(b) Tbe Government of Karnataka for-
warded a revised project report on the 
Cauvery Water Supply Scheme Stage III at 
a total cost of Rs. 240 crores for obtaining 
World Bank assistance. Tbe project envisale~ 
augmentation of water supply by '0 MOD 
to Bangalore city. The project has been 
taken up during 1986 and i8 expected to be 
completed in 1990. 

(c) The above mentioned project bas 
already been cleared by tbe Government or 
India and posed to tbe World Bank for 
assistance. 

Research projects 08 palses 

8078. SHRI BANWARI lAL PURO-
HIT: Will the Minister of AGRICULTURE 
be pleased to state : 

ia) wbether the country is still not self-
sufficient in the field of pulses due to Jack 
of research and development wo.rk iD dais 
field; 

(b) the projects undertaking R&D work 
in pulses and the location thereof; 

(c) the resume of work done by .... 
projects/units; and 

Cd) tbe results <>f tb~ "val.lion made. 
if an,. 1 

t 
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THB MINIST~R OF STATE IN THE 
DSPARTMBNT OF AGRICULTURE AND 
COOPERATION IN THB MINISTRY OF 
AGRICULTURE (SHill YOGBNDRA 
MAKWANA) : (a) Yes, Sir. Availability of 
pulses in tbe country is less than the 
requirement. 

(b) Researeh on pulses is being carried 
out at : 

1. Directorate of pulse research. 

2. All India Coordinated Pulse improve-
ment project with 33 centres 
(Annex!1re). 

3. I. C. A. R. Institutes. 

4. All India Coordinated project for 
dryland agriculture. 

5. Project Directorate on Cropping 
Systems research. 

6. Ad·boc research schemes. 

7. ICltISAT. 

8. Agricultural Utiiviersities in the 
States. 

Pulse development activities are being 
conducted in different States under National 
Pulse Development Programme in addition 
to other programmes in the States as pre 
statcment .. ) below. 

(c) A total of 26 disease resistant and 
improved varieties of pulses have been 
developed in the last 5 years as shown in the 
statement· II below. In addition appropriate 
crop production and protection technologies 
suitable to different varieties in different 
regions have allo beea standardised. Cultiva-
tion of Rajmash as a ,abi erop in plains of 
north east India and as a robl or pre-rab; 
crop in plaios of north west India has now 
become possible which is a signifieat achieve-
ment. 

(d) PrOirammes are being periodically 
. evaluated and found to be functioning 
.. tilractorily. 

Statement .. J 

Centre, under Ihe All India Coordl-
IIated Pulse, Improvement Project. 

Srinagar, Samba (J&K), Palampur (H.P .), 
Ludbiana (Punjab), Hissar (Haryana), 
Pantoagar, Bbarari, Faizabab, Vatanasi 
(U.P.), Delhi, Kanke (Bibar), Berbampur 
(West Bengal), Shillongany (Assam)lI 
Berhampur (Orissa), Raipur, Khargaon, 
Sehore (Madhya Pradesb), Navgaon, 
Durgapura, Jobncr/Fatehpur (Rajasthan). 
Daotiwada, Juoagarb (Gujarat), Dadoapur, 
Akola, Raburi (Maharashtra), Lam, Warran-
gal (Andhra Pradesh), Bangalore, Gulbarga, 
Kathilgere (Karnataka), Wamban, 
Coimbatorc (Tamilnadu) and Pattamb i 
(Kerala). 

Statement-II 

Crop Variety 

Gram GNG 146 
Gaurav 
JG 315, JG 74, 
Phute G S, Avrodhi 
ICC 32 (KabuU). 

Arhar Babar 
ICPL 87, Manak 
BON 1, BON 2, 
Marutbi 

Mung ML 131, ML 267, ML 331, 
Pusa 101, Pant Mung 2, Pant 
Mung 3, PDM tt, 

Urd Pant 19, Pant 30, LBG 17. 

Pea Rachna. 

Rajma PDR 14, VL 63. 

Strike of Janlor Engineers 

8079. PROF. P. J. KUlREN : 
SHRI KAMLA PRASAD 

SINGH: 
SHRI P. R. KUMARA-

MANGALAM: 
SHRI C. MADHAV RBDDI : 

Wil the Minister of URBAN DEV-
LOPMENT be pleased to state: 
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(a) whether the Junior Engineers of the 

Central public Works Department are on 
strike; 

(b) if so, the details of tbe demands and 
tbe action taken by Government in this 
regard; 

(c) whether Junlor engineers have not 
been transferred out of Delhi for a num~r 
of years; and 

(d) if so, since when and tbe details of 
steps taken to enforce tenure system so as to 
bring descipline amongst the erring junior 
engineers '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <a) No. The 
J.Es. of the CPWD are, however, on "Work 
to Ru agitation. 

(b) Following main demands of the J.Es. 
are under scrutiny : 

1. Revison of pay scale. 

2. Cadre Review. 

3. Grant of fixed Travelling Allowance. 

4. Revocation of decision regarding 
bifurcation of the cadre of J .Es. 

5. Enbancement of Special Pay to 
J.Es. posted in Planning. 

(c) The J.Es. have been/are being 
transferred out of Delhi. There may, of 
course, be some J.Es. who have been in 
Delhi for quite sometime. 

(d) The tenure of posting of J.Es. in 
Delhi and outside Delhi, has been revised 
from time to time. At present a J.E. is 
posted back to Delhi only after doing a 
tenure of 4 years outside Delhi. Since tbe 
number of posts of J .Es. in Delbi is more 
thaa the number of posts of l.Es. outside 
Delbi, the tenure of posting of J.Es. in Delhi 
is much longer than outside. Due to 
domestic/compassionate reasons, some of the 
J.Es. are allowed to stay on at a particular 
station for more than tbe normal tenure of 
postioa. The SuperintendiDI EOlioeers 
(Coord) Foeral), coaure that tbe J.Es. in 

It I 

their Regions are transferred, accordio. to 
the tenure at a ai,'en time. 

Sukbadia agricultural UId .... lty 

8080. SHRI C. JANGA REDDY: 
DR. A. K. PATBL : 

Will the Minister of AGRICULTURB 
be pleased to state: 

<a> whether there is a proposal to declaro 
the Sukbadia University in Rajasthan a State 
agricultural University as SUllested by him; 
and 

( b) jf so. tbe progress made in tbis 
regard so far? 

THE MINISTER OP'STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YoGENDRA 
MAKWANA): (a) and (b). Tbe Stale 
Agricultural University is to be established 
by the Government of Rajasthan throusb 
an Act of the State Legislature. It is upto 
the State Government of Rajasthan to take 
suitable action in this matter to declare the 
Sukbadia University a State Aaricultural 
University. 

Delay in com pletioD of Scope Project 
by N.B.C.C. 

8081. SHRI AMARSINH RATHAWA : 
Will the Minister of URBAN DEVELOp· 
MENT be pleased to state: 

(a) whether there is a beavy delay in 
completion of tbe Scope Project Pbase II 
being executed by the National BUildiDl 
Construction Corporation; 

(b) if so. tbe extent of deJay and tbe 
reasons therefor; 

(c) whether one of tbe reasons for delay 
is the shortage of material; 

(d) if so J the details aod reasons the 
therefor; and 

(e) tbe steps taken by tbe Corporation to 
hand over the project duly completed in .n 
respects, as per tbe contract terms to tile 
clients? 
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TH8 MINISTBa OF STATE IN THE 
MIN1STR Y OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH): Ca) to (e). There 
bas been time over-run in completion of the 
Scope Project Pbase II by the NBCC against 
tbe contractual date of 31st July, 1984, 
mainly due to delay in receipt of structural 
drawings and decisions about specialised 
items from tbe clients and introduction of 
additional items involving specialized jobs 
beyond the original scope of tbe contract, 
etc. Periodical scarity of cement and steel to 
b: supplied by tbe clients and Badarpur sand 
after clo .. ure of' the Bhatti Mines has 
contributed to the time over-rUDe A number 
of other agencies arc carrying out electrical, 
A1r-condilloning lifts, fire safety installations, 
sub station, and interior work etc. and the 
civ,1 and plumbing works carried out by the 
NBCC is dependent upon tbe progress of 
otber 8IMcies which has also caused time 
over rUDe The NBCC is making efforts to 
complete tbe remaining fe\\' items in order 
to hand over the building to tbe clients as 
early as possible. 

\'ekatappiab report on role of 
Nationa) Cooperatives 

8082. DR. B. L. SHAILESH : Will the 
Mmister of AGRICULTURE be pleased to 
state: 

(a) whether a seven-member Committee 
on the structure and role of national co-
operative societies constituted in April, 1986 
under tbe Chairman-ship of Shri B. 
Vekatappiab former Deputy Governor of 
Reserve Bank of India, has submitted its 
report; 

(b) If so, the salient features of the 
report. particularly on the role of the national 
level co-operative federation vis-a-vis the 
contributioDs made by the State Federation 
towards their constituent units; and 

(c) the action taken or proposed to be 
taken by Government 00 these recommend-
ations? 

THE MINISTER OF AGRICULTURE 
(DR G. S. DHILLON): (a) Yes, SiL 

(b) Tne salient features of the Report 
are siven in the statement below. 

(c) The Report will be examined in 
cODsultation witb the State Governments, 
concerned Central Ministries and national 
level cooperation oraanisations. 

StatemeDt 

Salient Features 0/ the Report 0/ the 
Committee 0" the Structure and 

Role 0/ National Cooperative 
Societies 

A seven member committee on the 
structure and role of national cooperative 
societies set up by the Government of India 
in April, 1986 under the Chairmanship of 
Dr. B. Venkatappiah bas submitted its 
report. Among others, the committee was 
asked to assess the performance of the 
national federations with reference to their 
aims and objects, flow of benefits to weaker 
sections. interaction with other sectors of 
tbe cooperative movement and tbe govern-
ment, and also indicate the directions in 
which re-organisation and reorientation is 
necessary in respect of the existing federations 
is neressary in respect of the existing 
federations and those that may be 
constituted in future. 

2. After a detailed assessment of the 
performance of 14 national cooperative 
federations, the committee held the view 
that it would be fallacious to create tbe 
national level federations first and then to 
esta blish the middle and otber levels. The 
cooperative structure at the grass root level 
and above has to be build up patiently and 
with people's participation. 

3. The complementary role of public 
sector organisations like NCDC, NDDBI 
IDe and NABARD vis-a-vis the national 
federations was duly appreciated by the 
committee which suggested that wherever 
feasible, a process could be initiated for 
transf~rence of federal responsibility from 
a national corporate organisation to a 
national cooperative federation, as in tbe 
case of NDDB on the one band and the 
National Cooperative Dairy Federation on 
the other. 

4. Stressing tbe need for professionalis-
atioD of cooperative management, tbe 
committee recommended tbat tbe Natfodal 
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council of Cooperative Training should be 
set up as a separate agency for cooperative 
training. Even the national federations 
ought to play a more active role in providing 
professional training within their respective 
sectors. 

(5) The committee affirmed the view 
that in all national level federations, only 
state level cooperatives should be members. 
Further, it suggested that strength of tbe 
board of management of these federations 
should not exceed 15. including the chair-
man. 

(6) Highlighting the need for depolius-
ation, the committee felt tbat the "preseot 
situation demands more tban ever before 
that some steps should \)e taken to delink 
tbe cooperative movement from active 
politics. " The committee also suggested 
that tbe chairman should have no executive 
powers." 

Contingency plao lor locust threa t 

8083. DR. B. L. SHAILESH : Will the 
Minister of AGRICULTURE tbe pleased to 
refer to tbe reply given to Un starred Question 
No. 793 on 2 March, 1987 regarding locust 
threat to India and state : 

(a> whether according to the FAO 
report, the locust activity is now potentially 
more theatening than before; 

<b) wbether the locust swarms have 
already reached the shores of the Arabian 
Peninsula and the first swarms may come to 
the country before the onset of the monsoon 
season; 

(c) if so, whether any contingency plan 
bas been prepared and the requisite machinery 
geared up for sarvillance along tbe Indian 
borders; and 

(d) if Dt t, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGB.ICULTURB (SHRI YOGENDRA 
MAKWANA) : <a) :No, Sir. The bulletins 
released by tbe FAO from January, 1987 

and onwards reveal tha t there was, iDitiaJly. 
heavy infestation on locusts in Sadan, SadCli 
Arabia and Egypt. It was also apprebended 
that if (i) the control measures were not 
successful and (ii) the monsoons approached 
th-e Ions term average, there misht be a 
locust plague in tbe entire resion iaclodiog 
India and Pakistan. 

However. control measures have been 
taken in tbe countries referred to and they 
are still being continued with success. It bas 
retarded tbe locust build-up. No gregarious 
infl!station has been reported from tbe 
countries located to tbe east of Arabian 
peninsula. 

Tbus situation has improved in so far as 
threat to India is concerned. 

l b) as stated above tbe locust swarms 
bad entered ArabJan Peninsula prior to 
January itself. Control operations were 
taken. Tbey have terminated in Soutb-West 
part of Saudi Arabia but are still cODstinuina 
in Yemen Arab Republic. 

Thus tbe chances of our country facing 
invasion by locust swarms before tbe onset 
of monsoon bave receded tboulh it cannot 
be completely ruled out. 

(c) To meet any possible locust threat 
the Government has prepared a comreheosive 
contingency plan. Locust control machinery 
bas also been geared up for surveillance 
along the country's borders. 

(d) Does not arise. 

Permits for cbarter Oshing programme 

8084. DR. B. L. SHAILESH : Will tbe 
Minister of AGRICUTURB be pleased to 
state : 

(a) whether Government propose to issue 
permits for chartering about SO specialised 
and resource-specific fisbing vessels as part 
of the charter programme for 1987-88; 

(b) if so, tbe broad oulines of the 
proposal and tbe capital outlay involved 
therein; and 

(c) the guidelines laid down for tbo 
chartering of fisbiDI vessels, if any ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): <a) Yes, Sir. 

(b) Applications in the prescribed from 
for chartering foreign deep sea fishing 
vessels of specified categories will be 
considered under the revised charter policy 
(1986). The salient features are:- 1) 
The total duration of charter will be for 
two years but initially, charter permit will 
be issued for one year only. Before tho end 
or'the first year of charter, the charterer will 
be required to submit a concrete proposal 
either for the establishment of joint venture 
collaboration in deep sea fishing or for 
acquisition of vessels of similar types and 
specifications as operated under charter 
within a stipulated time. 

(2) During charter period, the Indian 
company should get a minimum share of 20 
por cent of the catch value out of the 
charter operation at prevailing international 
market price. 

(3) 25 per cent of the crew are to be 
Indian citizens to be posted as under-studies 
to tbe foreign Skipper, the Engineer and 
otber operational crew. 

(4) Operation of chartered vessels shall 
be beyond the restricted 3reas as Dotified 
by Government from time to time. 

Applications are to be accompanied by a 
fee of Rs. 500, a detailed project report, a 
letter or agreement with the foreign 
collaborator and other required details 
reprding the company and its Directors. 
The security deposit for fulfilling charter 
oblisation wi)] be Rs. 3 lakhs per company. 
During cbarter operation, tbe cbarter has to 
pay a sum of Rs. 10,000 per vessel per 
anoum to tbe Government. 

(c) (i) Only specialised and resource 
specific vessels will be permitted; 

(ii) Priority of charter permits would be 
accorded in the order as shown 
below:-

(a> Public Sector UndortakiDp 

(b) Fisherman9s Cooperative Socie. 
ties/Groups of Fishermen 

(c) Groups of Fishery Technocrats 
(d) Small and mdeium entre-

preneurs and 

(e) Large industrial houses. 

(iii) The charterers are required to abide 
by the terms and conditions of 
charter permit as stipulated in tbe 
Maritime Zones of India (Regulation 
of Fishing by Foreign Vessels) 
Rules. 1982. 

Slag based cemeat plaDt iD Rourkela 
Steel Plant 

8085. DR. B. L. SHAILESH: Will 
the Minister of STEEL AN D MINES be 
pleased to state : 

<a> whether there is any plan under 
consideration for setting up a slag- based 
cement plant by the Steel Authority of India 
Limited to fully utilise the slag available as 
a by-product in tbe Rourkela Steel Plant; 

(b) if so, whether any foreign coJlabora-
tion is being sought Cbr the project; 

(c) if so, tbe particulars thereof; and 

(d) the stage at which the proposal 
stands at present ? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES (SHRI 
VASANT SATHE) <a) No. Sir. 

(b) to (d). Do not arise. 

Cimaroaba glauea potential for 
edible oil . 

8086. SHRI SRIBALIAV PANI-
GRAHl: Will tbe Minister of AGRICUL-
TURE be pleased to state: 

<a) whether any State-wise survey was 
conducted to determine the potential of 
Cimarouba Ilauca plantation as a source of 
edible oil; and 
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(b) If so, the results acbieved in Delhi. 
Maharasbtra and Orissa ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt YOGENDRA 
MAKW ANA) : (a) and (b). The first 
plantation of Simarouba glauco introduced 
in India from Brazil was undertaken at 
Amravati in Maharashtra. Subsequently it 
was extended to Keojhar and Mayurbhanj in 
Orissa. The plants at Delhi are only 3 years 
old. 

Fruiting at Amravati started after 5 
years and full grown plants yielded 15.29 
kg seed per plant. The oil content in tbe 
seed 25-30 percent. 

The initial observations indicate that the 
plants are drought tolerant and have wide 
adaptability under varying soil and climatic 
conditions and thus possesses great potential 
in the tropical regions of our country. 

Subsidy for drinkiug water and rural 
electrification schemes 

8087. SHRIMATI N. P. JHANSI 
LAKSHMI : Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether Union Government provide 
subsidies to the State Governments to 
augment their drinking water and TUfal 
electrification scheme; and 

(b) if so, the total amount of funds 
anocated during the last two years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGE~DRA 
MAKWANA) ~ (a> No subsidjes are given 
by the Central Government for augmentation 
of rural drinking water aDd rural electrifica-
tion schemes. State Governments are 
responsible for providing drinking water 
SUpply to rural areas and their efforts are 
supplemented by the Central Government 
by providing financial assistance in the form 
of grants-in aid under Centrally Sponsored 
Accelerated Rural Water Supply Programme 

(ARWSP). Central assistance for rural 
electrification in States is provided in tbe 
form of loog term loans by the Rural 
Electrification Corporation. 

(b) The total amount of funds allocatec1 
to slates/UTs under ARWSP was Rs. 
296.33 crores in 1985-86 and Rs. 312.67 
crores in 1986-87. Allocations for States 
uilder Rural Electrification Corporation's 
programme was Rs. 379.03 crores in 

,.1985-86 and Rs. 380.76 crores in t 986-87. 

Survey 00 agricultura I technology 

8088. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether any survey bas been COD-
ducted/proposed to determine the accepta-
bility of modern and newly developed 
technologies in the field of agriculture by the 
farmers in the country; 

(b) if so. the details and findings thereof; 
and 

(c) the measures adopted to impress 
upon the farmers the need of and educate 
them in tbe use of modern tecbnololies 
developed in the field of agriculture ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRlCULTURE (SHRI YOGBNDRA 
MAKWANA) : (a) Yes, Sir. The Monitoring 
and Evaluatioo Units of the Trainioa and 
Visit System of Agricultural Extension 
operating in the States undertake Surveys on 
the Impact of the T&V System of Agricul-
tural Extension. These units bring out special 
studies on problem areas and indicate 
acceptability of new agricultural technology 
by tbe farmers. 

The Transfer of Technology Projects of 
the leAR System also conduct surveys in 
their respective . areas of operation. Such 
survey peFmit us to gather imformation 
regarding avaiJabJe resources in the area. 
level of adoption of new agricultural-
technology and yield gaps. 

(b) Some of the major findinss of tho 
surveys are as follow : 
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1. The adoption rates amoDg contact 
farmers receiving ODe or more visits per 
month by Agricultural Extension Worker 
are generally bigber than tbose farmers who 
are not visited by the Village Extension 
workers. 

2. High cost of production inputs, risk 
of adverse weather poor supply of production 
inputs and perceived lack of location specific 
recommendations are the main reasons 
attributed to non-adoption of high cost 
practices, while lack of information and 
non-availability of inputs appear to be the 
factors explaining the non·adoption of low-
cost agricultural pract ices in most crops. 

3. There is a wide variation between tbe 
local yields and state yields on one hand 
and yields obtained by farmers in the leAR 
Bxtension project areas on the otber. These 
variations show tha t there is a scope for 
increasing yields of dIfferent crops on 
farmers' fields. 

4. The new agricultural technologies are 
benefitting aU categories of farmers but 
comparatively tbe resource-rich farmers are 
deriving more benefits as to others. 

The results have shown tbat small and 
resource-poor farmers/need our priority 
attention. 

S. Training needs of the farmers in the 
field of agriculture are very great. 

6. Altbough women participate in 
various agricultural operations, they have oot 
been brought in the main stream of extension 
system by way of training etc. 

(c) The following measures bave been 
adopted to impress upon tbe farmers the 
need of use of modern agricultural techno-
logies : 

- 1. The Training and Visit System of 
Agricultural Extension provide farm informa-
tion to the farmers by SCheduled and publici-
sed visits of Agricultural Extension Officers 
and Villale Extension Workers. 

2. The leAR sponsored Krishi Vigyan 
Kendras provide training to tbe farmers. 
rarm women, rural youths and school drop 

outs in tbe field of agriculture, animal 
husbandry, dairying, fisberies, home scienec 
etc. The State Agricultural Universities also 
vain farmers etc. in tbe use of modern 
agricultural technology. The Farroers· 
Training Centres of the State Departments of 
Agriculture also organise training programmes 
for farmers and farm women. 

3. The State "Departments of Agriculture, 
State Agricultural Universities, selected 
ICAR Institutes and voluntary organisations 
organised demonstration on improved farm 
technology, field days, farmers fairs, exhibi. 
tions etc. to propagate modern and new 
farm techniques. Regional rural youth 
workshops on specified farm technologies 
are also organised for updating technical 
know-bow of the rural youths. 

Programme on breeding of equines 

8089. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of AGRI· 
CULTURE be pleased to state : 

(a) the Centrally sponsored programme 
undertaken for the development/improvement 
of indigenous breeds of equines; and 

(b) the annual financial allocation made 
for the purpose during 1986-87 and pro-
posed for 1987-88 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHJiI YOGENDRA 
MAKWANA) : (a) A Centrally Sponsored 
Scheme (50 : 50 basis) for providing 
financial assistance to the States for, amoDg 
other things, establishement/development 
of equine breeding farms of indigenous 
breeds of horses has been undertaken during 
the Seventh Five Year Plan. 

(b) During 1986-87, Rs. S lakhs was 
allocated for the programme and tbe propo-
sed allocation for 1986-88 is Rs. 26 lakhs. 

Coconut productloD In Kera)a 

8090. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Miniser of AORI· 
CU L TURB be pleased to state : 
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<a> the total annual coconut productioD in 
Kerals durin. 1985 and 1986; 

(b) tbe first tbree States which produced 
tbe bighest quantity of coconuts durin. 1985 
and 1986; 

(c) tbe State-wise details of the output of 
coconuts; 

(d) whether cocount production in 
Kerala has been on tbe decline during tbe 
lalt three years; 

(e) if so, tbe reasons tbereof; and 

(f) the measures adopted to prevent the 
rootwilt disease and improve the coconut 
production in KeraJa ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRY YOGENDRA 
MAKWANA) : (a) Production of coconut in 
Kerala during the crop year (July to June) 
1984-85 and 1985-86 was 3453.0 and 
3148.6 million nuts respectively. 

(b) Kerala, Tamil Nadu and Karnataka 
were the first three States producing tbe 
highest quantity of COCODuts in the country 
duriDl there years. 

(c) State-wise details of production of 
coconut for the year 1985-86 are given at 
in tbe statement below. 

(d) No, Sir. However, production of 
coconut in Kerala has shown some fluctua-
tions during the last tbree years. 

(e) Does Dot arise. 

{f) In order to prevent the rootwilt 
disease and improve the coconut production 
in Kerala, researcll is being carried out by 
the Central Plantation Crops Research 
Institute (leAR) to identify tbe cause of tbe 
disease and evolve control measures. The 
disease affected coconut palms are cut and 
removed to prevent the spread of disease. 

Statement 

SIQt~wlle production of coconul.J985.86 

State Production (in 
minion outs) 

--- - -- -----

Andhra Predesh 196.1 
Assam 37.4 
Karnataka 10500 
Kerala 3148.6 
Maharashtra 99.3 
Orissa 1349 
Tamil Nadu 1518.1 
Tripura 2. t 
West Bengal 169.7 
Union Territories 243.8 
All-India 6620.0 

Construction of model villages 

8091. SHRI MOHANBHAI PATEL: 
SHRI A~ARS(NH RATHAWA : 

Will tbe Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government have introduced 
a sebeme to construct modeJ' villages in the 
country; 

(b) jf so, the number of model villages, 
constructed in the country State-wise; 

(c) whether there is any proposal to 
establish model villages in each district of 
the country; 

(d) if so, the steps taken or proposed to 
be taken in this regard; and 

(e) the funds allotted to each State 
under the plan '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THB MINISTRY OF 
AGRICUL TUR.E (SHRI YOGENDIlA 
MAKWANA) : (a) No, Sir. 

(b) In view of (a) above the question 
dose not arise, 
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(c) No, Sir. 

(d) and (e). The question does not arise 
in view of (c) above. 

Use of pesticides 

8092. SHR,1 MOHANBHAI PATEL; 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a> wbether a study made by the Indian 
Agricultural R.esearch Institute has revealed 
growinl danlers to human health and en-
vironment due to the indiscriminate aDd 
increasinl use of certain pesticides, particu-
larly DDT. in tbe country; 

(b) if so, the names of other pesticides 
which have been recommended by Indian 
AlI'icuJtural Research Institute as Inot to be 
used' lor aaricultural purposes; if so. tbe 
details tbereol; and 

(c) the steps Governn:ent have taken to 
ban tbe use of such harmful pesticides for 
aaricultural purposes ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRJCULTURE AND 
COOPERATION IN THE Ml~lSTRY OF 
AGRICULTURE' (SHRI YOGENDRA 
MAKWANA): <a> One of tbe Scientists of 
IARI revieved tbe current status of tbe en-
viroomental impact of DDT with reference 
to India. He bas found tbat tbere is no 
danler of acute toxicity expo"ure due to 
DDT. The risk due to chronic exposure to 
tbe DDT is certainly there but not a single 
case has been dialoosed sugge~tinl tbe death 
u a result of beavy DDT residues in the 
vict!m. Cases of cbronic toxicity are allo 
unreported. 

The use of DDT in agriculture bas aI-
read, been restricted to less tban 1000 M.T. 
per year The use of DDT in Public Health 
Proaramme is also under review. 

(b) lodiaa Aaricultural Research Insti-
tute bas 10 far Dot recommended any pesti. 
cides to be banned from use. 

(c) The Government is baving a declared 
poliC)' of w~diD' out uowan,ed apd hJ1lJlful 

pesticides uoder the provisions of the Insec-
ticides Act, 1968. Under tbe said legislation, 
a Registration Committee has been consti-
tuted for the compulsory rqistration of 
peaticsdes keeping the parameters of safety 
and efficacy in view. 

If harmful effect of any pesticide is 
noticed, tbe said Committee takes action to 
ban or restrict such pesticides as the case 
may be. So far the Committee bas not 
approved for use 18 pesticides. phased out 
two and banned the import of dibrome 
cbloreprepane (DBep) and toxapbrne and 
has further imposed restriction on the use of 
3 pesticides namely. dieldrin, ethyl dibre-
mide (EDB) and aluminium phosphide. 

The Government has also constituted an 
Expert Committee to review the continued 
use of pesticides which have been banned or 
restricted in other countries. Tbe Committee 
bas already submitted two instalments of its 
report on DDT and BHC. 

Internal audit in N.B.C.C. 

8093. SHRI MOHANBHAI PATEL 
Win tbe Minister of URBAN DEVELOP-
MENT be pleased to refer to the repJy given 
to UnMarred Question No. 1977 on 17tb 
November, 1986 regarding internal audit in 
NBCC and state : 

<a> the dates on which tbe internal audit 
reports were submitted to the Zonal Chief 
Engineers and action taken against tbe 
defaulting officers, during the last three 
years; 

(b) the number of officers against whom 
action was taken on the basis of the internal 
audit reports; 

(c) the number of afficers out of tbem 
who have been penalised and tbe nature of 
peDalities imposed: and 

(d> tbe expenditure incurred by NBCC 
for conducting internal audit and tbe units, 
covered ? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Duriog tbe 
Jist tbree Jears, the internal alJdit reports 
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were forwarded to the Zonal Chief Engineers 
on the dates shown in Statement·l. Suitable 
disciplinary action is taken if the audit obser-
vations cstablish loss or mala fides. The units 
for which action was considered are listed in 
Sta tement-II. 

(b) Twelve. 

(~) Dismissal-l (one) 

Recordable warnioa-l (one) 

Cd) The NBCC incurred an expenditure 
of Rs. 5.05 1 lakhs duri.,. tbe last tbree yean 
towards TA/DA of officjals for coDductiq 
internal audit of tbe UDits detailed iD State-
ment-III. 

Statement. I 

Si. No. Name of the UNIT 

1 2 

Year 1984-85 

]. TV Tower Work, Delhi 

2. 196 Qtrs for BHEL at Hardwar 

3. Pauipat (PTPP) Chimney Work 

4. Karnataka Pavilion, Delhi 

S. Construction of Telecom Factory, KharalPur 

6. MTP-XI Work, Calcutta 

7. Road Works at Idree/Bergain, Libya 

8. C.C.!. Works, Tandur 

9. I.O.C. Wl'rks, Gauhati 

10. G.M.C. Hospital, Gauhati 

11. I.T.D.C. Hotel, Gauhati 

12. Ghat Airport Work, Libya 

13. Mosul Hotel, Dokan Hotel, BST Project, Iraq 

14. Housing &t Hospital works, Libya 

Year 1985-86 

1. Panipat (PTPP) Chimney Work 

2. Construction of Bridge, Kota 

3. R.C.F. Work, ThaI 

4. 40 MOD severage Treatment Plant, Delhi 

s. Hotel & Railway Projects, Iraq 

6. Housing & Hospital Works. Lihya 

7. Housing Project, Sana'a 

8. O.N.G.e. Work, DebraduD 

Date of issue 

3 

03.0984 
21.06.84 

27.12.84 

02.04.84 
06.09.84 

30.01.85 

OS.01.85 

29.09.84 

11.02.85 

28.0 J .8' 

28.01.85 

22.01.8 S 

26.02.8' 

27.02.8' 

10.04.85 

08.07.8' 

11.09.8' 

01.01.86 

17.01.86 

30.01.86 

08.01.86 

23.03.86 
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9. Idree/Bergain Road Works, Libya 
10. Taxi Track etc. at New International Terminal, Palam 

30.01.86 
28.02.86 

Y~ar 1986-87 
1. Satyawati College Work, Delhi 

2. Paradeep Phosphates Works 

3. MTP-14/C & lSA Works, Calcutta 

4. K.T.P.P. Civil Works, Kolaghat 

S. Bir Hospital Works, Nepal 

6 NALCO Works Angut 

7. Housing Project, Sana 

8 Telecom Factory Work, JabaJpur 

23.04.86 
11.04.86 

12.06.86 
04.06.86 

I 

9. Construction of 244 Qtrs for BHEL at Hardwar 

17.04.86 

23.04.86 

11.07.86 

01.12.86 

17.10.86 

26.11.86 

17.03.87 
09.10.86 

10. KCR Project, Managuru (AP) 

'1. Yamuna Bridge Work, Delhi 
t 2. 4)atyawati College Work, Delhi 

1 J. TV Tower Work, Delhi 19.03.87 
14. Civil Works of Rajghat Thermal Power Station, Delhi 

1 S. N.1 H.H. Work, Bombay 

10.02.87 

17.03.87 

17.03.87 

17.03.87 

16. Bal Bbawan Complex Work, Delhi 

17. Hotel & Railway Projects, Iraq 

18. Idree,lBergain Road Works, Libya 

Statement-II 

S. No. Name of Units 

1. G.M.C. Hospital Works, Gaubati. 
2. Panipat-Thermal Power Plant 

Chimney Work. 

3. Construction of Quarters for MIs. 
PPL, Para deep 

4. R.C.F. Works, ThaJ 
S. O.N G.e. Works, Dehradun 

6. Satyawati College Works, Delhi 

7. HousinS Project, Sana'a 

10.02.87 

8. Singrauli Supper Thermal Power 
Project-Cbimney Works 

9. NALCO Civil Works, Anaul 
10. I.O.C. Works, Gaubati 

Statemeot·111 

List O/IIIIlti cov~,ed by I"t~'nlll audit 
teams, 1984-85 

S. No. Name of Unit 

I 2 

1. M.T.P. Sect. XI Work, Calcutta 
2.. GMC Hospital Work, Gaubati 
3. IOC Work, Gaubati 
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4. Agro Industries Work, Gauhati 

5. ITDC Hotel Work at Gauhati 

6. P.T.P.P. Chimney & Civil Work, 
Panipat 

7. NALCO Civil Work, AD&ul 

8, Libyan Projects : 

(i) Housing & Hospital Work at 
Gbat 

(ii) Idree/Bergain Road Work & 
Street Illumination 

(iii) Housing & Schools Work at 
Beoiwalid 

(iv) Central Office, Tripoli 

9. Iraqi Projects : 

(i) Central Office, Baghdad 

(ii) BST Work. Kirkuk 
(iii) Hotel Work, Mosul 

(iv) Hotel Work, Dakan 

(v) Water Treatment Plant Work, 
Debis 

(vi) Railway Project Work, Falluja 

(vii) Railway Project Work, Alguaim 

(viii) Railway Project Work, Ramadi 

Year: 1985.86 : 

1. Satyawatbi Col1ege Work, Delhi 

2. P.P.L. Townsbip Work, P,uadeep 

3. NALCO Works, Angul 

4. Taxi Track etc. rar New International 
Terminal, Palam Airport 

5. Housing Project, Sana'a 

6. Libya. Projects : 

(i) Housins & Hospital Work, Gbat 

(it) Idree/Beqain Road Work & 
Street Illumination Work 

1 2 
-------------------------------

(iii) Housing & Schools Works, 
Beniwalid 

(iv) Central Office, Tripoli 

7. R.C.F. Work, Thai 

8. BIR Hospital Work, NePal 

9. Bridge Work at Kota 

10. 40 MOD Sewerage Treatment Plant 
Kesbopur, Delhi 

11. Iraqi Projects : 

(i) Railway Project Work. Ramadi 

(ii) -do- Palluja 
(iii) -do- Kubaisa 
(iv) -do- Akashat 
(v) -do- AJgajm 

(vi) Hotel Work, Mosul 

(vii) Hote) Work, Dokan 

(viii) Central Office, Baghdad 

12. ONGC -Civil Work, DebraduD 

13. Kalaghat Thermal Powet' Plant, 
Calcutta (Civil-W) 

14. MTP Sect. 14fC/15A-n Works, 
Calcutta 

Year 1986-87 : 

1. Iraqi Projects : 

(i) Railway Projects, Kubaisa 

(ii) 

(iii) 

(iv) 

-do-

-do-
-do-

Falluja 

Ramodi 

Alpim 
(v) Hotel Work. Mosul 

(vi) Central Office, Baahdad 

2. Libya Projects : 

(i) Housing & Hospital Wort, Gbat 
(ii) Bousins & Hospital Work. 

Beniwalid 

, 
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(iii) Idree/Bergain Road Work & 
Street lliumination Work 

(iv) Central Office, TripoJi 

3. KCR Project, Civil Work, Maoaguru 

4. Civil Works at Rajgbat Tbermal 
Power Plaot, Delhi 

S. BBEL Quarters at Hardwar 

6. BBEL Township NOIDA 

7. R.C.I. Work, Hyderabad 

8. NI.M.H. Work, Hyderabad 

9. N.F.L. Work, Guna 

10. N.I.H.H. Work Bombay 

t 1. C.N.P. Works, Nasik 

12. Housing Project. Sana'a 

13. Telcom Factory Work at JabalpuI 

14. Satyawatbi College Work, Delhi 

IS. Yamuna Bridge Work, Delhi 

16. T.V. Tower Work, Delhi 

17. I.P.H. Work, Delhi 

18. Bat Bbawan Work, Delhi 

19. Scope Bldg. Works, Delhi 

20. B.O.p.T.-Salt Lake, Calcutta 

21. MTP Sect-IX. Calcutta 

22. MTP Sect-X, Calcutta 

2. 3. nCSL Work-Baraopur 

24. Zonal Office, Calcutta 

25. U.p.S.E.B. Work, Annapara 

26. Super Thermal Power Proj'7t-
Chimney Work at Singraub 

2'7. Constn. of Forest Lodge in Betla 

28. llajya Sabha Group Housing Work, 
Delbi 

29. CBSB Bldg. Work Delhi 

30. ONGC Works-Dehradun 
31 .. 40 NOD, seweraae Treatment Plant. 

Delhi 

Newspri.t poUey 

8094. SHRI AMARSINH RATHAWA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> the time by wbich tbe newsprint 
policy for the current year is likely to be an-
nounced; 

(b) the time by whicb tbe newsprint 
policy was announced during the last three 
years, year-wise; 

(c) whether the newsprint poJicy is an-
nounced every year; and 

(d) whether Government propose to 
anDounce tbe newsprint policy once in five 
years '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a> The newsprint allocation policy for 
1986-87 and 1987-88 has already been 
announced on 13th November, 1986. 

(b) Year 

1984-85 

1985·86 

1986-87 & 
1987-88 

Dale when announced 

21-7-1984 

13-11-1986 
(1984-85 policy was 

made applicable) 

13-11-1986 

(c) Normally it is announced every year. 

(d) There is DO such I,roposal. 

RegularisatioD of uDaatborlsed eolo.ies 
10 Delhi 

8095. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of UR.BAN 
DEVELOPMENT be pleased to state: 

<a) whether any unauthorised colonies in 
Delhi have been reaularis~d during the first 
two years of Seventb Five Year Plan; 

(b) if so, the details tbereof including 
the dates on which these colonies have been 
reau1arisod; and 
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(c) the detailed programme for regulari-
zation of the unauthorised colonies during 
the remaining years of the Seventh Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
following two unauthorised colonies were 
regularised by the M.C.D. on the dates indi-
cated against them : 

(i) Raju Park I Approv~d vide Reso-
(ii) Bibari Park I lution No. 1107 dt. 

121-11-85. 

('" Out of a list of 607 unauthodsed 
colonies compiled by D.D A./MCD for con-
sideration for regularisation in accordance 
with the policy for regularisation of such 
colonies covering residential and commercial 
structures constructed therein upto 30-6-77 
and 16-2-77 respectively, 539 coionies have 
already been regularised, 56 colonies have 
been rejected, 7 have been transferred to 
notified slums and the cases of tbe remaining 
5 colonies are under consideration. 

Constitution of Advisory Committees 

8096. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether the Advisory Committees 
including the Media Advisory Committee 
and the Programme Advisory Committee for 
Delhi, Calcutta, Bombay and Madras have 
since been constituted; 

(b) if so, the composition and terms of 
reference of the committees as on date and 
the period for which these committees have 
been set up; and . 

(c) if not, the likely date by which these 
committees would be set up ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) Tbe Media Advisory Committee bas b~en 
let up to advise the Ministry of Information 

and Broadcasting on various matters reJatiDi 
to policies and programmes of the Media 
Units. Programme Advisory Committees 
which review the programmes broadcast by 
the station and make suggestions for their 
improvement have been constituted at Delhi. 
Calcutta, Bombay and Madras. 

(b) The Media Advisory Committee 
does not have any fixed term. The Pro-
gramme Advisory Committees are constituted 
for a period of two years. The composition 
and terms of reference of these committees is 
given in statements-I and 11 respectively. 

{c' Does not arise. 

Statement· I 

Media Advisor} Committee 

A Media Advisory Committee bas been 
constituted vide Resoh:tion dated 28- t 1-
1980 to advised the Ministry of Information 
and Broadcasting on various matters relatiDI 
to policies and programmes relating to tbe 
lvledia Units under its administrative control. 
The Advisory Committee consists of the 
members mentioned below: 

1. Shri G. Partbasarathi 
2. Shri E. Elkazi 
3. Dr. Mulk Raj Anand 

4. Shri Basu Bhattacharya 

s. Dr. E. V. Chitnis 
6. Shri N. L. Chowla 

7. Shri K. S. Duggai 

8. Shri B. V. Karanth 

9. Shri P. V. Krisbnamurthy 
10. Shri K. Kurian 
t t. Dr. V. K. Narayana Menon 
I:!. Smt. Sumati Mutatkar 
13. Dr. N. Bhaskara Rao 
14. Smt. Fatima Zakaria 

Chairman 
Member 
Member 

Member 

Member 
Member 

Member 

Member 
Member 
Member 
Member 
Member 
Member 
Member 

2. The terms of reference of the Advi-
sory Committee are : 

To advise the Government on 

(a) Structural changes in the different 
media orsaoisatioDS under t~ MiD ... 
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try of Information and Broadcasting 
and. if necessary, in the Ministry it-
self to bring about greater professional 
efficiency and improvement in tbe 
quality or performance of tbe media 
in response to wide-ranging national 
requirements and aspirations. 

(b) Measures to be taken at the national, 
state, regional and local levels to 
associate tbe people more directly in 
tbe planning and initiation of innova-
tive progrommes in the different 
media organs under the jurisdiction 
of tbe Ministry of I and B, through 
creative participation and inter-com-
munication so as to enrich their cul-
tural identity and promote national 
integration. 

(c) Determining priorities in different 
areas of media deve10pment and pro-
viding adequate infrastructural sup-
port and strengthening the capacity 
of the media to reach out to all sec-
tions of the peopJe; 

organisatioDs with a view to maxi· 
mising the impact of communication 
support for developmontal etrorts~ 

and 

(e) Any other related matter referted to 
the committee by tbe Government 
for advice. 

Sfatement·D 

Programme Advisory Committ~e 

The Programme Advisory Committee is 
constituted for a period of two years and is 
required to meet at least twice a year. The 
Station Director is the Chairman of tbe 
Committee which has 1 S noo-official 
members. 

Cd) The mode and mechanics of coordi-
nation amongst various media groups 
under the Ministry of Information 
and Broadcasting and of cooperation 
between tbe Central and State media 

2. The Committee will review the pro· 
grammes broadcast/telecast since tbe last 
meeting and discuss the progromme plans 
for the ensuing period. The Committee will 
also make suggestions for the improvement 
of programmes and advise on such other 
matters concerning the planning and presen-
tation of programmes of the Station as are 
referred to the Committee. 

------------------
Name of the Committee 

No. of Members 

Names of non-official Members 

Programme Advisory Committee All India 
Radio, New Delhi 

11 

1. Prof. G. P. Dosbpande 

2. Shri Asbok Chaudhary 

3. Sbri Rajendra Awastby 

4. Shri V. P. Dutt 

S. Mrs. Rajalaxmi Sundaram 

6. Shri A. K. Kidwai 

7. Smt. Taramati latav 

8. Dr. Barsane La) Cbaturvedi 

9. Sbri K. D. Gautam 

10. Sbri V. C. Maud .. l,. 
11. Sbri A. RabmaD 
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Name of the Committee 

No. of Members 

Names of non-official Members 

Name of tbe Committee 

No. of Members 

Names of non·official Members 

Name of tbe Committee 

No. of Members 
Names of oon-(\fficial Members 

Programme Advisory COIB.Utee at I>oonIIIrshaD 
Keadr •• Dellal 

10 

1. Smt. Sheila Bhatia 
2. Sbri A. P. Kanvinde 
3. Smt. Joy Micbael 
4. Prof. Rais Ahmed 

S. Prof. Moban Mabarishi 
6. Sbri Gopi Chand Narang 

7. Shri Vinod Mishra 
8. Sbri Bhisbam Sabani 
9. Dr. Sukhbir Singh 

10. Dr. Kbatik Anjum 

Programme Advisory Committee All India 
Radio, Bombay 

11 

1. Slrt. Usba Tripathi 
2. Prof. Ramesb Jaoi 
3. Sbri Sbankar Vaidya 
4. Shri N. K. Pat ole 
S. Prof. Shakir C. Gaya 
6. Shri Premanand Rupawate 
7. Sbri Subhasb Bbonde 
8. Shri G. K. Menon 
9. Shri Ram Krishna Bakre 

1 O. Dr. Gajanan Phondke 
1 t. Prof. Mangesb Vitbal Rajadbaksho 

Programme Advisory Committee at Doordarsbao 
Keadra, Bombay 

11 
I. Prof. Madhukar Ashtikar 

2. Smt. Sarayu Doshi 
3. Sbri Sudbir Damle 
4. Prof. V. D. Karad 
S. Prof. Savila Cbaodorkar 
6. Smt. Robioi Bbate 
7. Prof. P. M. Potdar 
8. Shri Shankar Patil 
9. Shri Cbaodu Borde 

10. Smt. Kanchaoben Parekb 
11, Sbri Pradeep Deshmukb· 



.. , 
.... f.C-.ttee 

No. of Doo-official Members 

Names of Members 

Na_ of the Committee 

No. of Don-official Member. 

Names of Members 

~n.I"7 

........ e Ad" • .., eo..Jttee, "U ..... 
Radio. Calcutt. 

12 

1. Smt. R.eno Mukherjee 

2. Sbri Prodyut Goba 

..3. Dr. G. L. Roy 

4. Shri Samaresh Bose 

S. Shri Santosb Bbattacbarjee 

6. Mrs. Mebadi Nawaz 

7. Sardar Amzad Ali 

8 • Dr. Pbaol Hansda 

9. Sbri Kumzresh Gbosb 

10. Sbri Rupak Shah 

t 1. Smt. Deepali Nal 

12. Dr. Sukumar Dutta 

Programme Advisor, Committee at Doordarsbao 
ICeodra, Calcal,. 

14 

I. Miss Bandana Sen 

2. Smt. Cbitra Pal Cboudburi 

3. Smt. Arati Srimal 

4. Prof. Hossainur Rahman 

5. Sbri Sudip Bandyopadhya y 

6. Sbri Sailen ManDa 

7. Shri Apurbalal Majumdar 

8. Dr. kishori SaraD Srivastava 

9. Prof. Ajit Kumar Saba 

10. Dr. Partba Cbattopadbyay 

It. Smt. Some Mukbopadbyay 

12. Shri JOIeah Datta 

13. Sbri Saojib Chatterjeo 

14. Sbri farUQ Roy 
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No. of non-official Members 

Names of Members 

Name of the Committee 

No. of noo-official Members 

Names of Members 

Eftl_tioD of Doordar,baD 
progralD8lel 

Propa_ All,'_' C_I .... All ... 
Radlo,M ..... 

7 

1. Shri Puthaneri Subramaniam 

2. Shri Philo Birdayanatb 

3. Sb. K. Liaqat Ali Khan 

4. Smt. Sivasaokari 

S. Smt. Andal Damodaran 

6. Sh. Gomati Swamioathao 

7. Sbri V. R. S. Sampatb 

Programae Ad,lsory Committee at ~ 
Kendra, Madras 

16 

1. Dr. J. Muthukaooappan 

2. Shri G. Rajavelu 

3. Smt. Sarojini Varadappan 

4. Sbri B. S. Sastri (alias) Arudra 

5. Sbri T. N. Sivatbanu 

6. Mabarajapuram Sbri SaDtllaoam 

7. Prof. (Dr.) J. P. Raina 

8. Shri Maalan 

9. Sbri K. V. Thiruvcnpdam 

10. Shri A. L. Valliappa 

11. Smt. Laksbmi Viswanalban 

12. Dr. Chittibabu 

13. Sbri P. Angamutbu 

14. Shri A. R. Marimutbu 

15. Dr. (Miss) Padm. Subramanyam 

16. Sbri M. R. Ramanujam 

8097. PROF. NARAIN CHAND 
PARASHAR. : Will the Minister of INFOR.-
MATION AND BROADCASTING be 
PJeued to atate : 

<a) wbelber a system for CODCurr~Dt 
evaluation of tbe DoordanbaD proarammes 
bas beeD introduced by developio. 'Viewers 
Panels' in twelve oities; .. 

(b) if so, tbe fiodiop of the evaluatioa 
conduc:ted in these citie •• 



(c) whet_ tbe progrommes would be. 
extended to all the State capitals to, make 
the eva1uation more representitive; and 

(d) if so, the likely date by which it 
would be done '1 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) and (b). Yes, Sir. Viewers panels hav~ 
been organ ised in 12 cities, namely, DelhI, 
Bombay, Calcutta, Madras, Lucknow, 
Jalandhar, Hyderabad, Nagpur, Cut tack, 
Srinaglr, Rajkot and Jaipur. The audi-
ence rel\earch gathers information about 
extent of viewing, rating of programmes and 
brief comments about tbe items viewed by 
panel members. Findings of the concurrent 
evaluation prove tbat there is great diversity 
in vi~wers interests and preferences 

(c) and (d). Due to constraint on re-
sources, there are no p1ans, at present, to 
extend this scheme to all State capitals. 

ETV Programmes in Don-INSAT 
States 

8098. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) the arrangements for reception of 
ETV Programmes in non-INSAT States like 
Madhya Pradeih, Rajasthan, HaryaDa and 
Himachal Pradesh; 

(b) whether more States are proposed to 
be included in tbe INSA T category so as to 
ensure provision of direct reception through 
TV sets including very higb frequency seUl 
for community viewing as is the situation in 
tbe SiX INSAT States; 

(c) if so, the likely date by which it 
would be done; and 

(d) if Dot. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA)_: 
(a) ETV p!'osramme io Hindi meant for 

INSAT States of Uttar Pradesh and Bihar 
are also rela),ed by all TV Transmitters in 
the States of Madbya Pradesh, Rajastban, 
Haryane and Himachal Pradesh. Tbe pro-
gramme is uplinked from DDK Delhi via 
INSAT·IB. 

(b) No, Sir. 

(c) Does not arise. 

(d) This is Dot possible due to Don .. 
availability of adequate transponder time in 
INSAT-IB. 

Private diSCI for TV traoimililoa 

8099. DR. V. VENKATBSH : Will the 
Minister of INFORM.TION AND BROAD-
CASTING be pleased to state : 

(a) whether Government have issued any 
licences for tbe manufacture of Private discs 
for television transmissions in the private 
sector; and 

(b) if so, the total number of dilcs 
manufactured and installed by tbese com-
panies and the location thereof? 

THE MINISTER. OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SURI A. K. PANJA: 
(a) and (b). The nodel Department for re-
commending grant of licences for manu-
facture of electronic goods is the Department 
of Electronics. However. the product des-
cription 'Private discs for TV Transmission' 
does not represent any item relating to tbat 
Department. 

Profits _rued by NAFED ... 

8100. SHRI HARIHAR SOREN : Wil1 
the Minister of AGRICULTURE be pleased 
to state : 

Ca) whether the National Aaricultural 
Co-operative Marketinl Federation (NAFED) 
has earned a profit durin. tbe year 1986-
87; 

(b) if 80, the net profit earned by 
NAFED duriD. t 986-87; 
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(c) whether NAFED proposes to expand 

its activities and diversify the supply of food 
articles; and 

(d) if so, the d~tails of the programme 
drawn up by NAFED for the purpose? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : (a) and (b). The 
National Agricultural Cooperative Marketing 
Federation of India Limited (NAFED) 
follows tbe Cooperative Year ending OD 30tb 
June. The year 1986·87 would, thus, come 
to an end on 30.6.1987. As sucb, the final 
accounts of NAFED showing its financial 
position, would be available thereafter only. 

However, NAFED earned a net profit of 
R8. 249.05 lakhs in the year 1985-86. 

(c) and (d). NAFED proposes to under-
take an expanded programme of supply of 
pulses, spices, edible oils etc. in consumer 
packs. The details of the project are, how-
ever, yet to be finalised by NAFED. 

Loss incurred by NBCC 

8101. SHRI AMARSINH RATHAWA : 
SHRI MOHAN BHAI PATEL: 

Will tbe Minister of URBAN DEVELOP-
MENT be plea.ied to state : 

(a) whether tbe National Building Cons-
truction Corporation has run into losses; 

(b) if 10, the loss incurred by the Cor-
poration during the past three years, year-
wise; 

(c) the main reasons for the losses; 

(d) the arrangements made for auditing 
of the accounts of the Corporation; and 

(e) whether any changes are contem-
plated in the maintenance and auditing of 
accounts of tbe Corporation ? 

THB MINISTER. OF ST ATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The 
~atioDal Buildings Construction Corporation 

has not incurred losses durins t 983-84, 
1984-85 and 1985-86. The accounts of the 
Corporation for the year 1986-87 Ire yet 
under finalization. 

(d) The accounts of tbe Corporation are 
audited by (i) Internal Audit CeJJ;' (ji) 
Statutory Auditors appointed by the Com-
pany Law Board: and (iii) Office of tbe 
Comptroller and Auditor General of India. 

(e) No cbanges are contemplated. 

New strategy for increase ill pr0-
duction and quality of Jute 

8102. SHRIMATI BASAVA-
RAJESWARI: 

SHRI SANA NT KUMAR 
MANDAL: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government have spelt out 
a new strategy and development programme 
to increase tb e per acre yield of jute and to 
upgrade tbe quality of the produce; 

(b) jf so, the details of tbe scbeme 
chalked out in this regard and the extent to 
wllich it is expected to upgrade the pro-
ductivity and quality of jute; and 

(c) the States where this scheme is pro-
posed to be implemented tbe total area ex-
pected to be brought under cultivation and 
the expenditure involved ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a> Yes, Sir. 

(b) Under the scheme, assistance is pro-
posed for certified seeds, implements, fuD181 
cultural packets, plant protection chemicals. 
soil ameliorants excavation of rettin, taDb. 
block demonstration plots a~d farmers train-
ing programme on production and .... dilll. 
As a result of the implementation of this 
scheme, tbe productivity of jute is expected 
to be increased by about SOD kg./b •• aDd 
quality improvement by one to two .. des. 
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(c) The Special Jute Development Pro-
gramme is proposed to be implemented in 
the States of Andhra Pradesh, Assam, Bihar, 
Meghalaya, Orissa, Tripura, Uttar Pradesh 
and West Bengal over an area of 302 
tboUS8nds hectares. The total expenditure 
involves is about Rs. 2 S crores. 

Vacant post of Chairman ASRB 

8103. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
AGRICUL TORE be pleased to state: 

<a) whether the post of Chairman of the 
Agricultural Scientists Recruitment Board is 
lying vacant for a ]oog time; 

(b) if so, the reasons therefor; and 
• 

(c) tbe time by which it is likely to be 
filled '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE ¥INISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) and <b). The post of 
Chairman. ASRB in the scale of Rs, 3250/-
fixed is lying vacant since 14.11.86. The 
structure of ASRB bas changed with the 
creation in February, 1987, of a post of 
Cbairman in the scale of Rs. 3500/- fixed 
(pre-revised) and two Members in the scale 
of Rs. 3250/. fixed (pre-revised). Proposals 
for filliog UD these posts are already under 
consideration of the Government. 

(c) The appointments are expected to be 
notified shortly. 

IDvolvement of voluntary agencies in 
leteetloa of beneftclarles under 

nral development pro-
grammes 

8104. SHal PRATAP BHANU 
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state: 

<a> the nature and extent of involvement 
of voluntary agencies in the selection of 
beneficiaries and disbursement of loans under 
IRDP, TRYSEM and other rural develop· 
IDCDt proarammcs; 

(b) whether such involvemeot has yielded 
the desired results; and 

(c) if not, tbe improvements proposed 
to be affected ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): <a> to (c). Efforts are being 
made to involve voluntary organisations in 
various ruraJ development programmes parti-
cularly in pJaunioJ and implementatioD of 
such programmes including the Integrated 
Rural Development Programme (IRDP), 
National Rura] Employment Programme 
(NRBP). Rural Landless Employment 
Guarantee Programme (RLEGP) etc. The 
guidelines provide for these programmes to 
be taken up by voluntary agencies aDd the 
funds for this purpose are channeli5ed 
tbrough Council for Advancement of People's 
Action and Rural Techoology (CAPART). 
Apart from tbis State Government also ear .. 
mark funds in the case of IRDP. The 
involvement of voluntary agencies in the 
implementation of the programme have been 
encouraging. 

[Tran,1iation] 

Setting up of air stations iu hill 
areas of Uttar Pradesb 

8105. SHRI HARISH RAWAT: Will 
tbs Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a) whether land bas been acquired in 
all the cities of hill areas in Uttar Pradesh 
wbere Akasbv8ni stations are proposed '0 be 
set up; 

(b) if so, the places where the land has 
been acquired; and 

(c) if not, the time by which tbis work 
is like:y to completed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHU A. K. PANJA): 
<a> No, Sir. 

(b) Does not arise. 
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, 
(c) Sites for tbe proposed radio stations 

at Pithoragarh, Cbamoli and Uttarkasbi bave 
been identified and requisitions for banding 
over' these sit", have been placed witb the 
concerned State Government authorities. 
The State Government bas not indicated any 
firm date for handing over tbe possession of 
the sites identified at the above places. The 
site for Pauri/Srioagar has also been identi-
fied and requisition is to be placed witb the 
State Governme~t. However, no site is re-
quired at Mussorie as tbe proposed AIR 
station is to be co-sited with exiting TV 
Complex. 

Settiog up of TV Transmitter at 
Kausaoj 

8106. SHRI BARISH RAWAT: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a television transmitter is 
proposed to be set up at Kausani in Uttar 
Pradesb; 

(b) if so, whether land bas been acquired 
for the purpose; and 

(c) if not, the time by which the acqui-
sition process of land is likely to start ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) Yes, Sir. 

(b) No, Sir. 

(c) Initiation of action to acquire land/ 
building is dependent upon the time to be 
taken by the indigenous manufacturers to 
supply the requisite transmitter equipment 
and annual a lIocation of Plan resources. 

CODsumption or steel 

8107. SHRI BARISH RAWAT: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) the per capita consumption of steel 
in tbe country; 

(b) tbe reaSODS for which the averqo 
consumption of steel in certain States is Ie. 
than the national average; and 

(c) the steps taken to increase the con-
sumption of steel in tbe States where it is less 
than tbe national average 1 

THE MINISTER OF ENERGY AND 
MINJSTRY OF STEEL AND MINES 
(SHRI VASANT SATHE): (a) The per 
capita consumption of steel in tbe country 
is about 16 kg, 

(b) and (c). The per capita consumption 
of steel in any State depends on various 
factors such as the level of industrial 
development, construction activities, levels 
of income and steel price. In view of these 
factors, the average consumption of steel in 
certain States is less than the national 
a verage. The increase in consumption of 
steel depends upon the improvement in these 
illdices through programmes of economic 
developments ill the States. 

[English} 

T. V. transmission centre in Balasore 

8108. SHRI ANANTA PRASAD 
SETHI: Will the Minister of INFORMA. 
TION AND BROADCASTING be pleased 
to state: 

(a) whether in view of the establishment 
of National Testing Range project aDd rapid 
industrial growth of BaJiapai in district Bala-
sore, Orissa, Government propose to set up 
a TV transmission centre at Balasore; and 

(b) if SO, the details thereof and tho 
time by which it is likely to be set up ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) and (b). The 7th Plan of DoordarsbaD 
includes, inter-alia, establishment of a 100 
Watt traasmitter at Baleshwar (BaIasore). 
Its installation would, however, depend on 
the annual allocation of plan resoUI'OII, time 
needed by indigenous manufacturers to supply 
the required equipment and ovcrall 
priorities. 
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Allocation to Karoataka 
UDder RLEGP 

8109. DR. V. VENKATESH: Will tbe 
Minister of AGRICULTURE be pleased to 
state : 

(a) the amount made available to 
Kernataka under the Rl"ral Landless employ-
ment· Guarantee Programme during tbe Jast 
three years; 

(b) the amount given for scbemes which 
will directly benefit the Scbeduled Castes and 
Sclleduled Tribes and tbe percentage thereof 
to tbe total amount given under RLEGP 
during tbe above period; 

(c) wbether the amount given was ade-
quate for their rp.quirement; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF ST A IE IN THE 
DBPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTR Y OF 

Year Total funds Additive 
released foodgrains 
(Rs. in lakhs) released 

(MTs) 

1984-85 t 877.00 * 

1985-86 2330.78 23600 

1986-87 2391.82 63620 

AGRICULTURB (SHRI YOGBNDRA 
MAKWANA) : <a> to (d). Funds and Food· 
grains are allocated to the States on the 
criteria of 50 per cent weightalc to the inci-
dence of the poverty and 50 per cent weight-
age to the Dumber of marginal farpters, 
marginal workers and agricultural labourers 
in each State. The guidelines for the imple. 
mentation of the programme ~ay down tbat 
atleast 10 per cent of the total resources 
should be utilised for works directly benefit-
ting the Scheduled Castes and Scbeduled 
Tribes. Under RLEGP, among other works, 
housing units under Indira Awaas Yojna and 
sanitary latrines under Rural Sanitary Latrines 
Programmes directly benefit Scheduled Castes 
and Scheduled Tribes. The resources being 
spent on schemes directly benefitting Sche-
duled Castes and Scheduled Tribes are, there-
fore, substantial. 

Funds and foodgrains made available to 
Karnataka under RLEGP during the last 
three years aloogwith the earmarked provi-
sions under Indira Awaas YojDa and Rural 
Sanitary Latrines Programmes are given 
below: 

Funds released for Percen tage of 
schemes directly bene- funds released 
fitting tbe SCs and STs for direct bene-
(Rs. in lakhs) fit of SCs and --_------ STs under 
Indira Rural Total Indira Awaas 
Awaas Sani- Yojna and 
Yojna tary Rural Sanitary 

Latrine Latrine Pro-
grammes to 
funds released 

•• ** 10% of the 
funds to neces· 
sarily go to 
works directly 
benefiting 
Scheduled 
Castes and 
Scheduled 
Tribes 

467.00 27.70 494.70 21.22% 

575.00 27.70 602.70 25.20% 

-Additive foodgrains were provided to States from the year 1985-86 • 
• *These components were added to aLSOP in the Seventh PlaD .. 
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Take 0'. of bauxite mlues 

8110. SHR! RAM BHAGAT PASWAN: 
Will the Minister of STEEL A ND MINES 
be pleased to state : 

<a> whether Government propose to take 
over the bauxite mines; and 

(b) jf oot, tbe reasons therefor ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF MINES IN THE 
MINISTRY OF STEBL AND MINES 
(SHRIMATI RAMDULARI SINHA): (a) 
No, Sir. 

(b) 10 view of tbe very larce magnitude 
of our bauxite resources and the use of tbe 
mineral in a large Dumber of small and 
large industries in the private sector, it is not 
considered necessary for tbe Government to 
take over the bauxite mines in the country. 

Plan to build new township 

11111. SHRI BALASAHEB VIKHE 
PATIL: Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there is any plan under consi-
deration of Government for building up new 
townships or expansion of the existing towns 
to stop the growth of slums in the country; 
and 

(b) if so, the details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <a) and (b). 
Grov.:th of slums, particularly in the major 
metropolitan citie~, is linked to large sca1e 
migration of rural population to sucb cities. 
The scbeme of Integrated Development of 
small and Medium Towns (lDSMT) aims at 
development of small and medium towns so 
tbat they can act as growth and service 
centres for tbe rural hinterland and check 
migration to the metropolitan centres. Till 
31.3.1985. Rs. 63.57 crores were released 
to tbe various States/UTs for development 
23.5 towns. The 7th Plan envisages l:overage 
of 102 more towns. An outlay of Rs. 38 
crores have been provided for I new schemes 
as well on·soitlg scbemes froID 6tb Plan. 

Esport of farm prodaee 

8112. SHRI BALASAHEB YlKtlB 
PATIL: Will tbe Minister of AGRICUL-
TURE be pJeased to state : 

(a) whether tbere is any demand from 
the Corporate Sector to establish 100 per 
cent export farms to minimise tbe foreign 
trade gap; 

(b) if so, the reaction of GO\'ernment 
thereto; and 

(c) tbe extcnt to which it will affect the 
land Ceiling Act ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY -OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) and (b). There had been 
some suggestions of general nature made by 
~ome agencies, regarding Corporate farming 
and/or the: Export Oriented Uoits beiDg 
anowed to run captive farms. However, 
consideration C'r proposals in this Rp.rd 
would involve a number of critical factors 
like the extent of land required (whether on 
lease or otherwise) the land ceilinl Jaws aDd 
the views of the State Governments concom-
ed, other economic criteria etc. 

(c) The extent to which such p ... posals 
win affect the land Ceilings At't ",ill depend 
upon the natnre of the proposals, tbe extent 
of land required, the availability of the land, 
the existing Ceil ing Act etc. 

Gas leakage in Rourkels Steel Plaat 

8113. SHRI CHINTAMANI lENA: 
Win the Minister of STEEL AND MINES 
be pleased to sta te : 

(a) whether a leakage of sas toot place 
in Rourkela Steel Plant in December, 1985; 

(b) if so. the numher of persons tiUed 
and injured due to the leakage of a85; 

(c) whether any inquiry has been made 
to know the causes of the leakage and if so, 
tbe details and outcome thereof; 

(d) whether responsibility for leak'le has 
been fixed; and 
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(e) tbe details of tbe compensation paid 
to tho sufferers ? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE): <a) Yes, Sir. 

(b) to Cd). A Departmental Enquiry was 
conducted soon after the incident. The 
Enquiry Committee has observed that, statu-
tory repairs were started on the High Pressure 
Boiler No.4 in Captive Power Plant·} from 
December 3, 1985. The overhaul of blast 
furnace gas burner valves installed on this 
boiler hearth was started on December 7, 
1985 by seven contract workmen. While the 
valve bonnet of Borner Valve No. 3 was 
being taken out, some amount of blast fur-
Dace ps entrapped in the pipe bend between 
the control valve and tbe burner escaped 
atfecting the seven workmen. 11 employee~ 
of Steel Plant who were working nearby ran 
to tbe rescue of tbe seven affected persons. 
These seven persons were rescued and sent 
to hospital immediately. Five affected persons 
were discharged on December 7, 1985 itself 
and the remaining two were discharged on 
December 8. 1985. As a precaution, the 11 
steel plant employees who had rescued the 
seven contract workmen were also admitted 
for observation in the hospital. Out of these 
11 employees, three were discharged on 
December 7, 1985 and the remaining eight 
on December B. 19B5. All tbe J B affected 
penons resumed duty after the prescribed 
rest period. 

The Departmental Enquiry Committee 
did not fiod any ground to fix responsibility 
on any person(s). the Committee held that 
tbe incident of gas leakage was neither due 
to improper maintenance of equipment nor 
doe to any improper w~rk methodology. 
The leakaae of a small quantity of las was 
purely accidental. Tbe safety equipment was 
also in proper workins condition. 

(e) Apart from the prescribed rest period, 
DO compensation was payable as there was 
DO "odify injqry or disability or ao)' nAture 
to tbe affected workmen. 

Special IIoIIIlag ldIeme for retired 
perIODS 

8114. SHRI CRINTAMANI JENA· 
W~l tbe t4inisJer pf VRBAN DEVELOP: 

MBNT be pleased to state : 

<a> wbether Governmont bave a special 
housing scheme for retiring/retired Govern-
ment servants in Delhi; 

(b) if so, t.he details tbereof; 

(c> tbe number of sucb employees who 
have so far availed this facility; 

(d) the number of applications pending 
with the DDA for different categories of flats 
under the special housing scheme and since 
when; 

(e) tbe period upto which these applica-
tions have been covered; 

(f) the number of applications received 
during the last three years, year. wise; and 

(g) the number of applications disposed 
of out of them, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
DDA had announced the following special 
housing schemes for the retired/retiring public 
servants: 

(i) Special Self· Financing. 

Registration Scheme, 198 J. 

(ii) Special Housing Scheme, 1982. 

(iii) Special Housing Scheme, 1985. 

(c) The scheme-wise position of regis-
trants is as under : 

Nam, o/Ihe Sch,me 

1. Special self financing 
scheme, 1981 

2. Sl'CCial HousingtScheme, 
1982 

3. Special Roulin. Scheme, 
1985 

No. 0/ public 
Sen4"t. 

3242 

3440 

4370 ---
11052 
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, Out of 11052 registrants 4293 bave been 
allotted/allocated flats. 

(d) 218 8 registrants of special self 
~nanciog scheme, 1981 and 4370 (2695 
MIG t 1396 LIG and 279 J lanta) of Special 
Housing Scbeme, 1985 are awaiting allotment 
of flats. This does not include tbe number 
of registrants who have withdrawn or whose 
registration hal been cancelled. 

(e) All the registrants under Special 
Housing Scheme for retired and retirin. 
public servants, 1982 have been allotted 
fiats. 

(i) 695 registrants under Special Self 
financing Scheme, retired and retir-
ing public servants, 1981 have been 
allocated fiats on the basis of their 
choice of area and remaining persons 
will get flats when they give pre-
ference for particular areas. 

(ii) All registrants under Special Hous-
ing Scheme for retired and retiring 
Servants. 1985 are awaiting allot-
ment. 

(f) 4370 in 1985 (2695 MIG, 1396 
LIG and 279 Janta). 

(g) DDA hopes to allot flats to tbe 
registrants of 1985 within next two-three 
years. 

Implementation of NREP in Rajasthan 

8115. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the year-wise figures of funds received 
by R.ajasthan from Union Government so 
far and tbe funds mobilised by tbe State 
Government; 

(b) the year-wise details of assets created 
by the State Government and the number of 

days on whicb theJlabourers got tbeir waaes 
under the National Rural Employment 
Programme since its introductioD in tbe 
State; 

(c) whether any monitoriog had beeo 
done by the Union Government; and 

(d) if so, the salient features of the 
evaluation made and the number of reports 
presented in tbis connection so rar ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPBRA rION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): <a> Statement- I indicatinl 
the Central assistance released, matchiDI 
contribution made by the Government of 
Rajasthan under National Rural Employ-
ment Programme (NRBP) during the years 
1980-81 to 1986-87 is given below. 

(b) Statement-II indicating tbe assetl 
created and the employment generated under 
the programme during the years 1980-81 
to 1986-87 is also given below. 

(c) and (d). The Union Government 
regularly monitors tbe performance under the 
programme through periodical reports and 
returns prescribed in the suidelines. The per-
formance is assessed on the basis of monthly 
and quarterly targets set at the begining of 
tbe year. The achievements in employment 
generation against the anoual target is also 
independently monitored under 20-Point 
Programme every month. Overall perfor-
mance of implementation of NREP in 
Rajasthan bas been quite satisfying. Offices 
from the Central Government have also been 
conducting field monitoring in Rajasthan 
from time to time. The Programme Evalua-
tion Organisation of Plaoning Commission 
has undertaken an indepth evaluation study 
in 9 States including Rajasthan. The Repon 
bas, however, not yet become avail.blo. 
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State ..... • I 

Central tI.sisttl"u reletll~d tlnd mtllchl", co,,/rllJlllloII mtlde by tire State Gore,,,me,,, 
0/ RajtlSthtl" u"., NREP from J980·8110 1986·81 

Year Central assistanco released MattbiDg contribution 
made by the State Govt. 
of Raja5tbaD. 

1980·81 2181.08 * 
1981-82 468.00 468.00 

1982-83 451.55 436.00 

1983-84 488.65 SOS.OO 

1984-85 775.00 775.00 

1985-86 1300.00 + 1300.00 
2970.00 (value of additive* 

foodgrains of 198000 MTs.) 

1986-87 1428.00 + 

16. 

3582.00 (value of Additive· 1428.00 (Provisional). 
foodgrains of 238800 MTe.) 

13656.28 4912.00 

*No matcbiDI sbare required. 
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Llfestock Del'elopmeot in RaJa.than 

8116. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it i. a fact that Rajasthan 
Government have sent a revised livestock 
development scheme to Union Government 
for approval and financial assistance: 

(b) if so, the salient features of the 
scheme; and 

(c) the decision taken by Union Govern· 
ment thereon ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAK WANA) : (a) Rajasthan State Govern-
ment have not sent any proposal entitled 
"Revised Livestock De\lelopment Scheme" 
to the Ministry of Agriculture for approval 
and financial ~assistance. 

(b) and (c). Do not arise. 

Radio aDd televisioD facilities iD Sikkim 

8117. SHRIMATI D. K. BHANDARI: 
Will the Minister of INFORMATION.AND 
BROADCASTING be pleased~to ~ tate : 

(a) the allocation made for development 
of television and radio facilities in Sikkim 
during the current financial year as well as 
for the rest of Seventh Plan period; 

(b) the details of the work done for 
development of television andlradio facilities 
in Sikkim during 1984·85 and 1985·86; 
and 

(c) the details of the work proposed 
to be undertaken during the period 1986-87 
to 1989·90 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BRODCASTING (SHRI A. K. PANJA): 
(a) Out of tbo total outlay of Rs. 45'.40 

laths and Rs. 498.00 laths provided under 
the VII plan of AlR/Doordarsbao respectively 
for development of Radio/Television facilities 
in Sikk:m, tbe annual allocation for tbe 
current financial year amounts to Ra. 17S.27 
lakhs and Rs. 70.35 lakhs respectively. 

(b) and (c). The requisite details are as 
follows: 

(1) AIR : A luney for selecting- suitable 
sites for setting up tbe project was 
conducted aod suitable sites for tbe 
purpose finalised. Order for 10 KW 
SW transmitter was also placed. 
During the remaining part of tbe 
plan period, it is expected to 
complete the construction of studio 
and transmitter building and install 
the required equipment so that the 
project is commissioned into serVice. 

(2) TV: A suitable site for establisb-
ment of the proposed High Power 
(l KW) TV transmitter and Pro-
gramme Production Centre at 
Gangtok has been selected. Orders 
for supply of most of tbe 10DS 
delivery equipment bave also been 
placed. During tbe remaining part 
of tbe plan period, it is expected 
to complete tbe construction of 
the building and tower for the 
High Power Transmitter andj Pro-
gramme Production Centre. place 
orders for supply of balance [equip-
ment so that the proposed 1 KW 
TV Transmitter and Proaramme 
Production Centre at Ganllot are 
commissioned into service. It is 
also to complete the eltablisbment 
of 2 X 10 K W transmitters at 
Mangan, Namcbi and Gyalsbina 
by the end of the VII Plan Period. 

Output of steel by SAIL plaDes 

8118. SURI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) the total output of steel from the 
SAIL plants during 1986-8 7; 

(b) whetber SAIL had introduced any 
fresh measures for technological and 
persoooel disciplioe" durin. 1986; aDd 
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(c) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE): (a) The SAIL 
steel plants (including liSCO) produced 6.3 
million tonnes of saleable steel in 1986·87. 

(b) and (c). SAIL introduced a new work 
culture in September-October, t 985 to 
improve its personnel and tecbnological 
discipline. Tbe main ingredients of new we rk 
culture are : 

(i) Better team work and coordination; 

(ii) Information sharing with redu;ed 
emphasis 00 hierarcbical levels and 
status; 

(iii) Better human touch to enbance 
participation and dignity of tbe 
employees by decIsion mal ing 
througb p:uliclpative forums, imple-
menting procedures for quick re-
dressal of grievances and promotion 
of Suggestions Schemes and small 
sroup activities; 

(iv) Job enrichment by proper delega-
tion of authority and accountability 
and an appraisal system and pro-
motion policy based on per-
formance; 

(v) Better discipline-personnel, organisa-
tional and technological-to ensure 
tbat everyone works towards the 
same organisational goal, efforts to 
curtail absenteeism and overtime, 
better safety and house keeping and 
a system of proper handing over 
and taking over of equipment at the 
_d of shifs; 

(vi) Greater emphasis on opera tional 
Consistency to sustain a high 
level of performance throolhout tbe 
year ratber tbao intermittent spurts 
of bigb production; 

(vii) Homan resource development 
throuab continuous updating of 
kDOWledp, skill an" .t,i~udO· 

(TraMlalton) 

Increase ia cost of flats by DDA 

8119. SHRI BALWANT SINOH 
RAMOOWALIA : 

SHRI TElA SINGH DARD) : 

WiJl the Minister of URBAN DEVBLOP-
MENT be plcased to state : 

(a) the cost of various types of flats 
stipulated by the Delhi Development 
Authority in 1982 and the cost as enbaDced 
in 1986; 

(b) whether Government propose to 
make available flats to the persons who had 
registered themselves witb Delhi Develop-
ment Authority in 1982 at the cost stipulated 
in 1982; and 

(c) if Dot, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAI BIR SINGH) : (a) to (c). Delbi 
Development Authority bas reported that in 
the Brochure for registratipn issued in 1982, 
cost for any type of flat was not stipulated. 
The disposal cost of the flats is worked out 
on their completion on tbe basis of approved 
pricing formula, which bas been so evolved 
tbat tbere is neither profit Dor loss to DDA. 
Tbe escalation in price is due to increase in 
cost of labour, materials etc. 

Joint cooperative farmlDg 

8120. SHRI KUNWAR 'RAM: Will 
the Minister of AGRICULTURIi be Pleased 
to state: 

(a) the progress made with regard to 
the joint cooperative farming, State-wise; 

(b) the number of districts in Bibar 
where no joint cooperative farming society 
is working; 

(c) whether Union Government propose 
to launch a special drive for the development 
of cooperative farmins, jf so, the details 
tboreof; 1114 
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(d) if DOt. the reaSOD' therefor? Government of Bibar. 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : (a) Tbe informa-
tion is contained in the statement below. 

(c) and Cd). Promotion and development 
of cooperative farming is a programme for 
the State Plan Sector. In Bihar, the pattern 
of assistance for the purpose includes .bare 
capital contribution aDd managerial subsidy 
to cooperative farming societies. (b) The informatioD in awaited from 

StatemeDt 

Jol"t larming ,0c/~tI~, Q, 0" 30th June, 1981 

(Rs. in laths) 

Name of the State! No. of Membership Business 
U.Ts. Societies Operation 

1. Andbra Pradesh 1806 117387 4S.68 

2. Assam 120 4066 10.24 

3. Bihar 
4. Gujarat 25 1015 7.52 

S. Haryan8 166 2641 8.71 

6. Himachal Pradesh 4 92 

7. Jammu &. Kashmir 4 109 

8. Karnataka 507 15767 18.51 

9. Kerala 45 6615 25.98 

10. Madhya Pradesb 54 J037 1.14 

It. Maharasbt,a 118 3877 5S.SS 

12. Manipur 41 1634 15.16 

13. Meghalaya 33 1194 S.2S 

14. Nagaland 1 79 0.28 

1 S. Orissa 38 1735 5.11 

1 fie Punjab 666 11315 51.06 

17. Rajasthan 212 3688 1.10 

18. Tamil Nadu 1 5 I 

19. Tripura 1 18 

20. Uttar Pradesh 1332 26020 448.32 

21. West Bengal 169 8545 7.06 

22. Delbi 2 45 

23. Goa, Daman & Diu 

All India 5345 20693C 706.73 

SOllrc~: National Bank for Agriculture and Rural Development (NABARD) 

publicatioD, Part .. )l NOQ .. Credit Societies == 1980-81. 
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[aw''''') 
AlBOIIDt due to K ...... t.ka 'rom 

HUDeO 

8121. SUR.I V. S. KRISHNA IYER : 
Win tbe Minister of UR8AN DEVELOP-
MENT be pIca sed to state : 

Ca> the amount due to Karnataka from 
RUDCO for the year 198 S· 86; 

(b) wbether any amount was relcased 
b, HUDeO durinl the above period; 

(c) if Dot, the reasons therefor; and 

(d; tbe time by which the amount is 
proposed to be released ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) HUDCO 
releases loans to tbe borrowing agencies on 
the basis of the phY9ical progress of work 
in projects/schemes and the utilisation of 
funds released earlier. It is thus Dot possible 
to indicate the amount due to be released ,. 
during a particular year. 

(b) Rs. 1166.640 lakhs. 

(c) and Cd). Do not arise. 

Crt •• la prices of ArecaDat 

" 8122. SHRI V. S. KRISHNA IYEa: 
Will the Minister of AGRICULTURE be 
pleased to atate : 

(a) whether Government are aware that 
tbe Areca growers bave been bit bard by 
tbe steep crash in prices as compared .to the 
last yoar; 

(b) if so, whether Government pro~se 
to include Areca under the support prace 
scbeme; and 

(c) whether Government also propose 
to arrange purchases from State Trading 
Corporation? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKW ANA): (a) There is a mixed trend 
in the ruliog prices of arecanut 8S com-
pared to tbe last year. However, tbere is 
no steep crasb in prices. 

(b) No, Sir. 

(c) There is no proposal at present 
under the cODsideration of tbe Government 
for asking the State Trading Corporation 
to arrange purchases. A statement showing 
months and wholesale prices of arecanut 
is liven below. 

Statemeat 

Month-end wholesale price, 0/ arecanUl 

(Rs. per quintal) 
Centre Variety March 1987 March 1986 

Trichur Aylane 4400 2300 
Alleppcy· Ripe 110 130 
Sbimo .. Bette uDsorted 2060 1960 
Maoaalore Mansalore New 18S2@ ~332 
Madras aasi 4500 3700 
Calcutt. Cocbin 2500 IGSO 
Delbi Superior 23~0@ 3100 

@ Correspondiog price in 1984 w.s 1\ •• 1446 at MaD1810re aDd a,. 2050 at Delhi. 
• Pnee per tbouaDd Dutl, 
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ESI Hospital I. East DeIhl 

8123. SHRI V. S. KRISHNA IYER.: 
SHRI RAM PUJAN PATEL: 

Will tbe Minister of LABOUR be 
pleased to state : 

(a) when the Employees State Insurance 
Corporation Hospital in East Delhi (Jhilmil, 
Sbabdara) is proposed to be commissioned; 

(b) the nature of facilities to be pro-
vided in the hospital and its capacity for 
indoor treatment; 

(c) whether the selection of doctors to 
man the various departments and of other 
paramedical staff bas been finalised; if not, 
whether it win be finalised before the com-
missioning of tbe bospita1; and 

(d) whether tbe bospital complex will 
provide residential accommodation to the 
doctors and other staff to be posted in the 
hospital; if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) The ESI Hospital in East 
Delhi (Jhilmil Shabdara) is likely to be 
commissioned soon. 

(b) It will be at 200 bedded bospital 
with the following facilities: 

1. Curative Service 

(0 Medicine (ii) Surgery (iii) Obst. and 
GyoaecolC'gy (iv) Paediatrics (v) Ortho-
paedics (vi) Ophthalmology (vii) P:sychiatry 
and (viii) Chest disease. 

2. Investigative facilities 

(i) Radiolog) and (ii) Pathology. 

3. Other services 

(i) Family Welf,rc and (ii) M.e.H. 
services. 

(c) The BSI Corporation bas sent a 
requisition to tbe UPSC, for recruitment 
of doctors. Meanwhile, it has completed the 
selection of para-medical staff. 

"'rille,. Auwe" 

(d) The hospital will bave 72 Itaft" 
quarters for doctors and other I". an" 
8 rooms in a Hostel, for unmarried DU .... 

AllotmeDt of resideatlal .ceo."-
tlOD to docton wor." .. ESI 

HospltalsjDilpeaaarles 

8124. SHRI V. S. KRISHNA Iya : 
SHRI RAM PUJAN PATEL: 

Will the Minister of LABOUR be pleas-
ed to state: 

<a) whetber any priority lilt for allot-
ment of residential accommodation in Delhi, 
to tbe ESI doctors is maintained, if so, tbe 
names of first 15 doctors 00 tbe ,,&itio. 
list; 

(b) what are the norms and rules 
followed for a lJotment of tbe residential 
accommodation to the ESI doctors; 

(c) in what circumstances out-of-turn 
allotment is allowed; 

(d) tbe names of doctors who were 
allowed out· of· turn accommodation in tbe 
last three years and tbe reasons therefor; 
and 

(e) tbe names of doctors whose seniority 
in the waiting list was affected as a result 
of such out-of -turn allotment together witb 
the period of service rendered by such 
affected doctors and of those who were given 
out-of-turn allotment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (5HRI P. A. 
SANGMA): (a) to (e). These are matten 
of routine administration in the day to da, 
working of the Corporation, and are dealt . 
with under their delesated powers. The time 
and labour involved in collecting lueb infor-
mation is not commensurate with the results 
sougbt to be achieved. 

[Translation) 

Fodder for milk product_ 

812S. SHRI KAMLA PRASAD 
RA WAT: WiJJ tbe Minister 01 AGIU. 
CULTURB be pleased to state : 
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(&, whetber Government propose to 
provide fodder of milch cattle in order to 
increase milk prodw;tion in the country; 
and 

(b) if so, the quantity of fodder proposed 
to be altotted. Slate-wise 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MIN1STRY OF 
AGRICULTURE (SHRI YOGBNDRA 
MAKWANA) : <a> and (b). No, Sir. AIri-
culture and Animal Husbandry is primarily 
a State Subject vide Vllth Schedule, List-2, 
Entry-1S of tbe Constitution of India; 
hence, there is no propnsal for supplyl 
State-wise allotment of fodder by the Central 
Government. However t for increasing fodder 
production in the country, tbe following 
step s have been initiated : 

(i) For increasing production of 
quality fodder seeds, mixed farming 
has been taken up to make avail-
able adequate fodder resources. 

(ii) To make available scientific fodder 
production technology, 7 Regional 
Stations have been established in 
differ agro-climatic zones i.e. at 
Hissar (Haryana), Kalyani (WB). 
Gandbinagar (Gujarat) J Alamadbi 
(Tamil Nadu). Hyderabad (Andhra 
Pradesh), Suratgarh (Rajasthan) 
and Sbe·lama (J&K). These are 
engaged in production and propa· 
gation of certified quality fodder 
seeds. 

(iii) A Central Fodder Seed Production 
Farm is in operation at Hessar-
abata (Karnataka) since 1980 and 
another fodder seed production 
farm bas recently been started by 
Stale Farms Corporation of India 
at Darpela (Assam). 

(iv) With a view to popularising high-
yieldiog fodder varieties on a large 
scale, a Central Project on Fodder 
Minildt Demonstration is under 
implementation. Over 80,000 kits 
ha ve been distributed in 1 986 .. 8 7. 

(v) In view of the importance and 
immediato need for bardy. droulht 

1'84 

resistant pasture leaume seeds in 
reveltation of vast culturabJe and 
uncu)turabJe wastes, tbe work on 
searcb for right type of strains 
of different leguminous species 
have been taken up Dot only in 
Alriculture Ministry, but also 
recently by leAR and NDDB. 

(vi) Steps have been intiated to 
streDltben the major fodder seed 
production farms of tbe State 
Governments. 

(vii) A package of input is beiDa 
provided under Intensivo CattJe 
Development Programme in the 
States for Production of Fodder. 

[E",llshl 

Time allotted to programmes for 
811'iculturists by AIRI DoordarsbaD 

8126. SHRI KADAMBUR M. R. 
JANARTHANAN: Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a> tbe time allotted by All India Radio 
and Doordarsbao to the programmes for 
agriculturists; 

(b) whether the time allotted is proposed 
to be increased; and 

(c) if so, the steps taken in this rewd ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRf A. K. PANJA): 
(8) All India Radio/Doordarshan are broad-
castinl programmes on agriculture everyday 
from 71 Farm and Home Units of AIR. 
Stations and 18 Doordarsban Kendras. On 
an average, All India Radio broadcasts 
programmes for a duration of 2100 hours 
per month and Doordarshan telecasts pro-
grammes for 147 hours per month. 

(b) and (c). An India Radio have a 
plan for establisbing 12 more Farm and 
Home Units at existing All India Radio 
Stations during tbe Seventh Five Year Plan 
wbicb would increase tbe broadcasting time 
of agricultural proarammes. DoordarsbaD 
do Dot have any proposal for increase of 
telecast lime. 
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Forelgll Assistance for Urban Development 

8127. SHRI BANWARI LAL 
PUROHIT: Will the Minister of URBAN 
DEVELOPMENT be pleased to State : 

(a) whether Government propose to seek 
financial assistance from foreign agencies for 
undertaking schemes for urban developmen t ; 
and 

(b) if so, the details in this regard ? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): ~a) and (b). The 
Government have obtained financial assis-
tance from the World Bank/IDA to under-
take Urban Development scheme-. A list 
iodicatmg tbe details of assistance beiDI 
availed of for various Urban Development 
Projects is given in this statement below. 

Statemeat 

Lilt 0/ Urban Developm~nt Projects being assisted with 
World Bank/IDA assistance 

S. No. Name of the Project Total IDA assistance 
for the project 
($ in millioo) 

1. Calcutta Urban Development Projects-III 147.00 

2. Madras Urban Development Project-J1 42.00 
I 

3. Madbya Pradesb Urban Development Project 24 10 

4. Kaopur Urban Development Project 

s. Bombay Urban Development Project 

6. Gujarat Urban Development Project 

7. U.P. Urban Development and Water 

Supply Project. 

Dhersificatioo programme of SAIL 

8129. SHRIMATI BASAVA-
RAJESWARI: 

SHRI H. N NANJE GOWDA : 
SHRI G. S. BASAVARAJU : 
SHRI S. M. GURADDI : 
SHRIMATI JAVANTI 

PATNAIK: 
Will tbe MIDister of STEBL AND 

2500 

138.00 

62.00 

225.50 

crores Negotiated in 

1987. The SAR 
& other docu-
ments arc yet to 
be received. 

MINES be pleased to state : 

(a) whether the Steel Authority of lodia 
Limited has drawn up an ambitious diversi-
fication programme to go in for commercial 
exploitation of byproduct chemica) ; 

(b) if so, the details thereof; aDd 
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(c) tbe time by which the programme is 
likely to be implemented ? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHlU V ASANT SATHE): (a> SAIL bas 
so far not finalised any progra~me of 
diversifying iDto downstream chemicals. SAIL 
has, however, taken steps to maximise the 
recovery of coal cbemicals and to uPlrade 
their quality. 

(b) and (c). Do not arise. 

Recommendations made by p.e.1. 

8130. SHRIMATI BAS AVA-
RAJESWARI : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a> whether the Press Council of ]~dia 
bas decided to review its recommendations 
for suspension of accreditation of the erring 
newspapersoDs; 

(b) if so, tbe main points of review 
made by the Press Council of India; 

(c) whether tbe recommendations made 
by Government have been fully accepted by 
tbe Press Council of India; and 

(d) if not, tbe changes by the Press 
Council of India and the reaction of Govern-
meDt thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INfORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
<a) and (b). The Press Council of India has 
recently requested the Government Dot to 
take any action on its earlier recommenda-
tions for suspension of accreditation of the 
errin. newspapers. 

(c) The Government did not make any 
recommendation to tbe COUDCn in tbis 
behalf. 

(d) Does not arise. 

Misuse of EPF ."ollat by Tyre 
Corporation of India 

8131. SHRI ATISH CHANDRA 
SINHA: Will tbe Minister of LABOUR be 
pleased to state: 

(aJ whether a huge amount of the 
Employees Provident Fund has been divert-
ed by tbe Tyre Corporation of India 
Limited, Calcutta for other purposes aod 
accounts tbereof bave Dot been maintained 
properly; 

(b) whetber tbe provident fund autho-
rities in Calcutta have to take stringent 
action against tbe management of the TCIL, 
Calcutta; 

(c) if so. the facts and details thereof; 
and 

(d) action proposed to be taken in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) According to the Provident 
Fund authorities. Mis. Tyre Corporation of 
India bad failed to transfer provident fund 
contributions amounting to about Rs. 44.92 
lakh~ to their Board of Trustees, as on 
31.3.87 ; 

(b) to (d). The Regional Provident Fund 
Commissioner, Calcutta is reported to have 
issued show-cause notice under section 
14(2A) of the EPF Act, for prosecution of 
the management. He is also taking steps to 
file complaints under sections 406 .. 409 IPC. 
for non .. payment of employees' share of 
contribution deducted from the wages of the 
employees. Further action to file prosecution 
will be taken on the expiry of the notice 
period. 

Agitation by farmers in Andbr. Pradesh 

8132. SHRl V. TULSIRAM : Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whetber farmers in Andhra Pradesh 
are &gitatiD, &pinst the fixation of sup port 
price of cotton by the Union Government; 
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(b) if so, the details thereof; and 

(c) tbe extent to wbich Government pro-
pose to accept the demand to provide relief 
to tbe farmers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATfON IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKW ANA) : <a> No demands of farmers 
in Andhra Pradesh relating to the minimum 
support price of cotton have been brought to 
tbe notice of Government 

(b) and (c). Do not arise. 

Support price or foodgralns in 
Andbra Pradesh 

8133. SHRI V TULSIRAM. Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether farmers of Andhra Pradesh 
have demanded an increase In the price of 
foodgrains which was announced recently; 

(b) if so, the details thereof; and 

(c) tbe extent to which Government 
ba ve acc~pted their demand in VJew of bigh 
prices of inputs like fertilizers and irriga-
tion? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) No demands of farmers 
in Andhra Pradesh for an increase in the 
price of foodgrains announced recently, have 
been brought to the notice of the Govern-
ment. 

(b) and (c). Do not arise. 

LoaD to HUOCO for Government 
employees 

8134. SHRI P. M. SAYEED : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government have recently 
sanctioned a loan to tbe Housina and Urban 

Development Corporation for financing tbe 
housing schemes for central Government 
employees; 

(b) if so, the amount of tbe loaD sauc-
tioned; 

(c) the terms for utilisation of the 
amount by HUDCO; 

(d) the categories of employees to be 
benefited and the period by which the eDtire 
amount is to be advanced; and 

(e) the conditions to be fuJfilled by tbe 
employees to take advantage of tho 
schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF (JRBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (&) Yes. Sir. 

(b) Rs. 4.50 crores. 

(c) The main terms are as under: 

~i) The amount in question is by wa, 
of reimbursement of loans/advances 
made by H UDCO to State Housing 
Boards, other approved Housing 
Agencies and Cooperative Housing 
Societies for construction of bouses, 
on Ownership basis. 

(ii) Interest is repayable by BUnCO 
at 13.5 per cent to the Union 
Government by half yearly repay-
ments. If the~e payments are made 
by the first day of February and 
first day of August each year, a 
rebate of 2 5 per cent will be 
allowed. 

(iIi) The HUDCO will keep the service 
cbarges as nominal as possibJe and 
in any case not exceeding 1 per 
cent of tbe amount of advance/loan 
made by tbe Government and this 
will include all charles to be 
incurred by HUDCO for advaDciDI 
loans under Ownership HousiDa 
Schemes. 

(d) and (e). All Central GOverDlDeDt 
emp).:lyees governed by the Central GoverD-
ment Employees <leoU)) Insuranco Scheme 
(CGBOIS) are eliaible to avail the benefit of 
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O\\fDership Housing Scbeme financed out of 
tbe funds of CGBGIS. Under tbe ex.isting 
arraolements the Joans are not given directly 
to the employees but are advanced to con-
struction agencies viz Housing Boardsl 
Development Authorities/Improvement 
Trusts/Cooperative Societies/Group Housing 
Societies. Tbe conditions of repayment by 
the employees are to be laid down by the 
above mentioned authorities. 

Subsidy for the press 

813S. SHRIMATI USHA CHOU-
DHARY: Will the Minister of lNFORMA· 
TJON AND BROADCASTING be pleased 
to state: 

(8) whether Government are aware of 
tile demand made by the National-cum-
International Convention of Editors for 
subsidy to the press in the backward and 
hilly regions of the country; and 

(b) if so, tbe reaction of Government 
tbereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) Yes, Sir. 

(b) The Government is in favour of a 
free, bealtlay and unsubsidised Press. How-
ewr, wrious media units of the Ministry of 
lnrormation and Broadcasting extend several 
facilities to small and medium newspa pers 
iocludiol those published from backward and 
hmy regions. The detai1s are given in the 
Statement betow. Moreover, special consi-
deration is shown to newspapers publisbed 
from those regions in the matter of accredi-
tation by the Press Information Bureau. 

StatelDeat 

Faclli,le, 10 'Small' and' M,dium' 
Newlpaper 

(A) Faellftles extended by Press Registrar : 

At present, the following facilities are 
available to small and medium newspapers 
in matter of Allocation of newsprint etc : 

(i) Small newspagers with a circulation 
upto 2.000 copies are not req!!ired 

to give chartered accountant'. 
certificate while applying for allot ... 
ment of newsprint; 

(i') The newspapers with an annual 
entitlement of less than 300; MT 
arc given tbe option to obtain 
imported newsprint either in part 
or in full; 

(iii) The newspapers which are printed 
on sheetfed machines are given an 
addi tional 5 percent of their entitle-
ment for conversion of reels ioto 
sheets; 

(iv) Small newspapers with a circulation 
upto S, 000 copies are given allow-
ance of 10 to 20 per cent of copies 
distributed free, returned unsold or 
printed but neither sold nor 
distributed free, while calculating 
tbeir entitlement of newsprint, and 
10 to 15 percent for newspapers with 
circulation between 5,000 copies 
and 10,000 copies. In the case of 
otbers the percentage is 5 to 10. 

(v) The small newspapers are totaJly 
exempted from payment of customs 
duty on imported newsprint which 
is Rs. 5501 PMT. Medium news-
papers are required to PfY tbe duty 
@ Rs. 275/- PMT. 

(vi) The newspapers with annual entitle-
ment of upto 50 tonnes are allowed 
to take the entire quantity in one 
or two instalments as alainlt 
quarterly allocations. 

(8) Facilities extended by tbe Directorate of 
Advertising and Visual Publicity: 
Under the existing Advertising Policy of 

the Government of India, the followiDI 
facilities have been extended to laDguqe 
newspapers in general and 'Small and 
Medium' newspapers in particular; 

0) The general eligibility requirement 
of paid circulation is 1000 copie. 
per issue. Relaxation is, bowever, 
permissible in tbe case of tbe 
following; 

(a) Specialised/Scientific/Technical 
journals with a paid circula .. 
tion of 500 copies per issue: 
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(b) Sanskrit newspaper/journals 
and newspapers / journals 
published in backward, border 
or remote areas or in tribal 
languages on primarily meant 
for tribal readers with a 
minimum paid circulation of 
S 00 0 copies per issue. 

(ii) In the matter of print area also 
relaxation is permissible to news-
papers/journals published in tribal 
languages or primarily meant for 
tribal readership. 

(iii) Newspapers/journals with paid 
circulation upto 2000 copies are 
exempted rrom the requirement of 
submitting certificate of circulation 
from charatered accountant etc. 

(iv) There is parity of rates in the 
matter of fixing advertisement rates 
i.e. no discrimination is made 
between the English newspapers and 
language newspapers. However, 
language papers/periodicals upto a 
circulation of 10,000 copies enjoy 
a higher basic rate than their 
counterparts in English. A large 
number of small papers/periodicals 
borne on DAVP Media List fa]) in 
this ca tegory • 

Facilities Extended by Press Information 
Bpreau; 

Newspapers : 

The Press Ioforma tion Bureau (PIB). in 
pursuance of its policy of providing more 
and more services to the small and medium 
newspapers, gives a number of special 
facilities to them. Besides making available 
its general services such as news releases and 
features, it has been supplying other types of 
news services such as science digests, agricul-
ture news letters (Krishi Patrika), ebonoid 
blocks. charbas (for Urdu papers only) and 
illustrated photo features. 

News Ser,lces : 

A number of services tailered to the needs 
of small papers have been introduced. In-
depth stories written in simple and capsul 
from covering developments in various 

spberes such as science, economic Irowth, 
agriculture. heaJth and family welfare are 
prepared and supplied to tbem in all major 
languages of the country. A weekly news 
digest Gramin Patra Soya primarily meaDt 
for small papers was introduced in Hindi 
in 1977. 

Pboto Services : 

The Bureau also supplies illustrated 
photo features ebonoid blocks to small 
papers. The Charba Services. which consist 
of Zinc block for use in Urdu Litho Print, 
have become quite popular. 

Special Sen Ices Cell : 

The Bureau has set up a special service 
cell at the headquarters with representatives 
in Bombay, Calcutta, Madras The Cell is 
entrusted with tbe task of preparing field 
based development stories and making them 
available to tbe language newspapers. The 
emphasis is on providing locally relevant 
photographs, cartographs and ebonoid 
blocks. 

Press Parties 

Organising press parties to various 
Central Government projects is another 
important activity of the Bureau which 
enables representatives of the press to have 
first-hand knowledge of the developmental 
activity going on in different parts of the 
country. Representatives of different papers 
are taken at frequent intervals to selected 
projects for this type of special study. 
Language and small and medium papers get 
representation in these conducted tours. 

Accreditation : 

Accreditation rules have been liberaUsed 
to extend greater facilities to small and 
medium papers. As per rules, only news-
papers with a circulation of over S ,000 
copies are eligible for accreditation. In order, 
however, to assist the smaner papers, this 
condition has been relaxed and now two or 
more small newspapers can jointl, seek 
accreditation for a common correspondent. 
The rules also provide that special cODsidora-
tion may be shown to newspapers devoted 
to science and technology and to t1aoac 
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published from billy or backward areas, or 
frolB rOlions under-developed in terms of 
information and communication. The 
Breau'. mailina list DOW· contains a large 
number of small and medium newspapers as 
well as correspondents accredited on their 
bebalf. 

HUDCO houalag projects in State. 
for Seventh Piau 

8136. SHRI IlANJITSINGH GAEK-
WAD: Will tbe Minister of URBAN 
DEVELOPMBNT be pleased to state: 

(a) whether Government bave set any 
target for RUDCO to undertake housing 
projects in each State during tbe Seventh 
Five Year Plan; 

(b) if so, the details thereof; and 

(c) the Dumber of new bousing projects 
lubmitted to tbe Housing and Urban 
Development Corporation by Gujarat State 
during 1985-86 and project-wise amount of 
the loans sanctioned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBfR SINGH): (a) aDd (b). 
HUDCO is not a construction agency. The 
target of Joan sanctions by it to the housing 
agencies during the 7th Plan period has been 
laid as Rs. 9845 crores. The year-wise 
details are as foJJow : 

Y ... Ta,~et 01 Loon 
sanctions 

1985-86 Rs. 330 crores 
19R6·87 Rs. 345 crores 
1987·88 Rs. 355 crores 
1988.89 Rs 390 crores 
1989-90 Rs. 425 crores 

(c) Tbe inrormation is being co))ected 
aDd wiJ1 be laid on the Tabte of Sabha. 

Plseleaifoft polley 10 Goa, Daman 
aad Diu 

1137. SHRI SHANTAffAM NAIR: 
Will the Minister of AG RIeHL TURS be 
plealed to state: 

(a) whether Government of Goa, Daman 
and Diu have drawn a policy on pisciculture 
and are implementing the same; 

(b) if so, the salient feature of the 
policy; 

(cl whether it is a fact that illegal 
utilisation of agricultural lands is being made 
for inland pisciculture in the Union 
Territory; and 

(d) if so, the steps taken to prevent the 
misuse of agricultural lands for pisciculture 
purposes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAK WANA): (8) to (d). The information 
is being collected and will be laid on tbe 
table of the Sabba. 

Illegal constructions in Goa, Daman 
and Diu 

8138. SHRI SHANTARAM NAIK: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that illegal 
constructions are on the increase in the 
Union Territory of Goa, Daman and Diu; 

(b) if 10, the steps being taken by tbe 
Centre/U.T. Administration to demolish tbe 
illegal constructions; and 

(c) whether laws dealing with illegal 
constructions are proposed to be changed by 
tbe Union Territory Government ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT' 
(SHRI DALBIR SINGH): <a> to (c).. The. 
inf'lrmation is being collected and will be. 
laid on tbe Table of the Sabha •. 

Vinals used ia news bullet los 

8139. SHRl SHANTARAM NAIK: 
Will the Minister of INFORMATION AND, 
BROADCASTING be pleased to state : 
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(a) tbe number of visuals, pertaining to 
the events in foreign countries used on an 
average in tbe daily news bulletins telecast 
in English and Hindi: 

(b) the per visual cost involved in 
procurement of such visuals; 

(c) the arrangements made for procuriog 
the visuals; 

(d) whether Doordarsban proposes to 
increase the number of these visuals; and 

(e) if so, the details tbereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) to (c). Doordarshan procures visual news 
stories pertaining to events happening in 
foreign countries via satellite communication. 
At present, these news stories are received 
from MIs. Visnews, London and Asia Vision 
via satellite communication. On an average, 
about 6 such visuals afe included in the 
Hindi news bulletin and about 8 in the 
English news bulletin. Since these news 
stories are bought as package, it is not 
possible to indicate the cost involved in the 
procurement of each visual. 

(d) There is DO such proposal at 
present. 

(e) Does not arise. 

Admioistrati,e structure of Motber 
Dairy 

8140. SHRI HARIHAR SOREN: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the proposal to revamp the 
administrative structure of the Motber Dairy 
in Delhi is pending with Government for 
approval for a 100g time; 

(b) if so, the reasons for deJay; 

(c) the time by which it is likely to be 
approved; and 

(d) the steps proposed for implementa-
tion of the proposal at an early date? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRJ YOOBNDRA 
MAKWANA): (a) Tho question of deci-
ding the administrative status of the Mother 
Dairy, Delhi bas been pending for some 
time. 

(b) At present, the Dairy Is beins rUD tiy 
the National Dairy Development Board, and 
there is no problem in its management. 

(c) The effort is to settle tbe issue at tbe 
earliest. Bowe\'er, no time-frame can be 
indicated. 

(d) A meeting has already been fixed to 
sort out the Jegal and other problems 
involved, in consultation with all tbe 
concerned agencie~ / departments. 

Increase in aluminium priees 

8141. SHRI K. PRADHANI: Will tbe 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the basic price of commer-
cial grade aluminium ingots has been 
increased recently; 

(b) if so, its effect on small scale utensil 
manufacturing units; and 

Cc) tbe measures, if any, proposed to be 
taken to give relief to small scale units in 
the price? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): 
(a) Yes, Sir. The prices of aluminium were 
revised witb effect from 1.3.1987. 

(b) and (c). Representations have beeD 
received from aluminium utensil maDurac-
turers association. Government have takeD 
two specific measures to coocaio tbe offc;l 
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of recent price increase : 

(a) Tbe excise duty bas been reduced 
from 13 per cent and valorem to 11 
per cent ad valorem for Commercial 
Grade aluminium; and 

(b) Government have also announced 
supply of aluminium at international 
prices for export of value added pro-
ducts including aluminium utensils. 

To maintain its competitiveness, aluminium 
utensil industry bas to modernise to contain 
their costs. 

Profit ear oed by FACT 

8142. PROF. K. V. THOMAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

tal the profit earned by Fertilizer and 
Chemicals Travancore Limited, Kerala durinl 
the years) 984-85, 1985 .. 86 and 1986-87; 
and 

(b) whether bOllos Will be given to the 
workers OD the basis of production and 
productivity, if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURB 
(SHRI R. PRABHU): (a) FertIlizers and 
Chemicals Travancore Ltd. (FACT), cnarned 
a profit of Rs. 19.28 crores, Rs. 11.23 
crores and Rs. 36.50 crores (Provisional) 
during 1984-85, 1985-86 and 1986-87, 
respectively. 

(b) The bonus is paid for each unh l·f 
tbe company in accordance with the 
visions of the Payment of Bonus Act. 

Grants ghen to registered cultural 
orgaaisations and maodlies 

8143. SHRI KAMAL CHAUDHR. Y : 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of registered cultural 
organisations/mandlies of artists of SCs/ST. 
cosaled in the publicity of their art, culture, 
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National unity and public recreation. State 
and Union Territory-wise; 

(b) wbether Government give grants to 
sucb organisations/mandlies; and 

(c) if so, tbe extent tbereof ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (SHRI A. K. PANJA): 
(a) to (c). The Song and Drama Division 
registers private mandlies/troupes/artists for 
presentation of programmes on broad national 
themes such as national intelration. com-
munal harmony. prohibition and family 
welfare, etc. These parties are paid on tbe 
basis of number of performanccs done by 
them. They are not given any grants as such 
by the Song and Drama Division. Tbe 
selection of tbese parties is done pureJy on 
tbe basis of their standard of performance 
and not 00 tbe basis of any caste, colour or 
creed. 

The Ministry of Human Resource Develo-
pment, Department of Culture provides 
financial assistance for promotion of art and 
culture as a whole to Cultural InstitutioDs 
belonging to all communities irrespective of 
caste, creed and culture. There is, however, 
no scheme especially meant for the benefit 
of Schedules Castes and Scheduled Tribes in 
this sphere. 

Take over of Govioda-Biony 
Palluruthy CochiD by 

FACT 

8144. PROF. K. v. mOMAS: Win 
the Minister of AGRICULTURE be pleased 
to state: 

(8) whether Fertilizers and Chemicals 
TravaDcore Limited. Kerala has taken 
decision to take over Govioda .. BinD), Limited. 
Pallurutby, Cocbin; 

(b) if so, tbe time by whicb it will bo 
taken over; 

Cc) the amount paid by FACT to take 
over Govinda-Binoy Limited; 

(d) tbe time by which this Unit will start 
functionins; and 



201 "',1" •• daItH" VAISAKHA 7. 1909 (SAKA) 202 

(e) whether all the workers of the 
Govinda-Binny Limited will be provided 
employment by FACT? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) FACT has taken 
a decision to purchase the land and assets of 
erst wbilo Giovan01a Binny Limited (under 
liquidation). 

(b) The process of taking over will be 
completed as soon as the sale deed is 
executed. 

(c) A sum of Rs. 150 lakbs bas been 
paid to the Official Liquidator towards the 
price of the land and other assets of tbe 
compaoy. 

(d) Fertilizers and Chemicals Travancore 
Ltd. (FACT) have indicated tbat it is difficult 
to indicate, at present, the time by which 
Giovanola Binny Ltd. would again start 
functioning. 

(e) No, Sir. 

Shiftiog of headquarters from 
UdyogamaodaJ to eoemo 

by FACT 

8145. PROF. K. V. THOMAS: WiJl 
tbe Minister of AGRICULTURE be pleased 
to state: 

(a) whether Fertilizers and Chemicals 
Travancore Limited, Kerala bas decided to 
shift its headquarters from Udyogamandal to 
Cochin city. 

(b) jf so. the reasons thereof; and 

(c) whether unions of FACT are agreea-
ble to this decision ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) and (b). Fertilizers 
and ·Chemicals Travancore Ltd. (FACT) 
propose to shift its corporate office to Cocbin 
city/Brnakulam in view of the advantqes of 
tbo central location of Cochin/Bmakulam. 

(c) while the Trade Unions of tile 
Ambalamedu unit of FACT have not raised 
any objection, the Trade Unions operatiol 
at the Udyogamadal unit have expressed 
their reservations ab\lut the shifting of tho 
corporate office. 

Marketing and distribution of fish 

8146. SURI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the · steps taken for the markoting 
and distribution of fish in the country; 
and 

(b) the details of steps taken to bridge 
the gap between domestic demand and supply 
of fish? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Following are some of 
the important steps taken by the Government 
for improving tbe marketing and distribution 
of fish in the country : 

(i) Studies were conducted by tho 
Government for assessing tbe pro-
blems of fish marketing and distri-
bution and formulating suitablc 
strategies therefor through the 
National Council of Applied Econo-
mic Research (NCAER) in 1976 
and the Indian Institute of Maoage-
ment (lIM), Ahmedabad durinl 
1980 and 1982-83. 

(ii) The State Governments are cncou· 
raged through their Fisheries 
Development Corporations to under-
take processing and marketing of 
fish including retail salel. Similarly 
the Cooperative Sector, es~ially 
the State-level apex ftshermcD·S 
societies ate encouraged to play an 
effective role in the distribution and 
marketing of fish, ospecially in the 
metropolitan cities. 

(iii) Facilitated better handlioa aDd 
preservation of fisb tbrouab .... 
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blishmcnt of a number of fishins 
barbours and fish landing centres. 

(iv) Suitable subsidy and loan are pro .. 
vided to local bodies for improvin8 
fish markets in the Union Terri-
tories of Goa and Pondicberry. 

(v) Encourage research and development 
and production and test marketing 
of diversified fish products in dome-
stic market. especially utilising the 
low value fish. 

(b) The Government have takeg a number 
of steps to increase fish production, so as to 
make available adequate supplies of fish in 
the domestic market. The important steps 
among tbem are: 

(i) Development of Aquaculture through 
establishment of Fish Farmers' 
Development Agencies in 184 dis-
tricts/regions. 

(ii) Increasing the availabilJty of quality 
fisb seed through estabJishment of 
commercial fish seed hatcheries. 

(iii) Development of Brackishwater Fish 
Farming. 

(iv) Motorisation of about 5000 tradi-
tional craft and addition of about 
202 improved beach landing craft. 

(v) Introduction of a judicious mix of 
imported aod indigenous vessels to 
ensure proper exploition of deep sea 
rerources. 

Open sewer left uDcovered by 
D. D. A. 

8147. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of URBAN 
DBVELOPMENT be pleased to state : 

(a) whether it is a fact that an 11 years 
old boy died after he fell into an open sewer 
left uncovered by the D. D. A. in Maurya 
Enclave recently; 

(b) if 10, how many such incidents have 
resulted into deaths during tbe last two years 
(tiD date); 

(c) whether Government have made any 
inquiry into the incidents to fix the responsi-
bility for sucb gross negligence on the part 
of tbe authorities concerned for eneangering 
the lives of the people; and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) An II years 
old boy died after he fen into an open sewer 
manhole in Maurya Enclave on 7-4-87. 

(b) There have been two incidents. 

(c) and (d). The Delhi Administration 
has or(!ered a Magisterial Inquiry into the 
Maurya Enclave incident which is in pro-
gress. 

The details about the other case are being 
conected and will be laid on the Table of the 
House. 

Shortage of raw water iD Delhi 

8148. SHRI SWAMI PRASAD SINGH: 
WIll tbe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether water famine is apprehended 
in tbe capital in tbe coming months due to 
non-supply of raw water for treatment to the 
Haiderpur plant; 

(b) if so, the steps envisaged to meet tbe 
situation; 

(c) whether a Scheme costing about Rs. 
48 crores has not been approved by Govern-
ment; 

(d) if so, the reasons therefor; and 

(e) the steps Government propose to tako 
to overcome the shortage of raw water in tbe 
capital in coming months? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). Tho 
information is being collected and will be laid 
on the Table of tho Sabba. 
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Import of eoklDg coal 

8149. SHRI C. K. KUPPUSWAMY: 
Will the Minister of STEET AND MINES be 
pleased to state: 

(a) the quantum of current imports of 
coking coal by the country; 

(b) whether tbe imports are against for-
eign exchange or under the rupee payment 
system as between India and tbe USSR at 
present; and 

(c) the names of the countries with which 
India is likely to sign a long term contract 
and the terms and conditions thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINPS 
(SHRI VASANT SATHE): (a) Dunng 
1987- 8 8, the steel ind'lstry is likely to 
import 42 million tonnes of prime coking 
coal. 

(b) This will depend on actual contrac-
ting. The Trade Plans, 1987, with USSR 
and Poland provide for imports of 0.5 
million tonnes and 0.2 million tonnes coking 
coal respectively from these two countries 
under rupee payment system. 

(c) SAIL bas DO plans at present to sign 
term contracts for import of coking coal. 

Financial assistance for residential 
government buildings 

8150. SHRI SANAT KUMAR 
MANDAL : Will the Mmister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the funds provided during the current 
financial year for the construction of resi-
dential Government buildings in Calcutta 
and other cities of West Bengal; and 

(b) the particuJars of tbe construction 
work proposed to be undertaken ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DA LBIR SINGH): (a) and (b). The 
information is being coJlected and will be 
laid OD tbe Table of the House. 

AlloeatlOD for rural developmeat 
programme of Kerals 

8151. SHRI T. BASHEER: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) wbether the annual plan outlay for 
rural development of Kerala for 1987· 8 8 
has been finalised; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) and (b) The annual plan 
allocations for 1987-88 for the major rural 
development programmes being implemented 
in Kerata are as under : 

(Rs. in lakhs) 

Programme Allocation 
for 1987-88-

Integrated Rural Deve-
lopment Programme@ 1635.488 

National Rural Employ-

ment Programme@, 1922.00·· 

Rural Landless Employ-
ment Guarantee Pro· 
gramme 1800.00· •• 

Rural Water Supply 
Programme 1047.00 

@TotaJ allocation including Central and 
State !bares. 

• Provisional. 

**Besides cash allocation, 19,200 MTs. 
of additive foodgtains have been allo-
cated for tbe first two quarters of the 
year. 

***Besides tbe cash fund, 38,400 NTs. 
(Provisional) of additive foerds ..... 
will also be available. 
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W.kers partieipetion In management 
ofNAFED 

8152. SHRI GADADHAR SAHA : 
Will the Minister of AGRICUTURE be 
pleased to state : 

(8) whether under the Multi-State Co-
operative Societies Act, 1984, the employees 
are aUowed to participate in tbe management 
of the cooperative societies; and 

(b) if so, the steps taken by Union 
Government to ensure workers participation 
in the management of NAFED ? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON): (a) and (b). Ac-
cording to the provisions of Multi-State Co-
operative Societies Act, 1984, every multi-
state co-operative society is required to 
devise such procedure, as may be specified in 
the bye-laws or in the administrative instruc-
tions for association of the representatives of 
employees of such mu)ti-~tate co-operative 
societies at such level or bodies as may be 
specified in the bye-laws or instructions 
issued in this regard, in the management 
decision making process. 

In the absence of any specific provision 
in the bye-laws in this regard, the issues 
involved are under the consideration of 
NAFBD. 

Assistancc to Kerala for drougbt 
relief 

81S1. SHRI T. BASHEER : 
SHRI P. A. ANTONY: 
PROF. P. J. KURIEN : 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Union Government have 
received any memorandum from Kerala 
Government for assistance for drought relief; 
if so J the details thereof; 

(b) wbether a Central team visited tbe 
State recently to assess tbe damages caused 
by drouaht; and 

(c) if so, the assessment made by the 
team and the assistance proposed to be pro-
vided to tho State ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKW ANA) : (a) The Government of 
Kerala have submitted a revised Memoran-
dum seeking Central assistance for expendi-
ture of Rs. 281.64 crores for drought relief 
as per details given below : 

Sector Central 
assistance 
sought 

1. Agriculture 

(Rs. in crores) 

94.25 

49.74 

C 52 

4.83 

2. Water Supply 

3. Fisheries 

4. Animal Husbandry 

s. Supplementary 
Nutrition 2.50 

6. Medical & Health Care 2.00 

7. Employment generation 127.80 --
Total: 281.64 

(b) and (c). A Central Team visited 
Kerala between t 2 th and 1 S tb April, 1987 
to assess the drought situation. The Central 
Team bas not yet finalised its report. 

Films telecast at late oight hoars 

8154. SHRIMATI USHA 
CHOUDHARY: 

SHRI SWAMI PRASAD 
SINGH: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether it is a fact that telecast of 
fea ture films at Jat~ night bours has not been 
ap preciated by the viewers; 

(b) if so, the action proposed to. be 
ta ken to revise the timing of late night 
feature films; 
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(c) whetber a list of feature films propos-
ed to be telecast OD every Tuesday and 
Friday bas been prepared; 

(d) jf so, the details of the films to be 
telecast on each selected day: 

(e) tbe criteria for selection of these 
films; 

(f) whether late night films are relayed 
by a few centres of Doordarshan also; and 

(g) if so, the names of the centres and 
the time by which other centres will start 
relaying these films ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) No, Sir. 

(b) Does not arise. 

(c) and (d). The following films have 
beeD tentatively decided to be telecast during 
the remaining period of April and May, 
1987 subject to their availability from the 
producers/right-holders : 

1. Yeh Nazdeekiyan 

2. Swayamvaram 

3. Giddh 

4. The Iceman Cometh 

S. Ek Pal 

6. Triple Cross 

(e) Films of high artistic and aesthetic 
values only are selected for telecast during 
the late night transmission. 

(f) and (g). The telecast of the film has 
been. to begin with, introduced at Delhi, 
Bombay, Calcutta, Madras, Bangalore and 
Lucknow. The films will be telecast from 10 
more Doordarsban Kendras which are con-
nected by microwave links from next month 
onwards. These are Kanpur. M ussoorie. 
Julandbar, Amritsar. Asansol, Berbampore. 
Kodaitaoal, Srinagar, Pune and Panjai. Its 
extension to more centres would depend upon 
technical COP,jderatioDs. 

TralDlal to agriculture esteasloa 
omeials 

81S5. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of AGRICUL-
TURE be pleased to state: 

<a) whether non·availability of trained 
officers and wr,rkers is the main impediment 
in dissemination of modern agriculture tech-
nology to the farmers; 

(b) jf so, the corrective steps proposed; 

(c) whether Government contemplate t(] 
train the officers in charge of extension 
departments in the latest agriculture techno-
logy so tbat fruits of R&D efforts reach tbe 
doorsteps of farmers, promptly and effec-
tively; and 

(d) jf not, the reasons therefor? 

THE MINISTER OF STATE IN, THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA), la) and (b). No. Sir. How-
ever, the continuous training of extension 
personnel is essential to upaate the technical 
competence of extension officers and workers 
and keep tbem abreast of modern agricultu-
ral technology. In tbis regard the followio. 
steps are taken: 

(i) Subject Matter Specialists (SMS) 
are trained in monthly Worksbops 
by research scientists. 

(in Training in Subject Matter areas 
and extension methodology to 
SMSs and middle level extension 
officers is provided through Iodian 
Council of Agricultural Research 
(I.e A.R.) Institutes and Agricul. 
tural Universities. 

(iii) Regular fortnightly training is pro-
vided to tbe field level extonsion 
workers, by the SMSs. 

(iv) Training of senior and middle level 
extension persoDnel is arranaed in 
qricultural extension manaplllOlat. 
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(c) and (4). The senior extension officers 
in-charlo of extension actiyities are trained 
in manalement of agricultural extension at 
the INational Centre for Manalement of 
Agricultural Extension, Hyderabad so that 
transfer of technology is effectively organised 
and fruits of research are transmitted to tbe 
farmers. 

Agricultanl production 

8156. SHRI NITY ANANDA MISHRA: 
Will tbe Minister of AGRICULTURE be 
'pleased to state : 

(a> the rajnfed area out of tbe total cul-
tivated land in Orissa; 

(b) whether tbis area has the potential 
of 100 per cent increased production with 
fertilisers, inputs, good seeds and better 
technique; 

(c) if so, whether U'lion Government 
have asked Government fertiliser units to 
propagate better techniques for the use of 
fertilisers, if so, the details thereof together 
with the scheme and its achievements; 

(d) whether Government have also fixed 
any target for increased use of fertilisers, 
making avai!able better technical know-how 
and equipments and set targets for better 
Igricultural production in these areas by 
1989; and 

(e) if so, the details thereof? 

THE MINISTER OF STA.TE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGIlICUL TURE (SHRI YOGENDRA 
MAKWANA) : (a) Out of total cultIvated 
area of 6.S7 S million hectare in Orissa, the 
Det irrigated arca in the State is 1.845 
million bectares (1982-83) and oon .. irrigated 
area is 4.730 million hectare. 

(b) This area has a good potential to 
increase agricultural production with use of 
moderate doses of fertilisers and improved 
quality of seeds and better management 
practices. 

(c) The major fertiHser sUJlPJiers or the 
State havc becn requested to take up various 

promotional activities to increase fertiliser 
consumption througb adoption of improved 
techniques. Under tbe Intensive Fertiliser 
Promotion Programme, the following five 
districts have been adopted by various manu-
facturers for fertiliser promotion as liven 
bolow: 

Name of tho Agency 
district 

Ganjam Indian Farmers Fertiliser 
Cooperative Limited 

Dhenkanal Fertiliser Corporation of 
India 

Sundergarh Fertiliser Corpora tioD of 
India 

Phulbani Hindustan Fertiliser Cor-
poration 

Sambalpur Coromandal Fertilisers 

In addition to this, Hindustan Fertiliser 
Corporation bas undertaken promotional 
activities in the districts of Kalabandi, 
Mayurhbaoj. Cuttack and Puri under Indo-
British Educational Project. These efforts 
have resulted in increase in fertiliser con-
sumption. 

(d) and (e). The targets fixed by the 
Planning Commission for fertilisers and 
Pesticide consumption, the production or 
foodgrains, sugarcane, oilseeds, for Orissa 
for 1989- 90 are as given below ~ 

Item Targets 

Fertiliser consump .. 2.80 lakh tonnes 

tion (N+P+K) 
Pesticide consump-
tion 2000 tonnes 

Total food.raio 
production 8.474 million tonnes 

Sugarcane 4.00 million tODnes 

Oilseeds 1.00 minion tODnes 
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Evaluation of I.R. D.P. 

81S7. SHRI SATYENDRA NARAIN 
SINHA: 

SHRI CHINTAMANI lENA: 

Will the Minister of AGRICULTURE 
be pleased to State : 

(a) whether the concurrent evaluation of 
IRDP has revealed that in 24 per cent cases 
of IRDP beneficiaries, no incremental income 
has been generated by the assets; 

(b) whether this is also indicative of 
some malpractices and leakages which 
require investigation by the concerned autbo-
rities; 

(c) if so, tbe other infirmities revealed 
by the evaluation viz., non-p(ovision of the 
working capita), to the beneficiaries and 
aftercaTe and support not being made 
available by Government to the beneficiaries; 
and 

(d) if so, the action Government propose 
to take to set matters right and ensure that 
the benefits of the IRDP reach the needy 
people 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAK WANA) : (a) to (d). The Concurrent 
Evaluation of IRDP for the period October 
1985-September 1986 has indicated tbat 
in about 24 per cent cases, no incremental 
income was generated by the assets and also 
highilghted the non-provision of working 
capital inadequate after-care support. Non-
generation of increm~ntal income might have 
been on account of variety of factors like 
lack of backward and forward linkages, poor 
quality of assets, inadequate assistance, 
natural calamities etc. A detailed note on tbe 
steps tbat have been taken to improve tbe 
programme during tbe Seventh Plan is given 
the statement below. 

Statement 

SltpS taken to improve the imp/~menta· 
tlon 0/ the fRD Programme in 'he 

Vllth Fi'le Year Plan 

1. Tbe poverty line has beent kept at 
Rs .6400. The income of tbe alSis .. 

ted families ia to be raised to this 
level; 

2. For identification purposes, the cut 
off point has been raised to Rs. 
4800 per family. However, all the 
families with income upto Its. 3500 
have to be covered before takiol 
up families with higher income; 

3. A higher investment per family 
including package of assistance to 
enable proper return OD investment , 
for new beneficiaries; 

4. Supplemental dose of assistance of 
those families assisted during Vltb 
Plan who have not been able to cross 
the poverty line, for no fault of 
their own; 

5. The approach of uniformity bas 
been changed to one of selectivity 
based on poverty incidence; 

6. Identification of beneficiaries must 
involve the people's representlltives 
much more closely; 

7. Efforts to improve the linkagel 
through identifying bodies at 
district level for this purpose or tbe 
establishment of District Supply 
and Marketing Societies; 

8. Increasing the coverage of women 
beneficiaries to 30 per cent; 

9. Initiating a new scheme for the 
proper coordination of the training 
effort through the establishment of 
Composite Rural Training and 
Technology Centres. 

1 O. The administrative set up at block. 
district and State level should be 
streamlined and stren8thencd,' 
wberever necessary. A Hip Level 
Committee was also appointed to 
review the existing administrative 
arrangements for implementatioD of 
rural development prOlrammcs. Tbe 
Committee bas submitted its 
sugests to PlanniD8 CommiSSion. 

11. Improvement in the functioniDl of 
banks, particularly at the aruaroo, 
level; 
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12. Creating a better climate of awara-
ness of beneficiaries and their 
proper organisation; 

13. A greater involvement of voluntary 
agencies will be sougbt for imple-
mentation of lRDP scbemes. 
including TRYSEM. to enable new 
types of family oriented projects to 
be implemented in a most effective 
manner; and 

14. A new system of concurrent evalua-
tion on tbe basIs of taking up 36 
districts, 72 blocks and a group of 
1 0 current beneficiaries and 10 
beneficiaries who received tbeir 
assistance two years ago, per montb 
bas been Introduced to have a 
closer monitoring of tbe programmc. 

Appointments in the Indian Institute 
of Mass Communication 

8158. SHRIMATI USHA 
CHOUDHARY: 

SHRIMATI MADHUREE 
SINGH: 

Will the Minister of INFORMATION 
AND BRODCASTING be pleased to statej 

(a) the mode of appointment of Pro-
fessors, Readers and Lecturers in the Indian 
Institute of Mass CommuOlcation; and 

(b) whether Government propose to 
change the rules for appointments so that 
the posts are advertised and selection of 
candidates done on merit basis? 

THE MINISTER OF STATE OF THE 
MINlSTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJAI: 
(a) and (b). The Institute of Ma'ls CJ a lLII -

cation is an autonomous body regi\t~red .1:) 

a Society und~r tbe Societies Registration 
Act, 1860. It is competent to make appolnt-
meDts to various posts as per its ruJc!s and 
bye-Iawi. 

EspioilatiOD of &sb trade in Andaman 
aad N icobar 

8159. SHRIMATI USHA CHOU-
DHA1t.Y : Will the Mioisrer of AGRICUL-
TURB be pleased to state : 

(8) whether it is a fact tbat fish trade in 
and around Andaman and Nicobar Islands 
is being exploited by fishermen from other 
countries; and 

(b) if so. tbe steps proposed to be takcn 
to check tbe lame ? 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THB MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) No, Sir. 

(b) Does not arise. 

Casuallaboor iD CPWD 

8160. SHRI SYED SHAHABUDDIN : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

<a> the progress in the reaularisation of 
casual labour employed by the CPWD; 

(b) tbe procedure for recruitment of 
casual labour; and 

(c) the comparative daily wages of 
casual labour and regular employees doing 
the same kind of work as on 1 January, 
1987 ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SURI DALBIR SINGH) : (a) About 5,000 
Muster Roll workers have beeD regularised 
since 1981. 

(b) Various circles/divisions of CPWD 
recruit casual labourers on Muster Roll 
I hrough the Employment Exchange according 
k' their requirement and exigencies of work. 

(c) The average daily emoluments of 
regu1ar employees doing the same kind of 
work as the casual labour are 2.5 times the 
daily wages of tbe casual labour approxi-
mately as on 1.1. 1987. 

Separate Pool of relldeDces for Deihl 
Union Territory 

816 J. SHRI SYED SHAHABUDDIN : 
Will the Minister of URBAN DBVELOp· 
MBNT be pleased to state: 
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(a) the number of residences of various 
categories in the General Pool occupied by 
tbe Executive Councillors of the Union 
Territory of Delbi and the Officers of the 
Delhi Administration and Delhi Judiciary; 
and 

(b) whether it is proposed to have a 
separate pool for the Union Territory of 
Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SURI DALBIR SINGH) : (a) 

Category No. 

A 699 
B 1301 
C 2797 
D 338 
E 90 
S 28 
Hostel 130 

Total: 5383 

(b) The Delhi Administration already 
have seperate pool. In addition, they have got 
seperate departmental pool. The employees 
of Delhi Administration are eligIble for 
allotment of gereral pool accommodation 
also provided tbey are working in eligible 
office. 

Beedi "orkers "elfare fund 

8162. SHRI SYED SHAHABUDDIN : 
Will the Minister of LABOUR be pleased to 
state : 

f a) the estimated number of Beedi 
workers in the country; 

(b) the total amount spent on their 
welfare from tbe Beedi Workers Welfare 
Fund during 1985-86 and the first nine 
months of 1986-87; 

(c) tbe average amount spent per wor-
ken per month during tbe two periods;. 

(d) the break-up of the welfare expendi-
tUle on major items during the two periods: 

(e) the stepe taken/proposed for increas-
ing the welfare expenditure; and 

(f) the salient features of the schemes 
under consideration of Government? 

THE MINISTER DF STATE OF THB 
MINISTRY OF LABOUR (SHRI P. A. 
SA~GMA) : (a) 32.75 lakh. 

(b) During 1985·86, a sum of RI. 
266·60 lakh and in the first nine months of 
19~6-87. Rs. 142.91 lakh were spent OD 
the welfare of Beedi workers from tbe Beedi 
Workers Welfare Fund; 

(c) All the beedi workers are not in a 
position to avail of the welfare facilities. 
Information about the average amount spent 
per worker per month in respect of the 
workers who have availed of the welfare 
fac.lities is not maintained. 

{d) Break-up of the walfare expenditure 
on major items during two periods is as 
under: 

Administra tion 

Health 

Education 

Housing 

Recreation 

(Figures in lakh, 01 h.) 

1985 .. 86 

43.10 

155.86 

63.94 

0.94 

2.57 

1986.87 
(durIng 9 
mo",h,) 

31.40 

109.96 

0.88* 

0.31* 

0.36* 

(* As most of the expenditure is booked 
in the last quarter of the financial year) 

(e) and (f). Our eifort is to extend tbo 
scope and coverage of the welfare facilities. 
For instance, new dispensaries are opeDCd 
every year and the amount of subsidy for 
beedi workers under the Housing Scheme for 
Economically Weaker Sections of the Society 
has been increased from Rs. 3000/-to R.I. 
SOOO/-per tenemont w. e. f. lSI April 1987. 
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Reenitment of Director. 'Animal 
Husbandry Veterinary' Services 

In UnioD Territories 

8163. SHRI MOHO. MAHFOOZ ALI 
KHAN : Will the Minister of AGRICUL-
TURE be pleosed to state: 

(a) wbether recruitment rules have been 
framed for the post of Director. Animal 
Husbandry/Veterinary Services in tbe Union 
Territory of Delhi and other Union 
Territories; 

(b) if not, when will these be framed and 
notified; and 

(c) bow the post of Director will be 
filled up in the absence of recruitment rules ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MlNISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) to (c). The information 
is being collected and sball be placed on the 
Table of the House as soon as available. 

Cheatiog by manpower exporting 
agents 

8164. SHRI BALASABEB VIKHE 
PATIL : Will the Minister of LABOUR be 
pleased to state : 

(a) whether any cheating cases were 
referred to tbe police for action against mao-
power exporting agents and tbeir sub-agents 
in 1984; 

(b) if so, their details; and 

(c) tbe action taken against the persons 
concerned '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a> to (c). Yes, Sir. 210 cases 
of cheating and fraud were rogistered by the 
police against tbe recruiting agoncles and 
sub-qeots during 1984. 204 persons were 
arrested and 1 were convicted in tbe said 
CIItII. 

UNDP proJeet for Madras 

8165. eH. R.AM PARKASH: Will tbe 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(8) whether it is a fact that the United 
Nations Development Programme has recently 
approved a project for tbe development and 
management of water resources in Tamil 
Nadu; and 

(b) if so, the details in tbis resard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) Tbe scope of the project is to provide 
Madras Metro Water with designs of specific 
works sucb as non-conventional water re-
sources, water quality control and manage-
ment, waste water treatment and use leak 
detection, water legislation and the ~se of 
computers. The project activities include 
design of well fields, construction and opera-
tion of artificial recharge facilities, establish-
ing facilities for controlling sea water 
encroachment in river basins, recharging of 
reclaimed water, etc. Tbe duration of the 
project is 30 months period starting from 
November, 1986. The Government of Tamil 
Nadu's input is Rs. 6.7 million (in kind) 
and the UNDP input is of the order of US 
$ 6.1 lakhs in tho form of consultancy, 
fellow-ships, equipments and miscellaneous. 

Meltiog of glaciers io Sikkim 

8l66. SHRIMATI D. K. BHANDARI: 
Will the Minister of STEEL AND MINES 
be p]eased to state: 

(a) whether the glaciers in Sikkim are 
receding; 

(b) if so, the reasons therefor; and 

(c) the steps Government propose to 
take to stop receding of tbese glaciers in 
Sikkim 1 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
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SHRIMATI RAM DULARI SINHA): (a) 
to (c). Yes, Sir, the Glacier recession is a 
result of intricate physical processes operat-
iDa in nature at those altitudes. Since, 
~Iacier recession is a natural phenomenon, 
It may not be possible to stop it. 

Employment generation by public! 
private sectors 

8167. SHRI RAM BHAGAT PASWAN : 
Will the Minister of LABOUR be pleased to 
Itate : 

(a) whether Government have made any 
assessment to know how far tbe public and 
private sectors have been able to generate 
employment during the last three years; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) and (b) According to the 
available data under the Employment Market 
Information Programme from the public 
sector establishments, and the non-agrj· 
cultural establishments in the private sector 
employing 10 or more persons, employment 
in the public and private sectors as OD 31st 
March, 1983, 84 and 85 was as under: 

Period 
ending 
March 

1983 
1984 
1985 
-----

Employment ----------_ 
Public 
Sector 

164.6 
168.7 
172.7 

Private 
Sector 

75.2 
73.4 
73.1 

Total 

(in Lakhs) 
239.8 
242.1 
245.8 

Problems arising from increase in 
Du~ber of vehicles in major 

cities 

8168. PROF P. J. KURIEN: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether Government are aware of 
tbe pro\llems being caused by tbe fast increase 

in tbe number of vehicles in Delhi, Bomba, 
and other major cities; 

(b) w bether this is posins serious danger 
to the life of these city-dwellers; 

Cc) if so, whether Union Government 
have draw up any perspective plan in con-
sultation with the State Governments COD-

cerned to eliminate these dangers; and 

(d) if so, the details tbereof '? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). The 
Central and State Governments are fully 
aware of the problems posed by the fast 
increase in the number of vehicles in major 
cities like Delhi and Bombay etc. and its 
potential dangers. State Governments an 
continously reviewing, modfying and improv-
ing transport and traffic systems to combine 
best services at affordable costs with an eye 
on safety and better living. 

Colla pse of a massive concrete 
structure of second Huogbly 

bridge 

8 169. SHRI MOHO. MAHFOOZ ALI 
KHAN: 

KUMARI MAMATA 
BANERJEE: 

SHRI SANAT KUMAR. 
MANDAL: 

SHRI ATISH CHANDRA 
SINHA: 

Will the Minister of STEBL AND 
MINES be pleased to state : 

(a) whether a massive concreate structure 
of the second Booghly bridge of which 
Hindustan Steelworks Construction Ltd. is 
the main contractor collapsed in the recent 
past; 

(b) if so, the loss of lives and property 
as a result thereof; 

(c) whether any inquiry bas been con-
ducted into the mishap; 

(d) if so, the outcome thereof and the 
action taken/proposed to be taken b7 
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Government in tbe matter; and 

(e) tbe steps taken to repair the 
damage ? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHLI VASANT SATHE): (a) Yes, Sir. 
A prestressed concrete girder on the Calcutta 
side approach to HoogbJy Bridge in tbe 
process of installation toppled on one side 
and fell down on the ground on 3 1.3 87. 

(b) ODe worker of tbe sub-contractor 
carrying Ollt tbe erection work fell do\vn, 
was seriously injured and sccumbed to his 
injuries. There was no loss of property ex-
cept tbe loss of the girder which had to be 
diamentled and rem.Jved and the value 
of which is approximately Rs. ooe lakh. 
The work is covered by insurance and 
necessary claim is being made. 

(c) A departmental enquiry has been 
ordered by HSCL. 

(d) The Enquiry is in process and 
action as necessary on the basis of the en .. 
quiry report shall be taken. Pending enquiry, 
Hindustan Steelwork., Construction LimIted 
bas suspended the in-charge Divisional 
Engineer and transferred the Chief Eogint'"er. 

(e) Arrangements have been made to cost 
another prestressed girder to replace the one 
whicb fell down and the erection of the 
same shall be done sooo. 

Unauthorised construction in COD-
nau,ht place/Circus, New 

Delhi 

8 t 70. SHRI KAMLA PRASAD 
SINGH: Win the Minister of URBAN 
DEVELOPMENT be pleased to state : 

<a> how many cases of unauthorised use 
of upper storeys of shops in Connaught 
Place and Connaught Circus, New Delhi have 
come to light and what action bas been taken 
to strictly endors the lease deeds; 

(b) whether tho upper storeys of shops 
in Connaught Place and Connaught Circus 
New Delhi are meant only for residential 
purposes; 

(c) how many cases involving the 
N.D.M.e. tenants/lessee etc. are pendiol 
and since when and what steps have been 
taken to finahse them; and 

(d) bow many cases of encroachment 
aod unauthorised construction in N.D.M.e. 
area are pending with courts and N.D.M.C. 
and since when and what steps have been 
taken to fioalise them ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No general 
survey of shops in Connaught Place and 
Coonaught Circus has been conducted by the 
Land and Development Office of this Ministry. 
]n the absence of a general survey of shops, 
it is not possible to intimate bow many upper 
storeys of shops in Conn aught Place/Circus 
are being used unauthorisedly • However, 
whenever, any such unauthorised use comes 
to tbe notice of L & DO, action under the 
terms of lease is taken by it. 

(b) The shops in Coon aught Place and 
Connaught Circus arc governed by different 
kinds of leases. In a large number of cases. 
the upper storeyes are leased for residence/ 
fiats. Besides as per the Master/Zonal Plan 
for Delhi, the 'Land use' prescribed for the 
Connaught Place is "Commercial Buisiness 
District" whicb allows/permits tbe buildings 
falling therein to be used for "Commercial" 
use. In certain cases, the lease- deeds for the 
upper storeys still permit only residential 
use. 

(c) The occupants of the upper storeys of 
shops in Coonaught Place area are neither 
the tenants nor the lessees of the NDMC 
and as such the question of any cases 
pending with the NDMC for their finalisa-
tion does not arise. 

(d) The information 'f'egardiDS cases of 
encroachment and unauthorised construction 
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in N.D.M.C. area is as under: 

S). No. 
No. of cases peodiol in 
various courts Total No. Remarks 

I. Unauthorised 
construction 

184 83 eases pertain to the period prior 
to the amendment in Punjab Muni-
cipal Act. 

2. Squatters 

3. Encroachment on 
public land 

177 

2972 

(B) The following steps have recently 
been taken by the NDMe to decide on such 
cases expeditiously: 

(i) One officer of the rank of Dy. Law 
Officer has been posted exclusively 
in Tis Hazari Courts to ensure the 
early disposal of these cases. 

(ii) Regular meetings are held at Senior 
Level, like that of Chief Architect 
to monitor tbe action on Court 
cases. 

12.00 lars. 

(Interruption,) 

[ Tran&/allon] 

MR. SPEAKER: Please do Dot do so. 
do Dot do so. 

(Intenuptions) 

MR. SPEAKER : 1 shall talk to every-
body II but please, do not do so. 

(Interruptions) 

MR. SPEAKER: Shri Charles, please 
sit down. Why do all of you stand at a 
time? Does it bebove you? Please sit 
calmly. Please do not do so. Both tbe sides 
are doing this thiog. Does it bebove you ? 

In all courts i.e. Supreme Court, 
High Court and Lower Courts. 

Chit Challans Triable summarily by 
the N.D.M.e. 

(Interruptions ) 

MR. SPEAKER : I shall listen. Why do 
all of you stand at a time ? 

(In le,rupt ions) 

[Eng/llh] 

MR. SPEAKER: What is tbe matter? 
This is nothing. 

(Interruptionl) 

12.0J hrs. 

QUESTION OF PRIVILEGE 

MR. SPEAKER: On 15th April, 1987. 
Shri H. N. Nanje Gowda, Shrimati B. 
Basavarajeswari and Dr. G. S. Rajbans gave 
a joint notice of question of privilege againlt 
Prof, Madhu Dandavate for allegedly wilfuU, 
misleading the House on 17th November. 
1983. wbile participating in the discussion on 
• 'tbe need for Electora! Reforms with special 
reference to Defections" under Rule 193. 

In their notice, the members bave stated 
Int" alia that ··Prof. Dandavate during tbe 
course of bis talk told tbe House when he 
referred to the so called 'Moily tape' 
episode, that money was sent from Delbi 
and also that the KarDataka Chief Minister 
was in possession of the tinier prints OD tbe 
bundles of money", 
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Referring to the above statement, tbe 
members bave further stated: 'INew tbe 
Desai commislIion which went into tbe 
inquiry bas held that what was told in the 
Lot Sabba by Prof. Dandavate is not 
correct". The members have alleged tbat 
IIProf. Dandavate just to create an impres-
sion in the public, wilfully and purposely 
misled tbe House on 17.11.83." 

I have gone through the Report submit-
ted by the Desai Commission 10 para 8 of 
the Report, it bas been stated inl,r alia as 
follows: 

••.•. It was stated on the floor of 
Parliament by Prof. Madbu Danda-
vate that finger impression on tbe 
bundles of Rs. 2 lakbs currency notes 
bas been taken and tbey were in 
possession of the Cbief Minister of 
Kamataka .•. Hon'ble Chief Minister 
did not have the finger prints alleged 
to bave been taken from the currency 
notes as is clear from the letter 
received from the Chief Minister's 
Secretariat. Mr. Byre Gowda also bas 
admitted that the currency notes were 
handled by many persons and it was 
impossible to finger prints and no 
finger prints have been taken ". 

As regards the amount baving been 
drawn from the Sadar Bazar Branch of the 
State Bank of India, Delhi, the finding of 
the Commission has been given on page 43 
of tbe Report, which reads as follows : 

"According to Mr. C. Byre Gowda, 
81 one of the bundJes of currency notes 
contained account slip of the State 
Bank of India, Sadar Bazar, New 
Delhi, he tbought tha t the amount bad 
come from New Delhi. But the 
Manager of tbe State Bank of India, 
Sadar Bazar, New Delhi, has in his 
letter dated 15.4.1986 stated tbat he 
is unable to state that the said bundle 
was issued from their Bank to any of 
the account holders on 14.9.1983 or 
subsequent)y. He ha~ aho written to 
sa)' tbat tbe Congo (I) Party and the 
Janata Party have no accounts in tbat 
Bank Therefore, it is I'ot possible to 
trace tbe secure from whIch the amount 
(M.Q. I) ~am~ to Ban8alo~", 

I calJed for tbe comments of Prof. Madhu 
Dandavate in the Matter. He has Inle, alia 
stated as follows: 

"In my observations in the Lot Sabha 
OD 17th November, 1983 I had relied 
on the informatioD given to me by my 
colleagues in Karnataka. However, 
Desai Commission appointed by the 
Karnataka Government bas clearly 
stated that there was no evidence of 
tbe Chief Minister possessing these 
fingor impressions." 

MR. SPEAKER: Wbile offering his 
regrets, Prof. Dandavate has stated tbat 
I 'under these circumstances in the highest 
Parliamentary tradition I unhesitatingly offer 
my regrets ••• (lnt."uptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): He 
should resign. 

(Interruptions) 

[Translation] 

MR. SPEAKER : Let me read it. What 
are you doing ? 

(Interruptions) 

[Eng/llh] 

MR. SPEAKER: "for my observations 
in tbe House on 17th November, J 983 and 
assure you that I had no intention to mislead 
the Houlc.'" 

I accept tbe regrets expre~sed by Prof. 
Dandavate and in view thereof, 1 withbold 
my consent to the raising of the matter in 
the House as a question of privilege. 

SHRI A. CHARLES (Trivandrum): 
There is another matter. On t 5.4.1987 dur-
ing the course of the debate on the DeTence 
deal .•• 

MR. SPEAKER: I will look into it. I 
baV610t it. 



VAISAKHA 7. 1909 (sAKA) 

SHRI A. CHARLES: .•. an observation 
was made by Sbri Kisbore Chandra Deo , 
casting aspersions OD the Prime Minister ••• 

MR. SPEAKER: I will proceed. I bave 
to act according to the law. 

SHRI A. CHARLES: It bas been publi-
sbed in the newspapers .•• 

MR. SPEAKER: I bave to work accord-
ing to the rules. I will initiate action. J will 
consider. 

SHRI S. JAIPAL REDDY (Mabbub-
nagar) : In tbis case. __ 

MR. SPEAKER: Not allowed. 

(Interruptions)· • 

[Trans/ation] 

MR. SPEAKER: I am at a loss to 
understand wby you are behaving like this; 
you are a gentleman. 

[English] 

What sort of a person you are? Please do 
not do like this. 

(Interruptions) 

SHRI C. MADHAV REDDI (Adilabad) : 
I gave notice of a substantive Resolution 
regarding the enlargement of the powers of 
the inquiry commission on tbe Fairfax. 

[Translation] 

MR. SPEAKER : Have you given any 
notice to me ? 

rEnglilh] 

SHRI C. MADHA V REDDI: I bave 
given. 

(Translation) 

MR. SPBAKER : I have not seeD. I will 
look into it. 

(Interruption,) 

•• Not recorded. 

[English) 

MR. SPEAKER: Why are you ape.kina. 
all of you? I have heard it. I will do what 
I tbink is fit. That is all simple it is. 

SHRI P. KOLANDAIVELU (Gobi-
cbettipalayam) : I have given an adjournment 
motion with regard to tbe Sri Lanka problem. 
Hundreds of people are beiDI killed and the 
Prime Minister of Sri Lanka is on record to 
say tbat only military solution ••• 

MR. SPEAKER: I have disallowed the 
adjournment motion. I cannot do anytbina 
about it. We had a discussion on the Eoreip 
Affairs. 

(Interruptions) 

SHRI BASUDEV ACUARIA (Bantura) : 
We want that the terms of reference of tho 
inquiry :ommissioD should be widened. 

MR. SPEA KER: I have beard it and I 
have said I will look into it. 

(lnte,.,.uptions) 

[Translation} 

MR. SPEAKER: What is bappeninl to 
you ? You do Dot feel a bit asbamed. What 
are you doing ? 

(English] 

Does it behove you to stand up like this? I 
bave heard tbe whole tbing. 

[Translation) 

I have done it. You do Dot feel ashamed. 
What is going on ? 

MR. SPEAKER : I bave told )'ou that 
I have done it. If there is anything. please 
tell mc. There is no use of doing so. I can-
Dot follow if twenty people speak at a time. 

SHRI SAIFUDDIN CHOWDHAR,Y 
(Katwa) : Please call onc by onc. 

(InlerruptIQu) 



[Eng/ish) 

SHRI S. JAIPAL REDDY: Sir. I am 
OD a poiDt of order. 

MR. SPEAKER: There is no subject 
uDder discussion. 

SHRI S. JAIPAL REDDY: Let me 
formulate my point of order. 

MR. SPEAKER. : Which rule bas been 
violated ? 

SHRI S. JAIPAL REDDY: In the heat 
of the Zero Hour you are saying so many 
tbings a bout us which are getting reported 
in tbe Press. 

MR. SPEAKER: But I am not saying 
anything. 

SHRI S. JAIPAL REDDY: You say 
"Arc you Dot ashamed ?" and such thiDgS. 

MR. SPEAKER : I am only saying if 20 
or 30 people are standing in tbe House and 
sbouting does it behove you ? 

(Interruptions) 

(TTan.,,/at;onl 

MR. SPEAKER: What can I say? 
PJ~ase tell me wbat should I say. Should I 
garland you ? 

(Interruption,) 

(Eng lis hl 

SHRI M. RAGHUMA REDDY (Nal-
gonda): You are not supposed to lose your 
temper. 

MR. SPEAKER: I have my job to do. 
You can give a notice. You can see me. I 
will consider tbat and after fuJI considera-
tion I will either reject or accept it. Either 
you frame the rules and ob"erve them or 
amend tbem. 

sHat S. JAIPAL REDDY: Sir, the 
remarks emanating from the Chair should be 
a little more circumspect. 

MR. SPEAKER: No, Sir. I do not 
like it. I have said I am open to any susses ... 

tiona I am open to any discus.ion. I bave 
never barred any discussion except out of 
rules and if you are not satisfied you come 
to me and tell me. 

SHRI M. RAGHUMA REDDY: CaD 
we not raise 8ny point, any issue, Sir ? 

MR. SPEAKER: You are welcome any 
time. Come to me and say: "This is ri&ht. 
Sir. Why don't you do it 2" I will do. 1 
bave never barred discussion. 

(Interruption,) 

MR. SPEAKER : Only I will say, when 
I am satisfied tbat this cannot be done under 
the rules, then you have to change tbe rules. 
That's all. 

SHRI SAIFUDDIN CHOWDHARY: 
Can one by one •. 

MR. SPEAKER : There is no time. How 
can I do ? 

PROF. MADHU DANDAVATE (Raja-
pur): I want to make a submission about a 
procedural point, Sir. I will raise it at the 
stage at which you will tell me. I want to 
raise a question about the financial busiDesS 
and its regulation. At which stage you would 
like me to raise it? This procedural point 
has been discussed since 1 97 S regarding the 
regulation of the demands and the time 
under Article 119. If you tell me at which 
stage I should raise it, I shall do 10. 

MR. SPEAKER: We could have dis-
cussed it in the Business Advisory Com'! 
mittee. 

PROF. MADHU DANDAVATB: No. 
no. Sir. Tbere is a point of order regardinl 
non-implementation of Article 119 of tbe 
Constitution which says that unJess tbe law 
is framed to regulate tbe financial business. 
then control of the business sucb as guillotin-
ing cannot be valid and is ultra vires of the 
Constitution. 

MR. SPEAKER: I think we could 
bave discussed it in the Business Adviso!,), 
Committee. 

(/nt.rrul'tlo", ) 
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MR. SPEAKER: I think, we can dis-
cuss it in the Business Advisory Committee. 
That will be best because we can discuss it 
fuUy well. 

(Interruptions) 

PROF. MADHU DANDA VATE: If you 
want to shun tbe point of order ••• 

MR. SPEAKER: No question. 

PROF. MADHU DANDAVATE: In 
1975, it was discussed in the House. If you 
tell me when the issue can be raised, I will 
raise it at that time. When the demands are 
taken up, if you want me to raise this proce-
dural point, I will do. It is a very substan-
tial point and needs to be discussed by the 
entire House. It is not from a partisan angle. 

MR. SPEAKER: All right, we will take 
it up. We will come to it when the time 
comes. We will cross tbe bridge when we 
come to it. 

(Interruptionl) 

MR. SPEAKER: Mr. K01andaivelu, I 
have just told you that I have bad a discus-
sion just a few days back aD foreign policy. 
You can have another discussion. 

SHRI P. KOLANDAIVELU: The raids 
are being continued. 

MR. SPEAKER: I cannot do more than 
that. What more can I do ? 

(InterruptiOlls) 

SHRI P. KOLANDAIVELU: Let the 
Minister make a statement. 

(/nterruptiolJl) 

MR. SPEAKER: Nothing goes on record 
now. 

SHRI SAIFUDDIN CHOWDHARY: I 
have liven an adjournment motion to review 
the Indo-US relations in the wake of clear-
ance of sale of AWACS to Pakistan ••• 

**Not recorded. 

MR. SPEAKER: There cannot be an 
adjournment motion on that. 

SHRI SAIFUDDIN CHOWDHARY: .... 
and involvement of US and its allies in the 
affairs of Sri Lanka. It is a very important 
matter. 

MR. SPEAKER: You givo some other 
motion. 

SHRI BASUDEV ACHARIA: You 
a1lew at least a caUing attention. We have 
given notice. 

(lnter,upt;otls) 

[Translationl 

MR. SPEAKER: Now you please tell 
me, what should I do ? 

[English] 

There cannot be any adjournment motion. I 
disallowed that. You can give some other 
motion. 

(Interruptions) 

[Translatton] 

MR. SPEAKER : When I have barred you. 
then why do you press '1 When you press. I 
have also to press. Shri Choudhury. I have 
said to you that you give order and we will 
do it. There is nothing in it. There is DO 
dispute. When have 1 denied ? 

It is only a question of decorum. It is a 
question of rules and we will discuss it. 

[Translation1 

You may please give in writing to me. Yau 
can raise it under Rule 193 or through caD. 
ing attention motion. etc. If you live a 

. notice, I will look into it. You may please 
discuss it first. We have already taken up the 
Ministry of Defence as Sbri Indrajit Gupta 
bad asked for it and now we are goiDl to 
take up the Ministry of Al1'iculture. Tboro-. 
after we will take it up. 
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[Englllh] 

SHRI INDRAJIT GUPTA (Basirbat): I 
lave you a notice about a very serious mattcr 
which has appeared. From abroad, some 
questionnaire is being sent to retired Army 
officers here asking them to give their reasons 
wby the military is not intervening in the 
situation ••• 

MR. SPEAKER: I have not seen it. I 
will look into it. 

SHRI INDRAJIT GUPTA: We want 
to have it discussed and there should be a 
statoment on that. 

[TrQII,lallon] 

MR. SPEAKER: 1 bave not seen it. 

SHRI INDRAJIT GUPTA: I have scnt 
it to you. It bas come from London-

(E",ll,h) 

to retired Army officers bere asking them 
their opinion as to why military is not inter-
vening in the situation in India. 

{Traulatlon1 

MR. SPEAKER : Guptaji, I have Dot seen 
it. I shall be able to tell you when I see it. 

[E",li,h] 

SHRI T. BASHEBR (Cbirayinkil) : Sir, in 
the N~ws Time, there is a report about Shri 
ICisbore Cbandra. Deo'. remark .•• 

(Tr.,'atio,,] 

MR. SPEAKBR : I bave said tbat I have 
done it. 

I have already referred it. I have already 
taken action. 

(lnte",uptloru) 

MR.. SPEAKER.: Mr. Basheer, wbat 
sort of maD YOU are? I bave already takea 
actiOD. 

MR. T. BASHEER: I have liven the 
notice. 

MR SPEAKER: I have already taken 
actiOD. 

(Interruptions) 

MR. SPBAKER : I do not know why 
we should do a1l this. 

(I"terrUptlons) 

. M~. SPEAKER : There is no fund in 
dOing It all the time when we can do it with 
honour, with dignity, with decorum and 
everything. 

SHRI S. JAIPAL REDDY: We did not 
follow wbat YOU said. 

MR. SPEAKER: I said 1 have initiated 
actioD on it according to the rules. Whatever 
I do, I always do that according to the rules. 
No problem. 

SH~I NARAYAN CHOUBEY (Midna-
pur) : Sir, a report has appeared in the 
Indian Express .. 

MR. SPEAKER: What is it ? 

SHRI NARAYAN CHOUBBY: A 
controversial M.P .••• ** 

MR. SPEAKER: Not aHowed nothing 
doing. Not allowed. • 

(Inte,ruplioDS ) 

[Tran8/atlonJ 

MR. SPEAKER: TuIsiramji. what bas 
happened to you? 

. SHRI V. TULSIRAM (Nagarkurnoo]): 
SIl, 

Na Kaha"e kl Ijazal Hal Na Parl}ad kl 
Ijazat ha', 

Main Ghut k~ Mar Jaun MarzJ M •• 
SayyQd kl hal. 

(Int.rl1lPtio",) 

MR. SPEAKER: Please do not distort 
tbe Couplet. 

··Not recorded. 
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SHRI V. TULSIRAM : I am not allowed 
to speak .•. 

MR.. SPEAKER: Yes, you are allowed 
to speak, but everything will be done accord-
ing to rule. 

SHRI V. TULSIRAM : What about that 
which our leader has given .•. 

MR. SPEAKER: Your leader is also 
humbly requested ••. (Interruptions) 

SHRI V. TULSIRAM: When you are 
considering ? 

(Interruptions) 

12.17 hrs. 

PAPERS LAID ON THE TABLE 

Review on the working of and Annual 
Report of tbe Film and Tele\1jsion 

Institute of India for 1985.86, 
etc. and a Statement showing 

reasons for delay in layiog 
these papers 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
I beg to lay on the Table-

(t) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Film and Television 
Institute of India, Pune for 
the year 1985- 86. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Film and Television 
Institute of India, Pune, for 
the year 1985-86 together 
with Audit Report thereon. 

(iii) A statement (Hindi and Englhb 
versions) regarding Review by 
tbe Government OD the \1\ork-
in. of the Film and Television 

Institute of India, Pone, for 
the year J 985-86. 

(2) A statement (Hindi and English 
versions) showing reasons for dela, 
in laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. LT-4276/S7) 

Statements explaioing rea SODS for DOt 
laying tbe Annoal Reports aDd 

Audited Accounts of Kamataka 
Dairy Development CorporatioD 

aod Rajasthan State Dairy 
Development CorporatioD 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAK W ANA) : I beg to lay on tbe Table-

(1) A statement (Hir.di and English 
versions) explaining the reasons for 
not laying the Annual Report and 
Audited Accounts of tbe Karnataka 
Dairy Development Corporation 
Limited, Banga)ore, for tbe year 
1984-85 and 1985-86 within tbe 
stipulatrd period of nine montbs 
after the close of tbe Accounting 
Year. 

(2) A statement (Hindi and English 
versions) explaining the reasons for 
not laying the Annual Report and 
Audited Accounts of tbe Rajasthan 
State Dairy Development Corpora-
tion Limited, Jaipur, for tbe year 
1980-81 and onwards within the 

stipulated period of nine months 
after the close of the Accounting 
Year. 

(Placed in Library. See No. LT-4278/871 

12.18 brs. 

ESTIMATES COMMITTEE 

(English1 

Forty-fifth and Forty-sixt. Reports 

SHRIMATI CHANDRA TRIPATHI 
(Chandauli) : I bel to present the followiDC 
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reports of Estimates Committee : 

(i) Forty-fifth Report on Ministry of 
Home Affairs-Voluntary Organisa-
tions and Minutes of the sittings 
of tbe Committee relating tbereto. 

(ii) Forty-sixth R.eport on Action taken 
by Government on the recommenda-
tions contained in the 33 rd Report 
of Committee OD the Ministry of 
Urban Development-CPWD-
Maintenance of Buildings. 

PUBLIC ACCOUNTS COMMlnEE 

(&WI/,ll) 

Elahtieth and Ninetieth Reports 

SHRI E. AYYAPU REDDY (Kurnool) : 
I beg to present the following Reports (Hmdi 
and English versions) of tbe Public Accounts 
Committee: 

(i) Eightietb Report on action taken 
by Government on tbe recommenda-
tions contained in their 231st 
Report (Seventh Lok Sabha) relat-
ing to Financial Revlew-cum-
Commercial accounts of Canteen 
Stores Department. 

(ii) Ninetieth Report on India Govern-
ment Mint, Bombay-Overview. 

12.19 bra. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

(Engli,h] 

Twenty-third Report 

SHRI K. D. SULTANPURI (Simla): I 
bee to present tbe Twenty-third Report 
(Hindi and English versions) of tbe Com-
mittee on the Welfare of Scheduled Castes 
and Scbeduled Tribes on the Ministry of 
Railways (Railway Board) -Reservations 
for, and employment of, Scheduled Castes 
and Scbeduled Tribes in Western Railway. 

--

COMMITTEB ON SUBORDINATE 
LEGISLATION 

(English] 

FourteeDtb Report 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey): I beg to present tbe Fourteenth 
Report (Hindi and English versions) of tbe 
Committee on SubordlDate Legislation. 

12.20 brs. 
" 

MATTERS UNDER RULE 377 

[English) 

(I) Need to provide specitl Central 
assistance to tbe Government 

of Karaataka to meet the 
drought situation 

SHRI SRIKANTA DATTA NARA-
SIMHARAJA WADIYAR (Mysore) : 
Karnataka State bad been experiencing suc-
cessive drought in tbe last four years. Every 
year, one part or the other of tbe State ex-
periences unprecedented drought due to the 
weak or late arrival of south-west monsoons. 
The widespread failure of tbe paddy crop led 
to severe droughts in the coastal/main land. 
areas of Uttar Kanada, Shimoga, Belgium 
and Dbarwad districts of the State. As many 
as 6843 villages of 913 mandals, spread out 
over 94 taluks of 13 districts of the State 
are affected by present drought. The total 
buman population of these villages comes to 
70 61 lakbs and the cattle population 41.03 
lakbs. 

In the context of tbe above situation, it 
has become necessary to provide for scarcity 
relief to both people and cattle of affected 
villages. It is also necessary to make special 
provision for drinking water and fodder 
supplies In those areas. In tbe normal course 
measures could have been funded out of the 
margin money which is available to the State 
Government for sucb purposes. But the 
present drought is of very serious nature and 
the State Government is financially not 
sound to bear tbe funds required to combat 
tbe present drou&ht situation. 
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In view of this, I urse upon the Govern-
ment of India to provide special Central 
assistance to the State of Karostaka to meet 
tbe drought situation. Drought relief mea-
sures·should be taken on war footing. 

(U) Need to lay new railway line from 
Kalyao to Morbad in 

Maharasbtra 

SHRI S. G. GHOLAP (Thane): Mr. 
Speaker, Sir. there is a banon new industries 
in B:>mbay Metropolitan areas. The most 
part of the Thane district of Mabarashtra 
comes under B.M.R.D. area. Only area 
which is permitted for industrial develop-
ment is Murbad. The State Government bas 
establisbed industrial area in Murbad and 
now tbere is a proposal to expand that 
industrial area, but for want of railway 
facility there is no fast development. It is the 
need of the area to have a good road and 
new railway line linking Kalyan or near 
about to Murbad. It is also a fact tbat survey 
of Kalyan Nagar Railway has already been 
made previously and Kalyan. Murbad being 
a small part of tbe Kalyan Nagar Railway 
can be taken immediately. 

I hereby request tbat the Government 
should start work on new railway line from 
Kalyan to at least Murbad so tbat the load 
of Bombay will be Jess and development of 
Murbad area will come up very fast. 

[Trans/at ion] 

(iii) Need to take immediate steps to 
cbeck large scale drop outs of 
Scheduled Castes and Scheduled 

Tribe students in Koraput, 
Phulbani and Kalahandi 

districts of Orissa 

.SHRI LAKSHMAN MALLICK (Jalat-
singhpur) : It is a matter of great concern 
tbat the dropout rate· of Scheduled Caste 
and Scheduled Tribe students in Koraput, 
Pbulabani and Kalahandi districts of Orissa 
is increasing. The reasons for dropping out 
are many. Firstly, tbe students are poor and 
they are Dot able to meet tbe expenditure 
required for tbeir studies. The parents are 
poor and tberefore, they are not able to 

*Tbe speech was originally delivered in 
Oriy •• 

provide tbem food, cloths and otber expenses 
like bool.s, etc. Many Scheduled Caste aDd 
Scheduled Tribe children who manage to 10' 
admission fail to continue their studies. The 
hostel facility available in the rural and 
urban areas is very inadequate. The number 
of seats available in the hostels is not 
adequate to accommodate these students. 
The hOltels are Jacking basic amenities like 
drinking water, lighting and toilets etc. The 
students cannot continue their studies under 
the present conditions. Therefore, I would 
like to suggest to tbe Government to take 
the following steps to check the drop out , 
rate. 

1. Hostels should be set UP exclusively 
for the Scheduled Caste and 
Scheduled Tribe students in aU the 
towns in Orissa. 

2. The present rate of stipend beiol 
given to the Scheduled Caste aDd 
Scheduled Tribe students readiog in 
schools and colleges should be 
increased to Rs. 175 and Rs. 250 
respectively The technical students 
should be given Rs. 300/- as 
stipend per montb. 

3. Reservatjon rules in respect of 
Scbeduled Castes and Scheduled 
Tribes should be strictly observed. 

4. Free food and uniforms should be 
given to all the Scheduled Caste 
and Scheduled Tribe students 
studying in the residential schools 
and also in general schools. 

s. 40 per cent of total seats should be 
reserved for Scheduled Caste aod 
Scheduled Tribe students in 
Government congeSt 

(iv) Need to take measures to meet 
serious situation arlsiag OIIt of 

sbortage of driokiDI water 
io Gyanpur Tehsll or 

Varaoasi District Ia 
Uttar Pradesh 

SHRI UMAKANT MISHRA (Mirzapur) : 
Mr. Speaker. Sir, 1 want to draw tbe au.-
tion of this House towards aD important 
matter under Rule 377. 
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The water level has gone far below in 
Oyanpur Tehsil of Varanasi district and its 
adjoinina areas in my parliamentary consti-
tuency. In most of tbe villages the wens 
have gone dry or are about to dry. I t has 
created a drinkiDg water crisis. I have 
already submitted tbat drinking water may 
be provided through pipe lines to each and 
every village of this thickly po pula ted and 
carpet producing area with a view to solve 
tbe problem of drink ina water of Oyanpur 
Tehsil of district Varanasi and its adjoining 
areas and in order to raise the water level 
the Gyanpur Pump Canal Work may please 
be completed as early as possible. 

It is my submission to the Government 
tbat immediate steps be taken to solve tbe 
drinking water crisis of Gyanpur Tebsil in 
Varanasi district and its adjoining areas. 
Financial assistance may be giveD to com-
plete tbe Gyanpur Pump Canh1 Work and in 
order to provide drinking water facility to 
each and every village ~f Gvanpur area, the 
pipeline schemes should be approved. 

(v) Need to take necessary measores 
to overcome the drinking "ater 

erisls In Mldnapore 8Dd 
Kharagpur Towns of 

West Bengal 

SRRI NARAYAN CHOUBEY (Midoa-
pore) : Acute scarcity of dr:nking water in 
Midnapore and Kbaragpur in West Bengal 
bas surpassed aU limits t his year, much 
before the rea) summer has starfed, causing 
panic amongst the citizens of these two big 
towns of Midnapore District. Repeated re-
preaentatioDI and oft repeated promises by 
tbe Government in this regard have been of 
DO avail and water scarcity grows with 
plopping speed every day. 

Altboup the Government had promised 
• R~. 8 crore comprehensiVe:" water scheme 
for Kharattpur al early as 19R4. nothing has 
yet been dooe in tbi4t re~·lr". Regarding 
Midnapore, tbe Governmeflt maintains a 
dignified silence. In the m.adntime, tbe 
people are becoming restiv~ Jeading to 
depUtations and demonstratio"~ T urge upon 
the Government to move the proper quarters 
for illlmediato steps to IO}VC tbe water 

problem of Midnapore and Kharagpur to 
avert water famine in near future which will 
lead to total dislocation and disruption of 
civic life in these two towns. 

[T,ans/at Ion 1 

(Iv) Need to allow farming of opium 
In Cbambal region of Madhya 

Pradesh 

SHRI KAMMODILAL JATAV (Morena) : 
Mr. Speaker, Sir, I want to raise an im-
portant matter under Rule 377. 

The condition of farmers in the Cbambal 
reeion of Madhya Pradesb is pitiable. Their 
main occupation being agriculture, they pro-
duce Jwar, Bajra, Wheat and little of 
Mustard seeds. They do not get remunerative 
price for their produce because of low pro-
duction. Consequently thejr standard of 
living bas Dot risen even tbougb tbere are 
reports tbat opium is beiog cultivated in this 
area for quite some time. This area is 
adjacent to Kota and Mandsaur and the soil 
is also of mixed type. 

In order to raise the standard of Jiving 
of the farmers, I, therefore, request the 
Government to allow them to cultivate 
opium in Cbambal region. 

(English] 

(vii) Need to send a Central team tD 
Nagpur to a§ses and review 

the functioning of Model 
Mills 

SHRI BANW ARI LAL PUROHIT 
(Nagpur) : I would like to draw the attention 
of tbe House towards the Model Mills, 
Nagpur which is beiDg run by the National 
Textile Corporation. 

National Textile Corporation bas not 
been taking any keen interest in the smooth 
runDing and modernisation of tbe mills. Due 
to financial constaints and mismanagement, 
it has become very unviable to run the mill. 
If abe adequate financial help is not given 
iJJt time and management is Dot improved, 
th~ ye may be retrenchment of tbousands of 
WOI ·kers. A Central Team should be sent to 
Nag~ ,Ut to assesl and review the functioning 
of the Model Millt, Government should take 
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all possible steps to save this mill from 
hreatened closure 10 tbe interest of poor 
tworkers of tbe miJl. 

I hope the Central Government would 
take an appropriate action in tbe matter 
immediately. 

(Viii) Need to supply energy to Kerals 
from Kalpakkam and Rama-

gundam Central projects 
and also to set up a 
thermal power plant 

in Kayam Kolam 

SHRI THAMPAN THOMAS (Maveli-
kara): On account of shortage of water in 
tbe dams, power genera tion in Kerala i" re-
duced. Kera1a depends 00 hydro-electric 
projects for power generation. Now the water 
level is critical and power cut bas been im-
posed on high tension line. This will lead to 
look out and layoff of factories. Therefore, 
arrangements have to be made for supply of 
energy from Kalpakkam and Ramagundam 
Central Projects. Also, steps are to be taken 
to start a Thermal Plant in Kayam Kulam 
to face th~ problem permanently. 

122S hrs. 

DEMANDS FOR GRANTS 1987-88 
-COllld. 

[English] 

Ministry of Defence -COn/d. 

MR. SPEAKER: We now take up fur-
tber discussion and voting on the Demands 
for Grants UDder the control of the Ministry 
of Defence. 

Tbe Minister may now give his reply. 
Pantji. 

SHRI P. K. THUNGON (Arunachal 
West): I would like to tell wbat we reaUy 
want. 

MR. SPEAKER: What? No. I bave 
already called bim. 

SHRI P. K. THUNGON; Sir, in this 
ausust House, I am the most affected 

~f.r.c. 

Member of Parliament 10 far as military 
conditions are concerned. (Inl."upllolU) 

I will take only two or three minutes. 

MR. SPEAKER: No. 

PROF. MADHU DANDAVATB (Raja-
pur): Mr. Speaker, Sir, since it is tbe finan-
cial matter I would just read one point of 
order and leave it to you to apply your mind 
and give the ru1iDg about it. 

Sir, Article 119 of the Constitution says 
- tbis is regarding the regulation by law of 
procedure in Parliament in relation to finan-
cial business-"Parliament may, for the 
purpose of tbe timely completion of financial 
business, regul:u e by law tbe procedure of. 
and tbe conduct c,f business io, each House 
of Parliament in relation to any financial 
matter or to any Bill for the appropriation 
of moneys out of the Consolidated Fund of 
India, and, if and so far as any provision 
of any law so made is inconsistent witb any 
rule made by a House of Parliament under 
Clause (1) of article 11 8 or with any rule 
or standing order llavicg effect in relation to 
Parliament under clause (2) of that article, 
such provision shall preyai)." 

Sir, only in a minute I will frame my 
point of order. 

(I) The regulation of the entire business 
including, jf you feel tbat tbe time is Inade-
quate, even to the stage wben luillotinins 
comes, witbin the time to be allotted, it is 
very necessary that tbe right of every Member 
to move the Cut Motions and all other for-
malities must be allowed to be completed. 
But, if for some reasons, the demands are to 
be gUllIotioed, in that case, article 119 of 
tbe Constitution very specifically says tbat 
law has to be framed-

'·For want of time. guillotining of 
demands is likely to take place UDder Rule 
208 (2) and 221 of the Rules of Pr~dUlCl 
of Lok Sabba." But these rules also must Dot 
conflict with the provisions of Article 11 9 
of tbe Constitution. That means the DCces-
sary law must be framed. Application of 
rule 208 (a) or rule 221, without framiDl 
the law under Article 191 of tbe Constitu-
tion is ultra viles of tbe CoostitutioDi aDd. 
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therefore, guillotining also, if it takes place 
without any law being framed, and after-
wards if the Appropriation Bill comes under 
Article 114 of the Constitution. everything 
becomes ultra vire, of the Constitution. 
Therefore, I appeal to you: this issue was 
raised in this House in 1975. The Speaker 
said: 'This needs to be attended to.' Unfor-
tunately, no law was framed. If you care-
fully go into the matter and also have a 
proper consultation with tbe constitutional 
experts, you will find that this Lok Sabba 
will have to do something to see that Article 
) 19 is not vila ted in the transaction of any 
business, regulation of financial business, and 
even in tbe guillotining of certain Demands, 
tbereby taking away tbe rights of the 
Members to move the Cut Motions and 
otber formalities. 

I would earnestly request you: this is a 
very serious procedural point of order tbat 
I have raised. You may keep your Tuling 
pending. But kindly apply your mind, COD-

suIt the constitutional experts; and once and 
for all settle tbis issue and sort it out. 
Thank you. 

SHRI DINESH GOSWAMI (Guwahati) : 
Sir, I have a slightly different view-from 
tbat of Mr. Dandavate. win you kindly 
allow me to express it 7 

MR. SPEAKER : More tbaD that? 

SHRI DINBSH GOSW AMI: No, I am 
not in agreement with Mr. Dandavate on 
tbis. I feel there are two provisions of the 
Constitution-Articles 118 and 119. Article 
118 lays down that tbe Parlbment may make 
rules for regulating things. Article 119 lays 
down that a law may be made; if a laW IS 

made, tben the law WJlI prevail upon the r uh! 
made by Parliament. If no Jaw is made, in my 
bumble submission, the rules made by Parlia-
ment under Article t 18 will prevail; aDd a i 
sucb, when we have made rul:~ und(r rul.:s 
208 the power of guillotining will be there, 
unless a law is made by Parliclment; and JO 

tbe absence of a law, I think under rule 208 
we have the power of exerc:smg tbe luillo-
tine. 

MR.. SPEAKER: We win see to it. 
Tbis is a question concerning the word 
'may'. 

D./e,_ 
PROF. MADHU DANDAVATB In 

the Constitution, 'may' means 'sbaU'. 

MR. SPEAKER: Is it ? I do not think. 
Now Mr. Pant. 

THE MINISTER OF DEFENCE (SHRI 
K. C. PANT) : Mr. Speaker, Sir: I would 
like to thank tbe Hon. Members 00 both 
th~ sides of the House who have participated 
in this debate. 1 would like to assure tbem 
tbat we have made careful note of their 
many suggestions. Some of them bave made 
personal references to me, very kind refere-
DceS like Shri Aziz Qureshi and Mr. Madan 
Pandey; and I am grateful to tbem. I would 
like to cover as many points as I can; but 
I hope the House will realize tba t because of 
limitations of time, I callnot possibly cover 
all the points. 

First of all, I hope I bave your permis-
sion, Sir, to convey tbe gratitude and good 
wishes of tbe House to the brave men 
of the Armed Forces, tbe civilians who are 
working in Defence establishments all over 
the country and all tbe others who are in 
tbe Defence apparatus in one way or the 
other. from the top downwards. We are 
all aware of tbe courage, dedication and 
loyalty with whic;b the Armed Forces have 
served this country. It is not only in times of 
war; but even in peace times, some of them 
are exposed to dangers-in tbe forward 
areas, in the air where there are accidents 
and young people die, and in the water. 

I remember: Hon. Member Sbri Gill. I 
think, spoke very movingly about tbe soldiers 
facing the icy winds in tbe bills, facing the 
scorching SUD in tbe desert and facing all 
kind~ of d angers. So, let us at least pay our 
tr.hlJle 10 tbem, and let them know that they 
may be at the borders, but tbey are not rar 
away from our minds, or our concern. 

My colleague, Shri Sbivraj V. Patil. 
spoke on Friday on defence production. He 
has covered that area. Tberefore. I propose 
to limit myself more or less to the rest of 
the Defence Department functioning, research 
and development, although I may have to 
bring in certain items in relation to the 
defence production also. HOD. members. 
many of tbem, have referred to the broader 
framework of international relations w~tbiD 
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which one must view and discuss these 
defence demands. Last week the House bad 
an opportunity to discuss tbe demands of the 
External Affairs Ministry, and in the course 
of tbat debate, many things came up includ-
iog tbe question relating to tbe international 
security mileu which affects us directly in 
tbis nuclear age and which has a bearing on 
tbis debate also. For instance, the question 
like efforts being made at the international 
level to control the arms race, negotiations 
between the USA and the USSR; all these are 
important question~. General Sparrow :e-
ferred to them aud it Would be germane to 
well on them. But I tbink important as 
tbese are, tbe House is naturally far more 
concerned with tbe security environment 
with our heigbbourhood which affects us 
directly. So. I would like to deal more with 
tbat. Over tbe last year, the linkages between 
tbe United States, China and Pakistan with 
their anti-India overtones have become more 
pronounced. The joint efforts by these three 
countries to update F-7 Fighter utilising 
American technology, China's air frame and 
Pakistan defence production facilities is an 
important symbol of these Jinkages. I need 
not remind members of the manner in w bicb 
tbe United States bas chosen to ignore the 
search of Pakistan for military nuclear capa-
bility, although they say they are commit ted 
to non-proliferation yet in tbis case they are 
choosing to ignore this deliberate effort on 
tbe part of Pakistan; and they continue to 
provide tbat countr} with sophisticated and 
Jat est conventional arms. We know, all of 
us, I think, know. the manner in which 
sophisticated erms of various kinds have been 
supplied to Pakistan; we know aboat F-16 
Fighter; we know about Abrahms tank and 
we know that the United States is also con-
sidering the transfer of the AWACs to 
Pakistan. So, these are factors which certain-
ly affect our security environment adversely. 
I am not making the statement to create any 
sense of despondency or alarming this coun-
try but we must realistically evaluate the 
tbreat to our nalional security. 

There was a reference to China by some 
Hon. Member. Shri Unnikrishnan referred 
to tbe need for patient diplomacy. 

My Hon. Friend, Shri Sripat Mishra 
made a very thoughtful contribution. But I 
think, it is apparent tbat all our efforts to 
Dormalise relations witb China have not pro-

ceeded beyond the point. We do hope tbat 
with the recent changes in Cbinese domestic 
and foreign polic) and expJession of their 
desire to have friendly relations with us, we 
could move in the aire, tion to normalise 
relations. However, seven rounds of talks 
have not yielded a resolution of the border 
problem which is important in our bilateral 
relations. Chines protest regarding the grant 
of statehood to Aruna(bal Pradesh and its 
intrusion into the Wan~dong area makes it 
obligatory on us to take proper defence 
measures along the Sino· Indian are-as. This 
ba5 added unnecessarily to frictions in tbe 
bilateral relationship. 

Similarly our efforts to normalise relations 
with Pakistan have not proceeded beyond 
the point. I have already referred to 
Pakistan's efforts to acquire nuclear capabi-
lity and its efforts to obtain sophisticated 
arms. But the most ilJlportant point is that 
many of those arms are of no relevance to 
the part of Afghanistan border, which is used 
as an excuse for obtaining them. So it really 
ba~ imparted a higher qualitative edge to the 
se .. ority threat on our western borders. And 
you might have seen in the recent brasstacks 
exercises in \\hich prior notice had been given 
to Pakistan that we were going to have 
routine exercises, Pakistan seized upon tbe 
opportunity to extract greater US support 
for its military upgradation programme. 

I referred to AWACS. Shri Indrajit 
Gu.,ta that day also pointedly made a re-
ference to it. I would like to assure him 
that we are alive to the problem that would 
be posed by tbe supply of AWACS to 
Pakistan by the United States. It would, 
however, not be proper for me at this stase 
to give \'arious options that we are pursuing. 
I would, however. take this opportunity to 
urge tbe United States to reconsider tbe 
introduction of such force mUltiplier systems 
in the sub-continent. I need not spell out 
the consequences. 

Apart from Shri Indrajit Gupta, Shri 
H. M. Patel and Shri Ram Singh Yadav 
expressed concern at Pak.istan nuclear 
weapons programme. I share their concern. 
In spite of his denial, all the evidences avai-
lable indicate tba t Pa kistan is cODtinuiol to 
pursue its nuclear programme sins)e-miode-
dly. India, on the other hand, is committed 
to the development of nuclear eoeru for 
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peaceful purposes. And we have reiterated 
tbis a number of times. However, tbe 
emerging nuclear weapons threat from 
Pakistan is forcing us to review our options. 
The House, I am sure, does not expect me 
to detail these options as also our response 
which will be adequate to our perception of 
tbis threat. 

So this is the broad background against , 
whicb we ba ve presen ted tbe Defence budget 
before the House for approval ... 

SUR! B. AYY APU REDDY (Kurooo): 
We expected him to refer to his ViSit to 
Beijina. But be bas not referred to that. We 
will be bappy if he says what happened in 
Beijing very recently. 

SHRI K. C. PANT: If you read, what 
I said, carefully between the lines, you will 
be able to see what happened. 

The budget for 198 '-8 8 bas been pro-
posed at Rs 12,512 crores Shri Kurup and 
some other friends said that this is the high-
est ever Defence budget. Prof. Parashdr wel-
comed the increase in the outlay and Shri 
Jeevaratbinam tbought it was not large 
enough. But one tbing wa~ clear. Nobody 
really opposed the larger outlay, no one in 
this Hou~e. Even the Hon. friend" who 
opposed the budget as sucb. perhaps on 
principle, did not oppose the larger outlay. 
The tenor of this debate, I am very glad to 
say, was only supportive as a Defence effort 
and, tberefore. I thank the Hon. Members 
particuJarly for this. 

A point was raised -and I think that point 
is valid-that although Jarger amounts have 
been allocated but the House is concerned 
that they should not be spent in a wasteful 
manner and that we should get value for 
money. The House is naturally conscious 
of the fact that with our limited resources 
and our priorities on the socio-economic 
front, our priorities to remove poverty, we 
need every single rupee for development pur-
poses. But to protect the independence of 
the country. its sovereignty, it is not econo-
mic growth alone which is needed. you have 
to have a stroDI economy, you have to have 

Delence 
socio-economic transformation, you have to 
have a stroog military, strong armed forces, 
cnofident with tbe will to win, with the 
determi-oation to win, and behind that you 
have to have a united population, you have 
to have a polity in which the whole world and 
the people of tbis country have confidence, 
you have to have a democratic system 
which can produce the results. All these 
tbings-a strODa polity, a stroDI economy 
and a strong defence-are intertwined and, 
therefore, we have to see that defence has 
many dimensions. Destablisation is again 
multi-dimensional. It is not only the 
aruled forces, it can be in the polity, 
it can be in the ecoDomic sphere I and we 
know bow certain forces operate on all the 
three fronts. I would hke to say DO more on 
thiS. J would only like to assure the House 
that where national security is concerned, 
no laxity in any manner would be allowed. 

Some knowledgeable members referred 
to the need to modernise our armed forces 
and asked for more funds while keeping in 
cbeck the ri~iDg maintenance expenditure. 
The Defence budget for 1987-88 has made 
incre Ised allocations to meet the require-
ments for tbe modernisation of the armed for-
ces. It bas made larger allocations for research 
and development. It bas made larger alloca-. 
tions for ordnance factories. And this 
is to give added impetus to reduce our 
dependence on imports of weapons and 
equipment and make us more self·teliant 
and also to meet the commitments arising 
out of the Fourth Pay Commission's recom-
mendations as accepted by the Government. 
So far as modernisation is concerned, we 
have been laying particular stress on it and 
this will be evident from tbe figures t"at I 
am going to give you. This year we have 
proposed an allocation of Rs. 4,501 crores 
against Rs. 2,971 crores in 1986-87 for 
modernisation. I would like briefly to men-
tion a few areas in which modernisation is 
being undertaken in the armed forces both 
through indigenoUI efforts and throulh 
acquisitions from abroad. 

For the army, modernisation schemes 
have been taken up to increase the copera-
tional efficiency of the existing army fleet, 
induction of 15 S M. M. Artillery GUD. 
Induction of T. 72 Tanks, Infantry Combat 
Vebi<:le B. M. Pt, providins the army with. 
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air defence capability and 
and reliable communicatioD. 

witb improved 

Defence communications have begun to 
assume great importance in actual battle 
field condition. And, therefore, new systems 
are being introduced and are being indigeno-
usly manufactured. 

Navy is planning modernisation with 
advance helicopter, mi[\e counter vessels, 
sub-marine rescue vessels. augmentation of 
support facilities at naval dockyard, etc. I 
have a nlJmber of other items. But I do not 
want to take the time of the House to go in 
detail. 

Similarly Air Force is taking measures 
to improve its capability by, for instance, 
induction of dedipated air defence aircraft. 

Two important structural cbanges have 
been introduced in the Defence Blldget in 
t 987-88 with a view to ensure more effec-
tive control over maintenance expenditure-

(I) That expenditure on Defence Ord-
nance Factories which was hitherto listed 
under the Army is now being shown as a 
separate Head of Account. 

(2) Certain expenditure which had been 
hitberto classified under Revenue bas DOW 

been taken over to Capital fo which it really 
belongs. For example Aircraft· Heavy and 
Medium Transport Vehicles, etc. which were 
listed under Stores earlier have now been 
shifted to Capital OutJay. 

These changes have been made to ensure 
that modernisation expenditure does not get 
diverted to maintenance areas and for better 
budgetary control. 

I now turn to economy in Defence 
expenditure. I fully share the views of those 
Hon. Members who want us to Jook for 
areas of economy without effecting our 
defence preparedness. It is with this end in 
view that the Defen\,'e MlDistry is in the 
progress of carrying out micro level !-.tudy to 
identify possible areas of economy in defence 
expenditure. The micro· level study is 
expected to look into such areas as inventory 
boldinss, mining pattern, replacement of 
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obsolete equipment, review of land require-
me nt, etc. 

There are other items, I do not tbink, 
House is again iDterested in detail. In fact 
some measures have already been instituted 
to effect economy. For Instance Navy bas 
already taken specific measures which wUI 
have an impact of Rs. 22 crores in 1987-58 
and Rs. 69 crores in 1987-90 period. 

Questions have been askc-d about efforts 
to achieve self· sufficiency in tbe procurement 
of equ ipment and weapOfl systems for the 
Defence Services. As 'he Hou 4 e knows, with 
fa~t developing communicaticns the rate of 
obsoJe~cence is high. They also k~ow tbat 
tbe co~t of developmer.t and production of 
sophisticated weapons sytem is prohibitive. 
These are factors that have to be kept in 
mind. We cannot really aim at total self-
sufficiencs'. We can aim at maximum self· 
reliance. That would be more realistic and 
we sh(luld selt-ct the areas which we think 
a re critical. 

When I talk of critical areas we should 
always bear in mind the fact that if we 
import weapons and equipment then there is 
the possibility that supplies may get cut of 
at critical period when we need those 
supplies. So, our level of self-reliance must 
go up. I am glad to say that over the years, 
the Ie\ el of self· reliance ha~ gone up and the 
House knows this fact. Today we are 
de, eloping and introducing a large Dumber 
of weapon systems to meet the requirements 
of our Defence services. Again, I have a 
long list of tbe different \\capons, but I 
think I will Dot take the time of the House. 
Sir, for defence the public sector under-
takingc; have taken up design and develop-
ment of aircraft, helicopters, armaments, 
missilrs. radars etc. Latest technological 
\\eapcn systems under indigenous production 
on the basis c f transfer of technology relate 
t('l aircraft such as jaguar. M:g·23, MiS· 27 ,. 
et;. MaJor new projects have been taken up 
for irnplementation by Ordnance Factories. 
R&D indigenous procuction of infantry 
combat v:hicle which I mentioned earlier, 
T-2 M·l tank and anti tank ammunitions 
b~"ides helping us to achieve the maximum 
self-reliance and the growth of expansioD81 
D~fence production units has heJped us 
sub,tantial1y in widening tbe countcy's 
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industrial base~ introduction of new techno-
logies and increase quality conscious. This 
is an important point to bear in mind 
because apart from giving us self-reliance. 
which is necessary in terms of our defence 
needs. the spin·offs of the defence prod uc-
tion programme, the spin·off in the field of 
research, the spin-oft' in the field of enginee-
ring, designing and planning are considerable 
and should be kept in mind when expendi-
tures are incurred for this purpose. 

Today, for instance, as the spin off from 
defence production through transfer of 
technology the country produced a large 
number of ship-building materials, electronic 
components, etc The activities of the Ord-
nance Factories bave resulted in a number 
of new projects Hneing application in civilian 
industry. For instance, they are new materials 
like titanium, and titaOlum products. There 
are communication technologies and all these 
are in application not only in Defence but 
in civilian sector also. The expansional 
defence production bas resulted in new 
units befog set up in backward areas like 
Kolar Gold Field, Medak, Panchkula. Goa , 
Bolangir, etc. witb the resultant socio-econo-
mic benefits. 

PROF. MADHU DANDAVATE: Shri 
H. M. Patel, bad pointed out during the 
lion. Minister, Shri Shivraj PatH's interven-
tion. He was not &atisfied. He pointed out to 
you tbat the Public Accounts Committee 
Report was there in which be bad said about 
tbe 19 long list of items •. 

SHRl K. C. PANT: I will come to that. 
Sir, on the question of R&D, Col. Mushran 
and my friend Sbri Qureshi specifically 
referred to the need to incr(ase the allocation 
for R &. D. Well, as I said, R &. D alloca-
tion bas been increased. It is proposed to be 
Ra. 6'] crores this )'ear as compared to 
Rs. 420.4 crores during the previous y~ar. 

Somebody maintioned the last year's figure 
as this year's figurs. This year's figure is 
bisb. It is Rs. 6S 3 crores. The increased 
allocation is meant to cover plans and pro-
grammes in aeronautics, rocketry instru-
mentation combat vehicles, naval system, 
computer science, etc. There ba ve been 
liani&cant success in tbe R&D fr<lDt. 

Ih/~"N 

DRDO had supplied technologies for tbe 
production of FSAPDS anti-tank ammuni-
tion, 81 mm. illuminating ammunition, 
torpedoed electronic warfare system, 
communication systems and Sonar and 
Sonarbuey. Similarly, DRDO Lab had deve-
loped piloted targed aircraft, a number of 
avionic systems and flight-training simulator, 
etc. Our guided missiles programme is more 
or less on schedule. 

13.00 brs. 

Sir, Prof. Dandavate wanted to know 
what I bave to lay about tbe point made 
by Shri H. M. Patel, and I think Shri 
Indrajit Gupta a130 mentioned it, in relation 
to the recent Public Accounts Committee 
Report about the system X. He referred to 
the delay. There bas been delay. But the 
important thing is that the system that 
DRDO bas now developed is so current in 
advance that beth the Air Force and the 
Army have accepted thls system in preference 
to the foreign vendors system. Now, I would 
like to quote from the PAC Report itself. 
The PAC Report mentions this and tbis is 
what it says- I quote : 

"The Committee are, however, happy 
to place on record tbe excellent 
technical achievement made by 
DRDO in tbe deve]opment of equip-
ment X The Commi Uee not with 
satisfaction that the Chief of the Air 
Staff has confirmed that version-I of 
the equipment already tried by tbe Air 
Force is superior to any of the systems 
that the Air Force has considered for 
acquiring form foreign countries." 

Leter on it says : 

• 'The Committee have also n~ted with 
satisfaction that production orders 
totalling to over 400 crores of rupees 
have already been placed on a public 
sector undertaking for Version· I and 
Verison-ll of the equipment X based 
on the R&D effort of DRDO." 

I am sure tbat the House would like to 
give credit to tbe scientists and engineers of 
DRDO for tbis equipment. That there bas 
been delay I do not deny, and that is some-
tbins which needs to be looked into by· itaclf. 
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but tbat tbi' i, also a part of tbe Report I 
am briD.inl out. 

SRRI H. M. PATEL (Sabarkaotba): 
Not only delay, but also the waste tbat is 
involved in such del a, • For tbe success of 
research etc. of course, they are merited and 
full credit is due to the scientist. That is 
not the question. But when we talk of large 
budget and so forth, every waste that you 
can avoid and tbe additional expenditure 
tbat may result therefrom-these are things 
to be attempted. Sir, this is something, and I 
can quote other instances. There are so 
many instances, and I only drew your 
attention to tbe fact that if you pay more 
attention to this Report, I think considerable 
sums could be saved for the Defence Budget. 

SHRI INDRAJIT GUPTA (Basirhat) : 
Including the Audit Report. 

SHRI K. C. PANT: I have absolutely 
DO quarrel with that. I think all parliamen-
tary committees must be given the considera-
tion that they deserve. I myself was a 
Member of the Public Undertakings Com-
mittee for five years and in fact, I was in 
tbe first Public Undertakinls Committee 
when it was formed and therefore, I am tbe 
last person to treat the Committees of 
Parliament lightly. But I merely mentioned 
this because whereas other countries could 
not at a certain stage supply us this parti-
cular piece of equipment, our own scientists 
and technologists did develop tbis 
indigenously and it is now being given to 
BEL for indigenous production. And I think 
this is something whicb would give us self-
confidencc. This is why I particularly 
mentioned tbis. 

Shri Sbivraj Patil mentioned tbe progress 
that BEL has made, and I understand that 
tbis particular order is the largest, perbaps 
the single largest order tbat bas been given 
to BEL based on indigenous technology, and 
I am glad to say that tbe concerned labora-
tory in Bangalore has already moved on to 
develop more advanced version of this radar 
wbich tbe country may require J 0 years 
bence, and this i. the kind of R&D work 
which we ba)'e to do. It is not sufficient to 
merely copy what is avialabJe elsewhere or 
merely to re-discover the wheel. We have 
to think. aDd iD lome cases at least we may 

be able to develop certclin pieces of equip· 
ment, certain weaponry, certain sy.tems 
wbicb are ahead of the others. We have a 
large bale of scientific and technological 
manpower. we have a larle base of industry 
and there is absolutely on reason wby we 
should not be able to contribute in a general 
way to develop in tbis or in other field and 
tbat is wbyas a symbol I mentioned tbis 
System X because here we bave made a 
contribution. 

Sir. tben there was a reference to tbe 
Ligbt Combat Aircraft (LCA). Now we bave 
decided to design and develop tbe LCA in 
tbe country to meet needs of tbe Airforce in 
tbe 19905 and accordingly we bave brouaht 
together engineers and scientists working in 
aeronautics into a single alency, called 
Aeronautics Development Agency. The 
Programme rigbt now is in the project 
definition stage. Now, frankly, we do not 
have al1 the technologies that we need for 
indigenous production and we have to acquire 
some advance technology in aeronautics. 
Therefore, we arc attempting on a selective 
balis to aet these technologies from various 
countries on terms acceptable to us. I am 
afraid. tbere is no easy way out to tbis 
problem because we do not have all tbe 
technologies that we need. I would however, 
like to assure tbe Member that the LAC 
is an indigenous programme and will remain 
so and not become a total licensed 
programme. 

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : What about the engine? 

SHRI K. C. PANT: All rigbt. Sbir 
Kurup and Shri Indrajit Gupta also pointed 
out concern about induction of F-404 a's 
interim engine for the LC A. The rationale 
for this is, it is always prudent to prove an 
unproverl aircraft with a proven engine. This 
is the practice the world over because if you 
have both the unproven ones, it becomes far 
more difficult. We bave, therefore, chosen 
F-404 and the reason for this is, it is 
modern and more important is, it is similar 
to the sJ)Ccification of the GTX- 35 VS. 
now under development here. I would like 
to assure the Members tbat in tbe GTX 
programme which we have bere, I am 
confident that our scientists and engineers 
will prove tbis enaine well in time 10 tbat 
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tbe prOlramme version of LeA will bave 
an indipnous onaino. I do not know tbe 
name but one BOD. Member asked me. 
wbether tbe Soviet Union also offered any 
eoaine of a similar kind. From wbat I know. 
tbey bave Dot. I bave made enquiries. He 
also asked wbether tbis was offered to 
Pakistan. Again, from my enquiry. I find, 
we have no information on the subject. Shri 
Ind raj it Gupta then rahed the question 
about MDT .Arjon. We are planning to 
introduce tbis tank in squadron service 
before the end of the 7th Plao. Already a 
Domber of proto types are undergoinl exten· 
sive technical trials. The tanks will have 
outstandinl fire power and excelleDt mobility. 
As there have been same delays in the 
indigenous development or the enline, we 
haft dec:ided to have an imported engino 
durinl the first pbase of production. 

SHRI K. P. UNNIKRISHNAN: Have 
you completed the work of all the sub-
systems? 

SHRI K. C. PANT: We are developing 
it. 1 bave Dot gone into so much details. 1 
am only oOe week old in this Ministry. 

PROF. MADHU DANDAVATE: Youn, 
Arun Sinab is older in tbe Mloistry, 

SHRI K. C PANT: But 1 did try to 
find out as to wby we had imported tbe 
eDline and why we bad not developed it 
here. As Sbri Indrajit Gupta specifica1ly 
88id, neither Kirloskar. nor the Defence 
scientists have been able to develop tbe 
engine. Therefore. I did not go into tbe 
particular aspect. We have to complete the 
development of indigenous engine so that 
iodi,eooos eDline power to MDT Arjun is 
available in the next stqe I would like to 
assure the Member that we have taken care 
to see that MDT ArjuD programme is more 
or Jess according to tbe schedule susgested 
by the user. 

ODe point raised by most of tbe 
Members wbo sp·oke was with regard to tbe 
man behind the IUD. It is tbe man behind 
the pn who matters and we ate wen aware 
~f fbe factor lad bave teken various 

De/.IICI 
measures to improve tbe career prospects of 
tbe Armed Forees. HOD. Member. are 
aware that we have undertaken two cadre 
reviewa, as a result of wbich promotion 
prospects for officers and men have improved 
significantly. Their pay and emoluments 
recommended by the Fourth Pay Commission 
have been considered and subsitantial 
improvements in those recommendations 
bave been mad. by tbe Government which 
have been indicated in detail along with otber 
allowances and perquisites in tbe annual 
report. 

SHRI AJAY MUSHRAN: (Jabal pur) : 
It i. not enougb. 

SHRI K.. C. PANT: Married accom-
modation for the service personnel has also 
been augmented. Again, it is not enough 1 

Sbri D. L. Dograji, a senior Member, 
referred to the menace of corruption and 
bogus recruitment in the army. A number of 
corrective measures have been taken in this 
respect. I have got the details with mo. But 
I do not tbink I should take up the time of 
tbe House for giving details. But I can assure 
him tbat corrective steps have been taken 
and I would be very glad to discuss witb him 
separatel)' if he is intcrested1 

Then I come to welfare of ex-servicemen. 
The point is very strongly raised by many 
Hon. Members including Prof. Narain 
Chand Parashar, Sbri Mobd. Ayub kba~ 
and Shri Shyam Lal Yadav. Government IS 
keenly cooscious of tbe problems of ex-
servicemen in the country. Almost 80 per 
~nt of the personnel released from the 
armed forces be 100g to the age group 35·43. 
The task of resettlement and welfare of these 
ex-servicemen and their families js a national 
concern. The Central Government will 
continue to make all efforts within its means 
in tbis regard. Since most these persons have 
been settled in tbeir home States, we bave 
been seekins the cooperation of the States 
also in tbese efforts. 

References have been made to the bi.b-
level C(,mmittee which had made. 68 recom-
mendation, dea\lng with ex-servicemen of 
whiclt 2~ concerned action by States also. 1 
Vlou1cllJke to inform tbe House tbat of theso 
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68 recommendations, S 4 bave been accepted 
or partly accepted. 7 are under consideration. 
7 have not been acceptcd, of tbese 7 which 
have not been accepted 4 are to be 
takcn care of through existing schemes and 
institutions. I think this is a position which 
should be broadly satisfactory. 

SHRI AlAY MUSHRAN : May I 
intervene for a minute '1 Lot of demands 
have been put on the Ministry which have to 
be considc!red by the other Ministries also 
and by the State Governments, and a Bin 
has to be enacted in tbe Parliament through 
which the State Governments can be made 
. responsible, in a mandatory manner to fulfil 
those provisions of the high-level committee 
which basically involve expenditure and 
more social monitoring of the servicemens' 
welfare. That point tbe Hon. Minister may 
like to touch whether it is possible or feasi-
ble to have an enactment of that nature. 

SHRI K. c. PANT: I will have to 10 
into that. To secure employment for 
ex-servicemen, reservations have been 
provided in the central Government and 
public sector undertaking and more States 
have also made reservation. Sbri Ajay 
Mushran, and Prof. l'l araln Chand Parasbar 
referred to this {actor and they, I think also 
said that full utilisation is not made of 
tbese reservations. So, we are pursuing tbis 
vigorously so that ex-servicemen would be 
employed in tbese reserved vacancies aDd 
we have also taken up with the States and 
I hope that with close monitoring and 
periodic review. the utilisation of reserved 
vacancies will improve. 

Some Hon. Members, I think again Shri 
Mohd. Ayub Khan, Shri M. S. Gill and 
Sbri Aziz Qureshi referred to compulsory 
military training after five years. I think 
only one of tbem referred to it. But along 
witb retention of personnel in tbe armed 
forces for a longer period and a good scheme 
of resettlement on the civil side. revision of 
terms of engagement of Sepoys is under 
examination to retain those with technical or 
other req1lired skills for a longer period and 
release others at an earljer age when they 
can be employed in jobs and locations of 
their choice. This is under consideratioo 
at tbis stage. A number of training schemes 
bave bocD launcbed to help in employment 

and self· employment. Tbe scheme prepariDI 
ex-Servicemen for Self-Employment cover. 
I S districts in 10 states. This will be 
expanded to a few more districts duriq 
tbe current year. I think, Shri Indrajit 
Gupta referred to expansion of Self-
Employment opportunities for ex·Ser,icemeD. 
To promote Self-Employment, we bave 
taken up organisations of ex-Servicemen for 
transportation of foodgrains, fertiliztrs cement. 
coal etc.; for pro\'iding securny services to 
Public Sector Undertakings and orpnisatioDs 
and work of that kind. We have also taken 
up with the States to start ex-Servicemen's 
Co-operatives or Companies for this purpose. 
An important new scheme, Self-Emplo)ment 
for ex-Servicemen, has been formulated 
with the help of the Industrial Development 
Bank of India and launcbed on 1 st April 
1987. The scheme contemplates packale of 
entrepreneural training, techniCAl assistance, 
the Seed Carital j('lans and term loans from 
State Finance Corporations, Banks, re-finance 
by the IDBI. I will not like to go ioto all tbe 
details. But I think you will be alad to know 
tba t there \Vii) be no collateral security for 
the term loan than the assets of the project. 
The scheme wIll be implemented in a 
decentraJised manner A contributions of 
one crOre rupees has been this year from the 
welfare fund to"ards the Seed Capital 
Corpus and an equal ammount wi]) be Biven 
by the lDBI. The scheme will help in 
promoting the Self· Employment ventures 
treating ex· Serv icemen as specific taraet 
group. 

Another area of concern for ex.- Service-
men is regarding pensions. Pension 
sanctioning procedures have been simplified 
and computerised. Over 80 per cent of tbe 
persons retiring now are receiving Pension 
Payment Orders in tbe month of retirement 
itself. The remaining will be given provisional 
pension atleast and we will make efforts to 
improve further the sanctioning of final 
Pensions. 

SHRI AlA Y MUSHRAN : Sir. we have 
made a plea of same· rank, same·pension, 
atleast up to the level of Other Ranks I do 
not know whether you would like to say 
something about it .••. 

SHRI K. C. PANT: If I don', say 
anything, I don't like to say about it. Tab 
that for Iranted. Another scbemc wu 
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introduced from 1 st January 1987 wbereby 
a pensionter opts to draw pension from a 
bank, can do so. Here, ) would like the 
Hoo. Members t~ note this because some 
Hon. Members seem to object to tbe scheme 
for allowing ex-Servicemen to draw pension 
from, banks. They say: 'Why don's you 
leave it to the post-offiices' ? 

Tberefore, atleast note that Pension 
Payment Order will be sent directly to tbe 
bank or tbe pensioners' choice. Tbe 
baak will credit peosion on tbe first of tbe 
month and claim reimbursement from 
Government later. (InterruptiolU) 

I would like to just make a very brief 
rerereD~e to the permanent bridge over Tielta 
river. wbich Sbri Pandey referred to. Tbis 
proposal bas been drawn up and is under 
considera tion. 

Secondly, Sbri Dogra talked of an all-
weather road link between Srinagar and Leb 
via KbargiJ. The Government has set up a 
Tecbnical Committee to examine and report 
on tbe feasibility of having an aU-weatber 
road link between Srinaga rand Leb and we 
are waiting for the report of this Committee. 

SHRI P. K. THUNGON (Arunachal 
West): I would like to have a clarification 
from tbe HOD. Minister. There is a road in 
Arunacbal Pradesh from Ro;ng-Hunli-Chllnll 
to Ani";. Tbe construction of tbat road bas 
been taken up by tbe Border Roads 
Organisation and it has been continuing for 
the last more tban a decade. I would like 
to know tbe Hon. Minister wbether any 
priority win be given to that. Also, other 
roads projects have been liven by the 
Government of Arunacba) Pradesh to be 
taken. up by tbe Border Roads Org:Hlisat on 
because tbose roads are mostly-whether it 
is constructed by the State Government or 
by the Border Roads Organisation-used by 
tbe Defence personnel ••• 

SHRI K. C. PANT: As far as I know, 
most of tbe roads in Arunachal Pradesh 
have, in fact, been built by tbe Border 
Roads Organisation over the years ••• 

SHRI P. K. THUNGON: Also, most of 
&be lint roads ... 

D.O .. 87-88-JlI ••• / 264 01/ __ 
saRI K. C. PANT: Yes, I know. But 

the main roads have been built by tbe 
Border Roads Organisation, over tbe ),earl. 

13.20 ..... 

[SHRI ZAINUL BASHER. In Ih. Chair] 

Therefore, it bas not been negliaent in 
that respect. But an ex-Chief Minister will 
know of many roads whicb must be built in 
tbat area. Tberefore, I take tbe Hon. 
Member's su.estions, but tbey will to be 
looked into. 

PROF. MADHU DANDAVATE: The 
ex-Chief Minister has been nationalised ! 

SHRI K. C. PANT: I am waitinl for 
tbe day when the Opposition is also 
nationalised ! 

Tbere were just two points with resard 
to the purchase of Bofors gun which I would 
like to refer to. One is with regards to the 
question wbetber tbe agreement covered licens-
ed production or not-the point raised by 
Shri Indrajit Gupta. The licensed agreement 
and credit agreement signed with the Bofors 
Company covers both outright purchase and 
licensed production of tbe PH 77 B system .... 

SURI INDRAJIT GUPTA: It is stranlC 
you never mentioned it in your statement. 

SHRI KA C. PANT: I mention somethina 
if you are curious. Otherwise, I assume tbat 
with aU the data given to you would be satil-
fied. 

SHRI INDRAJIT GUPTA: If tbere is 
to be a separate agreement now for the 
Ikensed production, it will mean extra 
expenditure. That is wby I wanted to know. 

SHRI K. C. PANT: I understand. 

SHRI INDRAJIT GUPTA: Your 
Miolster for Defence Production, when he 
intervened the otber day, left· that particular 
point quite bazy and clouded. He did Dot 
answer it clearly. 

SHRI IC. C. PANT: You are an old 
fricad and I tako very IOrioual, all tbaC 
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you say. You may have noticed tbat, even 
on an earlier occasion, 1 answered almost 
all the points tbat you had made. Had you 
made this point on that day, you would have 
80t the answer. 

The otber question tbat was raised was 
tbe question of range ••• 

SHRI K. P. UNNIKRISHNAN: On 
the question of transfer of technology, I bad 
referred to Marconi and Saabseania. Two 
specific questions, I have raised. 

SHaI K. C. PANT: As tbe question of 
raoge was repeatedly raised, it is necessary 
to clarify tbat tbe confirmed raoge of Bofors 
lun with ERFB Base Bleed ammunition is 
30 kms. and meets tbe essential parameters 
in tbis respect. "rhe basic point is not in the 
details. The basic point is that there baa been 
a 10nl drawn out testing of tbe system. 
Experts have gone into it. For years tbis 
has been tested in different conditions. 
Tbereafter a decision bas been made. I have 
no reason to doubt tbe bona fides of tbe 
experts who have gone into this. I cannot sit 
in Judgment on them, and I am prepared to 
accept what they have recommended. 1 here 
tbe matter ends as far as I am concerned. 

SHRI INDRAllT GUPTA: What bas 
been the finding ? 

SHR.I K. C. PANT: In the end I would 
like to quote from a speech of Pandit 
Jawabarlal Nebru wben be was Defence 
Minister in 1954 : 

" Any proper military history of India 
would show how every invasion of 
India was due to two things: one, 
technical advance in the invading 
army. their equipment or arms! aDd 
anotber. greater cohesion and 
discipline." 

These are wise words we cannot afford to 
fOl'lct. 

Shri M. S. Gill also spoke of tbe Jesson 
of history, and 1 am sure tbat all of us :Mil 
agree with him tbat nothing is so procIous 
as tbe bonour and freedom of tbe country. 
Bo referred to tho Analo.Sith war. I hope 

tbat all of us have drawn tbe riabt ieuoa 
from that, that in the absence of unity ad 
national integration we become vulnerable to 
foreign invasion and that has been tbe leuon 
of our bistory again and again. At tbis time 
at least we must see to it that our uoi" il 
strengthened and tbat the soldier who sheela 
bis blood is not let down because we cannot 
work tosether or tbat \\'e cannot be dilci-
plined or tbat we cannot work hard. Tbeao 
are the imperatives tbat must guide us, and 
that alone would strengthen the defence of 
this country. 

, 

Witb these words, I would request the 
Hon. Members to kindly withdraw their Cut 
Motions and pass tbese Demands. 

SHRI K. P. UNNIKRISHNAN: I "am 
sorry be has not answered my question ••• 

MR. CHAIRMAN : 1 shall now put all 
the Cut Motins moved ••• 

SHRI K. P. UNNIKRISHNAN : Mr. 
Cbairman, please listen. This is tbe only 
time we get to scructinise the Demands for 
Rs. 12,000 erores. And tbings cannot be 
glossed over. When we raise some points. 
tbey bave to be ful1y and adequately 
answered. Therefore, Mr. Chairman tbrouah 
you I must seek information. We havo the 
righ t to discharge certain duties and we are 
being prevented from doing so. Tbinp are 
glossed over and everybody is talkina about 
it .••• (Interruptions) 

MR. CHAIRMAN: Kindly tate your 
seat. The Minister has already repliecl. I 
cannot force the Minister to reply. 

SHRI K. P. UNNIKRISHNAN: I am 
not asking you to force bim. If he says tbat 
be bas no answer, I will sit dowo. 00 tbe 
question of Bofors, 1 have raised certain 
specific questions. Firstly. about the traDsfer 
of technology of sub-systems of Marcooi 
control-instruments by Saabscania, he bas Dot 
anwered whether transfer of technoJOIY is 
permitted •••. (Interruption,) Otherwise, I am 
right to conclude tbat tbe wbole pack. 
is a fraud. I am Dot questionioa the 
bonafides of tbe Minister. I would like to 
ask. . .. (l",.,ruptlo",)· 

~ot recorded. 
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MIl. CHAIRMAN : Nothilll wm 10 on 
record. 

(ItlnrrIlP1IonJ)* 

Mil. CHAIRMAN : I shall Dot put all 
tbe cut motions moved to tbe Demands for 
Grants relating to the Ministry of Defence to 
vote topther, Unless, Sbri K. Ramachandra 
Reddy desires that. any of his cut motions 
maJ be put to vote spearately. 

TM cut motions were PilI and nlgatived 

MR.. CHAIRMAN: I sball now put tbe 
Demands for Grants relating to the Ministry 
of Defence to vote. 

The question is : 

"That tbe respective sums not 
exceediog the amounts OD Revenue 
Account and Capital Account sbown 
in tbe fourth column of the Order 
Paper be granted to the President, 
out of the Consolidated Fund of 
ladia, to complete the sums necessary 
to defray the charges that wtll come 
in course of payment doriog tbe year 
eoding tbe 31st day of March, 1988, 
in respect of the beads of Demands 
entered in tbe second column tbereof 
apinst Demands Nos. II to IS, 15A 
and 16 re)atiDg to tbe Ministry of 
Defence." 

Those in favour will please say 'Aye'. 

*Not Recorded. 

IR/~ 

SEVER.AL HON. MEMBERS i • Aye'. 

MR. CHAIRMAN : Those apiast will 
please say 'No'. 

SOMB HON. MBMBERS : ·~o'. 

MR. CHAIRMAN: I think the 'Ayes· 
have it, the' Ayes' have it. 

saRI K. RAMACHANDRA REDDY : 
No Sir. Tbe 'Noes' have it. 

MR.. CHAIRMAN: Theo, let tbere be 
a division. 

Let the Lobbies be cleared-Now the 
lobbies have been cleared. 

MR. CHAIRMAN: The question is : 

"That the respective soms not exceed· 
ina the amounts on Revenue Account 
and Capital Account SbOWD in tbe 
fourth column of tbe Order Paper 
be granted to the President, out of 
the Consolidated Fund of India to , 
complete tbe soms necessary to defray 
the cbarges lba t will come in course 
of payment during the year ending 
the 31st day of March, 1988, in 
respect of tbe beads of Demands 
eotered in the second column tbereof 
against Demand. Nos. 11 to IS, 15A 
and 16 relating to the Ministry of 
Defence " 

Thl mOlloll was adopted 

Demaod. for graDu, 1987·88 iD resJ'eet of the MiDlstry of Defence voted by 
Lok 8abha 

No ... Name of 
of Demand 

Demand 

1 2 

Amount of Demand for 
Grant 00 account voted 
by the House on 13 tb 

March, 1987 

Amount of Demand for 
Grant' voted by tbe 

House 

_ ..... -------------_ ---------..... _._---
Revenue 

Rs. 

3 

Capital 
Ra. 

4 

Revenue 
Rs. 

5 

Capital 
Rs. 

6 

MlNISTltY OF DEFENCE 
11. Ministry of 

Defeoce 95,42.00,000 23:42.00,000 4,11,09.00.000 1,11,08,00,000 
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I 2 3 4 5 6 

12. Defence 
Pensions 1,17,31,00,000 ... S,86,54.00,OOO . .. 

13. Defence 
Services-
Army 11,01,21,00,000 SS,06,OS,OO,OOO ••• 

14. Defence 

Services-
Navy t ,02,58.00,000 - S. 12. 90,00 ,000 ... 

15. Defence 
Services-
Air Force 2,74,66,00,000 13,73,28,00,000 

lSA. Defence 
Ordnance 
Factories 11,00,00,000 54,98,00,000 

16. Capital Out-
lay on Defence 
Services ... 6,61,75,00,000 33,08, 71,00,000 

13.30 .... 8. 

DEMANDS FOR GRANTS, 1987-88 
-Contd. 

(Engli.h] 

Ministry of Agriculture 

MR. CHAIRMAN: The House will 
now take up discussion and voting on 
Demand Nos. 1 to 5 relating to the Ministry 
of Agriculture for which eight hours bave 
been allotted. 

Hon. Members present in the House 
wbose cut motions to tbe Demands for 
Grants bave been circulated may, if they 
desire to move their cut motions send slips 
to the Table within J 5 minutes indicating 
the serial numbers of the cut motions tbey 
would like to move. Those cut motions on)' 
will be treated as Dloved. 

A list showing the serial Dumbers of 
cut motions treated as moved \ViII be put 
up on the Notice Board shortly. In case 
any member finds any discrepancy in the 
list he may kindly bring it to the notice of 
the Officer at the Table without delay. 

Motion moved : 

"That the respective sums Dot exceed-
iog the amounts OD Revenue Account 
and Capital Account sbown in tbe 
fourth column of tbe Order Paper be 
granted to the President out of tile 
Consolidated FUDd of India to 
complete tbe sums necessary to defray 
tbe charges that will come i.o OOUda 
of payment during the year odiDI 
31st day of March, t 988, in respect 
of tbe heads of demands entered in 
the second column thereof qainst 
Demands Nos. 1 to S relatiD8 to tIJo 
Ministry of Atriculturc." 
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Demuds for GrIDtS. 1987·88 lD respect of tile MIDlstry of Alrladt.e submitted 
to the yote of the Lot Sabha 

No. 
of 

Demand 

Name of 
Demand 

Amount of Demand for 
Grant on account voted 
by tbe House on 13th 

March, 1987 

Amount of Demand for 
Grant submitted to tbe 

vote of tbe House 

--------.--- ----'..------------
Revenue 

Rs. 
Capital 

Rs. 
Revenue 

Rs. 
Capital 

as. 

MINISTRY OF AGRICULTURE 

1. Agriculture 42.10,00,000 2,06,00,000 1.84,99,00,000 10,28,00,000 

2. Otber Service. 
of Department 
of Agriculture 
and Coope-
ration 36,17,00,000 21,63,00,000 1,80,87,00,000 1,08,17,00,000 

3. Department of 
Agricultural 

Research and 
Education 28,82,00.000 1,44,12,00,000 

4. Department 
of Rural 
Development 6,91 J 96,00.000 6,00,000 13,75,02,00.000 30,00,000 

s. Department 
of Fertilizers 4, 62.10,00,000 ~2, 11,00,000 23, I O,S 3,00,000 3, 60,S 3 ,00,000 

MR. CHAIRMAN: Now, Sbri Ragbuma 
Reddy. 

SHIll M. RAGHUMA REDDY (Nal-
10Dda) : Sir: I rise to initiate the debate 
on tbe Demands for Grants for Agriculture, 
Rural Development and also Fertilizers. 

Aaricultore is an important subject. 
Alricultore is tbe back-bono of our couotry. 
Bat anfortunately, tbese Demands have 
made the alriculturist a boneless fellow. 

Everybody say. that 47 per ceot of our 
total GNP is received (rom A.riculture. 
Prom tbis Blldpt, we see that for Alri. 

culture and all allied subjects put tOletber. 
only t S per ceot of tbe Budget amount 
bas been allotted. This is tbe sincerity with 
which Central Government is tacklioa the 
problems of agriculture and agriculturists. 
) do not know bow tbe problems could be 
solved with tbis meagre allocation from 
Government of J ndia. 

We say we have achieved lelf-sufficiency 
in food production; but where is tbi. self-
sufficiency in food production, I wonder. 
I will quote tbe fiaures. Tbe productioD 
during 1983-84 was 152.S million tODOCS; 
in 1984-85 it was 145 million tonnes aDd 
apin durin. 1985-86 it wu 1 SO.5 millioD 
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tonDes. The expected production in t 986.87 
is 150.5 minion toones. For the last four 
years, the production is almost stagnant. 
Except for a difference of 5 million or 
2 million tonnes, it is almost stagnant. By 
the end of the 7th Plan, we have to produce 
180 million tonnes. The range is from 
178 million tonnes to 1 83 million tonnes 
and the middle of it comes to 180 millio~ 
tonnes. Only 3 or 22 years are left for 
the end of the 7th Plan. How is the Ministry 
going to achieve another 20 million tonnes ? 
God alone can save this country. 

Coming to rice. out of 41 minion 
bectares of total cultivable rice area, only 
22 million hectares are under higb yielding 
varieties. Except in regard to wheat, nothing 
much has been done. With regard to pulses, 
things are almost stagnant from 1960. 
Even after 27 years, the output of pulses 
is almost the same. 

With regard to oilseeds, the production 
is low. There is not much difference over 
the years. Only a small increase is there. 
Coming to sugar, we are importing 16.26 
million tonnes of it. We are importing 
nearly 12 lakh tonnes of edible oil. Oilseeds 
production is only t 2.5 million tonnes. 

If you look at sugarcane, it is 172.178M 
tonnes. How are you going to achieve 
self-sufficiency in this country? Production 
of wheat alone will not bring in self-
sufficiency in this country. In the field of 
cereals, there is an orderly decrease year 
after year. \\Ie have technology. We have 
fine people. We have nearly 30,000 scien-
tists working in leAR or Agricultural 
Universities. We have technology. But what 
has gone wrong? Why has production not 
increased? 

The sugar· production is only 7 million 
tonnes. Our milling capacity is 10 million 
tonnes; even more we can achieve. But, 
unfortunately J we are importing. The 
farmers are burning their cane outright. 
But nobody was there to purchase their 
cane in some years, including last year. 
Today tbere is sugar shortage. We are 
importing it. What is the need-l do not 
adorataDd, 

About oilseeds, there is an Oilseed. 
Mission established last year. Rs. 100 croees 
were said to have been sanctioned for the 
development of oilseeds. But no results 
have come out. . Even after 27 years the 
per capita consumption of food is oDly 
27 grams in urban areas, and in rural areas 
only 168 grams. In regard to edible oil, 
the per capita consumption is 34 grams 
in urban areas, and hardly two grams in 
rural areas. Per capita consumption of pulses 
is only 25 grams. For sugar, it is 5' gram 
in the urban areas and hardly 2-5 gram 
in the rural areas. This is the fate of our 
production. You may claim tbat you have 
achieved the green revolution. I don't think 
so. The country needs another green 
revolution not only green revolution but 
actually we want streamlining of the Exten-
sion Departments all over the country. It 
may be the duty of the State Government or 
the Central Government to do it. 

We have achieved good results; we are 
producing good resuHs. Technolosy is there, 
but the Extension Wing is not workiog 
properly. The land development programme 
is almost a failure KVKs are working but 
unfortunately they are limited; there arc 
hardly one or two K VKs for every district. 
Their number has to be increased. The 
Extension Wing has to be streamlined. The 
time on the radio and TV should be iocreas-
ed for their coverage. At present, tbe 
radio coverage is better but TV coverage 
is far from satisfactory with regard to 
agriculture. If these things are not taken 
care of I wonder how the Ministry is going 
to achieve the results in the absence of 
proper publicity. Out of 145 million hec. 
of cultivable land. we have almost 60 
million hectare of irrigated area; out of 
60 million hectares of irrigated area, 40 
minion hectares have assumed water. The 
average production is 1.3 to 1 •. 5 toones 
per hectare. You can claim 1.5 tonnes per 
bectare or 1.3 tonnes per hectare. But in 
other countries, tbe lowest developed 
countries, even in a country like China you 
can see 5 to S tonnes per hectare. With 
regard to wheat also it is 1.8 tonnes per 
hectare bere. In otber countries, live Mexico .. 
it is 8.8 tonnes. Tbis is our production 
gap. How are you goiog to reach tbat 
production gap and when are you 10iDg to 
reach that production stage ? I find that the 
present lacuna is in the Extension Winl. 
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The other important input is the seed. 
You may say many things about see. The 
production of seeds is not sufficient and 
the good quality seeds are Dot there. I have 
brouaht it to the Dotice of the Hon. Minister 
many times, but nothing tangible bas 
happened. In tbe 6th Plan, we bad spent 
Rs. 69 crores on seeds development. In 
the 7th PJan, it is Rs. 79 crores. The 
production of the breeder seed is hardly 
23,643 quintals all over tbe country if we 
put all agricultural universities and other 
agencies together Compared to the public 
sector, it is nothing-durmg the last-year 
only 3 .. 3S.097 quintals of the foundation 
seeds is distributed. About certified seeds, 
I am not going to certif}' them. Whether 
government certifies it or not, I can say it 
is a bogus one. They are purchasing them 
from the farmers or in the open market. 
Then they are packing them in labeHed 
bags and are calling them certified seeds. 
Some private persons are aetua lIy benefitinl 
out of it tbe real farmer is not benefiting 
out of it. There is a saying. as you sow, so 
shall you reap. When you arc not in a 
position to supply good seeds to tbe farmers, 
bow can you expect that they will show 
100d results ? 

The scientists are going ahead. I am 
quoting from Th~ Tim~s of India dated April 
19. 1987. It reads as foHows : 

"Biotechnology describes a number of 
powerful techniques. many of them 
only some years old, by means of 
whicb life-forms can be manipulated 
aDd altered at the most basic level 
., that they develop some specific 
properties. 

Today, you can take genes (the 
basic material in an organism that 
contains the code for it~ reproduction 
and growth), split and splice them, 
lraft them on to another organiflm 
and thus manufacture a new life-
form, say, virus. Or you can clone 
a particular kind of ~uper·cereal or 
super-vesetable with very high yields 
by using certain fimole laboratory 
techniques and tber~ imbue it witb 
f~h properties as ),ou like," 

~()r jOltance, you can multiply it a Dumber 
of times. Science is thare. Technology is 
there but the only thing lacking is-I 
respect-the political will of the government 
towards farmers is not there. 

Coming to fertilisers, we are importing 
fertilisers worth Rs. 823 crores. Tbis is not 
a small amount. Our consumption of fertili-
sers bas gone up from 1.1 million tonnes to 
8.7 million tonnes. I am not going into the 
HBJ pipeline controversy and all tbat. You 
can give tbe contract to any firm. whether 
it is a French firm or an Italian firm. But 
we want that fertiliser should be produced in 
our country. Make use of the indigenous 
material. I do not know bow the Fertiliser 
Minister is reacting to this and how be is 
going to do that. He may say tbat they are 
giving many subsidies to the farmers. We 
are not asking for subsidies. But what is the 
import duty? On naphtha it is 80 per cent. 
on rock phosphate 32 per cent, amonia 
sulphate 65 per cent and urea 89 per cent. 

THE MINISTER OF AGRICULTURE 
,DR. G. S. DHILLON) : Say something good 
also. 

SHRI M. RAGHUMA REDDY: Why 
should you not waive these taxes? Why do 
you not remove this import duty? With 
regard to spare parts of tractors which you 
are importing. why do you not waive the 
import duty? You are intertsted in tbe 
welfare of tbe farmers. But showing mere 
interest will not be helpful. Something COD-
crete in action is necessary. I am not blam-
iDg the Minister persona]Jy I know tbat he 
is a very good man. He himself is an agricul-
turist He bas the interest of tbe agricul-
turists to his heart ) have a very high regard 
for him. Bat here I am blaming the system 
as such. The Government and the Planning 
Commission are giving step-motherly treat-
ment to farmers and farming community. 
The system should be such which will con-
tribute to the development of agriculture and 
agriculturists. 

Day by day we are baving 8 number of 
natural calamities. For example, last year 
in Andhra Pradesh we have Godavari floods. 
RayaJseema aod Telangana regioDs are suffe-
ring from drougbt situation. We are askins 
Jor QI"rancc of some projects. Wherever 
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water is tbere, that water should be best 
used for agriculture. But you are not giving 
clearance to tbose projects. You are neigber 
constructing those projects yourself nor 
.allowing the State Government to take up 
tbose projects such as Pollavaram, Icbbam-
paJli, etc. If it is a Congree ruled State like 
Mabarashtra, witbout anything ycu win give 
clearance to the projects. But in respect of 
States like Andhra Pradesh and Karnataka, 
you will withold the sanction for your poli-
tical gains. 

The rainfall in Raya)seema and Telengana 
regions is 350 mm when the normal rainfall 
is 760 mm The State Government has taken 
sp ecial steps lIke Telugu Gramina Kranti 
Padham. Under this scheme, out of a total 
cost of Rs. 30t OOO/.for digging a weJl, Rs. 
15,OOO/-is given as subsidy irrespective of 
community and caste. The only condition is 
that he should be a farmer, whether big or 
small. Actually there are no big farmers 
after the land reforms. We have given tube-
wells, bores wells. In addition to tbat, we 
have introduced slab system in electricity in 
agriculture sector. 

For sugarcane you bave fixed the 
minimum support price at Rs. 18 per quintal 
whereas we are giving Rs 26 per quintal. 

Even the cooperative sugar mills are pay-
ing about Rs. 300. What is their price 
policy? I will come to their price policy 
later on. So Sir, this is tbe situation how 
the agriculture and agriculturists are taken 
care of by the central Government. I would 
request the Hon. Minister that as a liberal 
man, he should have some sympathy towards 
the cultivators. Kindly extend all the facili-
ties to them. They are exploring possibilities 
of ground water but tbat alone is not 
sufficient. They should construct more 
number of percolation tanks. The Govern-
ment should take up some national projects. 
They should give extra amount for the 
watershed management and soil conservation 
sci'emes. More amount should be incurred 
aD these things. They have given very meagre 
amount for the national projects. These 
problems should be taken up on national 
basis and more amounts should be given for 
these. 

The next issue tbat I would like to take 
up is rural development. Tbere are maoy 

Agrlcul,ure 
schemes for rural development. Our bureauc-
rats are fond of giving many good names to 
such schemes- RLEGP, NREP, IRDP and 
TRYSEM. All tbese schemes are there bat 
what is actually going on? This year tbe 
Government has given a large amount for 
these schemes-Rs. 2.000 crores. Tbe year 
t 987 tbey say is the year of tbe bomelctl 
but how many houses they ha'Vc constructed 1 
What is their prograrnme to construct bouses? 
Under RLEGP they are constructing some 
houses only for SCs/S1s. But what about 
tbe other classes? You see how much tbe 
State Government has done. In Andbra we 
have already built two lakh houses. Ten 
tbousand houses we have given in ODe 
district itself. We are constructing houses 
at Rs. 9,000 in urban areas and at Ra. 
8,000 in rural areas. Why does tbe Govern-
ment not construct permanent houses instead 
of jho"paris '! What they are constructiog 
are huts but \\e want permaneont cement 
houses even for the weaker sections. Why 
should tbey not take up such housing sche-
mes? Even the laying of the roads is an 
important thmg. These scheme should be 
taken up in the rural areas and in the 
tribal areas. There are many applicatioDs 
pending before the Central Government. 
Take, for example, the drinking water pro-
blem. Even af.er 3G· 40 years we are Dot 
a ble to give ~!Ocd drinking water to tbe 
people. The State Government has requestfd 
the Centre to give Rs. 24 crores this year 
for drinking water. They say that the Ways 
and Means grant available for 1he State 
Governnleot is only Rs. 68 crores as per the 
Eighth Finance Commission. That conditiOD 
has to be lifted. When the needs are theJe, 
when the droughts are there, when people are 
dying for want of drinking water. this 
amount can be increased even up to Rs. 100 
crores or even Rs. 200 crores Wby should 
tbls restriction from tbe Reserve Bank be 
there? Why does the Government not lift 
it? It comes under the purview of tbe 
Central Government. I am not grudging about 
the Eighth Finance Commission but some 
liberalisation should be there ",ben tbe 
situation is beyoud control, when the Slate 
Government wanls to take up drinkiDI wltcr 
schem~s. 

There should be poverty alleviatioa. 
schemes for aJl tbe Commuters. Tbe Govern-
ment says that· 3S per ceDt of tbe populatioa 
is below the provert)' liac, I 88)' S 2 per_, 
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is below tbe poverty line. J do not know 
what is tbe correct figure but whatever they 
are doing, tbey s bould give serious thought 
to tbe development of rural classes. All the 
schemes sbould go to the rural areas, all tbe 
schemes sbould go to the rural people. 
Unfortunately tbe DRDA programme is not 
working well. I know it because I am in the 
governing body of the District. We sanction 
tbe amounts but unfortunately the local 
banks are n.>t giving loans. We are sanction-
ing margm mooey but no commercial bank 
is comlDg forward to give loans. The 
Govern:nent says that the State Government 
is not ulIltsing the amvunt whIch tbey have 
given, but who is having control over the 
banks? Bank.s are not under our control. 
I have brought this to tbe notice of the 
Bankmg M mister aod the Fmance MJDister 
mani li,nes but no action has been taken 
and nothing tangible bas been done. The 
rural banks are Dot gIving loans to tbe 
farmers. They are already in liquidahon. 
They a e not in a positi.'Jn to pay even the 
salarIes to tbeir staff. Unnecessarily tbey are 
keepiug them there. These tbings should be 
taken up with the Ministry of Finance or the 
Banking Department. Whenever DRDA 
programmes or other rural programmes are 
tbere, we are releasing OUf margin money or 
the sub)idy amount, but the banks should 
also give the loao portion. Then only it will 
be uieful to the farmers. 

There is a scheme for smal) and marginal 
farmers. Under RLEG P t to dig open 
wells the Gavernment is giving Rs. 30,000 
as sul)51dy to the Harijans, 1 reques that 
it should not be restncted only to Hari-
jans, it should be gi yen to all small and 
mirginal farmers irrespective of tbeu caste. 
We want casteless and creedless society. 
Then why caste should be in~luded? Tbls 
facility should be extended to Harijans as. 
well as to tbe other sections of society. Tbis 
is a very good scbeme, I appreciate it. You 
should live more and more amount to tbe 
weaker sections of society. 

A small amount for mandai at the rate 
of 30 wells, 20 wells is not sufficient. 

If you want to construct a project, per 
bectare )'ou have to spend Rs. 30,000 to 

~,lcftltllr. 

Rs. 40,000/. If you want to explore around 
water, it is per hectare upto Rs. 6000 to 
Rs. 7000/. That is easy. You QUl extend 
this facility to some of tbe farmers who 
can take up bore-well or open well. These 
schemes you should consider specially when 
62 per cent of tbe cultivable area is under 
dry land cultivation and which needs irrip-
tion once or twice per seasons. 

There is much economical difference bet-
ween irrigatedarea people and dry land people. 
We are Taking such of horticulture but. Only 
6.3 per cent of tbe total cuttivable area is 
under horticulture. We produce mangoes dnd 
other fruits we are facing a lot of problems 
in marketing tbem. There are no marketing 
facihtles. M(lngo pulp and other pulp of • 
fruns we prepare. We have to approach 
some brokers for marketing. Of ccurse tbat 
is not your subject. You can take it up with 
tbe Food and Civil Supplies Minister. There 
should be some process. Last time we 
enacted a bill for authority to process fo·od 
products. Many farmers had come with the 
pulp but nobody purcbased it the pulp was 
lying idle. No export facihtifs are tbere. We 
are doing foreign trade of Rs. 1900 crores. 
Do you think it IS sufficient? 

There is an area of 42 million hectares 
of cultivable land. Lakhs of farmers" erores 
of farmers are producing minion tonnes. But 
you are exporting a meagre quantity-rice, 
wheat and some of spices, You must export 
much quantities. You must study the world 
market and accordingly you must ask the 
farmers to grow important crop which you 
want for indigenous consumption and for 
export. Some type of legislation is very 
important. I aOl not forcing tbat you should 
belDg legislation immediately. But some type 
of legislation should be there to take up this 
issue. 

Important thing is the price policy. 
Nobody knows about the price policy. There 
is a big gap between the price of the consumer 
and tbe price of the producer. What price yOU 
are fixing is only urban oriented price. 
Keeping in view the urban people you are 
fbiDg the price. It is because there is DO 
forum for them, no union for them to fisht 
for it. I think about the price policy, I bave 
beard many stories from the Ministers. We 
are goinS to re-constitute it; we are loins to 
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include more farmers I do not know what 
happened? Only four members and only 
one is a farmer in tbe Committee and tbat 
too A. C. sitter and not the actual farmer. 
You do not want to have a ~ood farmer in 
y.our Committee. You do Dot want a field 
worker in your committee. 

You have promised on the fioor of tbe 
House that you were going to include one 
dry land farmer one rice belt farmer or one 
irrigated land farmer. What bas bappened '! 
I do not know. Has that been constituted or 
not'! But tbe purpose bas not been served. The 
minimum support-Price for Paddy bas been 
inereased from Rs. 142 to Rs. J 46/-. In one 
year the increase is on1y Rs 41/-. The same 
was the case with wheat. Increase only Rs. 
6/-. What is this'! Rs.6/- or Rs. 4/- increase 
per quinta) is sufficient? What way are you 
going? What methods are you adopting? 
How are you collecting the data? Cost of 
cultivation method is wrong. You are collec-
ting data from the universities and scientists 
are not collecting. The data from rural 
people. 

14.00 hrs. 

Unfortunately, the data which are collected 
by the scientists and the persons in the 
Agriculture Ministry, are based on the crop 
cutting experiments around cities. The other 
day the Han. Minister said that Hyderabad is 
the Second leAR camp. But I don't want 
these offives and the research institvtes in 
Hyderabad nor I want the Research Institute 
in New Delhi or in any urban areas. The 
agricultural institute or the agriculural univer-
sity should be in rural areas. The agricul-
tural university and the agricultural institute 
should be rural oriented, not urban-oriented. 
What is the use of having it in Hyderabad? 
There is no worker, there is no water in 
Hyderabad. You will find these institutes and 
universities where there is no water. But 
there is water in Nagarjunasagar area, 
Pocbaropad area where you will not have 
any rice research institute. To my mind, in 
regard to the dryland farming, it is a com· 
plete failure. Without the prime input which 
is water, you cannot do agriculture. Without 
irrigation facilities, you c~nnoi produce any 
crop. If you want to get good results even 
in dryland area, you have to provide irriga-
tion facility once or twice a year. Every 
),ear you are increasing the area by 2 million 

hectareas under irrigation. But even theD 
nothing could be done. I therefore plead tbat 
prod uetion should be increased. The agricul-
tural price polic) should be to help the far-
mers. I want the farmers are given more 
importance, not the consumers. Your agen-
cies are interested only in the protection of 
the consumers. They are not interested in tbe 
farmers. 

Now, coming to the milk production in 
the country, with you so called tbe White 
Revolution and the milk production is 44 mil-
lion taones what is the per capita consump-
tion of milk in the country? The per capita 
con~umption is about] 00 mi1Ji Jitre. In urban 
areas it is ISO m. 1. or 160 m. 1. and in- tbe 
rural areas it is 10 or 30 milli-litre. 

Similarly, the production of eggs in our 
country is 1590 crores. If this is the picture 
in egg production. you can imagine what 
the per capita consumption would be. Sir, 
the hatcher are in tbe hands of a few persons. 
They are controlling the material. They are 
monopolising the parent material. Ir anybody 
wants to import the parent materia), tbe 
person will not be allowed to do this. OnJy 
a few persons are monopolising the iOlport of 
parent material. 

Sir, for the development of fisheries and 
fish products, there is no proper planniD& 
there is no ship development for export 
purpose. Of course there are several decora .. 
ted boats. In which are not useful for 
fiisbermen. I am of the opinion that the 
animal husbandry department is not workina 
properly. You might have seen tbe report or 
Shri Jyotirmoy Bosu. But nobody bas cared 
to look into it and know what are the 
recommendations. Sir, tbe Animal Husbandry 
Department needs to be streamlined. There 
are not many Jersy cows and Murray buffa-
loes. Even they are Dot good accordins to 
the (armers. Therefore some cbanges sbould 
be made. Then only you can increase tbe 
meat products and you can export meat and 
you can export processed food to other 
countries thereby you can earn foreip 
exchange. 

Sir, tbe Hon. Minister bad said the other 
day tbat by the end of this Century. we 
would be needing 240 to 250 million tonD. 
of foodgrains. If we want to brioaland UDder 
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irtiption at the rate of 2 million hectares 
per year, in 60 million hectares it would 
be possible to produce 300 million tonnes. 
But you are increasing only 2 million hectares 
under irrigation per year. Therefore, Sir, 
proper care should be giveD, proper attention 
should be given, )'roper extension facilities 
should be given, proper seed should be given, 
proper fertiliser and bio-fertiliser should be 
liven. All these inputs should be given to 
tbe farmers. The price policy for the agricul-
tural products should be remunirative to the 
farmers. There is no use of increasing the 
procurement price of paddy and wheat only 
by 3 or 4 rupees. You are givlDg very 
meagre loan. You are giviDg very meagr loan 
through cooperatives. The loan given tbre,ugb 
tbe commerical banks is not at all sufficient. 
The farmers and the landless labourers are 
forced to go to tbe private men for loan in 
the rural areas. Farmers are forced to go to 
tbe private men for loans even in tbe rural 
areas. Neither tbe commercial banks nor the 
cooperative banks give tbem loans and you 
are thus forcing them to go to private money 
lenders. Tbey are paying beavy interest to 
the money lenders. So, I request tbat some 
liberal loans should be given to the farmers 
thereby the farmers would be benefited. I 
urge upon the Minister that he must put some 
teetb into tbe Fertilizer Control Act and 
Pesticide Control Act and tbe Seed Control 
Act. The Ferrtilizer control Act is not as 
stringent as tbe Food Adulteration Act. You 
study tbe Act carefully. So, I bope the Han. 
Minister may bring another amendment to 
the present Act. 

Spurious fertilizers and pesticides are 
coming into tbe market. That should be 
stopped. For tbis, you must come with a 
lqislation. I hope under the able guidance 
of Mr. Dhillon supported by the two Mini-
lters of State, tbe farmers will be helped by 
sivina them remunerative prices. 

With these words. Sir, I thank you very 
much. 

SHRI K. RAMACHANDRA REDDY 
(BiDdupur) : 1 beg to move: 

,I That tbe Demand under tbe bead 
.Department of Agricultural Research 
and Education be reduced by Ra. 
100:' 
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[N~d to acbieve breakthrouah in 
agrIcultural researcb.] (11) 

"Tbat the Demand under tbe bead 
Department of Agricultural Researcb 
and Education be reduced by RI 
100." . 

[Need to educate farmers witb 
reprd to tbe result of Agricul-
tural Research and Education in 
land farming.] (12) 

• 'That the Demand under tbe bead 
Department of Agricultural Researcb 
and Education be reduced by Rs 
100." . 

~Need to achieve breakthrough 
In dry land farming and rain-fed 
arable land.] 13 

• 'That the Demand under the bead 
Department of Agricultural Research 
and Education be reduced by Rs 
100." . 

[Need for compulsory training 
and research work (or agricul-
tural education.] (14) 

"That the Demand under tbe head' 
Department of Agriculutural Researcb 
and Education be reduced by R'S. 100.' 

[Need to evolve drought resis-
tance groundnut seeds and to 
allot sufficient funds for the 
multiplication of ground nut seeds 
to be supplied to farmers.] (15) 

• 'That the Demand under the head 
Department of Agricultural Research 
and Education be reduced by Rs. 
100." 

(Need to evolve pesticides to 
control Uzzi disease for mUlberry 
crop.] (16) 

"That the Demand under the bead 
Department of Rural Development 
be reduced by Rs. 100." 

[Need to check the misuse of 
fundi under NREP. RLEGP and 
TR. YSBM schemes.] (17) 



285 D.G. 81-88-Mln. 0/ VAlSAKBA 7, 1909 (SAKA) 
Alrlculture 

D.O. 87-88-Min. 01 2U 
Agriculture 

"That the Demand under the bead 
Department of Rural, Development be 
reduecd by Rs. 100." 

[Need for a realistic evaluation 
of actual achievements under 
NREP and RLEGP schemes.] 

(18) 

"That the Demand under the head 
Department of Rural Development 
be reduced by Rs 100." 

[Need to initiate additional and 
special steps to provide gainful 
employment to labourers under 
NREP and RLEGP who are 
forced to migrate due to chronic 
drought prone areas.] (19) 

'"That the Demand under the bead 
Department of Rural Development be 
reduced by Rs. 100." 

(Need to take special care for 
permanent eradication of famine 
from Rayalaseema in Andhra 
Pradesh and Rajasthan] (20) 

"That the Demand under the head 
Department of Rural Development 
be reduced by Rs. 100." 

[Need for special assistance from 
Central Government for flood 
areas and chronic drought affec-
ted areas.] (2 J) 

"That tbe Demand under the head 
Department of Rural Development 
be reduced by Rs. 100." 

[Need to evaluate the standards 
of living of rural people and to 
initiate steps for their betterment.] 

(22) 

"That tbe Demand under the bead 
Department of Fertilizers be reduced 
by Rs. 100". 

[Need to bridge tbe gap between 
demand and supply of fert)-
lizers.] (23) 

"That the Demand under the head 
Department of Fertilizers be reduced 
b, Rs. 1 00" , 

[Indiscriminate supply of ''mini 
kit fertilizers" to people who do 
Dot actually use the fertilizers.) 

(24) 

"That the Demand under tbo head 
Department of Fertilizers be reduced 
by Rs. 100"" 

[Need to supply fertilizers to 
farmers at cbeap rates.] (25) 

"That the Demand under the head 
Department of Fertilizers be reduced 
by Rs. 100". 

[Need to set up more fertilizer 
plants in Krishna and Godavari 
basins.] (26) 

"Tbat the Demand under the Head 
Agriculture be reduced to Re. 1". 

(Fixation of support price for 
farm produce much below tbo 
prevailing market price.) (27) 

"That the Demand under tbe bead 
Agriculture be reduced to Re. In. 

Appointment of persons who are 
not sympathetic towards farmers 
and who are incapable of under-
standing tbe travails and tribula-
tions of farmers as members of 
the Commission to fix up prices 
for agricultural commodities.] 

(28) 

"That tbe Demand under tbe bead 
Agriculture be reduced to Re. In. 

[Failure to consider sympatheti-
cally the representations of 
farmers by tbe Agricultural 
Prices and Costs Commis-
sion.} (29) 

"That the Demand under the bead 
Agriculture be reduced to Roe. 1". 

(Failure to ra tiooalise . tho 
evaluation of tbe cost of farm 
output and remuneratift prices 
of farmproduce to act as an 
incentive for increased produe-
tion.) (30) 
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''That the Demand under tbe head 
Agriculture be reduced by Rs. 100". 

(Need to provide incentives to 
farmers to grow more groundnut 
by fixing the minimum price of 
8l0undnut at Rs. 7001 per 
quintal.) (31) 

"That the Demand under the head 
Alriculture be reduced by Rs. 100". 

(Need for subsidised distribution 
of improved agricultural imple-
ments to farmers.] (32) 

"That the Demand under the head 
Agriculture be reduced by Rs. tOO". 

[Need to fix up the price of 
sugarcane at Rs. 3S 0 per quintal 
by raising the cost of sugar by 
Rs O.~O per Kg.] (33) 

"That the Demand under the head 
Agriculture be reduce b}' Rs 1 GO". 

(Need for fixation of prices of 
agricultural produce on the basis 
of consumer price index.J (34) 

"That the Demand under the head 
Agriculture be reduced by Rs. 100". 

(Need to set up farmers agro 
service centres on a large 
scale] (35) 

"That the Demand under the head 
Agriculture be reduced by Rs. 100", 

[Need to initiate steps for impro-
ving the living standards of 
agriculturists and farm labourer.] 

(36) 

"That the Demand under the head 
Agriculture be reduced by Rs. tOO". 

(Need for sufficient credit to 
farmers at a low rate of 
interest. 1 (37] 

''That the Demand under the head 
Agriculture be reduced by Rs. 100". 

[Need to arrest tbe decline in 
the rate of investment in agrieu}-
ture.} (38) 
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"That the Demand under the bead 
Agriculture be reduced by Rs. 100". 

(Need to increase per acre yield 
of agricultural produce.] (39) 

• 'Tbat the Demand under the bead 
Agriculture be reduced by Rs. 100". 

'Need for development of agri-
culture in drought prone districts 
like Anantapur and Cbittoor in 
A P.] (40) 

"That the Demand under tbe bead 
Agriculture be reduced by Rs. 100". 

[Need to raise minimum wales 
for agricultural la bourers and to 
enforce it strictly.J (41) 

"That the Demand under the bead 
Agriculture be reduced by Rs. 100". 

[Need to establish an AU India 
Agriculture Service.) (42) 

"That the Demand under the head 
Agriculture be reduced by Rs. 100". 

(Need to compensate the losses 
in the farm produce due to 
power cut and power shortage 1 

(43) 

"That the Demand under tbe head 
Agriculture be reduced by Rs. 100". 

[Need to increase tbe area for 
cultivating groundnut crop.1 (44) 

"That the Demand under the bead 
Agriculture be reduced by Rs. 100". 

(Need to increase tbe acreage 
under dry land farmiDI and to 
introduce steps to improve dry 
land farming.] (45) 

"That the Demand under the bead 
Agricu Iture be reduced by Rs. 100". 

(Need to grant financial assis-
tance for production of ground-
Dut in dry Jands.) (46) 

• 'That the Demand under the bead 
Aariculture be reduced by Rs. 100"-
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(Need to introduce insurance 
facilities for Iroundout crop.) 

(47) 

"That the Demand under the head 
otber services of Department of 
Agriculture and Cooperation be 
reduced by Rs. 100". 

[Need for declaring moratorium 
on the interest payable by dry 
land farmers to banks and co-
operatives.} (4..8) 

"That the Demand under the head 
other services of Department of 
Agriculture and Cooperation be 
reduced by Rs. 100". 

[Need to provide sbort and long 
term credit to farmers at tbe 
appropriate time.] (49) 

"That tbe Demand under tbe head 
other services of Department of 
Agriculture and Cooperation be 
reduced by Rs. toO". 

[Need to construct godown in all 
co-operatives to enable fanners 
to store their produce.) (SO) 

"That the Demand under the head 
other services of Department of 
Agricdlture and Cooperation be 
reduced by Rs. 100". 

[Need for effective steps for 
cOQservation of water in drouhgt 
prone areas.] (51) 

"Tbat tbe Demand under the head 
otber services of Department of 
Agriculture and Cooperation be 
reduced by Rs. 100". 

(Need to improve the animal 
bealth and veterinary services to 
all villages.) (' 2) 

• 'That tbe Demand under the head 
otber services of Department of 
Agriculture and Cooperation be 
reduced by Rs. 100". 

(Need to start a training insti-
tute for poultry production and 
IDIDapment.) (S 3) 

[7ra",latlon] 

SHRf BHANU PRATAP SINOH 
(PiJibhiit): Mr. Chairman, Sir, I rise to 
support the Demands for Grants relatina to 
the Ministry of Agriculture. 

14.06 hrl. 

[SHRI SOMNATH RATH in th, Chili,) 

Sir, just now an Hon. Member bas 
mentioned certain basic issues and so far as -
I can remember, I will bave to take him 
long back in order to give him a glimpse of 
the progress we made in tbe field of agricul-
ture in the recent past. During tbe years 
t 955 -60, when the outside world thousbt 
that India was at the brink of starvation. 
as it depended beavily on foodglaln import. 
I remember correctly tbat tbe then Prime 
Minister Sbri lawaharlal Nehru took this 
mattcr seriously and set up the National 
Seed Corporation in 1963 in order to 
provide good quality seeds to the farmers. 
The Corporation was entrusted with the 
task of providing good quality seeds and it 
has been doing it since then. I have becn 
patronising the National Seeds' Corporation 
for the last fifteen years. I will dwel OD tbe 
quality of seeds later. At tbe outset, we have 
to understand that the country's agricultural 
production win go up only wben we realise 
tbe significance of seeds" fertilisers, irrigation 
and new scientific techniques. Is it Dot a fact 
tbat the country's agricultural production 
bas increased manifold during the last 20 
years. 

Tbe Ministry of Agriculture bas done a 
commendable job. If we shut our eyes and 
say that these people have not. worked or 
they have shirked worked work, it would Dot 
be proper. The reason being that we run 
short of space to store wheat tbat is procurtd 
in villages in spite of the FCI lodoWDs. 
Wbt:at has to be kept in the open at many 
places. There are many areas in the country 
where wheat dces Dot reach. There is Deed 
to bear in mind tbat the GovemlDCllt 
procures wbeat on support price and stores 
it but besides this tbere are other apDciea 
as well who procure wheat and store it. 
Tbese agencies create 'conditions in, dMI 
country whcrein it seems tbat tbere is sbnrt-
ap of wheat and then after raisins tbe price 
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of wbeat tbo, release their Btock and eam 
hup profits. At that moment our Govern-
ment sells foodarains tbroulh tbe Fair Price 
Shops at cheap rates. Sir, aD example of a 
particular State haa been cited in this 
connection. We had gone to Calcutta in the 
first week of February and we went round 
the ration shops there. It bas been alleged 
that tbe Central Government does not release 
the required quantity of Rice and Wheat to 
those States wbere the Congress (I) is not 
in power. Tbil is wrODa because we went 
round 30 Ration shops in Calcutta and we 
were accompanied by a number of people 
not only of our party but also of the other 
parties. The report of tbat tour bas been 
lubmitted to the House on tbe 2 Sth of 
Marcb. Wben we asked tbe shopkeepers 
and the consumers about the reported 
Ibort .. of Wheat and Rice. tbey replied in 
tbe negative. Tbe same was true of kerosene 
oil supply We saw that tbere was a queue 
for kerosene oil and the people were getting 
S litres of kerosene witbout any permit or 
quota. But it is repeatedly pointed out bere 
tbat tbe Central Government is doing 
notbing. Allegations are made in tbis regard. 
I am not criticising but only citing an 
example .•.• 

I. the work done by I. C. A. R. and 
Pusa Institute not laudable? We win have 
to appreciate whatever good work bas been 
done in tbe field of agriculture so that the 
scientists feel 'encouraged. At the same time 
we will bave to db'tet the attention of the 
Government to the lapses or shortcomings 
that may have been there. It is therefore 
essential that the scientists and otbers who 
are enaaled in research work c;hould improve 
upon tbe mistakes and shortcomings and 
thereby try to increage the agricultural 
production in tbe country Be'lides, we have 
also to increase tbe purchaSing power of the 
rural people because if this is not done how 
will tbey be able to buy tbe foodgrains. We 
provide them food,raios at the cheapest rates 
but we do Dot distribute it frre of cost. To 
increase tbe purcbasin, power and to provide 
more employment opportunities to the rural 
people, • 10m of Rs. 2000 croret bal been 
let aide for roral development. Durin. the 
put few ,ears, particularly, since 1930 we 
have obJerved tbat tbe purchasing power of 
dle people b,. increased .nd tbeir staudard 

Aplca/,",., 

of liviDI hal lODe up. A bulletin Ila. been 
sent to all the Members by tbe Rural 
Development Department and I feel that 
Mr. Bandbopadbyaya bas done a commen-
dable work by coneeting the necessary 
infOrD\adon. I have \\Titten to tbe Hon. 
Agriculture Minister that this bulletin should 
also carry information about the way money 
bas been spent by an individual who biS 
availed of the loan facility and, how tbe 
farmers of a particular area have been able 
to raise thr~e ctops ill a year after receiviol 
a boring engine. so that if a Parliamentary 
Committee wishes to see the good work done 
by the Rural Development Department, it 
can do so easily. The Committee shou1d 
visit Pilibbit. Bareilly and Sbabajabanpur in 
Uttar Pradesb to see bow the economic 
condition of the farmers bas improved and 
their purchasing power has gODe up. 

Sir. I would like to mention the year 
1962 when a war was tbrust upon UI. At 
that time our foodgrain stocks were limited 
and tbe farmers were a Iso in pitiable condi-
tion. Shastriji, the then Prime Minister, gave 
us a slogan 'Jai Jawan, Jai Kisan'. This 
slogan infused a new life in the farmers and 
scientists. Tbe soldiers at the borders were 
assured that the farmers would produce 
enough fo(\dgrains; that there would be no 
shortage of foodgrains anymore; and tbat 
tbey should defend the borders with all their 
might. I am glad that the farmers" and tbe 
soldiers did their utmost to realise the dreams 
of Shastriji. 

Sir, from t 962 to t 980, Shrimati Indira 
Gandhi did a commendable job for the rural 
people. Agriculture Department and tbe 
rural areas. We cannot deny tbe achieve-
ment. We should appreciate tbe good work 
done by tbe Government even jf we arc Dot 
in the ruling party. Sir. I presented four 
budgets in Uttar Prade4Jh and I always 
appreciated tbe suggestions of the Opposition 
and tried to implement tbem accordingly · 
We would like the Opposition to appreciate 
tbe commendable work done by the Govern-
ment anrl help us in our endeavour to 
achieve national develoDment. 

Sir, eight hours have been allotted for 
the Demands for Grants of the Ministry of 
Agriculture, wbich is tptrusted~ .it~ tile t.ak 
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of feeding the starviol people of the country. 
I feel that the time allotted is.very short. 
One can speak for eight hours continuously 
only on Animal Husbandry Department or 
for tbat matter OD horticulture. AU of us 
feel. tbat the time'allotted is very sbort to 
extead concrete suggest ions. 

Sir. wilen we talk of the pitiable condi· 
tion of the farmers, we will have to bear in 
mind their plight during 1977-~O period. 
Just now it has been mentioned that the 
farmers have to burn their standing sugar-
cane crop. Sir, in this connection I would 
like to remind that betVleen 1977 and 1980 
when our party was not in po\'. er either at 
the Centre or in Uttar Pradesh the farmers 
bad to 'burn their st,'nding sugarcane crop 
and it was the time when they had not even 
money to buy a matchstick. Sir, the farmers 
were feelina helpless )ike a woman who 
watches tbe funeral of her husband, but 
cannot weep. This was tbe situation in those 
days. I remember tbe plight of the farmers 
in those days. Arrears amounting to over 
Rs. 5 crore and 77 )akh remained pending 
with the factory owners for three years. In 
1980, when the Congress Government came 
to power, tbey saw to it that the arrears were 
paid to the farmers. As a result tbe economic 
condition of the farmers strengthened and 
their morale went up. 

It has also been mentioned here that we 
pay Rs. 16.50p. per quintal as the pIice of 
sugarcane to tb~ farmers. Sir, tbis is not 
correct. The Central Government decides a 
minimum price for sugarcane and it is for 
the State Governments to pay adequate price 
of sugarcane to the farmers in their respec-
tive States. I remember that when Shri 
Visbwanatb Pratap Singb was the Chief 
Minister ora the State, we paid Rs. 26 per 
quinta] to the farmers as price of sugarcane 
in our State at tbe instance of Shrimati 
Indira Gandhi. The price differential between 
the Eastern and Western Uttar Pradesh was 
only one Rupee. In spite of all this, if some-
body says tbat tbe Congress Government is 
anti· farmer and tbe Janata Party Govern-
ment which lasted for only three years, was 
tbe well-wisher of farmers" it is Dot correct 
and is absolutely wrong. 

Sir, I arow potatoes and both the HOD. 
Ministers know that I always feel concerned 

about agriculture. I am reminded of the 
years 1977-1980 wben we were ruined. A 
Vodka factory was to be let UP at Farrukba .. 
bad during tbe tenure of the tben Prime 
Minister. Tbe said factory was DOt issued 
a licence because if it bad ~en done. tbe 
liquor would have been maaufactured from 
rotten and poorest qualit) of potatoes. At 
that time neither Indiraji Dor Rajivji was in 
power but it. was Morarji's Government. 
Was this in the in' erest of farmen. ? I do not 
want to go into tbis controversy. I just want 
to make my submission before the House. I 
want to say a few words about sugarcane. 
We should produce sugar on the Drazillian 
pattern and acquire technical know-how 
from abroad, so tbat we can produce im-
ported quality sug8r indigenously and manu-
facture power alcohol from mollasses. The 
price of petrol has gone up manifold and 
consequently i1 ha5 affected mobility of our 
vebiclc:s. The offi:ers and staff who have to 
ensure the work of development in remote 
areas, they are Dot able to reacb tbere. If 
power alcohol is available, it can be mixed 
with petrol in 2 5 rer cent ratio and tben we 
can drive the required number of vebicles. 
Three litres of power alcohol can be mixed 
in 10. 12 litres of petrol. 

The potato production in the country is 
) 20 lakhs tonnes out of which . 60.65 lakb 
tonnes are produced in U.P. alone. If you 
buy a 100 gms. or SO 8ms. packet of potato 
wafers in Delhi, it will cost Rs. 4.90 and it 
means tbat tbe cost of one kilo of potato 
chips in Delhi is Rs. 100. We should try to 
end tbe increasing profit margin of .be 
middle man. We should ourselves set up soeb 
industries so that best quality potato wafers 
and other by· products of potatoes are avail-
able for export, because only tben can the 
farmer be benefitted. There are 6-7 casb 
crops including sugarcane, potatoes. etc. 
which can help in improving tbe economic 
condition of tbe farmer. 

Besides. I would like to point out that 
we sbould intensify our farmers' trainiog and 
visit programme. Our production is not in-
crea5mg. There are two reasons for it. One 
being inclement weatber and tho other is 
crop diseases. I rememb~r that in 1964-6S 
wben we imported wheat seeds, the ."erap 
wbeat production was 25- 30 quintals bat 
PD-13. Sunebra 64 and Larbara wic_ 



1~s D..G. 17-8s-Mla. 01 
"".,calI",. 

APRIL 21, 198' D.G. 11·81-Mt.. 0/ 
• t 

lSbri Bhanu Pratap Singb1 

helped in increasinl the yield manifold. After 
tbis'tbe Sona-Kalyan variety and improved 
irription facilities revolutionised alriculture 
but the per hectare yield did not increase as 
much as it sbould have been. I therefore 
draw tbe attendon of the Hon. Minister to 
it. The policy of Government is to increase 
tbe production of oilseeds but in vain. 
Groundnut cultivation was done over an 
arca of S lath hectares in Uttar Pradesb 
alone but today it is being done on one lath 
hectare. This is because it is affected by three 
diseases- Root rotting. plant stunting and DOt 
bearing fruit. It is true and we cannot deny 
the fact tbat so loog as we do not set up a 
National Gene Bank aod import lenes from 
other countries to introduce tbem in our 
country, our foodgrain production will go 
down continuous)y. Same is true of pulses. 
Why do not we encourage our farmers to 
produce peas. Today we have various varie-
ties of peas which we can produce and use it 
as a pulse. After canning, we can export it to 
other countries also and can earn foreign 
excbange which can be utilised for the 
development of the country. Recently a 
scientist bas said that peas are good far the 
growth of tbe foetus. It sharpens the memory. 
In big farms of your Pusa Institute and All 
India Agriculture Researcb Council, tbe 
scientists are Dot able to improve the quality 
of pulses and oil seeds beca~se there is a 
problem of isolation. We need a space of 
1660 metres for mustard plants and simi-
larly for Arhar. The persons workinl in 
Government farms and universities do not 
pay etteotioD towards it aod as a result the 
quality of seeds is declining and production 
is falling. 

In our country 94 lakh tonnes of 
maniOCS are produced. 1 would not sa v t t- a t 
it is a bobby of big landlords and Raja-
Maharajas. Tbe cost of production of food-
Irains is constantly increasing. 10 re~pect of 
Wheat and Paddy. our per acre profit is 
continuously reducing. If we have to engage 
our children in small scale industries, we 
should set up big canDing institutes and 
factories. We can also set up these industries 
under the Public Sector. Today, tbese by-
products are much Deeded all over the world. 
We have NAFBD orpnisation in our 
eountr)' whicb ~ collect tbese b,-producD 

.'cull.r. 
and export to other countries. We bave a 
separate Department for Fruit and Sorticul- -
ture, wbich bas too much work to do. We 
have lood production of various kind. of 
fruits in our couotry, so why do not 910 earn 
foreian eJ-change by exportins tbem to otber 
countries. I want to briD. ODe tbiDI to tbe 
notice of Sbri Makwana. We import biably 
frozen semen of various breeds, like bosten 
freezon, jerey and Swiss browD, but we 
should pay more attendon to our iDdipnoUl 
breeds. We bave 800d indiaeDous breeds 
which were imported by America to improve 
there breeds bUI unfortunately we are DOt 
paying attention towards it. I have liven a 
record of 1945 to Sbri Acbaria wbo is tbe 
Additional Director-General or tbe Deputy-
Director General and looks after tbe work 
of Animal Genetics. At tbat time a Sahiwal 
cow used to give 10,000 litre milk. I bave 
also given some other records of Tharparkar, 
Red Sindhi, Haryana Angol cows because be 
is writing a book. He is doing a Doble work 
which will be read by our coming genera-
tions. We commend tbe SCientists wbo are 
doing good work. If we have some load 
material or information witb us we should 
hand over it to tbem, so that they may do 
good work. Ao old saying goes tbat began 
and borrowers could not be choosers. These 
breeds have brought many diseases to our 
country and have created genetical problems. 
} would like to show one thins to you 
because I have its sample with me. Surra 
disease bas broken-out all over tbe country 
on a very large scale. I want to tell you 
about a medicine called Antri-cide Posalt 
manufactured by I.C.I. As an M.P. I have 
purchased tbis bottle for Rs. 450 and wheD 
I was Minister of Animal Husbandry in the 
Government of Uttar Pra,desh, I bought it 
for Rs. 400 but today it is not available iD 
Delhi even for Rs. 600. Have you an, olba 
med Icme to replace this costly medicine? 
Have you any substitute for distodiD. You 
have stopped the import of this medicine. 
The attack of surra disease kills the animal. 
within no time. A person wbo purchase a 
cow for Rs. 2000 can only understand the 
pain of its loss. I lost my own cow which 
used to give 38 seer milk daily. Therefore, I 
know as to how mucb painful it was for me. 
The medicines wbich were imported earlier 
from otber countries, are not beinl imported 
now. Tberefore, I request you to make 
arrangement to import these medicines 10 
tbat cattle of aoad breed can be saved. 
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Today it is Shri Rajiv Gandbi's era. He 

sa,s tbat new technology of agricultural 
development should reacb to the small 
farmers in the villages. Is it a political stunt? 
We see tbat whenever such tbings appear in 
newspapers, the oppositIon people criticise 
the Government and Sbri Rajlv Gandhi. 
Only tbe wearer knows where the shoe 
pinches. The poor villagers who works bard 
and live on leaves can understand tbe pain. 
They eat leaves because their State Govern-
ment is inefficient to provide wheat and rice 
supplied by the Central Government to the 
people there. The State Government is not 
increasing their purchasing capacity. There-
fore, I oppose this cut motion and support 
the Demands for Grants of the Ministry of 
Agriculture. 

(Engll,h] 

SHRI MADHUSUDAN VAIRALE 
(Akola) : I rise to support the demands for 
grants for tbe MInistry of Agriculture pre-
sented in tbis House. 

At the outset I must congratulate the 
Department of Agriculture for the achieve-
ments which have been made. In fact, instead 
of calling it tbeir achievements, I would like 
to congratulate the Indian agriculturists for 
accepting the guidelines given by tbe experts 
and thereby increasing tbe agricultural pro-
duction in tbe country. 

I remember, in my childhood, when I 
bad come out of jail in 1942, the starvation 
of Bengal. At tbat time the population was 
36 crores in this country and lakhs of peoplf' 
bad starved in Bengal during the British 
regime. Today tbe population has probably 
trebled and I don't think there is the state 
of starvation anywhere in the country. 

No doubt, this needs to be appreciated, 
tbis needs to be congrutulated and this needs 
to be encouraged. We congratulate and 
appreciate both the Government and the 
agriculturalists. While doing so, no doubt. 
the Department bas bel ped the agriculturists 
by creating new method of production, by 
creating new varieties, by introducing new 
technologies and by adopting new schemes. 
But at the same time. after congratulating, I 
would like to caution ourselves that we 
Ihould Dot be satisfied with the results that 

we have achieved uptil now. There it atiU 
mucb to be done. 

First of all I would like to request the 
Hon. Minister and the Minister of State to 
be cautious of one thmg. Many a time tbert: 
is no proof or evidence but tbere is intuition. 
I have an intuition that in the field of in-
dustry in this country and abroad also thoro 
is some sort of ilJ-feeling towards the api-
cultural sector. Last year one leadiq 
Chamber of Commerce and Industry in thil 
country conducted a survey and tbat too in a 
irngated area and tried to prove tbat Indian 
agriculturist is becoming ricb. That was 
Bombay Merchant Chamber of Commerce 
and Industry and the consultants were Tatas. 
When I went through the survey I found 
they bad only selected the villaacs where the 
irrigatIon facihties were available and con-
veDlently neglected the dry land arca. After 
tbis survey in some sectioDs of Press a 
demand was sounded· not made-tbat tbe 
agriculturist in India should be taxed. I 
thought may be tbis thougbt miabt have 
occurred to some obscure person who does 
not know much about agriculture but after a 
few days \\then our PrIme Minister, Sbri 
Rajlv Gandhi, went to USA there was a 
Press Conference and in that Press Confe-
rence a foreign correspondent put a question 
to our Prime Minis)er as to why Indian 
agriculturist is not being taxed. We never 
knew tbat Indian agriculturalists were sucb 
star attraction of the foreign correspondents. 
We knew it only after the question was put 
to our Prime Minister in tbe Press Confe-
rence at Wasbington. I do not want to con-
nect these tbings but after tbat and befcre 
the last Budget it was being said and pub-
lished that the agricultural sector is going to 
be taxed. Again after the Budget the discus-
sions were tbere even in our national media 
that why tbe agriculturist is not being toed. 
I do not want to go into details but I smeD 
distant design. I do not know from whom. I 
do not know for what. I leave it to tho 
capable hands of our HOD. Ministers but we 
have to be aware of designs apinst AlI'j. 
cultural Commuuity. 

Sir. our origin is in tbe villaaes. Lakbs 
and lakhs of villages are there in our country. 
If we cannot safeguard the interests of ... 
sons of soil and the farmers then it win be 
of no use for us to sit in tho Hoaac aud 
claim that we are their represcmtatiYIL 
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I will request the Hon. Minister kindly 
Dot to tate my su_estions or criticism in 
another liabt. It is out of sbeer sincerity tbat 
I venture to make some suggestions. 

Durinl the last few days it is being 
noticec:l tbat tbere are agitations in rural 
areas. I always feel sad and sorry tbat tbe 
rural population-when 1 say the rural 
populatioo Jet me be very very clear that I 
am Dot talking about tbe farmer who bas 
irrigation facilities because 70 per cent of 
peasants in India do not have irrigation faci-
lities. That's why I do not want to argue the 
case of 30 per cent of farmers. I want to 
.... ue the case of 70 per cent of farmers who 
dOD't bave irrigation facilities and whose 
farming is rainfed, wbo are dependent on 
Dature and wbo have no other alternatives. 
So, when I talk about farmers, let it be 
undentoad tbat I am not talking about 50-
called Kulaks. I am talking about the farmer 
who works in bis own fields and tries to earn 
his livelihood. 

Sir, for the last few days, it bas been 
seen that at times tbc,e is agitation in the 
rural areas. My dear friend Mr. Makwana 
mentioned in the other house the other day 
tbat there were polItical motIvations. I have 
DO doubt about it. But I want to go beyond 
that. We should be careful not even to give 
an opportunity for such political opportunists 
to exploit tbe situation in tbe rural areas so 
tbat they should not be able to start an agi-
tation. 

A feeling is growing gradually in the 
rural areas tbat urban areas are prospering 
more and rural areas are not prospering 
equally in comparison with tbe urban areas. 
J will live you some example. In 1980, Sir, 
the production of two-wheelers in tbis 
country, the production of man-made fibre 
in tbis COUDtry, the production of TVs in 
this country was much less. You will be sur-
prised tbat tbe production of two-wbeelers 
rose from 50,000 pieces per year to about 
2-3 lath pieces at the end of 1985. Defini-
tel, it is a sign of prosperity. If tberd is no 
demand, industrialists would not have pro-
duced it. It moaos urban area is prospering. 
Wbat is'*' bappenina to al1'icolture '1 I am 
.... total to the Hoo'b)e Minister tbat wbile 

Agrlcultllre 
layiog down tbe luidiq principles decidiDl 
the prices of agricultural commodities, one 
point bas been inserted and tbat is about 
parity in prices. Sir, DOW what do we mean 
by "parity in prices"? Is there parity in 
prices ? I am worried about the parity in 
prices not only for tbe agriculturists but also 
for agriculture itself. Agriculture beiDg tbe 
backbone of Indinn economy, tbere has to 
be a balanced parity in prices compared to 
agricultural section and in~ustrial section. If 
tbis parity is not tbere, Sir, new imbalances 
win be created. new disparities will be created. 
This may create great problem for national 
economy. I will 8ive you some examples. 
Tbe potato is beiDI sold at Rs. 3.4 per kilo 
but tbo wafers are being sold at Ra. 70 per 
kilo. So, wbere is this money going? This 
money is going to the middleman. That 
middleman is definitely not from the rural 
areas. He is not from agriculturalists or 
rural area. Sir. because agriculturasts and 
farmers cannot form trade unions. they are 
unorgaoised, we have to give much more 
protection to tbem. I am not gruding the 
salaned income classes. Why should'I grudge'? 
Dr. Datta Samant is not there in this House 
today. But be has a record of achievement, 
Sir. The drivers in bis union are drawing 
Rs. 3,000 per month. I don't grudge it. 
May be that tbat driver must have come 
from some village. I do not want to compare 
urban dearness allowances with tbe income 
of agricultunsts. I do not want to compare 
tbe salaries whicb the urban people are 
drawing with the income of the agricul-
turalists, but I definitely want tbat they 
should be self-sufficient. They do not want 
to be profiteers. they do not want bonus, 
gratuity etc. but they do need to be sufficient 
enough to sustain themselves. The present 
unfortunate situation can. however, be re-
moved; it is not impossible. 

As far as agriculturists are concerned. I 
will make some concrete suggestions. Tbe 
question of prices of agricu) tural commoditiefl 
arises mainly because of la~k of planning of 
cropping pattern in tbe country. Agricultu-
rists do not know how tbey should plan their 
own crops. If in one year they get mOle 
prices for cotton, next year mere aaricultu-
rists go in for growing cotton. Naturally, 
because of tbe supply and demand factor, tbe 
prices of cotton come down. And wben tbe 
prices come down, the support prices comes 
iato tbe picture. AlwaYI, tbe support prioo 
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need not be beneficial. Today there are 
~ar.io~ factors. Cotton, for example, grown 
In Irngated areas and the cotton grown in 
dry farming areas have different production 
quantity per acres. While in the irrigated 
areas three crops can be taken during one 
year, in ~the dry farming area, only one 
crop can be taken during one year. I am 
glad tba t this year they ha ve increased the 
price of wheat and jawar but it is insignifi-
cant. 

14.47 brl. 

[MR. SPEAKER in the Chair] 

I am glad that the Hon. Speaker has 
arrived at the right moment. I come from a 
dry land area. The Hon. Speaker had 
occassions to visit us and we bad the honour 
to receive him twice. In dry land area we 
may work very hard but we cannot have 
more than five to six quintals of jawar per 
acre even by usiDS bybrid variety of jawar. 
We can take only one crop. The price of 
jawar is Rs. J 30 or Rs. 135 per quintal. If 
I produce four quintals per acre, it means 
that I earn around Rs. 500 per acre. If r 
have twenty acres of land, you can calculafe 
how much a family can in mv state earn 
per year? And what bappens because of 
the ceiling? One can have S 4 acres of dry 
land for five members of a family. It was 
done in 1974. Today it is 1987. During 
this time tbree or four new members must 
have joined every family. What is the price 
of tbat land? If I sell one acre'l of my dry 
Jand, the highest price that I can get is 
Rs. 2000 or Rs. 3000 per acre. What is the 
production every year and what is the 
pattern in industrial sector. One scootor 1S 

sold at Rs. 12000. It means that my two 
acres of land can bring only one wheel of a 
scooter. If I decide to purcbase a pair of 
shoes for myself, today tbe Bharat Leather 
Corporation. a Government Undertaking ~ 
Dot a profit making org1Jnizati()D. sells a 
pair of shoes at about Rs. 200. Therefore, 
my two quintals of jawars become equal to 
one pair of shoes. It is not at all economic 
parity at tbe national level pricess. I will not 
go into all the details. But I would like to 
draw the attention of the Department of 
Agriculture to have a dialogue with other 
Ministries so as to find ways and means to 
have some parity in this regard. I say this 
because tbe rural population should Dot set 

~/cullu,e 

a feeling that tbey are being discriminated 
and that tbe urban people are getting more 
advantages while rural peot»e are ,ettin, lea 
advantages. Some dry-land farmers, alter 
reading in the newspapers that sick indUlb'J 
is being nationalised, asked us whether we 
consider agriculture as an 'industry'. If we 
say yes, tben they win say tbat their industry 
is sick and whether it can be taken over. I 
do not want to humiliate anybody here, but 
I am very very sorry to mention th.t tbe 
earnings of a dry-land launer owning 20 to 
25 acres of dryJand is equivalent to or 
even Jess than the salary of a sweeper or 
a cleaner working in a city. Farmers are 
demanding the lowest possible mone),. We 
may ~el1 imagine their situation. I would 
submit that we must try to help these dry-
land fa rmers and we must try to strike some 
balance. 

I would like to mention only two points. 
I do not like to go into everything because 
we did have di,cussions in our Consultative 
ComD"'ittee meetings and I am very alad to 
state that both the HOD. Ministers were very 
sympathetic to us. 

First, I would appeal to the Hon. 
Minister to kindly reconsider the whole busi-
ness of cotton crop. Let the farmers know 
one year ahead, as to how much cotton is 
needec. Accordingly, you may inform the 
State Governments not to anow or advise 
the agriculturists not to grow more cotton 
than what is required. It is mentfoned in the 
Natiopal Textile Policy declared in 1985 
tha t even among tbe poorer sections of the 
population, there is a greater demand for 
cloth made of man-made fibre. I do Dot 
know who has invented this great idea. A 
poor man is conccrned with cheap cloth aDd 
whether it is of man-made fibre or cotton is 
of DO concern to bim. At tbe most, it may 
be his secondary concern. I think that one 
of t be reasons why the cotton cultivators aro 
suffering is because of tbe undue encourqe-
ment given to the man-made fibre industry 
in this country. This has to be checked 
somehow. We all know that they have now 
built empires of man-m"de fibre business. 
These corporate peopJe quarrel amon. them-
selves and we poor members of ParUament 
are victims of their quarrels. It will be 
better to discourage tbem. Tbey should be 
shown their proper place. We must "'0-
guard the interests of tbe poor apical_"" 



!O! D.G. 87-81-MlII. D/ APRIL 27. t987 D.G. 81-88-Ml •. 0/ 304 
.Agrlad,.r. 

(Shri Madbusudan Vairale] 

who cuttiftte cotton. Once tbe agriculturist 
comes to know that in a particular year 
cotton is not going to fetCh a good price, be 
will switch over to other crops. Here I have 
a word to say about our universities. Last 
year, I had visited certain universities but 
tbey do not study these aspects at all and do 
Dot advice about substitute crop. 

People were agitated and they were com-
plaining tbat they got a very lec;s price for 
tbeir coHon. Some leaders took undue ad-
vantage of the c;ituation and Shri Makwana 
knows, that they bave started political a~ita­
tions also. It is not f)o"sible for these ~o 
caned leaders or for anybody to have any 
access to the rural areas and use the 
problems of tbe farmttrs to their advanta~e. 
We the Congress people are proud to say 
tbat we are tbe real reDresentatives of these 
farmers. But we sbould solve their problem. 

MR. SPEAKER: Do you know why 
you got the lowest price ? It is becau~e you 
produced more! 

SHRI MADHUSUDAN VAIRALE: 
Yes Sir, here productivity is penalised. In 
fact, tbis economics is much more compli-
cated. You made a query once about this. 
Now, because of this man-made fibre 
industry and otber big textile houses, a new 
industry bas come up It is called advertise· 
ment industry. The total investment in ad-
vertisement industry in this country today, 
mOlt be between Rs. 500/- to Rs. 700 
erores. Who are spending in tbis? And 
tbose who are benefited from adv~rtisements 

are unlikely, I repeat unlikely, to take the 
aide of tbe farmers. Because, farmers have 
110 lobbies and also because aU economics in 
tbis couDtry is being studied, sitting in tbe 
25th t100r, in an airconditioned atmospbere. 
From tbere, they write, how bad poverty is 
in tbe vinages. I do not think they have 
ever visited the vil1ages or tb~y have ever 
lODe tbere. That is why. unfortunately, 
these agriculturists bave no lobbies •• 

SBRI SOMNATH CHATTERJEE 
(BoIpar): Take them to your village. 

SBIU MADHUSUDAN VAIRALB: 
Mr. Samaatbji. I am bom and have been 
broaabt up ia tbe viUap. 

Agriculture 

SHRI SOMNATH CHATrBIUBB: 
Now you have deserted it. 

SHRI MADHUSUDAN VAIRALB : 
No Now I have joined your community as a 
Lawyer. 

SHRI SOMNATH CHATTERJEE: I 
am not only a Lawyer. I happen to earn my 
living honestly as a Lawyer. 

SHRI MADHUSUDAN VAIRALB: I 
think, Sir, I have never tried to interrupt 
the senior Members. 

MR. SPEAKER : He is Dot interrupting 
you. He it only ad<!ing. 

SHRI MADHUSUDAN VAIRALE: I 
presume tbat his sympathies are witb tbe 
marginal and small farmers of this country. 

Another suggestion I would like to give 
you is regarding the New Sugar Policy. I 
understand the difficulties of Agriculture 
Department because the Textiles Depart-
ment is a separate Department; the Ministry 
of Commerce is 8 stparate Department; and 
tbe Department of Agriculture is a separ'lte 
Department - I understand your difficulties. 
What I suggest is that, there should be pro-
per coordination white planniDg between the 
Ministry of Agriculture, Department of Tex-
tiles and the Ministry of Commerce. If their 
coordination is proper, then SO per cent of 
the difficulties of the Indian agriculturists 
will he reduced. I hope, tbis suggestion will 
be considered more seriously. 

Secondly, tbis year, tbe problem of 
Sugar Policy bas also come up_ It has been 
decided that tbey are not ,oing to allow co-
operative sugar factories, which are below 
2500 TeD. I do not think tbat it is a 100d 
policy because only big capitalists will be 
a hIe to inve~t ID suga r industries-co-
operative sugar industries-can Dot come up. 
So 1 250 TeD capacity sbould be allowe"'. 
I will .•. cooperative sugar factories. So, it 
should be left to .•• 

( lt1t~rruptlo",) 

[Translation] 
MR. SPEAKER: Mr. Vaira1e. as you 

bave said about capitalists, I would like to 
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ask ,ou w\tether there is ceilinl on any other 
thina except land 1 

[Engll,h] 

. D~. G. S. RAlHANS : Kindly have a 
dlscosslon on this subject. 

MR. SPEAKER: Why not? Absolutely 
1 welcome it. • 

SHRI MADHUSUDAN VAIRALE: 
Yes, Sir. It is riaht tbat in these corpor.te 
sectors, particularly in tbe urban areas, tbey 
have lot of concessions OD income tax and 
otherwise also now. Before you occupied the 
Cbair. today, I bad mentioned that in tbe 
p~s~ conference of Washington, our Prime 
Minister was asked a question "Wby Indian 
81riculturists are not being taxed ?" I am 
glad that, even foreign Press bas started 
taking note of poor Indian agriculturists. I 
am not talking of those who are having 
hun~reds of acres or irrigated land. I am 
talklnl of the majority of farmers. 

Another thing I want to say is about tbe 
lInd ceilings. In my State at least-I do not 
know exactly about tbe other States - ceilings 
bave been implemented and in urban areas 
there is no ceiling on incomes. • 

15.00 brs. 

For example, in these public limited 
compani~s. we are aware tbat their 93 per 
cent capital comes from pub1ic resources 
financial institutions and shareholders; onl; 
7 per cent or 8 per cent is their own capital. 
The same thing is not applicable into agri-
cultural sector. My last request to the 
Department would be to have a proper co-
ordination between these three departments 
and to try to do justice. • 

In concluding my speech. 1 support the 
Demands for Grants of this Ministry. 

---
lS.02 hrs. 
DISCUSSION RE: FRAMING GUIDE· 

LINES TO ENSURE SMOOTH FUNC· 
TIONING OF DEMOCRATIC INSTI .. 

TUTIONS 

, 
MR. SPBAKER: Now we take up the 

out item viz. Discussion under Rule 193 

raised by Sbri Dhaswat lha Azad. 

SHR) K. P. UNNIKlUSHNAN 
(Badagara) : Sir, I presume you bave ad· 
mitted this Motion under Rule 193. under 
rule 194 ••• 

MR. SPEAKER: Under rule 193 •. 

SHRI K. P. UNNIKRISHNAN: No. 
Notice is under rule 193, and the admission 
is under rule 194 ••. (lnte"uptiolU) 

SHRI MADHUSUDAN VAIRALB 
(Akola): Has Mr. Unnikrisbnan any point 
of order about my speech ? 

SHRI K. P. UNNIKRISHNAN: No; 
1 thought your speech bad ended. (lIl"""P· 
tlon) Tb~ Speaker bad called the next item. 
That is why I raised this point of order. 

MR. SPEAKER: It is OK now. We 
have just started. 

PROF MADHU DANDAVATB 
(Rajapur) : Where he ended. Mr. UnDi-
krishnan belan. 

SHaI K. P. UNNIKRISBANAN: Sir. 
I think admission -I presume-is subject to 
rule t 86, which refers to all Motions, 
whether they be under rule t 84 or 193. 
Rule t86 says: 

"In order that a motion may be ad-
.. missible it shall satisfy ••• " 

It is not, 'it may', but it is, 'it sball satisfy 
the following conditions". Conditions (i) to 
(viii) are there. 

Tbis Motion, as 1 bave seen it on tbe 
List of Business, clearly violates rule 186 
where it is said that it shan raise one lubl· 
tantially defiDite issue, under condition (i); 
and under (iv) it says: 'it sbaJJ be restricted 
to a matter of recent occurrence'. 1 1m Dot . 
clear which matter of recent occurrencc It is. 
Therefore, I would lite a clarification lrom 
you: As it stands on tbe List of BOliDe--
since in your wisdom you have cJecicJo to 
admit it-I want to have a c1ui8cadoo 
because wo would otberwise bo settilll up. • 
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bad precedent if Motions of tbis kind are 
admitted on general premises. 

There have been a number of opportu-
nities when we wanted discussions, and you 
were also kind enouah to point out on those 
occasions that they should .• 

MR. SPEAKBR : May I remind you that 
rule 186 pertains to substantive Motions, 
and not for tbese ••• lt refers or pertains to 
substaDtive Motions. (Interruption,) 

SHRI K. P. UNNIKRISHNAN: Rule 
193 also. Rule 193(i) .•. 

MR. SPEAKER ; No; it is rule 1 93 
which relates to sbort discussions. 

SHRI K. P. UNNIKRISHNAN: Dis-
cussion is based on a Motion. 

MR. SPEAKBR: No; it is not. It is 
Dot applicable. Over .. ruled. 

SHRI K. P. UNNIKRISHNAN: May I 
point out, if you permit, that there have been 
precedents, and rulings on this score ? 

MR. SPEAKER: We did allow. 

SHRI K P. UNNIKRJ~HN ~N: You 
can reserve your opinion on this .•• 

MR. SPEAKER: I have done it. 

SHRI IC. P. UNNIKRISHNAN: Un .. 
fortunately, in this House ••• (Interruptions) 

MR. SPEAKER: It is all right. It is 
completely clear. No problem. Rule 195 
say. : 

"There shall be no formal motion 
before the House nor voting. Tbe 
member who bas given notice may 
make a short statemtnt and tbe 
Minister sball reply sbortly. Any 
member wbo bas previously intimated 
to the Speaker may be permitted to 
take part in tbe discussion." 

Tbat is all, 

SHRI K. P. UNNIKRISHNAN: Is 
tbat tbe matter ? 

MR. SPEAKER: It is all rigbt. I bave 
done it. 

SHRI K. P. UNNIKRISHNAN: What 
is tbe matter? Are we discussing electoral 
reforms or blackmailing ? Let us be clear on 
tbat. 

MR. SPEAKER : It is the same thing. 
It is one part of tbe whole. 

SHal K. P. UNNIKRISHNAN: Or. 
can you say it is an omnibus statement? 

MR. SPEAKER: It is not an omnibus 
statement. We did it earlier also. We had 
discussions. It is some thing which we bave 
done earlier also. Accordins to precedents, 
we are doing it. We have done it earlier 
also; and accordingly, we arc doing now. 

Shri Bbagwat Jba Azad now. (Interrup-
tion,). 

SHRI BHAGWAT JHA AZAD (Dbagal-
pur) : Mr.Speaker, on November 1 S, 1983, a 
professor-turned-politician made an unprece .. 
dented attack, the most virulent of its type, 
on an ejected representative of the people, 
wbo happened to be the Leader of the 
Opposition in Karnataka Assembly; and be 
was followed by friends in this House- Sbri 
Atal Bibari Vajpayee. Shri Satyasaclban 
Chakraborty, Shri H. N. Babuguna, last but 
not tbe Jeast Shri Charan Singh; and they 
insisted for an adjournment motion so im-
portant was tbe subject for tbem. You 
allowed a discussion as you have allowed 
today, but tbey were not satisfied. I quote 
Prof. Dandavate. He says as follows: 

• 'I have given you a notice on tbe 
question of toppling of tbe Karnataka 
Government. I bave got tbe casette. 
I bave given you a transcript of con-
versation of Congress leader with 
lanats MLA and I can present one 
cassette that was demonstrated in a 
press conference. I have shown papers 

'Submitted to you ..... 

Thea later on be says, I have liven tho 
transcript. I said that the transcript sbould 



~09 DI,c.re. Praml"g Guldelln" VAISAKHA 7, 1909 (SAKA) DI,r.r •. Prami", (;",." •• , 16 
lor .mooth functioning 01 for .motllh ,,,*'10,,1. of 

d,mocratlc /""'111110". democtrltk ""litlltlo". 
be read out in this House. So, it went on 
for 2S minutes in spite of your allowing to 
have tbe discussion, they walkcd out. It 
tbowed bow important, accordiDI to them, 
tbe subject was. They wanted an adjourn-
ment motion. Naturally, it must be very 
Important. Wbat was the subject? The 
subject was tbat Sbri Moily, tbe tben Leader 
of Opposition-tbis is the position and tbe 
8tatus of opposition in Indian democracy and 
and all democracies had given Rs. 2 lakhs 
to Shri Byregowda to induce him to defect 
to Congress - the proof is that there was a 
tape recorded version which he grave to you. 
Mr. Daodavate, to prove his facts-when 
you allowed a discussion on 17tb of 
November, 1983-said to quote there are a 
number of things tbat bad happencd; there 
are certain tapes that are available; tbere are 
certain photographs of certain amounts that 
bad been drawn from Delhi-I may tell the 
Hon. Member of the rulIng party- but also 
two types of finger print Impression tbat had 
appeared on the handle of Rs. 2 lakhs, to 
unquote. Then, when the Congress members 
protested. he said to quote if tbe cap fits 
your heard, I cannot help It. All that I want 
to say is this that as far as photographs and 
evidencc about Rs. 2 lakhs are concerned, 
tbe photographs, the finger print impressions 
are all preserved" to unquote. This is the 
big statement that the Hon. Member, Prof. 
Dandavate made on tbat day. ] t was so 
important that before tbe conscience was 
stirred in this House and he came upon to 
make the statement almost asking for 
adjournment of the House, there was another 
gentleman whose conscience was very much 
disturbed. He was .pending restless days and 
sleeplessness nights in the Capital of 
Karnataka at Bangalore, and so much so 
that at Krishna -what an unfortunate 
happening at K.rishna-the Rama Krishna 
made a press conference and one Byregowda 
came there and made a statement. He said : 

• • Stealthily recorded the conversation 
witb the help of a sony Walkman tape 
recorder and a dicta phone kept in his 
coat." 

Ooly one came out, not the other one. There 
were two, but only one came out before the 
commission. The other one did not know 
wbat bappened to it. All these thiags, I am 
ncitiDi because this wi111ead to the kind of 

conspiracy) the kind of manipulation that 
was done. It so disturbed tbe conscience of 
tbe Chief Minister that he did not lose time 
in sendJDI a transcript of tbat to the Presi-
dent of India, to the Prime Minister of Jndia. 
He lought the help of the members of the 
fourth estate to join the war; tbey readily 
agreed. The Fourth Estate, asked by tbe Tbird 
Estate, to join a war of crusade alainst tbe 
corrupt politicians readily agreed to go to 
that war. 

The question is, on that day, I would 
not quote mucb, but it is very unfortunate 
when all this tirade, all tbis campailos war 
made against the ejected MLAs of Karoataka, 
there unfortunately, in that the Press also, 
very gladly and glibly joined. I would Dot 
quote much, ~ut there are some tbings I 
want to say how they are related to tbis and 
bow they attacked and how do they speak 
and how the wj~e men of the Press came 
out with their ~ditoriaJs. editorials wbicb are 
supposed to be the wisdom of all tbe 
persons in the country, there are onc and 
many: tbe Indian Express, the Teltgraph, 
tbe Hmdllstan Tlm~&. The Hi"du".. Time, 
said : 

UKarnataka independent MLA Byre 
Gowda's dIsclosures in BangaJore are 
shockmg even to those acclima tbed to 
tbe polluted political atmosphere of 
the day." 

Sir thus said, tbe Indian Expr,ss : 

"The evidence produced by the 
Karnataka legislators of Congress (I)'. 
a ttempt to buy over the damniD8 proof 
of the party to bring down the State 
Government by hook or by brook and 
take over." 

So, said the Statemen, ·'the latest turn of 
event~ in Karnataka with claims about buac 
sums being offered to legislators for Cball8iDI 
sides aod the playing of tapes which are 
alleged to have been secretly recorded, 
mysterious conversations in motor cars miabt 
seem to belong to the realm of crime fiction" 
unquote. They belong not to the realm of 
crime fiction, but it turned out to be the 
land of absolutely a ftiabt of iml&inatioa. 
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And all tbis in profuse were quoted by no 
otber than my friend Mr. Somnath Chatterjee. 
I will nt't quote. more. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Because I am always relevant. 

SHR) BHAGWAT JHA AZAD: 1 will 
not quote. Tbis is his relevancy. Even now 
the relevancy tbat my friend is talking about. 
Even after tbis? Oh? God ? What a fan, 
my couDtrymen in tbe representatives bere! 
So, tbe boly war, the crusade was joined by 
tbe Third Estate, by the Chief Minister, by 
the party, by the leader of the Janala Party 
in tbis House. by the Members writing to 
tbe Prime Minister, writing to the President. 
Everywhere a big atmosphere was created 
that two lakbs of rupees were brought, were 
given in bribe to make the MLA defect from 
Janata-the then independent MLA-to the 
CODlress Party. 

You will be able to appreciate who were 
the persons involved in this wbat kind of 

. persons were involved in this, on whom 
Prof. Madhu Dandavate spent so much of 
his time and prestige and Shri Somnatb 
Chatterjee as well, and many other friends 
also. Who was tbat person? That person 
was an MLA, 8n independent MLA in tbe 
Kamataka Assembly, Mr. Byre Gowda. 

AN HON. MEMBER: It is 
Gowda'. 

'Byre 

SHRI BHAGW AT JHA AZAD: I am 
sayinl "Byre Gowda" ! To that Mr. Gowda, 
on tbis eartb a call was given and the call 
was led by Madhu Dandavate, to call upon 
tbe holy lead to filbt tbis war-rather on 
Ihis sub-continent. Wbo was the pt:n~cn ? 
Sir, be was an independent MLA. ADd theD 
be beciAme the associate MLA c,t Janata 
Party and what was the prize for tbat? The 
moment be joined and became the assocIate 
Member of the Janata Party, of Sbr. Jaipal 
R.eddy's party.-do not stand up-what was 
tbe prize be lot? He got tbe Cbairmanship 
He lOt the Chairmanship of KarDataka 
Urbaa Water Supply and Sewerale Board, a 
post carryiol biBh prestige, power, pelf, 
good amount and all that. All everything. be 
lot it. 

democratic '''''1"""., 
SMRI S. JAIPAL R.BDDY (Mabbub· 

naaar): And Swill Bank accounts alao. 

SHRI BHAGWAT lHA AZAD: I do 
not know that. He knows. Miaht have been 
Swiss Bank also. If two laths of rupees can 
be produced to blackmail a CoDgrcss MLA, 
then it must be lb. 20 laths in Swiss banks,. 
Who knows it ? What I say is this. this Byre 
Gowda, Sir •••• (Interrllptlon,). This pntlemaD. 
the moment he became a member of the 
Janata Party from Associate Member, became 
the Minister- the Chairman and then the 
Minister. 

SOMB HON. MBMBERS: Shame 
Shame. 

SHRl BHAGWAT JHA AZAD : I will 
advise them Dot to say shame to him because 
any amount of shoutiug shame will not 
shame them at all. Why use your voice for 
tbat? So. Sir. what I say is that: wbo is 
tbis gentleman ? He said tbat tbe notes bad 
the slips of Sadar Bazar Bank. When be was 
called by the Commission to produce that, 
he said : No, all tbese slips had disappeared; 
oDly one gadda bas got this slip. Who knows 
from where he 80t the slip and put it tbere. 
He said that Mr. Bbajan Lal-whose name 
was mentioned-a Minister from Central 
Government came with buge amount to 
topple tbe Government. Sbri Bbajan Lal 
lave an affidavit. He Byre Gowda was called 
before tbe Commission and be said : I do 
not know. His advocate did not pursue the 
amount. And therefore, the Commission 
said about Mr. Gowda: This also sbowl 
that he (Mr. Byre Gowda) was prone to 
make reckless allegation without basis. This 
il what the Commission has to say about 
this gentleman. ADd this gentleman beld a 
pre&s conference in Krishna before &ama 
Kri~hna and started a ca81paian of malign-
ment alainst a representative of the people, 
who was the oppoaition leader there. And 
this is the kind ()f man for wbom my dear 
friend, Mr. Madhu Dandavate, and Mr. 
Somnatb Chatterjee, a great advocate-of 
course. advocates have got only one principle; 
tbey say: Well, I do not know who bas come 
to me; I bave to defend him because I have 
lot my fees. 

saRI SOMNATH CHATTElUBB : 
Witbout any fees. Direct bim to compenaate 
me DOW. 
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MR. SPEAKER: I think, that is why SHRI S. JAIPAL REDDY: On a Point 
you faltered. of Order, Sir. The point is tbat be is refer-

ring to somebody as robber. 
SHRI BHAGWAT JHA AZAD: I am 

compensating bim now. The whole country 
will now know him now as a great lawyer, 
bow defended a bad case; out of nothing made 
something in Parliament. What else do you 
want ? And, therefore I would ask: Who 
was the prima donrao this case '1 Tbis Gowda 
and Rama Krisbna met on this point. 1 t 
should be known as to who is tbis gentle-
man. In January 1983 elections, tbe 
Congress Party got 81 seats, lanata 62 seats, 
Kranti Ranga 32. BJP 18 and Independents 
18. The moment Congress refused to form 
tbe Government, there started the game of 
defection. Though Congress was the largest 
party with 81 seats, it refused to form the 
Government. They said: Please, you great 
virtues, all you start it. And tbe game of 
defection started. They charged the opposi-
tion leader to defect an MLA. But they were 
61 on the day of occurraoce. From 61 they 
became in November 97. By what? Cheated 
Kranti Ranga. And then got the Independent 
MLAs. And then tbey got tbe others. And 
tbey brought to 92 and Congress remain-
ed 81. 

SHRI S. JAIPAL REDDY 
bnga fought on Janata symbol. 

Kranti 

SHRI BHAGWAT JHA AZAD: All 
light, Sir J I accept his amendment. He does 
not appreciate tbe spirit of it tbat his party 
from 62 became 91 ooly by doing that. 

SHRI S. JAIPAL REDDY: It was to 
begin with 94. 

SHRI BHAGWAT JHA AZAD: And 
Congress remained 8 1. Who engineered 
defection? We or they? Who was the 
leader? Here I am reminded of a story of 
'An Alibaba and 40 thieves'. Here is an 
Alibaba and 40 robbers who made broad 
daylight robbery. The Alibaba must bave 
moved in his grave and said: Oh my good-
ness, wby did 1 steel at all? I should bave 
made a robbery like this in open broad day-
ligbt. He must be beaving a shy of relief: 
Ob, I did a small tbing : I should have d ODe 
• biB one. So. I say we were charaed ••• 
(IrIt""upllon). 

SHRI BHAGWAT JHA AZAD: It is 
an allegory, Sir. I have not said tbat be is a 
robber. I have given an example. 

saRI S. JAtPAL REDDY: Fony 
robbers be has said. Sir, and be bas made 
the refer.,nce in a particular context. So, bo 
referred to MLAs as robbers. 

SHRI BHAGWAT JHA AZAD: Sir, 
may I say in reply to this that in tbis House 
I am doing it for the first time. In this 
House the Hon. learned Member of Opposi-
tion. not once but hundreds times bas 
repeated 'Alibaba and the forty thieves. I am 
ooly saying it as an allegory. It is an allegory 
to say that there was an Alibaba and forty 
thieves. He must have used in his pvc ... 
(Interruption). 

SHRI SOMNATH CHATTERJBB: Sir. 
the point is that is Alibaba as dead? Be 
said, 'Alibaba in his grave'. Alibaba is not 
dead. 

SHRI BHAGWAT JHA AZAD: I 
think, Sir, be is dead. I will say he is dead. 
I will reply and Shri Somnatb should bear. 
Only laughing will not do. I will reply bim 
that he is dead because now Alibaba and 
forty robbers have come. the thieves have 
disappeared. Therefore, he is dead. There-
fore, Sir J he has chal1od .•• (Interruption). 

SHRI S. JAIP AL REDDY : Alibaba is 
not dead, Sir. The forty thieves have been 
multiplied by ten times. 

SHRI BAGWAT JHA AZ"D: Riabt. 
Sir. All tbe theives havo been multiplied in 
the Assembly there and now he bas another 
leader. It is they, Sir J who have done tbis. 
Wbat a sbame that doing all this kind of 
things, stin they bave the courap to staDd 
up, laugh and speak! After asking l'elret in 
tbe morning, in the evening enjoyins it. 
Wonderful! At least one sbould be quiet to 
listen, sbould be sober tbat be has com-
mitted a mistake. ' 

SBlU S. JAIPAL B.EDDY: Who'l 
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SHRI BHAGWAT JBA AZAD : You, 
your party, your leader wbo brought, out 
of fantasy, tbe charles against democracy. 
I charge his party of denigrating the demo-
cracy in this country by black-mailinl an 
elected representative of the people by abso-
lutel, baseless charges which bave been pro-
ved concocted, manipulated, by Commission 
which Madbu and others demanded and 
their own Government set up. And yet they 
have tbe courage to say tbat. Tberefore, I 
say tbat they charged us of toppling tbe 
Government but when they set up tbe Com-
mission, the Chief Minister did not send 
tbis cbarge to tbe Commission. Why did he 
not refer thiS charge to that independent 
commission which Madhu wanted here and 
his friend did it there '1 Because all these 
tbings were concocted from the beginning. 
Why '1 What was the purpose? Why 
did tbey do so '1 What was the motive 
bebind tbis. The motive bebind thIS 
was that because this conspiracy was done 
to keep tbe totterini Janata Government 
in power in that State on that day. That 

was the purpose. They must find out 
sometbinl by which tbey can keep it and 
they did it. If the motive was not that, why 
did tbey delay the Commission's appoint-
ment 7 Here. on 17th November Madbu 
demanded a commission. There, the Chief 
Minister announced 00 February 3, 1984 
tbat he will set up a commission, but the 
commission was set up actually on Octo-
ber 29, 1985, after eighteen months. Why? 

saRI BASUDEB ACHARIA (Bankura) : 
Wby? 

SHRf BHAGWAT JHA AZAD ': It is, 
Mr. Acharia, for you to understand. Here 
of COurSOl they would have accused us that 
we tried to hide, cover bureaucracy, lethary, 
inefficiency. Why tben tbe Chief Minister 
announced a commiSSion ? His leader in Lok 
Sabba demanded a commission and he could 
find a date only after eiahteen months. 
Why? That is very 6imple. Because Janata 
Party made a biS capital out of tbis concocted 
tape, cassette. Imagine the kind of virulent 
propaaanda tbat tbey made all over tbe 
country by sending to tbe President and tbe 
Prime Minister, by asking the fourth estate 
to join the war of crusade, then raisin. here 
in tbe House and accusing the Congrels of 
toppliDI tbe Government. But worlt wu 
doae tba& Jaaata Oovemmcnt u.cI the 

d.mocrallc """,,,,10,,, 
Government machinery, inc)udinl the In-
formatioo and Broadcasting Department, to 
make the propaganda in the whole State. 

(l"ter'uptlo",) 

You see that. Kindly read. Do Dot open 
your mouth, Go to the library and read what 
happened during those days and wbo did 
what? I have not come un-prepared. I bave 
gone tbrough tbe whole file. So, the Govern-
ment did tbe whole tbing about tbat. So 
much so tb. t •.••• 

(1" t.rrupt io"s) 

SHm BHAGWAT JHA AZAD: But 
tbe worst was •••.•• 

(l"terruptinns) 

SHRI BHAGWAT JHA AZAD: That 
is what I call 'denigrating democracy'. All 
tbe tapes and cassettes were played all over 
Karnataka in the Lok Sabba Election and 
Assembly Election of 1984-85. 

(Interruptions) 

SHRI BHAGWAT JHA AZAD: They 
cheated the un-suspected, simple, innocent 
voter of Karnataka by playing these tapes 
all over and after doing this •••••• 

(lnlerrupt;ons) 

SHlU BHAGWAT JHA AZAD: Wby 
did you do that tben '1 If you had popu-
larity and support, young. man from Kolar, 
why did you play tbese tapes in all nooks 
and corners of Karnataka? Why did you 
deceive the voter by saying that bere is 
corrupt party and I am only a virtue of 
peace. Why did you do tbat ? You bave no 
reply. 

(Interruption,) 

SHRI BHAGWAT JHA AZAD: Only 
talking old man need not do. 

(1"'."11/)110"') 

SHlll BHAGWAT JHA AZAD: It is a 
question to say tbat it did tbat. Therefore. 
oow wbat bas happened '1 Now tbe resalt 
is out of the Commission. You see tbe fiflt 
term. 
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Term No.1: Wbether the allegation made State Bank of India, Sadar 

by Shri Byregowda, Member Bazar, New Delhi, be tbought 
of the Legistative Assembly, that the amount had come 
that Shri Moily, Leader of from New Delhi. But, tbe 
tbe Assembly, paid bim Rs. Manager of the State Bank of 
2 lakhs is true ? India, Sadar Bazar, New 

Finding : The allegation made by Shri 
Byregowda, Member of the 
Legistative Assembly, that 
Sbri M. Veerappa-Moily, the 
then Leader of tbe Opposition, 
Karnataka Legislative Assem-
bly, paid bim Rs. 2 lakhs is 
not true. 

Term No.2: If so, whether the said amount 
was paid to induce Sbri 
Byregowda to join the Cong-
ress I Patty ? 

Finding : Does not survive, in view of 
tbe finding on term of refere-
nce No.1. 

Term No. J : Wbether tbe conversation re-
corded on the tape produced 
by Shri Byregowda is the COD-
versation between Shri M. 
Veerappa Moily and Mr. 
Byregowda ? 

Finding : Tbe conversation recorded 00 
the tape produced by Sbri 
Byregowda IS not tbe conver-
sation between M. Veerappa 
Moily and Mr. C. Byregowda. 

Term No.4: Whether Sbri M. Veerappa 
Moily has committed any 
irregularity impropriety or con-
travention of law in the 
affair? 

Finding : Shri Moily has not committed 
any irregularity or impropiety 
or contravention of law. 

Term No. S : The source from which and 
how Shri Veerappa Moily 
came into pos~ession of the 
said No. 2 lakhs. 

According to Mr. C. Byre-
gowda. as one of the bundles 
of the currency notes con-
tained account slip of the 

Delhi, has in his letter dated 
15-4-1986 stated tbat be i. 
unable to sta te tbat the said 
bundle was issued from their 
Bank to any of the account 
holders on 14-9-1983. He 
has also written to say tbat 
the Congress I party and the 
Janta Party have no accounts 
in that Bank. Therefore, it 
is not possible to trace tbe 
source from \'. hich the amount 
(M. O. 1) came to Bangalore. 

Now, the Commission has said in a parti-
cular case-much before this date-be bas 
said that amout drawn from Rs. 5000/- or 
more, everything was put before the Com-
mission, and there was no such thing io 
that. 

Lac.;t is, both Shri Byregowda and Shri 
M. Veerappa Moily have not claimed tbo 
amount, the same may be credited to tbe 
Gl)vernment. 

Incidentally, but important for Prof. 
Madbuji here, the Commission bas also, in 
passing. dealt witb an allegation made on 
tbe Floor of the Parliament by Prof. 
Dandavate. 

The relevant portion is reproduced· 
below: 

"There is no mention about the in-
vo1vement of the Central Ministers in 
the tape as admitted by Mr. Byre-
gowda. It was stated on the Boor of 
Parliament by Prof. Madhu Dandavale 
that finger impressions on the bundles 
of Rs. 2 lakhs currency notes had 
been taken and tbey were in possession 
of the Chief Minister of Karnataka. 
Hon'ble Chief Minister did not bave 
the finger prints alleged to have been 
taken from the currency notes as is 
clear from the letter received from 
the Chief Minister's Secretariat. Mr. 
BYre&owda also bas admitted that sbo 
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corrency notes were bandied by many 
persons and it was impossible to get 
finpr prints and no finger prints bave 
been taken." Bot Mr. Byregowda also 
admitted that tbe currency notes 
were bandied b~ many persons and it 
has been impossible to get finger 
prints. No finger prints have been 
taken." 

Sir, after all tirade and virulent propaganda 
of an uoprecedented nature has come in thts 
country and also on tbe unsuspected voters 
playins tri~k in the Assembly election of 
1985. What happened then? It has been 
found that everything was untrue, Not only 
untrue, but the Commission has said that 
and branded it as the taped words·} quote-
• 'manipulated and concocted". Sir, the 
report was submitted after 15 months after 
due deliberation and the Commission was set 
up by the Chief Mmister. A sitting judge of 
the Karnataka High Court }'lad found out 
that all tbis was meant for an unprecedent 
attack. I don't say, SJr, I don't want to 
score a point. What I think is this that in 
tbis country if democra~y has to survive, if 
we have to live, we must not attack each 
other like tbis. I also saId it. Let there be 
Dot intolerance sho\\'n in this House as well 
as in our talking on eIther side. We must 
bear each other. 

SHIll S. JAIPAL REDDY: This is 
corruption. 

SHltI BHAGWAT JaA AZAD: Why 
Ihould we defend that and after all doing 
this heinous crime of denigrating democracy 
by maiopulating the tape by briDling two 
laths of black-modey. by putting the same 
in the bands of Congress MLA and not 
talking 10 loudly only shows tbat tbey are 
Dot interested in the democracy. After that 
wben the report was submitted, the Karnataka 
Assembly was meeting and tbe opposition 
demanded tbat the report should be publi-
abed. No report was published. Assembly 
was adjourned. Wby? Because tbe Assem-
bly was in session and tbey would have been 
coDdemaed in the Assembly and secondly 
because the leader of tbe Janata Party was 
propaptina in the election campaign for hiS 
caDdidate iD KerBla. What would bavc hap-

dlmocrGtlc ,,,"I,,,lon, 
pened? Tberefore. the report was withheld 
till be returned from tbe election campaip. 
But the assembly was adjourned. Wbat he 
did for 1 S montbs ? After winoiDI election, 
be published tbe report. So. the question 
arises e •••• (lntl"uptlon') 

SHRI S. JAIPAL REDDY: What about 
the Thakkar Commission's report? 

saRI BHAGAT JHA AZAD : That you 
raise. I have no objection. I am Dot amoog 
those who equate tbose tbings. (Inte,ruptlolU) 
Don't tell me tbat. You have always done 
that in this House, you do tbat. It is your 
right. What have I have to say in this? Do 
you mean to say that if you have done some· 
tbiDg wrong and tbis wrong is equated with 
tbat, are you right in that? Young friends, 
coming to the Parliament for the first time, 
don't try to raise tbat. I am in all serious-
ness asking you Being in tbis House for six 
times since 1952, 1 have never done it. I 
will never do it. I have never raised the 
charges about the bona fide,. Bot this is not 
the point in shouting, not repJying. Rep]y to 
tbe points. Why did you do that? That is 
my question. My question are these. Why 
did you try to denigrate an elected represen-
tative. The elected representative is Mr. 
Veerappa Moily and in that election wben 
tapes were played all over Karnataka he 
won and won the election by massive 
majority. 

SHRI SOMNATH CHATrBRJEE : It is 
because of you. 

Mr. Somnath Chatterjee. I would be 
happy; I am a Congress Party Member all 
my life. It is my pleasure all these days and 
all these years to go in support of the Con-
gress Party (Interruption) Sir, you know 
better which Congress you are referring to and 
therefoure know where you are. We know in 
which Congress you were. Why was an elected 
representative, the leader of the Party in 
Karnataka was subjected to such a virulent 
campaign, of maligning campaign? And also 
if there is any reddressal for tbat now, by 
this discus~ion, I may sadsf ymyself. You may 
find out some points and reply after me. But 
what is the way for reddressal for that man 
who was all throuah in his State, in tbe 
country painted as a blackio8t mao tbac he 
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bas liVeD money, that be wanted to defect 
tbat MLA. What is the redreSt '1 What caD 
W~ live him now '1 (Interruptions). So, Sir, 
wbat a sbame in talking like this, young 
friends, coming for the first time. (Interrup-
tioDs). Give him some money to buy a re-
corder .•• (Interruptions). (Interruptions). Do 
that and take some money for yourself, 
I for one would not suggest tbat. I for one 
will say tbat let us repent, let us see in future 
loeb thiDIS do not happeD. Tbere are debates 
iD tbis House. Later on the country will feel 
that these parliament debates are out of 
notbina. The premise itself is wrong, tbey 
denigrate each other, they abuse each otber, 
tbey hurl tbaUenges at eacb other ",itbout 
any substance and tbe Commission says, 
I All nonsense'. I do not want tbat to happen 
either to you or to mc. And tberefore, I 
raise this debate with aU seriousness at my 
command that Jet there be no such campaign 
because it does not destroy only a man, it 
does not destJoy only a palty, it does not 
barm only a pa rty, it destroys tbe institution 
to which you and I botb are the players. 
Therefore, I am raising tbis question, Sir,-
not one Moile, not one Gowda, not one 
Cbief Minister, I am raising tbis question 
only to say tbat whenever we fight with you, 
you- tbat very day when Somnatb and 
Madhu faUlht with you, Sir, for half aD 
hOltr for this debate tbey ultimately got, and 
made a fiery speech quoting all the press 
statements. the fourth estate. For God's sake 
if you do represent the public opinion in tbe 
country, please write an editorial witb your 
sbarpest sting of pen after verifying tbe facts, 
everything. And DOW they have again written 
tbe editorial, Sir. To justify tbat, tbey bave 
said, 'Ye4J, you know •• .'. like this in the 
serpentine way; not straigbtaway tbey said 
'Sorry, we did that.' That is only for us to 
apolOlise, for Madho Dandavate and me, 
but not for the fourtb estate. 

{TrtlllllallolJ] 

YR. SPEAKER: You can say all this, but 
1011 cannot restore the dianity of the person 
who has been defamed .•. (Int."uptlolll) •• • this 
il applicable to all. 

(S ... I"111 
SHItI BHAGWAT JHA AZAD : That is 

wbat I am .yina. Sir. (1,."'"""0".). What 

caD we do ? So, Mr. Speaker, as you said. I 
also join my voice to say: What is the 
remedy against blackmailing, and cbaracter 
assassination of the elected representatives of 
the people '1 Wbat is the remedy? What we 
have done? 

SHRI K. P. UNNIKRlSHNAN: He 
can file a suit for defamation. 

SHRI BHAGWAT JHA AZAD: Defa-
mation suit is no good. He can not think of 
action for libel. But in this country law is so 
smaJI tbat be cannot get it. Wbat I say is .... 
(Int~rruptlon'). So. Mr. UnnikrishDaD caD 
feel satisfied by filing a case in the court, but 
I feel. whatever the court may say. whatever 
possibly the compensation in terms of money 
be given, tbe man suffers and suffers very 
mucb, and the best remedy is that in future 
we should be careful before bril1ging sucb 
charges. That is what I say at present. 
Therefore, I want this. 1 would not 10 into 
details of various commj~siODs tbat bave bern 
set up in this country for tbe electoral Jaws. 
The ottter time, this debate was very nicely 
put, only on electoral laws, but Madbu aDd 
Somnath and Niren Gbosh tbeD and 
Babuguna and Charan Singh wanted tbts 
debate, you anowed it in the name of electoral 
laws. What I say, Sir, is whatever premi~ 
we may put, the cloak over tbe debate-and 
my friends in tbe beginning raised the point 
of order only to say that tbere is specific 
point. The specific point is this that we sbould 
not indulge in bringing rectless chaqes 
against ourselves; it is Dot Moile, tbese 
cbarges are against you and me ••. (I",~,,,,p,, 
tio,.,). And so, Sir, wbat I say is tbat e1ecto-
rallaw may be amended. There are maoy 
Committees, Somnath gave the details, 10 
also Madhu Dandavate, on the last occasion 
tbey had done it. I support them on that. 
Wbat I say is that in such obvious cues 
where no law, DO details are required, wbat 
sbould be done '1 There are many ways and 
possible examination can be made by the 
Speaker whether a man bat defected or Dot. 
Bot in sucb cases. what should be done. I 
would 81ree with Prof. Madbu Dand.vate 
as to what sbould be daDe. I wiD oDI, QUOte 
bim. Last time, I am sorry to .. " Prof. 
Madbu Dand.vate has said : '-Sir.) waDI to 
move adjoornment·motion to CDSUN tile 
Government for tbis heinous crime daDe b, 
Conaress-I MLA." But, Sir, aU bavc .. 
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proved untrue. There is DO rule UDder this 
Lok Sabba Rules of Procedure where I can 
brina adjournment-motion to censure tbis 
irresp()IlSible Opposition. No. Please amend 
the rules t Sometimes, wben the Conaresa 
Party and Government want to consure we 
can do tbat under that rule. 

(Translation) 

MR. SPEAKER : I am very much fed 
up because of one on)y. 

[ E",lish) 

SHRI BHAGWAT JHA AZAD : You bave 
enough from only one side. So, Sir, what] 
say is, Madhuji has said that But all charges 
have been proved false and therefore. they 
have no basis. On tbeir own fal~e chal'le, I 
cbarge the Opposition of brmglng irresponsi. 
ble motion I charge them of ridiculous and 
atrocious charges being brought against one 
of their colleagues. he may not be in this 
House but in the Assembly. I charge them 
of blackmailing and character a~sassinatinn 
of one of their colleagues who was an MLA I 
cbarce them with playing deceit and fraud of 
bringing down the image of an elected repre-
sentative. 

SHRI SOMNATH CH~TTERJEE : 
Deceit and fraud are very strcnJ words. 

SHR.I BHAGWAT JHA AZ~D: I with. 
draw 1t, if be feels so. 

SHRI SOMNATH CHATTrRJEE: How 
many times would you talk about tbat in tbis 
House? 

SHRI BHAGWAT JHA AZAD: If I 
say hundred times, is it les~ than making a 
false cbarge? You give a ruhng. What bal 
beeD done, Mr. Somoatb Chatterjee, is a tape 
is produced. Tbere is no vOice a. 2 lakbs 
have been brought, black m')o.!\' has been 
brought I. il le9s tban that? If I repeat 100 
times. is it less tban tbat ? Your anser wUI 
not bel,. 

SHRI SOMNATH CHATTBRJEE: 
non 't cell me fradulent. 

.. 

democratll: '''''''''''011' 
SHRI BHAGWAT JHA AZAD: I IfD 

Dot l8yin. about you. 

saRI SOMNATH 
Anybody here. 

CHA1TBRJBB : , 

SHRf BHAGWAT JHA AZAD: WhJ 
did you do tbat tben ? 

THE MINISTBR. OF STATB OF THE 
MINISTRY OF CIVIL AVIATION (SHlU 
JAG DISH TYTLBR): They bave wlsted tbe 
time of the Houso for two day •. 

SH~ SOMNATH CRATTBIUBB: Sir, 
on a POIDt of order. This is not tbe •• y tbe 
Minister sbould bebave He 18,S, we haft 
wasted. 

SHRI JAGDISH TYTLER : I am merely 
pointinl it out. (l"tM1lptlolU.) 

MR. SPEAKBR: No interruption •• 

( 1"""uptlo".) 

SHRI BRAGWAT JHA AZAD: Sir, 
Mr. Somnatb Cbatterjee can go tbroulb it. 
I request you to go tbroup tbe speecb. 
M.gbt .. be, he is a lawyer and be bas lot fund 
of words and be can make b1ack white and 
white black. But I talk what I feel. 

SHRI SOMNATH CHATIERJBB: W. 
have to rescue them from their lawless acta. 

SHRI BHAGWAT JHA AZAD: Mr. 
Speaker . am thankful to Somnath Cberjoe 
Chattel) e But let bam rescue himself rrom 
this fradulent deceit. I repeat 100 times. It 
is because DO water in the Sne1l s.a. caD 
clean what they have said and what they have 
done. Tberefore, I say tbat the OBI, point, 
tbe ooly way in tbis case sbould be, what 
should be done in this case should be. what 
Prof. Madhu Dandavate bas said bimself in 
his speech on tbat day. Let tbat be done and 
that would be the real tfaina to save the 
democracy in tbi. country. It is in pap 415 
of Parliamentary Debate dated 17th Novem-
ber, 1983. Prof. Madbu Dandavate said: 

"I ~may recall the attention 01 tbe 
House tbrouab you tbat duri(ll the 
da1s of Becan" W9rl4 War ... ~ 
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:::e~ of t~~ ruliol Party as w~l1 Dot be put to vote. Had you allowed some 
turbcd b ~It:~~ere faraVelY . dis- other, possibly I would have seen how they 
t. tb y La:' a 101 0 tbe sltua· would have voted for it. I would have been 

O
IOfDe, e urMMember of tbe H~use happy for it. I emphasise my last point. 

ommons, r. Herbert MOrison 
tabled ao adjournmeot -motion be-
cause that adjournment - motion reflec-
ted the agODY of tbe nation. It reflec-
ted Dot 0111, the -SODY of the Opposi-
tion but it allO re8ected tbe &8ony of 
the entire natioo." 

Sir, I agree with him. Any elected repre-
IeIltative-let him be aDybody-brings Rs. 2 
lak. black money and gives that as bribe to 
anotber and i, wahting bim to defect, that is 
really a point of condemnation and agony 
and ~ da, for tbe natioD. Now. it has beeo 
proyed false. It is aaony not only of tbe 
Conll'eII party ~ut sorely of tbe Opposition 
allO tbat sucb beinous crimes should not be 
perpetrated. I aaroe. That is what be said. 

The second point be said is tbat : 

, 'Wben tbe adjournment motion was 
debated and discussed, since the cons-
cience in tbe House of Commons was 
not Dationalised" 

I am sure. the conscience of tbis House also 
bas Dot been nationalised. (Interruption,) 
Also 'Dor was it frozen. Here it is not frozen. 

"There were members of the ruling 
party who rose above tbe party and 
tbey stood by the nation." 

I hope there sbould be Members in this 
Opposttion wbo should stand and say I, 
cond.. tbis. This is wroDI. t uptil now. 
they are IUPportina Oftly. I hope wbat Prof. 
Madhu DladaYaIe bas expected, let tbere 
lie 101110 COIlIeieace here to stand up in the 
Opposition aDd sa, 'this wroDg was done 
and tbero il DO nadonalisatfon of tbe House 
Iaere also. 'But they can ooly (/",e"upllo",). 
I bope Mr. Jaipal Reddy wDI say in his 
lpeech I'My cooscience is not nationalised. 
I coDdemn this." I bope that wbat Prof. 
Madbu Dandavate expected tben and what 
he bas dODe this morniol, will be followed 
." otbeiI, aad in future they will not do it. 

Ri also aid that they voted for the 
Idjourameat lDOIioD. AlaI. ID1 motion caD-

PROF. MADHU DANDAVATB: He 
could bave moved an adjournment motion. 

SHRI BHAGW AT lHA AZAD: Right. 
I now come to the last point regarding wbat 
Prof. Madbu Dandavate bas said. (Interrup-
t;o"s) Wait, I am making an important 
point. (Int~rrupllnn'f) I draw tbe attentioo of 
Shri Somnath Chatterjee to this aspect. You 
see the last point. 1 am quoting Prof, Madbu 
Dandavate: 

"As the demo~ratic traditi"DS would 
domand, the ruliog party itself decided 
that tbey must step down. Mr. Cham-
berlain's Government stepped down and 
Mr. Churchill's Government came in." 

I wish, according to this tradition, they will 
step down ( Interruptions). 

SHRI S. JAIPAL REDDY: How is it 
relevant? 

MR SPEAKBR: It is not derogatory. 

SHRI BHAG\\'AT JHA AZAD: 1 am 
only putting it. It IS very simple. 

MR. SPEAKER : I do not think there 
is anything derogatory. 

SURI BHAGWAT JHA AZAD: Tbe 
simple point is this. Here IS Government 
whicb plays upon (Interrupllo" ... ). It is v~ry 

Simple Am I saying anytbing false? It is so 
simple (bal here is a Government tbat C8~C 
to power in 19a§ 5 by playin, on the senti-
ments of the unsuspected voters of ·Karnataka, 
by playing all through tbe nooks and corners 
of Karnataka. Tberefore, I say the best thina, 
tbe best atonement for tbis tbiol Would be 
tbey sbould step dOWD. As Prof. Matlbu 
Dandavate said tbat on sucb occasions tbe 
Government themselves should step down, 
I am sure, be Will advise his friends to step 
down and tbat is tbe goodwill. I would not 
quote further. The entire speech is replete 
with party politics and po~tlc:ians. It ~ is,' t 
apprcc;iate them. I would lite this prcscrip-
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tiOD to be recommended for him. Let him 
do it for bimself and let bim do it for otbers. 

Once Yudhistara said a lie, once a small 
lie in Mababhatata and he had to 10 throuah 
for a momentary purlatory, tbat bell. Here 
is a full lie, completo manipulation (lnl."IIJI-
liolls). 

SHRI SOMNATH CHATTERJEB: Lie? 

SHRI BHAGWAT lHA AZAD: All 
right. Not lie I will quote what Commis-
sion bas stated, manipulation, concoction. Is 
it lesser tban lie? Is lie stronger tban mani-
pulation and concoction? Agreed. I agree. 
Therefore. I say fabrication, manipulation, 
concoction and uDtruth, all tbese are beiDI 
done and, therefore, the entire gist of this 
diSCUSSion is wbat is the punishment. Will it 
justify a small hell or a full bell? Let bim 
decide. I would request, therefore, tbat for 
general gu\dance and direction, as I have 
asked in my motion, let those luidelinel 
come from. It is not too late to start witb 
tbe electoral laws to be amended but for such 
obvious IblDg tbe best tblng is tbat let us 
ourselves do it Let it start with Prof. Madbu 
Dand"vatc:ji. He bas already daDe it. Let 
bim ad vise bis fricnds in future tbat no sucb 
blackmailing. DO such character assassination, 
DO manipulations, DO concoctioD, no fabri-
cation aod no untruth will be preached by 
tbe Opposition to bring down tbe image of 
tbe lesislatorr. 

SHRI H. A. DORA (Srikakulam): Mr. 
Speaker. Sir, failure to prove a particular 
incident does not and cannot mean that tbc 
incident has Dot taken place. Here is tho 
case . (l"t~r,uptio",) It is not a judgement 
or tbe Hiah Court. Here if) a case where the 
incident bad taken placc, in fact .• (lnl.rrup-
lion') Please sit down. Let me present my 
case to my own fairness .•• (lnte"upttons) 1 
would like my frieuds to hear what I am 
• yiD, .•• Tbcy are Dot alJowiol me to say 
aoytbiDa ••• 

(I nte,ruptlons) 

( Trllll,latlD,,] 

MR. SPEAKeR: ThiJ is not tbe wa)'. 

(1.,.".,10",) 

MR.. SPEAKBR : Bveo if they la, some-
thina wrOO& you must Dot repl, 

(1.'.""11110111) 

[En.rlI,"J 
SBRI SOMNATB CBATI'BlUBB 

(Bolpur): DOD't blackmail_. 

SHR.I BHAGWAT JHA AZAD: It is 
not a case of blackmail. Thil is aD in_· 
polatioD ••• (1111.'IIIpllolll) •• • It is a lood iDter-
polation. It is Dot a runnina commenta.., 
mac!e by you and Shri Amal Datta ••• 

SIIRI H. A. DORA: The culture of tbe 
other Benches is DOW relected in this ••• 
(Inlnrllpllo".) 

It is a case where, tbouab the incident 
had taken place, it was Dot proved as stated 
by the report of the Commission, I may be 
permitted to submit with due re.pect to his 
Lordsbip Mr. Desai that his findinlS are 
contrary to law, weight of evidence and pro-
bability of this particular casco While aaree-
ing with MR. H. K. Patil, I think. (lat., .. 
,"pilon.) who was the tben KPCC President 
and Dot APCC Presidcnt .•• (llll.""ptiolJl), 
be accepted his evidence-of course he wu 
not tendered for cross-examination as can be 
seeD from the judlement but he has filed his 
Affidavit. The Commission believed the 
Affidavit and had come to a conclusion that 
whatever they stated is true io thi. matter. 

Sir, in this carticular case, ma, I be 
permitted to point out aD important aspect 
that has been dealt with by the Commiuioo 
in this particular matter '1 It referred a State-
ment (AIR 1975 of the Supreme Court at 
p~le I' 88) wherein tbeir Lordships of tbe 
Supreme Court held that: "tbe voice of tho 
person alleaed to be speaking must be duly 
identified by tbe maker of the record or bJ 
others who know it" .. 

(lnl~'rllptlo",) 

MR. SPEAKER: No" no ••• Let me act 
ODe clarification from you. Are you tryiDI to 
plead that case allover before me or are,)'011 
quotiD, it for diJCUJsioD ••• (111,.,,,,,,10,,,, 
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SHRI K. P. UNNIKRISHNAN (Bada-
lata): He is quoting from tbe Supreme 
Court judlement (Inlt""ptlon.) 

PROP. MADHU DANDAVATB (lUja .. 
, pur): This House need not concur with 

every CommissioD ••• He is, quoting it ..... 
(Interruption) 

SHRI BHAGWAT JHA AZAD: They 
waDt another Commission to be appointed 
on this Commission .•• 

SOME HON. MEMBERS: Why not? .. 
(Interrupt ionl) 

MR. SPEAKER: What I was trying to 
get at was whetber we were going to reopen 
the whole case .•. (Interruption') 

SHRI BHAGW AT JHA AZAD : I would 
put it the other way. They are challenging 
tbe judgment of the Commission now. 

(In'erruption.) 

MR. SPEAKER: To my mind- I might 
be wrong-wbtlt J thought was, tbe Karna-
taka Govegnment has already accepted tbat 
Commission's Report. 

(lnurrupt ion,) 

MR. SPEAKER: Order, order. I was 
only trying to get the clarification. That was 
all. 

SHRI BHAGWAT JHA AZAD: Sir, 
for your information-I could not deal with 
tbat point earlier -even the Karnataka Chief 
Minister, only after ten days, has commen-
ted adversely on this judgment. That is their 
standard now. I want it to go on record. 

SHRI H. A. DORA: Mr. Speaker, Sir, 
as reaards tape-records of speecbes or docu .. 
ments, as defined in section 3 of the Indian 
Evidence Act, a tape-recorder is admissible 
in evidence on]1 on satisfying a couple of 
conditions, tbe first condition beiDg tbat the 
voice of the person alleged to be speaking 
must be doly identified by the maker thereof 
and, secoudJy, tbo accuracy 01 what 'WaS 
actua1t:J recorded has to be proved by tbe 
maker of tbo record. Who is tbe maker of 
tile record in tbis particular cae? It is ooly , 

Mr. Byre Gowda who is the mater of.. ... 
record in this particular case. not Mr. Nan. 
Gowda. 

(TI'tl",latloll) 

SHlU BHAGWAT JHA AZAD: WIIo-
soever Gowda it is, be ba!t dODO WOD., .. 

(English) 

SHRI H. A. DORA: Mr. Byro 0 .... 
is the maker of the record, and tlUl tape 
was recorded in the presence 01 anotbel 
perl.on, Mr. Srinivas Gowda. Their tcad .. 
mony was discarded, was excluded fl'Olll 
con~ideration, because tbey were interested 
in each other. they were friends. But tbC 
testimony of Mr. Patil who was tbeJJ 
Pre~ldent of KPCC-I,-he is friendly Wit1l 
Mr. Moily. he is loterested in bim, h~j, 
associ a ted 1\'ith him aDd, on the other ba6\:i'_ , 
be IS also lDimically disposed of towarda 
Mr Byre Gowda- has been accepted by tbe 
Commission Taking undue advantage of a 
find.ng given by the Commission, my' .... 
who is very senior 10 me and for whom 1 
have got great Jegard, bas raised tbis. 1 
would like to point out to him and ask 4ia.1 
as to who toppled tbe Govemment ' o. 
Andhra Pradesh on 16th AUlUst. 1984, 
Who was that person? Is he not aware ~ 
it "/ Who made Mr. Bhaskara Rao, who bad 
no following at all at that particular point $JI 
time, the Chief Minister of Andhra Pradesh 1 
I would like to know this from my Hon: 
Friend. He commented very much aod vobe-
mently arlued ••• 

SHRI BHAGWAT JHA AZAD: LeI 
there be a special debate on tbe AAdbra 
issue also. I am prepared. 

(lnte"",tion.) 

SHRI H. A. DORA: I would like to 
ask who toppled the Jammu and :gMhmir 
Government iD 1983? (1"t.,.,..,I0",) 

SHRI S. JAIPAL RBDDY: I "'Ink, 
Mr. Bbapat Jba Azad is prepared to be au 
a"vocate of Mr. Ram Lal also.("''''''''''' __ 

SHRI .t;WAT lSA AZAI), Mt. 
Jaipal Reddy is co~petent eoe. to" d9 
that. 1 C?IlD:,:,ot do tha,. . 
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SBlU H. A. DORA: My friend wry 
mach commented aod laid any amount of 
___ this particular tape recorder whicb 
... ItIItd to be played in Kamataka durin. II1I=1I_. ~ tbe same tape recorder played 
ID die ,_t electioas or BeD .. I anel also in 
kala' I may be permitted to submit at 
tIaiI particular ItBIC tbat ••• 

_lOS. BASAV AltAJU : Tbe cause-
.......... tionship is quite different. 

SBlU B. A. OORA : The lame of defec-
tion ~ted by Jaoata Party' were tbe 
actual wordiop, if I remember c:orrect. used 
bJ my learned friend Mr. Bhapwati.:. Mr. 
Bbapwat Jba Azad ••• (Inu,""Iknu) 

PROP. NADHU DANDAVATE: Bo 
II '" to become Bbllawati ! 

(/",~".pllo"') 

l.aJ IC. P. UNNIIClUSHNAN: His 
......u- traits are beinl q .. tioned r 

SHill B. A. DORA: The most important 
IIpect I would like to point out ia the terms 
of rcforeace. Whether tbe alleptioD made 
bJ Sbri BJre Gowda, Member of Leaislative 
Allembl, tbat Sbri M. Veerappa MOlly. tbe 
tbeD Leader of Opposition, Karoataka 
J.4iIlatlYC Assembly, paid him RI. 2 laths 
is true: that is the first re'eRocc. The secood 
refmace is; if 10. wbether the said amOUDe .as paid to induce Mr. Byre Gowda to join 
tile CoOll'ess-1 party. Whether the conversa-
doD ftCOnle4 on the tape produced by Sbri .,ro -Gowda is tbe conservation between 
Sbri M. Veerappa Moil, aDd Sbri BJI'O 
Gowda; tbat is tbe tbird refereoces. Tbcac 
tbree refereDCCI were talhfD &optber aDd 
.. idcace wu adduced 00 these three aspects. 

Maw .Delai" ,.alb elM relJ)lCta to him. is 
DOt aD aped ia ...... a particular tape 
ncord.. Be aouabt the _sistaDce of tbe 
aporia.'" the ladia. lnstit .. te of Tec~80. 
1oI, •. ¥a4fu. tlaer·atated •• (l"""'.'~ 
••• tblll .... tape aecorder, &be voice t .... 
would Dot be icteatified aDdl time from lix 
IIIOD~ to ai_ pIOIdbIli ...... .,to thoPa. 
But yt. DelalbII pom. to a. cood.1aD tor 
till r .... belt kDOWD to blm-I am DOt 
..... Mr. DeIaI ..... I .... 11& .., 

DI,e. reo t,..... (;",.,,-. 332 
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amouat of respect for him-and stated' tbat 
tbe tape recorder does nOt contain tbd voices 
of eitber Mr. Moily or Mr. Go.da. Thero-
fore. wbat I would like to submit is tbat 
takin, undue advantep of thiV partlcafar 
aspect brandiol the opposition u iUkiol 
wrong statements il not proper on tbe' part 
of tbe senior member and also ••.••• 
(/"'~'rllPlio",) ••• 

SHRI BHAGAWAT JHA AZAD : Sball 
I say wbat tbe Judge bas said on tbat point ? 
Tbe Judlc bas said tbat half a dozeo or 
dozens of voices were rcc:orded both of 
Mr. Moily and Mr. Byre Gowda. Tbey bad 
tried to match with the voice 01 abe tape. 
Not tbat be did Dot try. he tried his level 
best, but could DOt come to tbe conclusioo 
tbat tbis voice. any of tbem. matcbed witb 
tbe recorded voice. 

S9al S. JAIPAL R.BDDY: Sir. since 
you allowed bim, I want to say tbat tbese 
voices were never heard by the JudIe. It is 
factually wronl • 

MR. SPEAKBR : Not like tbis .•• 

SHRI H. A. DORA: Mucb strns .1. 
aho laid on the state of CQrruption in this 
country. May I remind you about a probe 
made b) Justice Waocboo in tbe year 1971 
at tbe instanc:e of the tben Government of 
India as to tbe black money tbat was senera-
ted in this country ? The estimate made by 
bim in 1971 was Rs. t 400 crores only but 
the ezperts of the International Monetary 
Fund estimated in tbe year 1981 tbat tbe 
blackmoney in this C:OUDtJ')' was to the tUDe 
of RI. 72000 crores. On tbis basis Cbaliba 
Commission was appointed by the Govem-
meot of India in tbe year 1983. In tbe year 
1984 that Commission disclosed that there 
was not 1011 thaD an amouDt of Its 32008 
crora of bllckmoDC1 iD tbit country. Wbe 
are u.iq tbis blackmooey in our COUDtl')'? 
Wbo are toppliol the riabtfuJ lovemm ... 
in our COUDtrJ with tbe aid of tbi. mODe,? 
ll"'.'l'IIJItlolU) Every lach in tbit co_try .is 
rampant with corruption. Even in the ree_ 
Fairfa JUDe allO any lmount of terms of 
refereace ... tbeIe but tbe maio ..... -
even acaorclio. 10 Sllrl V. P. S ...... it tIaI 
illepl fu.... beld b, the ladi ... aod kept · 
abroad, TbeIe is e9 aucb tenD to uaearth 
tbI il .... 1D08IJ. Hal tile Primo MiDi ... 
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come forward to make an investi.atioD as to scandals. Almost eveI')· day, we read lot of 
tile illegal fonds held b, lodiaos abroad '1 acandall in the prell. I am very.., CD., 
This is a country _here corruption is insti- tbat scandal-monlerinl and character 
!Utionalised t In/~~upti(J"8) assassination ba. become oar "a, of •• 

MR. SPEAKER: He is putting words 
iD your mouth. 

SHRI H. A. DORA : He is only putting 
words in my moutb but he is Dot puttina 
'commissions' in tl'y pocket. (Int~"uptions) 

MR SPEAKER: Please sum up DOW. 

SHRI H. A. DORA: So, Sir. Mr. Byre 
Gowda tbough failed to substantiate bis case 
to the satisfaction of tbe Commission yet it 
cannot be said that the incident has not 
taken place and Mr. Moily could rightly be 
held responsible for tryiDg to topple tbe 
Government of Karnataka. 

SRRI VEERBNDR.A PATIL (Gulbarga): 
Mr. Speaker, Sir, at the outset I would like 
to make an appeal tn all th~ Hon. Meml'ers 
or this House. sitting on this side or that 
side, that we will be doing a great service 
ir we discuss this vital issue on non-party 
lines. I am making this aDpeaJ because I 
bave b~ard just now two Hon. Members 
speaking on this suhject. This jc; a very im-
portant subject and wbat we are witnessing 
today is the menace of blackmailing and 
character assasination. It is growing day by 
day. That bas been my experience. 

Therefore, when we are discussing tbis 
subject we must discuss it with all seriousness 
and Dot to make use of this subject only to 
beat certain parties or certain individuals. 
Each member of tbis House represents OD an 
aver.. one million to one and a balf 
millions of people or this country. Those 
who are sitting here. we bave chosen politics 
as our field of activity We are 10ina to re-
ma. here and continue in politics so long as 
we want to. Sir, it is not an exaggeratioD if 
I say tbat in parliamentary democracy. 
Parliament and 81so the State le(!islatures are 
tbe modem temples of democracy. When we 
.aY that tbey are the modern temples. \\Ie 
mUlt utter only trutb. tbrutb must prevail 
and tell the truth. As I said just now, Sir, 
wblt are we witnessing in the country? Tbe 
atmosphere in tbe country is surchaqed witb 

Zoro Hour is being cbOlCD for tbis purpose. 
If I may make a SUU.lion tbat in .... 
countries, I have seeD that the proceedi .... of 
the Parliament are telecast. Ao, dtbea ., 
tbat couotry can witness what is loiaa on Ia 
the Parliament or in the legislatum. 

SEVERAL HON. MB\lBBRS: WO 
Support tbat. 

SHRI VEERENDRA PATIL: IIGowra-
ment fells tbat telecasting of tile eatfN 
parliamentary proceediogs IS goinl to be a 
costly affair, I will humbly submit that it 
should seriousl, consider at least telbeuttnl 
the Zero Hour. 

J6.J1 bra. 

[SSRI VAKKOM PURUSHOTBAMAM 
,,, Ihe Chal'l 

SEVERAL HON'BLE MEMBBlt.S : Y_ 
)es 

(1"te,rIlPllo",) 

MR. CHAIRMAN: Order, order, p ..... 

SHRI BHAGWAT JHA AZAD : 1M .. 
start 9t ith Zero Hour. 

(IIIte".plio.,) 

MR. CHAIRMAN: Order. order. 

SHRI VEEl\BNDRA PATIL: WIIiit II 
that we are witnessiD, ? 

(Interr"pliolU) 

MR. CHAIRMAN: Order, order ........ 

SHRI VEBRENDRA PATIL: Wha& .it 
that we are witnessing in the Zero ~, 
Sllme of us rusb to tbe ParJiaQJeD& ...... 
the ne ... spaper. Immediately after tho Q.I-
tion Hour, we start shoutio,. TheG we .., 
that so-and-so scandal has taken pla.c:e. W, 
demand either judicial inquiry or a padlia. 
mentary probe. Again I am very sorry to .., 
that before coming bere, we do DOt _! 
any pains to find out that wbat has ~ 
in the Press, whether it is true. We do D9{ 
take any pains to veri" the truth about tt-p .. 
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... tbat has appeared in tbe press. We 10 
to tile library first and from library we rllsh 
.., and durilll Zero Hour, we raise all 
JOEII of scandala and demand parliamentary 
probe or judicial inquiry. (Interruption,) 

Anotber disturbing trend I am finding in 
. tbe Parliament is that of late it appears as if 
we are losing faith very rapidly in the judi;iary 
because invariably-particularly during the "t lix months or 000 year--we are not 

.. J)l"eferina judicial inquiry, we are prefer ing 
parliamentary probe Whenever GoverOO1ent 
cou;:tea forward saying that we are prepared 
to appoint judicial commission, tb~y say, no, 
we are Dot satisfied with that. We want 
parliamentary probe. According to me, it is 
a very disturbing trend. As I said. the 
character assassination is so galore. Today in 
tile eyes of pUblic-with all sincerity at my 
command, I am saying-everyone of us is a 
claor. People say: tum 6ub chor ho. We have 
IIeaome thieves in the eyes of the pUblic 
because everyday there is a scandal. 
Occasionally jf there is a scandal people win 
think very seriously about that scandal, but 
ev~day it has become a routine affair. 

,. ODe more appeal 1 want to make to tbe 
BOD. Members sitting on tbe other side. It 
i_ not tbat I am making tbis appeal for the 
fint time. I bave made this appeal wben I 
was a Minister also. For God's sake do not 
tbiar and do Dot conduct yourself as jf you 
",11 .... ia in tbe opposition parties for 
ever. because in J 977 you were 00 tbis side. 
You committed a mistake, people punished 
you and so you are on that side. Who knows 
wb~tJs aOiDI to happen after the Dext 
elcdldbs. That is why ( say that if anybody 
think. that today he is sitting in the oppo--.00-. tberefore, permanently he is going to 
sk III tie opposition. that is very wrona, very 
hlraiful flit 'the democracy. 

Karnatata Wat .. ate. Wby this plot was 
hatcbed, Sbri Bbaplft Jba Azad bal ftl')' 
convincingly already told you; I need Dot 
repeat that. It was hatched up in the bOI'1e 
of seniol' Ministers and tben they aelected 
who should enact this drama. They appoin-
ted Byre Gowda as a bero and they appoin-
ted Leader of the opposition Mr. Veerapa 
Moily as a vilJian. They produced tbe tape. 
Not only they produced tbe tape, tbey lot 
copies of the verbatim report of the discus-
sions and all that. Then they came to the 
press conference and at the press conference 
all the senior Ministers were there who were 
reponsible for hatching this plot or for this 
conspiracy. As Shri lba said. he was an in-
dependent M. L. A. and he was appointed 
as Chairman of the Urban Water Supply 
Board and an that. When this plot was hat-
cbed, what wa~ the position in Karnataka, 
what Wa'i the political situation in Karoataka ? 
That has to be examined, has to be borne 
in mind. Tbe political situatioD in Karnataka 
was fluid and the Government was unstable 
and Mr. Hedge's Government was a minority 
Government and he was walking a tight 
rope and was leaning very heavily for his 
existence. everyday's existence on BJP. That 
was the situation prevailing at that time 
When this conspiracy was hatched. At that 
time they in the press conference played the 
tape and the transcripts were also distributed. 
They had also made sufficient arrangements 
in advance to see that the next day wild 
publicity is given in all the papers tbrouaht-
out India. After some time, Mr Hedge, Mr. 
Byre Gowda and all the senior Mioisters 
carrying the tape-I think one of tbe tape 
was liven to Mr. Dandavate also-came 
here. held a press conference. Mr. Hedge, 
the Chief Minister of Karnataka. was res-
ponsible and is responsible for all tbese 
actions. He came here and held a press COD-
ference and in that press conference the tape 
was played. The leaders of tbe opposition 
were invited separately and in their presence. 
the transcripts of the ta1)C were distributed 
and the tape was played. Tben, be seDt a 
co~"'y of the tran~ript to the then Prime 
M inhter. to the President of India and to 
a II heads of Government and heads of State. 

SHRI THAMPAN THOMAS (Maveli-
kara) : That showl bis bonafides. 

Witb tbese introductory reJiltarks, now I 
~ to the Moily tape episode. My este-
IIIiid cob_ue Mr. Dbaa",at Jha Azad bas 
."ateCi tbe whole episode in greater detail 
..a I do Dot want to 10 ioto tbat apin. But 
,qu bow in Karnataka it is popularly 
'DOWn Dot as M oily tape episode, but it II 
~rll8fak. Waterpte. They say tbat it is 

SHRI VBBRBNDltA PATIL: He 
demanded a judicial iDquiry from tbe GOYOJ'D· 
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ment of India. Then Mr. Byre Gowda went 
back. He and the other Ministers went round 
the State and played tbe tape in the public 
meetings. I think Sbri Azad has already 
made a mention of it. Shri Gowda was im-
mediately rewarded with a ministership in 
the Cabinet and he was a Minister for some 
time. Havins failed to secure the appoint-
ment of the judicial commission from Govern-
ment of India, Sbri Hesde on his own an-
nounced in February 1984 OD the floor of 
the Assembly that he would appoint a com-
mission of inquiry. And be took 18 months 
to appoint tbe commission. Why was tbere 
so much of a delay? The ooly answer is 
that he was not interested in truth. He was 
interested only in exploiting the episode to 
his party's advantage. They fully exploited 
it. There is no doubt it and I entirely agree 
witb it. 

Just now, some Hon. Members including 
tbe Hon. Speaker were pleased to observe 
as to how a person who had thus suffered 
could be compensated. But ) must humbly 
submit here tbat it was not one person only 
who had to suffer. The entire Congress 
Psrty suffered because of this episode. Dur-
iog the election time, everywhere this was 
their main theme. 

SHRI BASUDBB ACHARIA (Bankura) : 
How could you get elected then ? 

SHRI VBBRENDRA PATIL: I must 
tell my freind Shri Acharia that people are 
more mature than wbat we consider tbem to 
be. 

SHRI K. P. UNNIKRISHNAN : He is 
referring to Parliamentary elections. 

SHR) VEERENDRA PATIL: I am not 
referring to the Parliamentary elections. I am 
rmerrinl to the Assembly elections. 

SHRI S. JAIPAL REDDY: Sir, as we 
all know, Parliamentary elections were held 
in December 1984. Assembly elections were 
bold in March 1985. If tbe MoiJy tapes 
could Dot iofluence tbe election-trend in 
December 1984, how can tbe Hon. Member 
say tbat tbey could inftuence only the trend 
of Marcb 198 S electioDs '1 He is livin. 
credic to 'bo maturity of tbe people of 

Karnataka. Well, people of Kamataka felt 
tbat the Janata Government ,was 1004 for 
tbem. 

SHRI VEBRENDRA PATIL: That II 
why I am saying that tbe people are more 
mature. In the Parliamentary elections, tbe 
question was as to who should be sent to 
Parliament and which party sbould come to 
power at the Centre. It was not a question 
of giving power to tbe State. People are 
mature enough to differentiate between 
Parliamentary ejections and Assembly elec-
tions. So what I was saying is tbat this was 
fully exploited during the Assembly Elections. 
I went round the State and I addressed 
severa) meetings. I must confess that aD, 
amount of our argument could Dot carry 
cooviction to the people. The atmospbere 
at that time was that you Congress people 
always come with money bags. You have got 
tens of money and you think tbat Assembly 
Members are purcbasable commodity. So, 
wby should we vote for you ? 

(Interruption,) 

MR. CHAIRMAN: No running com-
mentaries. please. Mr. Acharia, please keep 
quiet. Let him speak. As per the rules-yoD 
read the book-you should not make rUDniq 
commentaries. It is always bad .. 

SHRI VEERENDRA PATIL : What was 
the net result ? The net result was tbat this 
episode cost our Party a Government, wbere-
as Janata Party because of tbis episode lOt 
very rich dividend. Just now the B8ures were 
quoted by my friend, Shri Dbaswat lb. 
Azad. He said, in 1983, they were 61 and 
in 1985, they became 139. So. tbat is the 
result aod the net gain to the Jaoata Party 
because of this episode. Therefore, it is Dot 
correct to say that one individual bas sutre-
red, but the entire Party has suffered. 

SHRI BHAGWAT JHA AZAD: 
Democracy has suffered. 

SHRI VBERENDRA PATIL: This 
episode bas caused irreparable damaae to our 
party. I want to know from Prof. Madbu 
Dandavate. I am very bappy tbat be had 
already tendered an apology and I do.'t 
want to comment aoythiol on what he bad 
said in November 1983,-but wbat was his 
advice to Mr. Heide? On the otber band I 
waot to cODsratulate him. He establisbed a 
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.. _ ~t. WIleD be came to kDow 
tbat be' bad misled tbis Parliament-tbis 
aupst Boase - he said tbat it wal bis duty 
"-~. to ....... t Bouse with an epo-
_ ..... that he baa done ••• 

(l"t""lIJItID"~ ) 

MR. CHAIRMAN: Mr. Tewari, please 
keep quiet It I, applicable to you also. 

(,,,.,.,,,pllon, ) 

SBlU VBERENDRA PATIL : Sir, it is 
aU rilbt tbat Prof. Dandavate today has _u.ibed ~ bealthy convention and a 
.ltby precedent ••• 

SRRI B. A. DORA : He always eatab-
IWloI that. 

SHIU V8BRBNDRA PATIL: Prof. 
Daedavate is tile Leader of the Janata Party. 
Be represents the Janata Party in the Parlia~ 
IDeot whicb is supposed to be tbe represen-
tative body for the entire country. So. he is 
ODe of the national leaders representing the 
Janata P8rt,)'. Mr. Heade is the Leader only 
fOr lCam.tata Janata Party. You may say 
.. is a natiQoal leader and all that but for 
me t Can cOnsider and I can recognise him as 
a leader of the Janata Party in Karnataka. 
Now .. I waDt to ~o,v from Prof. Dandavate, 
.... u. I tDO" dlat tbis House bas no 
jur~ictiOD over M; Hegde, this House has 
Do jJpril4t~n over Mr. Byre Gowda, when 
be. QUJle. &ad tendered his apololY, what was 
b. ~~ to .. ~. Heide? You please teU us. 
DOo't .., satisfied b7 writiog a letter .to Mr. 
B~a_'oon@deDtialletter. We are not going 
to be .• ~~ widJ tIIat. The entire country 
w~ to. mow-as tbe leader of tbe Janats 
Part.r" repJ'IIeAtiaa iD tllis a·uga~t House-
what is lojQl to be your advice to Mr. 
Ramakrishna Hegde 1. 

Now, the Commission's report haa come 
out. The Commission bas clear)y said that 
tbi. whole ePisOcte is' bogus. There is no 
truda· in-that episode at all. Conversation is 
botaI. There is no coDver~ation. Nothing 
bal ha1)lleDed. Of course, it i. a 11 bOlUS. And 
whee Pte. people .~. 

("'I'IIJIIIoIllf) 

ShalJ·' ...., 0" the _laole tbio,? 

lor IIIIIIOIj 1".,10." of 
tMllltlCl'GlIII 'iI,""'''''' 

$OMB HON. MBMBBltS : No. . 

SHRI S. JAIPAL RBDDY: Don't ., 
bOlUS. 

SHRI BHAGWAT JHA AZAD': I win 
ask him to say bOlUS in a little mild way or 
you put it as manip~latod or concocted. 

SHRI VEERENDRA PA TIL : All risht, 
I will add those words, or I win substitute 
tbose words. (lnt~"uptio",) I will withdraw 
the word 'bogus' and I will say: 'according 
to the Desai Commis$ioo's Report, tbe whole 
episode was concocted and manipulated with 
a mala fide intention.' (Interruptlanl) 

AN HON. MEMBER: Also untrue. 

SHRI VBBRBNDRA PATIL : An right, 
'untrue' also; you add any number of words. 
( 11lI~,ruptio,,') 

Of all the parties in our country. the 
Janate Party is one party which has come 
oul in tbeir election manifesto, saying tl:lat 
they are committed to value-based politics. 
That is why I wanted to know from t-fr. 
DaDdavate what is tbe value of these value .. 
based politics. in these circumstances. Let him 
please tell us. 

I would make another appeal to Mr • 
Dandavate. I know it would be very embar-
rassing for him to participate in the debate. 
But let him Dot entrust it to any of bis 
colleagues. I want to bear bim:. It would bo 
better. He was bold enough to come out and 
say : 'Yes; we have committed tbis mistake. 
We are sorry.' We know tbat tbe ~anata 
Party, of all tbe parties, swears in the name 
of Mahatma Gandhi, and in the name of 
Jayaprakasb Narayan. When Mahatma 
Gandbi committed a mistak~, be had DO 
hesitation in saying tbat be had committed a 
Himalayan blunder. I want to know whether 
that moral courage is there in that party, 
and in the leaders of that party. (lnl.rup-
Ito,.,) 

MIl CHAIRMAN: Anything said with-
out tlte permission of the Chair will Dot be. 
recorded. 

SHlU VEWNDRA PATIL: When tbe-
Jteporl w .. publiabed. tlao Prcsa people co .... 
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bas been done, how are you going to com-
pensate for it 1" For the information of tbe 
Hon. Member Mr. Dandavate, I would say 
wbat was tbe reaction of Mr. Heide, tbe 
leader of tbe Janata Party, the Chief Minister 
of [{arnataka representing 3.S to 4 crores of 
people. He said this. When asked wbat be 
intended to do about the report, Mr. Hegde 
repeated what he had said earlier to tbis. Be 
said: 

"If someone says tbat it is an attempt 
at character-assassination, and who is 
loiDg to compensate now, then I say 
tbat tbis is an occupational hazard." 

According to Mr. Hegde, tbis is an occupa-
tional bazard. Cbaracter· assassination is an 
occupational bazard. Blackmailing is an 
occupational bazard. I do not know whether 
Mr. Dandava te agrees with these views. 

PROF. MADHU DANDAVATE: Yes; 
our going to jail during Emergency was also 
an occupational hazard. 

SHal VEERENDRA PATIL: We are 
on this subject. That is why I say thil. 
(lnt'"lIJItions) He says it is an oC\:upational 
bazard. Not only that. He bas gone further, 
and has started commenting, of late, on the 
Commission's report. This bas appeared in 
tbe Indian Express, New Delhi edition dated 
23.3.1987. He says: 

··Gowda's allegations are not baseless." 
His own appointed Commission says tba t it 
is ba!eless. And bere is the Cbief Minister 
who bad appointed that Desai Commission. 
He lot tbat report; be accepted tbe report 
aDd he bad said : 'I accept the report.' And 
DOW he has come out with a statement tbat 
Mr. Gowda's allegations were not baseless. 
Why I am pointing out this is tbis: if we 
atart commenting like this, tben tbere would 
be DO end at all. Today we may comment on 
the CODJmission'~ report. Tomorrow we may 
comment on the Supreme Court's report. 
(I",.".ptio",) Wbere is the end? If you 
.. , that it i. all risht, i.e. starting to 
comment, discussing and loing into the 
morita of tbat report, then "bat is die point 

Mil. CHAIRMAN: Ot'der, order. 

SHill VEERENDRA PATlL: Sir, tW 
.'" takinl away my time. (I ... ,.,.,., 

When we appoint a COIDIdisaioD, .. ue 
marally bound to accept the verdict of tfikt 
cemmitsion. Otherwise, we IllYe DO bt6iiiM 
to appoint a commission. T0t4a, I am ..,IUi 
tbit. Tomorrow, if any commitsion ia ftrelict 
goes apinst me, I am goinl to say tile s.dle 
thing, not that I am iOina to cb. •• m, 
stand, according to tbe convenience. Not 
only on this commission's tepmt, he '*' 
commented upon earlier OD bactwahl eIasta. 
He appointed another commisaiOD, Vent ... 
Swamy Commission. That was also a judici*l 
commission because be was a judicial ofticCt'. 
When the commission'. repoi1 came, Dot Old, 
be did not accept it (1"'111'.'10lIl) 

SHRI S. JA1PAL REDDY : I am OD a 
point of order, when be is discussiog Heide. 

SHRI VEERENDRA PATIL: He il the 
main persoD behind the wbole episode. I am 
quoting instances. (lnter'upt;om) 

SHRI BHAGWAT JHA AZAD : He 
should not mention backward daucs; .. 
should mention about arrack bottliDa c.o. 

SHRI VEBRBNDRA PATIL: Wlaea 
Venltata Swamy Commission's Report .. 
out, he did not accept tbe Report but dial is 
a separate matter. I am not loins into dlat 
point. But be made adverse COllllDCDtI Oil tile 
findings of the Report and be did DOt accepa 
the Report. Today. if there is an, OM State 
in the entire country which bas decJared 93 
per cent of the population backward, ic .. 
again Karnataka. (Int.,rllptlollS) I do DOl 
know about tbat. I stand corrected if that is 
tbe case. 

SHRI S. JAIPAL REDDY Tamilnadu 
Government is your ally. 

SHRI VBERBNDRA PATlL : The BOri~ 
Member should know that I had rubbed 
shoulders with Mt. Heade lor mere tbMlt '*0 
decades. We were toaetbel" ia tllo Or .... 
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(Sbri Veerendra Patil) 

tion; we were toaetber in the Ministry. There 
was an excise case in 1969. Tbe Supreme 
Court adversely commented on the function-
iDa of tbe State Government when I was 
Chief Minister and he was Excise Minister. 
As soon as the report came out, he came to 
me and said that be was Dot loinl to 
continue in my Ministry and be submitted 
his rcsisoation. I did not accept tbe resiloa-
tion; that is a different matter; and it wu 
discussed in the Assembly also. In the Arrack 
Bottling Case, as 800n as tbe Supreme 
Court's decision was out, right from Delhi 
be came to Banaalore; and from tbe airport 
itself be went to Raj Dbavan and submitted 
tbe resiaoation. 1 must tell you with all 
lincerity tbat on tbat day in my estern be 
went up. But be did Dot consult the party; 
be did not coosult the Party President; be 
did not consult bis MLAs who bad elected 
him to tbe office as Cbief Minister. He went 
straightway and submitted bis resigDation. He 
said, tbere were adverse comments. It Dlay 
not be a stricture, according to you, but I 
feel that I am duty bound to tender my 
resianation and quit tbis job. 

Then within one week, he came back. 
(I,lIerruptio".) Where is the question of elec-
tion at all ? Did he leek tbe permission of 
the party ? Did be tender his resignation? 
You know what he told the Press. He said, 
wbat to do ? My party was against my resig-
nation. Naturally J I will ask bim whether 
the party bad told him to tender his resigna-
tion. Then why did be ask the party again 
wben be wanted to come back 'I (r"te,rup-
'lop) I am quoting a person who is tbe 
lanata party leader today, who is the Cbief 
Minister today, who is being groomed as the 
Dational alternative. What a fall ? He is Dot 
tbe same Mr. Rama Krishna Hesde. 
(1IJ,en-uptI0111) He was tbere working witb 
me. He tendered his resignation .fter getting 
the verdict of tbe Supreme Court in arrack 
bottlinJ case. That is wby Elders say. power 
corrupts and absolute power corrupts 
absolutely. 

(Interruptions) 

SHRI SOMNATH CHATTERJEB: A 
fint class instance I 

SHlU VEBRBNDIlA PATIL! Witb 
tbiI epilode ••• (1.,.,."",10 .. ) 

SBR.I S. JAIPAL REDDY: We accept 
this quotatioD. 

SHRI IC. P. UNNIKRISHNAN: The 
Daniel bas come witb tbe judamont. 

(1"'e"lIfJtlo,,,) 

AN HON. MEMBER: You have DO 
risht, Get out. 

SimI SOMNATH 
What is thi' ? 

CHATTBRJBB 

PROF. MADHU DANDAVATB 
This has nlver happened like this. 

SHR.I SOMNATB CHATTBR.JEB 
Some sounds are emanatinl. 

(InterfuptlolU) 

THB MINISTBR OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : Some-
body is keeping some fowl. 

MR.. CHAIRMAN : How can the people 
be differeD t 'I 

(lnt~'rIlJltID"') 

SHR.] VEBRENDRA PATIL : With this 
episode it is quite obvious and there is only 
one conclusioo, the aim was to capture 
power, to continue in power somehow and 
there is a larae gulf between preaching and 
practising of value based politics. 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC BNTER-
PRISES IN THE MINISTRY OF INDUS-
TR.Y (PROF. K. K. TBWARY): Old 
sinners. 

SHRI VEBRBNDRA PATIL : As I said, 
I want to know, Mr. Hegde was responsible 
to mislead the cntir" Karnataka population. 
He was responsible to mislead tbe entire 
nation. Whether Mr. Dandavate feels tbat 
be requires aoy Prayaschitta to be done or 
if be la,s tbat it is occupational bazard it i. 
for him. I do not dispute that point. 

And now similarly, Mr. Byre Gowda, 
DOW be hal becomo a main villain. earlier be 
has enacted a drama al a bero, QOW .. 
bas become a villain. 
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Hero has become a villain. 

SHRI VEERBNDRA PATIL: Having 
enacted this story, baving made all these 
attempts to tarnish the image of an 
individual who was the leader of our party, 
who was also the leader of the entire nation, 1 
want to know from Mr. Dandavate, does 
he not dese"e any other punishment ? 

Should he be allowed to go scot-free? 
Tbue are instances in tbis House where in tbe 
name of harassing the officers who were 
collecting some information, Mrs. Indira 
Gandhi was thrown out of this House, im-
mediately after sbe got elected from Cbik-
magalur defeating ••• (lnterruptions) 

J want to know and let me assure Mr. 
Dandavate, if he advises Mr. Hegde to move 
a resolution expelling Byre Gowda from 
the State Assembly, he will get bundred per 
cent support from all sides. Our party is 
prepared to support and as a leader if be 
moves a resolution his party is bound to 
support. 

SHRI S. JAIPAL REDDY: He wants 
Tamil Nadu here ! 

SHRI VEERENDRA PATIL : I do not 
know whether he feels that be deserves that 
punishment or he deserves a lighter punish-
ment, or he deserves a more serious punish-
ment., it is up to him totally. 

PROF. MADHU DANDAVATB 
Eeverytbiog depends on me. 

SHRI VEERENDRA PATIL : A! I said, 
there is so much atmosphere of scandal 
mongering. 

Lastly, I quote only one instancc. Not 
that I am passing any judgement. We have 
been hearing so many scandals during the 
last two weeks. There have been three 
scandals. Of all the three scandals, I take only 
one, it is Bofors Scandal. Or whatever you 
calJ tbe GUD deal. The Swedish Government 
says tbat tbere was no middleman. The 
Compao), whicb bas manufactured and 
supplied them says. "We have Dot a~pointed 
aD)' middleman, we have Dot paid any 

commission." The Governmeo t of India 8.)'1, 
that "We have not paid any commission, we 
have not appointed any agent. There_. 
~n understanding tba t we will not have au, 
middlemen at all." But today ODe pntJemeo 
coming from Hong Kong all tbe way, suppo-
sed to be the spokesman Dr the representa-
tive of the Swedish National Radio, sittiq 
in a room in a five-star botel, ••. (Int.,,.,,,-
tlon') 

SaRI SOMNATH CHATTERJEE: 
Whicb hotel ? 

SHRI VEERENDRA PATIL: .. fil18 a 
story to tbe National Radio in Sweden and 
tbat was broadcast and that appeared in lbe 
Press and today ever} one of us sitting beret 
particularly on the other side. believes it to 
be true. And say, "there is some gole1llG/, 
there is some go lema I. " 

( 'nlerrupt;onl) 

SHRI S. JAIPAL REDDY: We cam~ 
afttf the broadcast. 

SHRI K. P. UNNIKRISHNAN: We 
came here after the broadcast was over. 

SHRI VEERENDRA PATIL: We can 
imagine bow the country bas become 
vulnerable. A Member, who represents one 
to one and a half million people, is Dot 
prepared to believe the Government of 
India not prepared to believe the Swedi$h 
Government, not prepared to believe the 
manufactures who have supplied the SUDs. 
But they are prepared to believe the so-
called correspondent. This is tbe positioa 
today of our country. So far as we are con-
cerned, at least we are saying tbat we want 
some enquiry; we waDt to know the truth. 
May I tell you that so far as the people are 
concerned, tbey have already come to tho 
conclusion. They already say that some 
golmGi is there. 

SHRI K. P. UNNIKRISHNAN : He 
is absolutely right ••. (I"terruptio".) 

PROF. MADHU DANDAVATB: Sball 
I just correct you? As rar as Swedish 
Government is concerned, in tbe other 
House also it was announced by the spokes. 
man of this Governmont tbat S~. 
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{Prof. M*c1bu Dandavate] 
Oogemmeat is already going into a probe 
to find out whether tbeir laws have been 
vioIatecl ill tIlis particular case. Not that 
theJ we DOt going to have probe. Tbey are 
coacemed about their own etbics and, 
therefore, tbey bave announced tbat also. 

THB MINISTER OF STATE OF 
THB MINISTRY OF WELFARE 
(011. RAJBNDRA KUMARI BAJPAI): 
Tbey bave denied it ••• (/lfl,rruptlo",) 

SBRI VEERENDRA PATIL: That is 
what I say. In tbis House tbe Prime 
Minister bas declared: Please tell me Cor 
God's sake in which direction I have to go; 
Bet me some information, some literature. 
lOIIle document. When tbe officers went and 
approached tbat gentleman, who is supposed 
to be the representative of tbe Swedlsb 
Radio, he said tbat be would not give any-
thins to tbem. All rigbt, you please go and 
approach him. Take that information and 
pass it 00 to the Government so that some 
enquiry may be instituted in the whole 
mattcr. 

SBRI K. P. UNNIKRISHNAN: That 
is wllat we are saying that it should be 
coqaired into. 

SHill VEBRENDRA PATIL: You can 
ask your COdscieoce whetber you are saying 
oaly dial much or saying something more. 

SHill K. P. UNNIKRISHNAN: I said 
it iD till RouSe. The), have not replied to 
a.., of my questions. 

PIlOP. N. G. RANOA (GuDtur) : They 
replied. 

SHIlIK. P. UNNIKRISHNAN : When 
did theJ reply 'I When I cballenaed, they 
refuted to answer ••• (Int,nuptto".) 

SHRI VEERENDlt.A PATIL: Let me 
have my say. I will take one more minute. 

11lat is *hy, I quoted 1111 these inltances 
061, to impress upon the HOD. Memben 
bow it is very e8IJ to demolisli tbe imaps. 
BuIklIoI tbe tmlaes is a very .treDUOUI job. 
It a. ,... tOletber. decades toaetber. 

dlmocrtJtlc '"'''''''''0''' 
To demolish the image it takes only one 
day I or only one incident is enoulh to 
demolish the image. We demolisb your 
image, you demolisb our image. We demo-
lish your party's image, you demolish our 
party's image. Ultimately what happens ? 
Total destruction~ danger to denlocracy. 

Tbat is why. in the end I appeal to the 
Hon. Members tbat people like Dandavate, 
Mr. Madhav Reddi, Unnikrishnan or 
Veerendra Patil will come and go. We arc 
not going to remain here permanently. But 
Parliament and democracy in tbe coontry is 
going to remain permanently. Tbat is wby, 
let us not exploit for our party purposes, 
for our individual proposes this august 
House which is supposed to be the temple 
of our country. Let us contribute our mite 
to strengthen the parliamentary democracy jn 
the country by establishing healthy precedents 
and conventions so tbat they may serve as a 
torch light for future generation. 

MR. CHAIRMAN : Shri Somoatb 
Chatterjee. Please keep it in mind tbat your 
party bas got only seven minutes. 

SHRI S. JAIPAL REDDY: One sub-
mission, Sir. We have so Car spent one hour 
fifty minutes. 

MR CHAIRMAN: That is right, but 
fortunately or unfortunately Congress (I) bas 
got more than two hours and his party has 
got only seven minutes. What can I do ? 
I simply asked him to keep it in mind. That 
is a1l. Come on. 

PROF. MADHU DANDAVATE: He 
will keep that in mind and take more time. 

SHRI SOMNATH CHATfERJEE 
(Bolpur) : Only thing is I hope you bave 
not started counting 

Mr. Chairman, Sir, Mr. Veerendra Patil 
in his fairness-although he is now in 
Congress (I)-said that whenever his party 
bas appointed a judicial commission, the part)' 
bas felt it to be duty bound to accept the 
recommendations of the commission. I would 
like to know wbat are tbe recommendations 
of the Tbakker Commission, what are tbe 
recommendatioDs of the Maruti Commissioo 
wbicli was presided over by a lim .. Judp 
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PROF. K. K. 
deviate. 

TEWARY Don't 

SHRI SOMN.\TH CHATTERJEE: Sir, 
be has started as the Minister for Heckling. 
The Minister for Hackling must stop. Mr. 
Bhaswat lha Azad in his peroration, conclu-
ded his peroration by demanding the 
resisnation of Mr Ramakrishna HegGe's 
Ministry ••• (Interruption,) 

SHRI BHAGWAT JHA AZAD: I v.ill 
put it to Madhu Dandavate. 

SHRI SOMNATH CHATTERJEE: or 
Madhu Dandavate, for the Commission's 
Report having gone against their contention. 
Before a~king for Mr. Madhu Dandavate's 
resignation, he should have asked for his 
leader's resignation because he is not fit to 
remain in that post havin~ suppressed a)) 
the important commis~ioDs' Reports in this 
country. Tbey bave not cbosen even to 
disclose the Report of a cOtrmi~sjon to the 
President of India, far less the Parlia\nf'nt 
and tbe people of tbis country Thi~ is their 
record. 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI H. 
K. L. BHAGAT) : Sir, •• (Interruptions) 

SHRI SOMNATH CHATTERJEE: I 
am not yielding, Sir. 

SHRI H. K. L. BHAGAT : Sir. I expect 
Mr. SomDath Chatterjee to yield to me for 
balf a minute. Mr. Chatterjee is a vt'rv 
eminent advocate. I have confidence in bim. 
bowever misplaced it might be I know \\-hat 
he bas ~een ta]kinlZ and wbat Prof Madbu 
Dandavale has been talking and others in 
the OpposHion have l'een talking ]ike this. 
settinl new principles of jurisprudence. I 
charle him. He must prove bis innocence. 
Prime Minister says, "Give me the proof. 
live me the evidence, give me the direction. 
I will punish an)body." They say, tbey do 
Dot bave tbe proof, they do not have the 
evidonce They must prove tbeir innocence 
aDd praoisb thomselves. I tbink I Devor I in 

nothing. Will he argue it in a court of .,. 
like tbis ? No. He cannot. He can dare DOt 
Interruptions) They bave DO foundation even 
for suspicion. They want to make sU8picion 
as substitute for evidence. Therefore, my 
dear friend, tbe Prime Minister is.aoiDa. 
remain there .• (Interruptions). We are ~ 
going to accept, nobody is going to accept 
your logic, new jurisprudence logic. The 
Prime Minister is going to remain there in 
~ pite of you. 

SHRI SOMNATH CHATTER~:J.ir. 
it is not within seven minutes ••. (/nt.",.r 
t Ions). Sir, I was . closely IisteniQ8 to 'l\If 
estefmed colleague Mr. Bhagwat lb. Azad'. 
speech, wbo bas been here for six coDouti,,-
termc;. -except one, I believe-nd .... 
thinking whether be has got a mirror in bis 
house. Then he shou1d have looked at 
himself and realised, understood everythio8 
that is beppening in tbis country. He would 
ha ve seen the picture of his patry. The 
hi~tory of that party is history of corruption, 
history of defection and history of ••• 
aberra fion. 

(Interruptions) 

THE MINISTER OF HOMB AFFAIRS 
S. BUTA SINGH: The hjst~.., of tbe 
Congress Party... . 

lI"t.'rupliolls) 

S BUTA SINGH: The country bows 
and the House knows and everybody except 
8 few of you knows that the history of the 
Congress Party is the history of the freedom 
moveO'ent of this country and bistory of tbe 
independence of this CountrY. Most of you 
were in the Congress Party. You have DO 
face. You should go and look iDto the 
mirror. 

SHRI BASUDEB ACHARIA : Not this 
Congress. 

(Interruptions) 

SHRI SOMNATH CHATT.,,: 
That Coogress bas been buried. I am ...... 
of tbe Coogress 'I'. 
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THB MINISTBR OF STATB IN THB 

MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : Mr. Chatterjee, 
OD another point ••• 

(I"ter,uptiolls) 

SHRI H.R. BHARDWAJ : He bas-said. 
Otherwise, you will have to tender an 
apology like Prof. Dandavate. 

(Interruptions) 

SBllI H R. BHARDWAJ: 1 want to 
draw tbe attention of Mr. Chatterjee to one 
point. He referred to the Sbah CommissIon. 
All tbe cases arising out of tbe Shah 
Commission were filed against Mrs. Gandhi 
and sbe contested and tbey were thrown out 
by the court of law and none was witbdrawn. 
Thil was the position. 

(Interruptions) 

SHR,1 SOMNATH CHATTERJEE: He 
has encroached upon my time. 

SHRI B.R. BHARDW AJ I expected 
tbat be will say same thing. 

(Inte,ruptio1u) 

SHIU R. K. L. BHAGAT: I also 
expected that be will say same thing. 

(Interruptions) 

SHlU H.K.L. BHAGAT : We will bave 
to challenge every untenable point. 

SHRI H. R. BHARDW AJ: He is not 
prepared with hi~ brief. 

SHRI H.K.L. BHAGAT: He has no 
point. 

(Interruption,) 

S. BUTA SINGH: He does not want 
to lpeak on Moily tapes. 

SBRI H. R. BHARDW~J: Justice 
Chawla quashed the Shah Commission in 
1979. 

PROF. MADHU DANDAVATB: Why 
do you Dot leave it to the non-Ministers to 
raise a point of order ? I have told you that 
you leave it to tbe non· Ministers to raise a 
point of order. 

(/nterruptio",) 

SHRI H.R. BHARDWAJ: Mr. Danda-
vate, you have tendered an apology. I do 
not waDt a lawyer to tender an apology 
later ODe 

(Interruption, ) 

SHRI SOMNATH CHATTERJEE: I 
am being asked to speak OD Moily tapes 
only. But look at tbe subject matter of 
to-day. 

(/nterruptlolu) 

SHRI SOMNATH CHATTERJEE 
Raising this discussion i. notbing but 
hypocritical, diversionary tactics OD the part 
of the ruling party. We have heared. We 
have read - in parliamentary democracy, the 
Government is Government of tbe peopl., 
hy tbe people, for tbe people. But this 
Governmen t bas proved to be a Government 
of scandals by financial manipulators and 
for Swiss Bank Account holders. 

SHRl T. BASHEER: Tbat is hilbly 
objectionable. 

(Interruptions) 

MR. CHAIRMAN: He is on a point 
of order. 

(Interruption,) 

SHRI SAIFUDDIN CHOWDHARY : 
Kiudly see wbat is tbe point of subject 
to-day? We can refer to anytbiDI. 

MR. CHAIRMAN: The MiDister of 
Parliamentary Affairs has ra ised a point of 
order. Let me bear the point of order. 

( Interruption,) 

SHRI H. K. L. BHAGAT: I do Dot 
say tbat they caD DOt pas. reflection on the 
Government. When ,OU want to CUl reftec· 



lion on tbe Government, you bave remedy 
under tbe rule. Tbat is what I bave been 
tolliol you many times. Like coward do not 
mako allegations. 

(/nter,uptlD.n,) 

SHRI H. K. L. BHAGAT : Please wait. 
Have tbe courale to bring a motion against 
tbe Government. You cannot reflect on the 
conduct of a person or persons in higher 
authority. 

PROF. MADHU DANDAVATE: That 
is tbe President and the Governor. 

SHRI H. K. L. BHAGAT: You have 
lubstantive motion. You bave no courage 
to bring No Confidence Motion. I bave 
asked you many times. Bring a No Confi-
dence Motion. (Interruption,) You cannot 
do it like this. You bave to bring a substan-
tive motion. You cannot call tbe Govern-
ment as Government of scandals. You have 
to brinl a substantive motion. Bring it. 
(I"terruptlon,) You see tbe rules. You bring 
it. You don't have the guts. (In,,r,uplionl) 

SHRI THAMPAN TaOMAS: Sir, Mr. 
Heade was mentioned here. Where was tho 
wisdom of the Minister at that time? I want 
to know tbat. (/nte"uptlo",) 

SHRI SOMNATH CHATTERJEE: The 
Cbief Minister of the State was attacked 
right and left. (Inl','Upl;01ll) 

SHRI NARAYAN CHOUBEY : He was 
very brave in calling us coward. 
(1",."uptlDn') 

SHRI B. K. L. BHAGAT: You are 
talking witbout any evidence. He is speaking 
from the judicial document. Tbat is the 
dil"erence. You are talking in the air, He is 
talking from the commission's report. Tbat 
II the difference. You have failed to under-
ItaDd that. (Int,rtIlJ1I101l1) 

SHRI BHAGWAT JHA AZAD: I 
would say one point. The Opposition 
Membcn ask us wby we did mention Mr. 
Heade's name in this debate. As a person 
who brouabt out tbe wbole i~sue, Mr. Hegde 
bad t. be mentioned because be was the 

prime mover in tbe entire thiOl, others .. 
Dot. Tberefore, let tbem speak here. We 
bave no objection. (/1I1''''''1tlo,,1) . 

SHRI B. K. L. BHAGAT: Professor 
Madhu Dandavate in his speech mentioned 
Mr Ramakrishna Hegde a number of times. 
He himself mentioned tbe name maoy dmes. 
Now be wants to run away. How can be 
run away? (Interruptions) 

17.00 bra. 

SaaI BHAGWAT JHA AZAD: 
"Blackmailing and Chargesheet" words were 
mentioned by Professor Madhu Daudavate 
in his speech. That is in the debate. Let '" 
bear Mr. Somnath Chatterjee and Jet us hear 
him on this point. 

(Interruption,) 

PROF. MADHU DANDAVATB: He is 
wrongly quoting tbe rule. Persons in hiper 
authority refer to the President, Governor. 
and 'other' not the Prime Minister. 

SHRI BHAGWAT 1HA AZAD: Let 
Mr. Chatterjee speak. 

SHRI SOMNATH CBATIERJEE: Sir, 
it is like a drowoing man catcbigg a straw. 
This rullinl party is tl')iOI to divert tho 
public attention to non-issues so that it caD 
ward off public pressure on them. Sir, I 
shouJd have expected that such aD 
experienced parliamentarian al Mr. Bbaswat 
Jba Azad who is here for six terms ••• 

(In"rrupt.",) 

(Tra1ll1atlon) 

SHRI BALKAVI BAIRAGI (MaodlaUr): 
If you change the Government it can .pia 
we formed. But what will bappen if sex is 
changed '1 

(EnI'Il,h) 

SHRI SOMNATH CHATTERJEE: Sir, 
I sbould bave tbrought tbat Mr. Azad .bould 
have addressed more to bis pany-men than 
to the opposition. Only very recently, we 
have seen how • rare specimen of eoop.a. 
mID was bounded out from tbe Cabinec. bJ 
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criticism, by WlckmailiDI tacta aDd charac-
ter .... 1o.tloD. Dot by Opposition but by 
daemlehea. h~ own parlJ-meD. hounded him 
oUt ~of tfie CatilDet. 

PROP. N. O. RANOA: TIlat Ii Dot 
.... No, .. haft DOt done it. (I",muII-
,,_,). We have not driven him out. 
(1"'''''''/011') Y au people have been trying 
to exploit him. 

AM iION. MEMBER. : Yes, wbat is Dot ttrae, 

SHR.I SOMNATH CHATTERJEE: The aD" point we can find of Sir Vishwanath 
~tip SiDih wai thAt he was too honest to 
.. It the purpoiea of the Rulitlg Party in this 
toaDti7. 

SBm BHAOWAT JHA AZAD: Sir, 
the, ~re doinl 8 dis-service to the Minister 
who is DO longer there. (Interrupt/01"). I 
have alway. said tbat, but you are doing _t dis-lenice to Vishwanatb Pratap 
Siaah. 

(111'",.,1011 ) 

..... CHAIRMAN : Order, order. 

Pit OF. N. G. RANOA : It is unparlia-
IDIOtary, it is uDt ..... 

(1",e"uptlo",) 

MIl. CHAntMAN: Mr. Chatterjee, 
,.. coatiDue witb the subject. 

(/,illl".""lon8) 

MR. CHAIRMAN : PJea~e resume ,our 
~g. . 

(11116,17111110111) 

.... M.O. RANGA: f:ir, he hal DOt 
....... on our'dimaad. \lle nevor PJlde ..,c ........ tldm. 

BRRI SAIPUDDIN CHOWDHARY t 
WII, you have DOt made an, charge? 

PROP. N. O. R.ANOA: It I. on.ottb; 
of him to make this type of statement 
..aiDS' him. 

(I"terruptlon,) 

SMRt SOMNATH CHAtTERJEE: Sir, 
tbe only rauft which he seems to have 
committed was that he gave priority ••• 

PROF. N.G. RANOA: 'He should not 
be meanmidded. This is wbat exactly tbe 
cbarge I am mating 81ainst the Hon • 

. Member. (1"'erJ'uptlorl,). I am not chIlling 
you. Wby do you blacken your own face 
now? 

SHRY K. P. UNNltcRISHNAN : You 
are very 'airminded. That Is why you made 
the Minister resip. 

(/"""upt;o", ) 

MR. CHAIRMAN: Please, Mr. 
Chatterjee, you continue. 

SHRI SOMNATH CHATTERJEE: Sir, 
Rangaji is right. But the question is: Who 
is meanminded in tbis episode ? Sir, Visbwa-
88th Pratap Singh lost his job because be 
gave priority to nationll interests rather than 
to party's interests and beC8'4)Se of bis quali-
ties and actions bis party friends in the 
industry and other places ••• 

(Interruption, ) 

Mil. CHAIRMAN: Please ait dOWD. 

(l"tnrup tlo",) 

SHRI SOMNAT·H CHATTERJEB: ADd 
you ·bave found him not to be in tune witb 
tbe present-day Conaresa culture aod·be bad 
to prove bis honesty by blowing up bis 
dareer to use bis own words. And \'Iho 
committed those act. of cbaracter .ll888ina-
lioft ? Not ~ • 

SRRI K. P. UNNIKRISHNAN: Mr • 
~ •. ~. T~.J1 aDd eompao)': 
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(1"'.""pllo".) This was Botbina but an attempt at poUticaI 

saRI SOMNATH CHATTERJEE: 
There was an orchestrated performance, 
orcbeltrated command performance in tbis 
IlGuse .nd outside which cost the Minister-
s1lip of Visbwanatb Pratap Sinab, whom Mr. 
Db .. "at Jba Azad just now called la lreat 
Fioaaco Ministor.' 

SHRI BHAGWAT JHA AZAD: I said 
it always. On policy we may differ, but we 
will never like tbem pay the Jeft-banded 
compliment to Visbwanath Pratap Singb. 
when we say he is a good man. But we 
disasree with his policy, but not Iiko tbat, 
the left-handed compliments trying to pin 
bim down like this. (Interruption,). He is 
our coUeague, be is our Member in tbe Party 
aDd we respect him. 

(Interruption,) 

MR. CHAIRMAN: Order, order. 

SHRI SOMNATH CHATTERJEE: Sir, 
according to Mr. Azad we are giving him 
left-banded compliments. (Inte,.ruption,). 
But the Congress men have stabbed him 
witb tbeir rigbt band. 

Sir t1)is discussion is on the question of • 
blackmailing and character assassination of 
the elected representatives. Recently we have 
found that during the recently held election 
campaign in which you tried your best but 
did not succeed perhaps for your party, we 
have seen tbe Congress model of blackmail 
and character assassination. Sir, indulging in 
continuous uotrue propaGanda. resarding 
that •••• 

(1Ilterrllpllon6) 

MR. CHAIRMAN: Order. Order. 

PIlOF. MADHU DANDAVATE: Mr. 
Minister, don't induct ber inside. 

SHRI SOMNA1'H CHATTERJEE: 
Resortiol to vide calumny, they deliberately 
tried to mislead the people by gross connec-
tion The President of the Party who 
ba~s to be the PrUno Minister det~ded 
on Wilt BoDpl. But tbe people ._". ,~V. 
a.ir YOf(tict. Tbia is tho "11 thoy are dOIIll. 

blackmail wbicb was tried ud ~tted 
in West BeDlal and Keral. durilw"" 
elections. 

SBRI H. K. L. BBAGAT: The people 
who have voted for Conareu. are tbeJ DOt 
residents of Bengal ? 42 per eeat baYe voted 
for us. (lnte"upllon,) -

SHRI SOMNATH CH41TBlUBB : We 
have also witnessed in tbis country reQlJ.DJl7 
a sad but dangerous spectacle or tbe Bead 
of the State being malianed. Who' baa 
maUped him? Where baa be loac ? 

saRI S. JAIPAL REDDY: Mr. K. K. 
Tewary. 

SHR.I SOMNATH CHATTBIUEB: 011 
the ftoor of tbe House. the Head of tilt 
State was maligned in a most crode maDDer. 
and tbe result is his promotioD to the raak 
of Minister, althouSh tbat Minister of 
Hecklins is making a mess of that Ministry!" 
In yesterday's paper, the Youth eo.,.... 
President bas sa id this. Mr. Bb.,. 
Jha Azad has not said one word aboUt it. 
It says: 

'IThe President, Mr. Zail Si. II 
a party to tbe international c:oaspJ-
racy ••• " 

THE MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION (SHU 
JAGDISH TYTLER): Sir, in tile llajy. 
Sabha, tbe President of tbe Youth CoaIrea 
bas said that the newspaper report was DOt 
an authentic report. So, he cannot quote it. 
(Interruptions). .. 

SURI SOMNATH CHATTBRJBB: W. 
have not seen in today's paper (Ill)' ~­
diction. 

SHRI·BHAGWAT JHA AZI.P :-Now 
tbat ho bas denied it, it should DOt be 
quoted. 

SHRI lAGDlSH TYTLEa.: oat 01 aD 
the newspapers, wIlY 40 JOIJ Jake tbo IIMIiIa 
&plOil ~ 
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AN HON. MEMBER: You caD deB, it. 

SHill B. IC. L. BHAGAT: We do Dot 
believe in makin. any reitection on the 
President. Let him read tbe whole of it. 

(I"'ImIPtions) 

SHRI SOMNATH CHATTBRJEE: The 
General SecretaI")' of tbe All India Youtb 
Coogress. Mr. Jaljit Singh ••• (Interruptio",). 

PR.OF. MADHU DANDAVATE: Sir, 
the Ministers are heckling. 

SHRI T. BASHEER.: Is it correct to 
discuss on newspaper reports ? 

MR. CHAIRMAN: Everybody is read-
in, from tbe newspaper report. 

SHRI SOMNATH CHA1TERlBE : 
Whatever is in the newspaper or not, but 
tbe effusion of Mr. K. K. Tewary is in tbe 
records of tbis House It bas not been 
uptill DOW expunged from tbe records of 
the House. That bas polluted tbe precints of 
tbis Parliament. 

I would like to know, tbe otber day. 
tbe HOD. Member from Hassan, Mr. Nanje 
Gowda was very vocal in protestiDl what 
be called cbaracter assassination by tbe 
OppositioD Parties of Congressmen. But I 
would like to know his reaction on this 
report. Mr. Srikantiah, MLC and Vice-
Presidoot of KPCC(I) .•• 

SHRI JAG DISH TYTLBR: Which 
newspaper are you referrinl '1 Wbat is tbe 
name of tbe DCwspaper ? 

17.14 In. 

(MR. DEPUTY SPEAKER in the Chair] 

SHill SOMNATH CHATTBRJEE: The 
TbM6 of IndIa. 

Sir. effectively I have just DOW started. 

~. DEPUTY SPEAKER: Already be 
hal lakeD 20 miDDtes. 

("""'lII'lltIII.) 

_mDCftl'" """'11'''''' 
MR. DEPUTY SPBAKBB.: Order, 

order. 

SURI SOMNATH CHATrBRJBB : 
Mr. Nanje Gowda complained of cbaracter 
UlalSinatioD of Conlless Members by 
OppositioD Memben. Mr. B. C. Srikantaiab. 
is the Vice-Presidet of ICamataka Pradesb 
Congress Committee ro aDd not (S) aDd he 
accused-J am readiD8 from 'Tim. of 
India' dt. 28th April. not printed by me-
accused bis party colleaaue ad MP : 

··Mr. B. N. Nanje Gowda, of usiq 
political influence with tbe Janata 
80vernment to get 40.000 litres of 
rectified spirit allotted to his chemical 
unit at Mysore and its subaequeot 
sale to tbird parties." 

(I"'.,ruptio,,,). ~ I do Dot kDow about tbe 
truth or otherwise of tbis alleptioD. I am 
Dot making it. I am on a point. 

SHRI H. K. L. BHAGA T : This cannot 
be said as a point because DO allegation 
against a Member can be made iD his 
absence and therefore this sbould be 
expunged. 

SHRI SOMNATH CHATIBRJBB: I 
am Dot yielding. 

MR. DEPUTY SPEAKER: I williO 
throulb it. Any allegations apinlt a Member 
will not 10 on record. 

SHRI DINESH GOSWAMI: I am OD 
a POIDt of order. You are .yinl tbat aDY 
allegation sbould Dot come. If you look to 
the subject of discussion. this is a general 
discussion and iD tbe seneraJ discussion. 
Dames of differont penon. iDcludiDI tbat 
Mr. Ramakrishna Heade have been brouabt 
in. I did Dot take any objectioD because I 
know tbat in tbe context of tbis rClolutiOD, 
Dames have to be cited and J therefore, if 
you apply that particular miq, thea you 
apply aDd delete all tho references to Mr. 
Ramakrishna Heade. 

MR.. DBPUTY SPBAKBR. : AD, aUeaa· 
liOD wbicb is Dot prOYed .... (III' ... ',OIII) 
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SHRI SOMNATH CHATTERJEE: I 
am saying that a Congress man is making 
tbis aUegation against another Congressman. 

MR. DEPUTY SPEAKER: The rule 
clearly says that for making an allegation 
apinst any Member (Interruptton,) you 
have to give clear notice. 

MR. DEPUTY SPEAKER: When I am 
presidiog, I have to say it. (Interrup,ion,). 

SHRI H. K. L. BHAGAT: They are 
quoting tbe findings of a judicial c?m-
mission, while you are making a llelatlons 
without any basis. That is the difference. 
(Interruption, ) 

MR. DEPUTY SPEAKER: If you make 
any allegation, without any proper notice, 
how can it be allowed ? (Interruptionl). 

SHRI T. BASHEER: In the corres-
ponding rule 352, it is clear that a Member 
wbile speaking shall not refer, sball not 
make a persona) cbarge against a Member. 
It is a cbarge. 

SHRI BHAGWAT JHA AZAD: I 
want a ruling re8arding tbe allegation. 
(l"terruptio",). 

MR. DEPUTY SPEAKER: No. If it 
is an allegation, it will not go on record. 
(Interruption,) 

SHRI SOMNATH CHATTERJEE: 
They are saying we Opposition are indulging 
in character assassination of Congressmen. 
I am trying to sbow it is Congressmen who 
are character assassinating Congressmen 
themselves, as I have shown how Sbri V. P. 
Singh was treated by them. 

(In lerruption,) 

SHRI SOMNATH CHATTERJEB: 
The allegation, tbe truth or otherwise of 
it, I am not saying at all. I have nothing to 
.. , about tbe character of anybody .... 

( Incerruplio"s) 

SHRI BHAGWAT JHA AZAD: 
I would II, oDly one tbiDa to Sbri 

Somnathji. What myself and Shri Veerendra 
Patil have said was that charges were levelled 
and tbe Commission was appointed and 
that Commission disproved that. Now J'81l 
are bring such things "hich have neither 
been put anywhere •• (lnterruptto",) There-
fore, the difference is this that we bave 
brought out the character assassination aDd 
blackmailing clearly leve1led by an Oppoai-
tion member and disproved by the Commis-
sion. We . have never deviated from that. 
Now, they are trying to say something from 
the same papers from which I have quoted 
wicely. All they say is beyond tbe t.rset• 
TLerefore it is the difference. They are not 
trying to do. We have done based on proof. 
They are doing without tbe proof. That is 
the difference between Congress Bencb and 
them. 

SHRI S. JAIPAL REDDY (MabOOb. 
nagar) : The Commission of enquiry in tbe 
instant case was appointed at the request 
of both Mr Veerappa Moily and Sbri Byre 
Gowda. No observation was made in the 
Commission's report or about Mr. Rama-
krishna Hegde at . ail .•. (Interruption,) No 
observation was made .•. 

SURI BHAOWAT IHA AZAD: He 
was the prime man in this case ••. (111'.,.",-
lions). The basis is that be held a Press 
Conference. He was the man who sent the 
tape to the Prime Minister. He was the 
man who sent the tape to Rasbtrapatbi 
Bbavan. He was the man who called the 
Press. He was the mao who asked tbe 
President and the Prime Minister. There-
fore be was tbe man. He was tbe Prime 
mover of the conspiracy ••• 

(Interruption,) 

SHRI K. P. UNNIKRISHNAN: Sir, 
your silence is DOW very eloquent ••• 

(Interruption,} 

SHRI S. JAIPAL REDDY: Mr. Deput)' 
Speaker, Sir, my humble submission is tbat 
this double standard cannot be allowed to 
be applied ••• (IIIterruptlo",) Mr. Veerendra 
Patil made sweeping allegations spinat Mr. 
HOlde. When we tried to raise a point of 
order. they said tbe subject is of OIDDibaa 
character ••• 
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SHU BHAGWAT IRA AZAD: N~ 
w. did.ot lay tbat. 

(l"ter,lIptio"s) 

SHRI S. JAIPAL REDDY: Therefore. 
if we 10 by that, the entire speech of Sbri 
Vcerondra Patil bas to be e-xpunpd. H~ 
baa to apologise to Mr. Heide on tbe floor 
of tlJis Boose ... 

(lnle,r")'tlon.) 

SHRI VBERENDRA PATIL: I have 
Dot made any allegations .•• 

PROF. MADHU DANDAVATE : Mr. 
Depoty Speaker. Sir. I am OD a point of 
order. Mr. Azad bas rightly said. He said 
wherever I have made the references, I bave 
made them on tbe basis of something that 
has been found out by tbe Commission. 
Otben are making allegations from the 
Press. I want to point out to you tbat rigbt 
from tbe first page up to tbe last page, if 
)'ou go through tbe report of tbe Desai 
Commission, you will find that nowhere 
reference bas been made to Sbri Rama-
krishna Hegde. Therefore, loing OD the 
basis of tbe Desai Commission report, tbey 
caDDOt IIl8ke a mention of Shri Ramakrishna 
Reade .•• 

(Interruplion. ) 

SHill BHAGWAT JHA AZAD : I have 
jost now told you tbat Mr. Ramakrishna 
Regde is the chief man in tbis case because 
be referred it to the President, to tbe Prime 
Minister and he referred it in the Press 
Conference wbicb be held in bis House. 
Therefore, we have referred to that ••• 
(1"""""10,,,) I am repeatina it. 

(Int.rup';olU) 

SIiRl DINBSH GOSWAMI (Gu"abati): 
The poiDt is not tbat. I concede what Mr. 
Bbqwat lba Azad bas said. The point is 
whether .be ~ refer to a person wbo is not 
a Member of tbis House. If he can refer to 
a perSOD wbo is not a Member of OJis po\lJO 
bcl:auae,ou feel ... 

(ltIl.,r.,IotI,) 

MR. DBPUTY SPBAK.BR: If be baa 
made anyalleaatioD, then ooly tbe problem 
arises. 

(1",er,llpllo",) 

SHRI SAIFVDDIN CHOWDHARY 
(Katwa) : He bas not made any allegations. 
The allegation bas been made by the CODI-
ress members ••• 

(In te,rupl ion.) 

SHRI SOMNATH CHATTERJEE: Sir, 
this is the 'Times of India' paper and Dot 
'Indian Express' _. 

(lnl,,,uptlon,) 

MR. DEPUTY SFEAKER: If there is 
any allegation, tben only the question 
arises .... 

SHRI SOMNATH CHATTERJEE: 
Times of India is accepts ble .•. 

SHRI HAROOBHAI MEHTA (Ahmeda-
bad) : Sir, on a point of information. Prof. 
Madhu Dandavate is not quite right Some-
body saying something about Mr. Hegde is 
not just outside the record. I t is on the 
strength of the record of our Lok Sabba. 
Prof. Madhu Dandavate himself says that 
Mr. Beade held a Press Conference .•. (/,,'e,-
,upllo", ) 

PROF. MADHU DANDAVATE: I have 
not made aoy allegation. 

SHRI H. R. BHARDWAJ: You bave 
levelled an alleaation tbat be held a Pr.ess 
Conference. 

PROF. MADHU DANDAVATE : I 
have not made an allegation against Mr. 
Heide .•. (lnt.ruptlon.) Referring to Presi-
dent and matins an. allegation against 
Preaj4eat are two differeDt things ••• (Inlerrll,-
110"'). 

MR. DEPUTY SPEAKER: It is eoouab 
now. I have to live opportunity to otber 
Members also. Please try to finisb. 

IHRl SOMNATH CHATTBRlBB: Tbe 
1tat00000t that bas bleD attributed &0 • 
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Congressman alaiost Mr. Nanje Gowda With this track record of tbe Coqresa 
seems to be in rop)y to Mr. Nanje Gowda's Party •• 
alle,ation against b:. own Vice President of 
Iearoatata pec .. 

SURI H. N. NANJB GOWDA (Hassan): 
What is the alleaation that I bave made ? 

SHRI SOMNATH CHATTERJEE: He 
haa alJe,ed that the Vice President of his 
Party bad obtained a bottling contract from 
tbe Janata Government. Tnerefore. I would 
like to know who is assassinating whose 
character .•. (lnl.rruptlo .) 

SHRI NARAYAN CHOUBEY: I am 
sure tbey bave 00 character and, therefore, 
tbat cannot be assassinated. (lnterruption6). 

MR. DEPUTY SPEAKER : order. 
order. 

SHRI SOMNATH CHATTERJEE: Sir, 
I am not in support of making aoy false and 
mala fide allegations or accusations against 
anybody-why only against a politician, 
against anybody-at any point of time. But 
that important question bas b~en diluted ... 
llnterrllptions) The issuo has been diluted 
because of tbe expression of simulated feel-
ins of grievance by the Congress people. It is 
almolt like tbe Devil quoting tbe scriptures. 
There is a saYlD8 in Bengali-I think, Mr. 
Sontosh Mohan Dev will support me here-
wbkb, translated in Englisb, would meaD 
that a thief's mother sbouts'1Dost-for \\'bat 
purpose - to divert the pursuer's attention 
for ber SOD. That example is the most ap-
posite beret and you are complaining about 
the other indulging in blackmail. •• (Jnt~rrup­
tlons) 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): You 
have not, so far, spoken a word about Moily 
tape. You will be creating a national record 
by tbis. You are speaking on this sul'ject 
without DlCntionin8 IMoil~'. 

SHRI SOMNATH CHATTERJEE: He 
is a nice person. bot be seems to bebave In 
a different manner wben be is there I find 
tbat be is anfight'wben be is ncar Sbrimati 
Sheila Diksbit •. 

MR. DEPUTY SPEAKER: Pleue tl')' to 
conclude. 

SHRI S. JAIPAL R.EDDY: Be has Dot 
yet come to tbe Moily tape. 

SHRI SOMNATH CHATTERnm: 
Keeping this track record of the Conareu-I 
in mind. we sbould take into consideratiOD 
tbe report of the Desai Commission wbicb is. 
according to Shri Sontosh ~1oban Dev, tile 
only subject-matter of today9s discussion. 
although I do not agree Vvith him there. 

I am not holding any brief-and I wm 
not even if one is given-for Mr. Byte 
Gowda or for the Janata Government or. for 
that matter. even for my dear friend, Prof. 
Madhu Dandavate. But I must congratulate 
the Jaoata Government for its decision to 
publi~h tbe Report and to accept it. If such 
a report. (Inl rrupllOns) What are you talk-
ing ? Have some patience. I have DO doubt 
in my mind that if the matter had been re~ 
ferred to a Commission under the Central 
Government's decision, they would IIaYe 
relied on the amendment and they would Dot 
have publisbed a similar report. 

I need not either support or opJ)Ole this 
report. It does not concern me at all. But 
there are certain obvious matters-if you 
bave read it, I am sure it would bave drawn 
your attention. I don't know, you have Dot 
read it probably, it looks like tbat I Sir, it 
sc{.~s that the most important tbins wbidl 
should have been the first and the DlOU 
important aspect to be looked into in lreatelt 
depth was whetber tbe tapes contain the 
variou~ of Mr. Moily and Mr. Gowda as baa 
been alleged. It bas not been reaUy consider-
ed at all. Because in the Commission'. 
Report you will find that there is a c1eer.eat 
admission that it requires very sciedtific ..... 
cessing by eaperls and neither tbe 0-.;" 
sbn b:lS such expertise Dor any COIlCIII'D" 
I nd ia has such expertise wbich could live ita 
opinion in a sbort time. The Madra I .... 
wanted Dine mODth time. 
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AN HON. MEMBBR.: It should bave 
been &eDt to China. 

SIIRI SOMNATH eRA TTBRJBB : 
Your Ministers are waiting for China's 
blessilll ••• (lllterruptiolU) What is thi.? Let 
there be some intellilOoce. some unierstand-
iDl. 

The Madras Institute which is a presti-
gious institute wanted nine months' time to 
give their report after proper scrutiny and 
study. That would have been almost the 
fool-proof evidence in the case. But that 
opportunity was not given by tbe Commis-
sion. Bven nine months' time they did not 
allow. But they waited for fifteen months to 
make tbis Report. Why dido't tbey refer tbe 
matter to that particular Institute which 
wanted only nine months' time? That would 
have been a conc1usive evidence based on 
scientific data. You have faith in our scienti-
fic achievements and scientific instruments ! 
That would have been the best evidence. 

Sir, tbe second thing which will impress 
anybody. 

Mil. DEPUTY SPEAKER : Please con-
clude. Tbere arc many members and when 
are they going to speak ? ••• (Interruptions) 
I request tbe members not to interrupt. 

PROF. MADHU DANDAVATB: To-
morrow wben tbe Report comes, you know 
bow many interruptions were there. Fortuna-
tel,. interruptions are mentioned in the 
Report. 

(Interrupt ion') 

saRI SAIFUDDIN CHOWDHARY: 
Allow him. After bim nobody needs to 
apeak. 

Mil. DEPUTY SPEAKER : That is ali .•• 
(/IIlerrllJJtiolU). 

SHlU SOMN ATH CHATTBRJEE : The 
leamed judp has not come to any definite 
coDCI .. ioD as to tbe genuineness or authen-
ticity of tho tape or as to tbe identify of tbe 
voices tbore. On tbe otber band, tbe whole 
approach in the assessment of evidence, any 
lawyer. eyeD. banyan &roe lawyer would bo 

democratic '",tltllll,.", 
able to understand tbat tbe wbole evidence 
bas been considered on the basis of a facile 
assumption that no CODIre8Sman can ever 
tell untruth ! Tbat is the cadld qfleltlo. You 
know what is cadld que,tio. 

SHRI S. JAIPAL REDDY: I don't 
know, please repeat. 

SHRI SOMNATH CHATTERJBE: That 
is the Important question to be lone into. Can 
a Congressman ever ten the trutb? Instead of 
deciding tbat, be bas assumed tbe impos-
sible proposition tbat Congressmen always 
speak the truth. 

(Interruption,) 

SHRI S. JAIPAL REDDY: Please re-
peat the word for my sake. 

(l"terrupt;nns) 

THE MINISTER OF STA TE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): Mr. Chatterjee let us 
face facts now. Tbis is very important .•• 
(Interruptions) No. No. It is not like that. 
I want to assist my friend. Mr. Dandavate 
case, I am referriog from the record. This is 
what Mr. Dandavate says. Mr. Cbatterjee 
kindly listen .•. (InterruptIons) The case of 
Mr. Dandavate I am putting in the exact 
words. 1 quote : 

"I will give another instance. When 
the Chief Minister, Mr. Ramkrisbna 
Hegde caned a press conference and 
released all the documentary evidence 
and played the tape, at tbat time 
journalists belonging to all political 
persuasion. identified that the voice 
in the tape was the voice or tbe con-
cerned Congress (I) leaders". 

Now it was tbe positive case of the 
Janata party that this was the voice of rele-
vant Congress (I) leaders. Now tbe burden 
is on them to prove it. It is a positive stand 
which has been negatived by the Commil-
sion (Interruption,) How can you go back 
on this case ? 

MR. DEPUTY SPEAKER: Mr. Chatter .. 
jee, please wind up iD two minutes. 
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SHRI SOMNATH CRATTBlUEB: Sir, c;oocerned witb the quality or p_lic ·lifo .. 
I will finish in two minutes. I do not know tbis Country, would appreciate thit. ·kilMl·JGf 
and I am least concerned as to what win be discussion. I wish the level 01 tbe d .. 
the fall out of this Report but, Sir, very was maiotained at tbat leveJ...to -Mb 
riabtly it has been asked what will happen my colleague Mr. Veel1llDdra. Patil ..... 
to Mr. Moily. What is his grievance? Now I do propose to speak to tbat Jnrel. 140 aat 
armed with the recommendation and the propose to score any debatina point OIl 
findiog of this Commission of Inquiry he can partisan basis. 
10 to tbe court and ask for payment of 
exemplary amount of compensation provided 
be feels his reputation, if any, is affected. 

AN HON. MEMBER : He will never go. 
( l"tertlJltfon,) 

SHRI SOMNATH CHATTERJEE: Sir, 
DO doubt, I am Rure tbe learned Chief Justice 
of Karnataka High Court will spare a judge 
10 tbat it can be expeditiously decided and 
money can come to his pocket. 

We want, Sir" a clean and principled 
public life in this country but the question is 
with the continued presence of the Congress 
party oc the political scene of this country 
will be ever able to attain it. (lllt~"upt;on.) 

SOMB HON. MEMBERS: Never. 

SHRI SOMNATH CHATTERJEB: In 
this country the Congress party has the great 
distinction of indulging and giving protection, 
succour, office and Ministry to 'Ayarams' 
and ·Gayarams'. If you go througb the 
bistory of defection of this country you will 
find always the beneficiary is the Congress 
party. The benefit of defection is to no other 
party ••• (lntenuptioftl) As Mr. Narayan 
Cboubey riahtly said character assasinatioD 
pre-supposes existence of a character. Fair-
fax, submarine deal, Bofors, etc. all are tbe 
present day characteristics of the CODg-
ress (I) party which is approacbing the 21st 
contury. 

Sir, with deependin, alleptions of cor-
ruption and bribery, tbey only react violently 
to alleptionl wben it concerns the Prime 
Minister and tbe Prime Minister's office, not 
anywhere at any other time. That's why tbe 
people of this country are sayinl that: 
S)'COphancy. tbe name is Conaress (I). 

SBal V. N. GADGIL (Pone) : Sir. ba_ -bro118ht tbis motion, anybody who is 

Today, wbat do we find' POIiticsT in aut 
country and politicians partieularly .... 
legislators were never very hitb ill' ,ubHc 
estimation in almost all countries. Today, m 
India we find a picture is painted. an· ilD8l* 
is created as if all people's representati .. 
are a boncb of money mad, powercr&Z1 Jet 
of people, wbo are spoiling our l'ubHc 
life. Is this the image wbich we want of our 
people's representatives? That is tire 
relevance of tbis resolution, of "th. 
discussion. I think, the picture that is paiatecf 
is not only unfair but it is unjost-uojust to 
thousands of workers of all parties who have 
devoted tbeir life for tbe senrice of ,the 
people, humble people, small people. I boow 
of an MLA in my State who, before be 
became an h~LA for two terms, used to ao 
on a bicyle delivering newspapers from 
house to house. That was bis soul'Ce.,of 
jncome. After two terms, I again find him 
going on bis bicycle door to door deliveriD. 
newspapers. That is his source of income. 
I know an ex-Mayor of pune whose only 
source of income is tbe freedom 6ghteR 
pension that he gets. Nothinl else. But tbe 
picture tbat is painted in public mind is.as Mr. 
Veerendra Padl said, tbat all politicians-
particularly MPs and MLAs-aro dishonOiL 
This is the kind of picture that is beina 
raised. 

Now what shall we do about it ? Shall 
we allow tbis kind of image to perpetuate b, J 

making allegations 8g1linst one an4. anotbef .... 
from party point of view or &corina a deba&e 
or shall we discuss in depth as tg wbat ia , 
tbe malady and wbat is tbo remedy 7. Ii 
makes me sad to find tbat in the beat Qf 
debate even now even here we make aU kiDda 
of alleptioDs. We pick up a newspaper Get. 
rely 00 some rum our and 10 on mati,. 
allegatioDS, and ultimately tbe public life of .. 
an bonest politician is practicall, dflStl'OJed., 
Take for example, in BOlland tb ...... 
three enquiries dcstroyiDI the liYCI of tJuet. , 
Ministers. Judici,al CommissioDs IIlbseqUCDtiJ 
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found that there was bothing but tbeJ could 
never state a comeback in political life. 
Bere in this country wbat happens" Mr 
Krishna Menon was hounded in tbe jeep 
acandal and all that. I was a Minister 
iacbaqe of defence production and I can say 
with lOme confidence that if today our 
defence production is stronl, tbe basis was 
laid down by Krishna Menon. Then T. T. 
Krisbnamchari. He brought some progressive 
meuurea in bis own words by maneaten be 
wu bounded. Today we find that he was 
oae of the most progressive Finance 
Minister tbat India bad. K. D. Malviya-
aUeptions of some Rs. ten thousands. He 
was bounded, all kinds of debates were 
tbcn in this House and today everybody 
realises tbat oil production in tbis country 
would not have acbieded tbis level but for 
ICe D. MalYiya. 

Let us ponder. let us reOect, what is the 
Ule of saying after ten years: oh, the 
alleptions we made were wrong; the man 
was good, he did so much for tbe country. 
What pain and anguish he must bave gone 
tbrouab. can we not imagine 1 Therefore, this 
motion sbould be discussed from tbat point 
of view. 

What are tbe reasons ? According to me, 
tb. first reason is we politicians ourselves. 
In tbe beat of debate or in the dust and heat 
of election and all kinds of situations, we 
10 on making allegations against each otber. 
Tbe result is tbat tbe image of a public man 
is affected, not ooe individual. not one part)'. 
bat tbe wbole system gets discredited. That 
is tbe danler. The otber is a section of the 
press, not all tbe press. What happens? 
Some rumour is floated, whisper. gossip, 
rumour and on that basis it starts. In my 
city of Paone we have a peculiar system of 
namina temples. Mr Dandavate knows it. 
Tbete is a temple of Murlidbar. Because a 
murder toot place near that, it is called 
IC.boonia Murlidhar. Tbere is a temple of 
Maroti. It is called Bhdngia Maruti where 
Blum, is sold. And you know the origin; the 
oriain il "orth listening. In the day. of 
Peab".I. wbeD Nana Faraodl'l was the Chief 
administrator, one Sbastrl ~,ent to him and 
Did : "NaDa, you reward painteR, 
masiciaDs. all artists, you reward me also." 
Naol uked : "Wbat is ),ol1r art'" Ho said: 

tlemocrtl,le ,,,,'1'.""111 
··My art Is 1U~.,ut IDODlerlni." He said I 
··No. 1 will Dot live anJ reward to 'ou... 
$ba8tri said: "Tbe whole kinldom wUl 
sutrer, if you do not live any reward to IDe. 
If you want to see tbe power of rumour. I 
will shake tbe wbole Maratbwada empire.--
He said : '100 away" . Shastri said: ., AU 
right". He went to tbe Maruti temple Dear 
the Bhang shop where Pcsbwa's soldien uaed 
to come in the evening to enjoy their bbanl. 
He started whispering in tbeir ears; in the 
ears of every soldier tbat Peshwa was loina 
to attack Tipu Sultan. One soldier told the 
other; it went to the third. then' fourth and 
so 00. Tbe rumour spread all over India. 
The Scindias came from Owalior to Poona 
witb their army. Oaekwads come from 
Baroda. Patwardhans from Sangle, thousands 
of tents were put. Artillery came. cavalry, 
horses came. patriotic songs people started 
singling. all kinds of preparations were tbere, 
but nothing was happening. Ultimately, 
Scindia went to Nana. He said: "Wben do 
we start the compaign against Tipu Sultan 1" 
Nana said: "What campgain 1 Who told 
you that?" He said : "So and So." That man 
was asked Rnd he named another man. 
Ultimately, it was traced to tbat Shastri. That 
Shastri was brought to Nana. Nana said: 
"Wby did you start tbat rum our 1" He said: 
"1 told you to reward me. You did not 
reward me. I told you tbat your kindgom 
will be sbaken." Tbe whole Maratba empire 
was sbadeD like tbat. He asked Shastri as to 
how he could convince the soldiers tbat the 
campaign would be against the Tipu Sultan. 
To this, Shastri repJied that it was very easy. 
He told him that be asked every soldier 
whether he saw the Pesbwa ridinl an elephant 
in tbe previous week. When tbe soldier 
replied 'yes', be asked about the direction in 
wbich tbe Peshwa was gOing. The soldier 
replied that it was south. Shastri further 
questioned the soldier as to wbat the Pe&bwa 
was doing in between intermittently. Tbe 
soldier replied that the Peshwa was twirling 
his mustache. Twirling a mostacbe meant an 
attack. Southward direction meant in tho 
direction of Tipu Sultan's kin.dom. Sbastri 
said tbat he could convince eacb and every 
soldier in this W4Y. 

Sir, tbis is bow our newspapers too start. 
They say, "the Prime Minister got up in tbe 
morninl and looked towards Bas~ So, be 
must be doina sometbinl in ~eDPl. 
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The Prime Minister looked to South and 
hence something is going to happen in the 
South. The Prime Minister knitted his brows. 
So be is angry with somebody. and so on 
and so forth." This kind of journalism is 
based on rumour, whisper and gossip. And 
the spiritual descendants of that Shastri are 
a section of the press and a section of the 
opposition. (lnl.rr"ptioa) 

Spreading humour apart, this dangerous 
tendency does a lot of harm to our public 
life. I may be permitted to quota from a 
judgement of a judge of the American 
Supreme Court. The judge said : 

"The press is overstepping in every 
direction the obvious bounds of pro-
priety and of decency. Gossip is no 
longer the resource of the idle and of 
the vicIous but has become a trade, 
which is pursued with industry as well 
as effrontery. To occupy the indolent, 
column upon column is filled with 
idle gossip, which can only be 
procured by instruction upon the do-
mestic circle. In this, as in other 
branches of commerce, the supply 
creates the demand. Each crop of 
unseemly gossiP. tbus harvested, 
becomes the seed of more, and in 
direct proportion to its circulation, 
results in a lowering of social 
standards and of morality. Bven gossip 
apparently harmless, when widely and 
persistently circulated, has potent 
evil. It both belittles and perverts. 
Lastly, triviality destroys delicacy of 
feeling. No enthusiasm can ftourish. 
no generous impulse can survive under 
its blishting infiuenC'e." 

So Sir, this is what happens to public life. I 
have an apprebension that the post-1977 
treDds in our journalism are in the direction of 
whisper, gossip and rumour. And this trends 
II acttinl more and more pronounced with 
tbe concentration of the big press in a few 
bands. What happens tben? As you all 
know Fleet Street no longer exists. In tbe 
10 called Fleet Street, only four persons now 
control 97 per cent of the daily circulation 
aDd 100 per cent of the Sunday markot cir-
culation. Now let us see what is stated by a 
journalist about tbe Fourth Bstatc. I may 
IDIDtiOD bar, tbat thcso arc tho words of a 

journalist and not tbat of a Member of 
Parliament or a politician. Be calls it 'Fourtb 
Rate Estate' and not 'Fourth Bstate'. He 
says: 

"Today, the British read more news-
papers proportionately than any com-
parable Western nation and most of 
them read some of the truhiest, most 
politically partisan papers in the world 
-half a dozen mass circulation tab-
loids' dailies and Sundays. which have 
brought British journalism down to 
the level of the sex aDd crime pulp 
magazine, exploiting the seosatioual 
and the trivial at tbe expense of the 
significant, substituting soft pom for 
hard news and technical slickness for 
professional integrity, unashamedly 
pushing their owner's commercial 
interests while soft-pedalling their 
more controversial activities, distorting 
the facts of the political scene by 
biased selection, suppression aod 
character assassination and further 
flaunting their contempt for the im-
potent censure of the Press Council 
refusing redress to those they have 
misreported, misrepresented or 
maligned. " 

I see same trend COIDlOg in our journalism 
also. 

SHa) HAROOBHAI MEHTA: One 
thing he forgot to mention and that is, dis-
missing the inconvenient journalists. even if 
they are holding the higb posts of editors. 

SHRl V. N. GADGIL: In tbat back· 
ground, the kind of allesations we are makiD& 
apinst each other, what cifect it is gains to 
have on an average cODlDonman, because the 
resolution says about elections. 

Now, Sir, that commonman is ftl7 
important because ultimately he decides the 
destiny and in the words of Churchill : 

"Who counts ultimately in democracJ 
Dot you and mo. "At tbe bottom of 
all tributes paid to demo;racy is the 
little man walkins into a little bOOtb, 
with a little pencil, makiq a little 
cross OD a litdo bit of paper," 
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He is tbe sovereign. He decides our fa tee 
~ow wlaat impres!tion all tbis is JOins to 
create 00 tbis little man-the kind of scandal . 
mongera nl. rumour mongCrlng and the 
alleaations we are loinl to make 7 1 will not 
speak about Karnataka case, because much 
bas been said. I .fil only say that until a 
report came. I was Dot understanding what 
is meant by value based politics. Now, I 
know cbat you make an allelation, wait for 
1 Smooths, then appoint a commission. 
Tbat is value based poh tics. You say tbat 
transcript and tape are tbe same and tbcn 
find that transcript and tape differs. That is 
value based politics. Then you say notes 
were tbere. Tben the notes disappeared-
currency notes tbat is value based politics. 
Then you say tbat tbe person who did all 
tbis must be benefited and so make bim a 
MinIster. That is the value based policy. 

If you l!i&y that what about the person 
who bad undergone mental pain and anguish? 
"Oh, well, that js an occupational hazard." 
That is a value based polley. So, I am 
grateful tbat at least, 1 havc learnt new 
political terminology as a result of this Com-
miSSIon's report. One can imagine what must 
bave bappened to tbat perSOD who bad 
undergone tbat mental torture. 

I 10 baek to tbe storehouse of our 
ancient wisdom. It is in Mababbarata. 

"K.eertihi purusbam lok sanjeevayanti 
mattiwat Akeertihi jivitam hanti jeev-
toapi &baririnah." 

For a public man, reputation is like his 
mother who protects, and bad name is 
DotbiDB but livins death. What you bave 
dene'to bim is put him under living deatb. 
an there be a greater crime against the 
pdblic maD? I am Dot gOID8 into the Indian 
PeDal Code or the CnmJOal Procedure Code. 
It may not be tbere. What is the use of 
l4lIIiaI me that you file a suit and get a 
COIBPeuatioD 7 This is a kind of argument 
which i, boDeath contempt. I do Dot propose 
to aoa"er bim. To tell a p J "lic man. we 
wi1l 8lllip you, bound you out. put you to 
dItf li_ cleatb-Y DU file a suit and set two 
• q4, put it in your pocket..)s this a 
'""'. ri ..,&1I8ODt one expects here? J am 

.moCl'Gllc 1aI",,,,,,,,, · 
sorry, it came like tbil. Therefore, Sir. 
partly we ounelves are responsible. Partly, 
it is tbe Press, partly tbe big bUlin .. indus-
trial houses. and also their lobbies who 810 .. 
responsible and whose -victims were Mr • 
Krishna MenoD. Mr. T. T. K., Mr. ltD. 
Malaviya and many others. 

(Inl~"'"JJtlonl ) 

SHRI THAMPAN THOMAS: Bo wu 
Dot given tbe ticket by tbe Conlress. Be bad 
to tipt it himself. Therefore, wo bave to 
see DOW what we can do if tbis is a malady, 
jf I am right in saying tbat this meJady whidl 
requires to be corrected - what sball we 
do? 

One suggestion bas been made about the 
Election Law. I remember tbat yean back, 
tbe Gokhale Institute of Poona had orlaniz-
ed a meeting of all parties; and a code of 
conduct was evolved. Can we make any 
sucb attempt? Can that lead be taLen by 
tbe Hon. Speaker so that some kind of a 
self-restraint is there in makiog such a kind 
of allegations? Otherwise every day you can 
bring a newspaper, Bourish it in tbe House, 
make an allegation, and finally can say; that 
it is an occupational hazard. If tbis pme is 
to be played. it can be played more dec· 
tively with 400 beret and less there. No 
difficulty. But I am not for it. This is not a 
kind of lame we should play. Therefore. 
some guidelines, some code of conduct is 
required to be evolved. If, oot of tbese dis-
cussions some such guideline or code of con-
duct is evolved, I think in a sonse RaIna 
Krishna Heide would have dono a service to 
the country, viz. that IOmethiDi lood camo 
out of a . bad thing. That is tho kind of 
approach we should adopt. 

Are we all money-mad, power-crazy 
people '1 Tbis is the imaae. We are all in 
politics. If Prof. Madbu Daadavale or Mr~' 
Somnath Chatterjee-I am not DlOntioDiDl 
my lide-or any of tbem ,0 out, tbey did-
eam thousands of ruppees. Wby are tboy' 
here? Are tlley here for mODoy; ale t_ 
bere for power? Power is far too distant to 
them. They may not lot it in tbelr riaht 
timoalliD. 

PROF. MADHU DANDAVATB: Doea 
not matter; we will die without pow.r. ' 
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SBRI V. N. GADGIL: So, the imap resources and all oar devotiOD. Let 
tbat is created, of politicians heinl basically us not forget tbat we are at a staae 01 
motivated by power and money, and there- the country's progress when our acbie-
fore the scandals and rumours and all that, vements are bound to be small, aod our 
I tbink, must not be there. The point I disappointments frequent anet trJiaa. 
wanted to make is, I think, best summarized That il tbe place wbich It bal pl.sect 
ia tbe speech of perhaps one of the greatest Providence to assip to us io tbil 
parliamentarians tbat tbis country has pro· struale, and our respoosibDity is 
duced, viz. o opal Krishna Gokhale. With ended when we have done the work 
these words, I would like to conclude. He whicb belongs to that place. It wiD. 
was sucb a great parliamentarian, as you no doubt, be given to our counb' .... 
know. And rarely tbis bas been said about of future generations to serve Ioclia 
anyone. by tbeir successes. We, of the preeeDt 

generation, must be content to .... 

Once he was absent wben finance matters 
were being discussed; aDd the then Finance 
Minister said : 

.e)t is difficult for those who served 
in previous Councils to express to 
those who are new to this Council 
wbat 8 great blank Mr. Gokbale's 
absence creates." 

It is tbe greatest tribute one can pay to a 
parlimentarlan. In one of his speeches 
Gothle had said. and this is wbat I would 
like to quote and conclude: 

• eNation-buildinl is nowhere an easy 
task. In India it is beset with difficul-
ties wbich are truly for midable and 
which will tax to tbe uttermost all our 

ber mainly by our failures." 

I think is an occasion when we must try 
to follow tbis. and evolve some kind of. 
consensus, so that tbis blemish on tbe whole 
public life iD India disappears soon. Tbaat 
you. 

MR. DEPUTY SPEAKER: The debate 
wiIJ continue on Wednesday, 28.4.87. The 
House stands adjourned to .meet tomorrow 
at 11 A. M. 

18.05 m . 
Tile Lok Sabha tl,ell adjollrllMl till 

Elev •• 0/ the Clock 0" T"'~, 
Apf'l128. 1987/Yal .. hG 8, 

1909 (Sob) 
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